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LOK SABHA

Thursday, March 14, 1974fPhcdguna 
23, 1895 (Saka).

The Lok Sabha met at Eleven of the 
Clock.

[Mr. Speaker in the ChairJ 

ORAL ANSWERS TO QUESTIONS

Food Adulteration in Government 

run shops

+

*31 J. SHRI D. D. DESAI:

SHRI V. MAYAVAN:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state :

(a) whether Government's attention 
has beem drawn to a news item in a 
local daily of February 15, 1974 that 
the Government-run shops  are  the 
largest adulterators of many  commo-
dities; and

(b)if  so,  Government’s  reaction 
thereto ?

THE  DEPUTY  MINISTER  IN 
THE MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU) : (a) Yes, Sir.

(b) A statement is laid on the Table 
of the Sabha.

Statement

The Question apparently refers  to 
a news item which appeared in  the 
Hindustan  Times  dated  15-2-1974. 
The news item, howevet,  refers to 
FaiSr Price Shops and not to Govern- 
meat-ruiwhops. To ascertain the facts 
of the case, the Consumer Council of

India were requested to  furnish the 
sources from which  the  information 
given in the report was obtained by 
them. In spite of reminders and per-
sonal contact, the Consumer  Council 
of India have not been able to furnish 
the required information.  No distinc-
tion is made between the Fair Price 
shops and other shops so far as the 
enforcement of the provisions of the 
Preventoin of Food Adulteration Act 
is concerned

Some of the steps taken by Govern-
ment to ctrirb the menace of food adul-
teration are indicated below:

1. The Prevention of Food Adultera-
tion Act was amended in 1964 whereby 
the penalty clause  was  made more 
deterrent aj>d Government of India was 
also given concurrent powers  to  ap-
point Food  Inspectors  and  Public 
Analysis for checking adulteration  at 
inter-state level as well as at manufac-
turers,  whole-salers or other level* 
wherever  considered  necessary. It 
is proposed to amend the Act further 
to make its provisions more stringent

2. A new Food Research and Stan-
dardisation laboratory is being  estab-
lished at Ghaziabad.

3. Training courses have been started 
at the Central Food Laboratory, Cal-
cutta to  provide  for  trained  and 
experienced analysts. Scholarships havo 
been sanctioned for candidateŝ study-
ing food analysis at Andhra University.

4. The State/Union Territory Gov-
ernments have been addressed to consi-
der the question of —

(i)utilising th© existing labora-
tories in the medical colleges
in the States for the purpose 
of analysis  of food samples;
and



(ii) setting up mobile laboratories 
that can be of great help in 
preliminary testing of foods 
in the markets, thus helping 
the trade and consumers’ in 
assessing the quality of food.

tfi. Adulteration  cases  relating  to 
JMfat, where  deterrent  punishments 
have been awarded, have been flashed 
on radio, television and published in 
the press.

SHRI D. D. DBSAI: I have gone 
through the statement carefully.  The 
issue Is about food adulteration  and 
non-availability of clean grains at shops 
run by the Govdmmcpt.  The state-
ment laid on the Table does not satis-
fy me because the grains we get as 
rations from Government shops  and 
fair price shops a!re adulterated; they 
contain several foreign articles.  Would 
it be correct to say that these items 
are added subsequent to receipt or at 
the production end? And what steps 
are Government taking to see that the 
ration issued is piroperiy inspected and 
no such  adulterated  foodstuffs  arc 
distributed.  If they have any  doubts, 
they can visit  any  food  distribution 
centre in the city of Bombay or wher- 
tfver foodgrains are distributed.

SHRI A. K. KISKU :  There  are
fceports from time to time about food 
adulteration.  Hie Ministry of  Health 
is very vigilant about the whole thing— 
more  so about  the  mechanism  of 
adulteratiop.  But we do not have any 
specific information about  adulterated 
food being distributed  from  govern-
ment stores.

SHRI D. D. DESAI:  I was not 
saying about processed foods adultera-
tion only; I was saying about grains 
mixed with  foteign  materials  being 
distributed  in  goveTnmeni-run shops. 
Would the hop. Minister be kind enough 
to let me know whether he has made 
enquiries, whether he  has  read  the 
proceedings of the Maharashtra Legisla-
ture or of the Legislature of any other 
State whefre it has been pointed  out 
how much mixing is going on? What 
steps are Government taking, in  this
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regard?  It is  not  a  question  of 
defending something.  It is a dear case 
of foreign and other inedible materials 
bring miw&> with wheat and (toe  fin 
the city of 'Bombay and other metropo-
litan centres.  I want'to know at what 
point this addta# and' mixing  take* 
place and to what extent Government 
or the distributing- agencies dre corrupt 
and take away the balance grains ?

SHRI A. K. KISKU : As far as the 
Ministry of Health is concerned,  we 
do not make any distinction  what*©*- 
ever between the  food  given  from 
private sources and  the  food  given 
from government sources because our 
responsibility is to determine the quality 
of food.  As I have said, we have no 
information whatsoever about adultera-
ted food being distributed from govern-
ment stores.  If it is a question  of 
some seeds or some such thing having 
been found in the grains, it may  be 
that  because  of  some  agricultural 
operation like use of insecticides, the 
foodgrains may have  some  kind  of 
deterioration.  But we are not concern-
ed with that.

MR. SPEAKER : The question was 
very  simple—that  the  Government 
shops or depots  get  the  foodgrains 
mixed up with foreign  matter. That 
is a simple matter.

SHRI A. K. KISKU: We have no 
information, but, if the hon. Member 
has got any particular case, we will look 
into that.

SHRI G.  VISWANATHAN:  The
Minister is totally wrong when he says 
that he was not awdre of this.  Use 
Consumer Council  of  India  whose 
President also happens to be a member 
of the Treasury  Benches  has  often 
pointed out to the Government  that 
practically all commodities from soft 
drinks to cement* from coffee to drugs, 
are ati adulterated and the Govenmaent 
is keeping quiet and the officials  afee 
not at all acting.  What ift the Govern-
ment going to do to prevent such wide-
spread adulteration ?  What ateps ace 
you gpiog to tafee ?

H 1974 Oral Ansrtgn  4
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~T, crrf<ii ~w it lfsa-;,=qi,ier 'lfi €i{c+i' SHRI F. H. MOHSIN: I haVe aI-m it ~ flf'1 ~ I . ready replied to this question, This
was considered in detail in the Minis-
try of Finance and they found it not
feasible to include this motto 'Satya-
meva Jayate' because of too much let-
tering involved,

-.!

SHRI F. H. MOHSIN: Sir, this ques-
tion was referred to the Ministry of
Finance and the then Deputy Prime
Minister and the Minister of Finance

assured the HOUSethat he would con-
sider the question further. Later on,
this question was considered in detail
in the Ministry of Finance and because
the addition of the motto 'Satyameva
Jayate' in the printed portion would
tend to increase the lettering, it was
found not feasible to include it. This
was the opinion of the Ministry of
Finance and we had to accept it.

SHRI A. K. M. ISHAQUE: Cost fac-
tor was the reason.
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SHRI D. D. DESAI: Mahatma

Gandhi had equated Satya \\,ith God.
Is Satyameva Jayate now being used

was by way of slogan, or decoration.
or is it a national policy to be strictly

adhered to?

SHRI F. H. MOHSIN: As the hon.
Members are aware. the Asoka Pillar
was taken from the Sarnath Temple.
Satyameva Jayate was taken from the
Upnishads and, later on. it was added
as a part of the national emblem. But
the Ministry of Finance and the Minis-
try of Communications did not agree
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VNNHR Ĥfcypl i WT WlŴ B tSHRI G.  VISWANATHAN:  No.
Adulteration k increasing day by day. 
He is totally wrong. It is an outright 
untruth.  Here is a responsible Minis-
ter making an irresponsible statement.

MR. SPEAKER: You  said  that 
there is no adulteration. Then,  from 
where does this decline come in?

SHRI K. OOPAL: From  the hon. 
Mimbtelr*s reply and the statement we 
find that the Prevention* of Food Adul-
teration Act was  amended  in  1964 
whereby the penalty clauses were made 
more stringent and also the  Govern-
ment gave certain  additional  powers, 
etc.  I would like to know how many 
persons have beep prosecuted and con-
victed for this offence so far.

SHRI A K. KISKU:  As  fax  as
the Act is concerned, the House knows 
that we &e coming with a comprehen-
sive amendment  of  the  Act  itself. 
There are certain things to be amended 
and for which we are coming to  the 
Parliament in the current sessiqn with 
an amending Bill. As I said, about the 
declining trend of adulteration, I may 
quote from the information at my dis-
posal that in the year 1964 the percent- 
a§e of samples found adulterated ...

MR. SPEAKER : No. no. That was 
not the question.

SHRI K. OOPAL: Pelrhaps,  the
hon. Minister has not followed  my
question.  I asked how many persons
have been prosecuted and convicted so 
far.

TTFPihvr:  *r ftwflroa

%  arpror̂V $'T>i <

fa*nr t 1 t ar
q$qrarratfNft i aftft? 

fmm m * *£***#  #
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*tt for  3 faros §«
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SHRI A. K. KISKU : 1 have not said 
that food is not  being  adulterated. 
What I am trying to impress upon the 
House is that the Ministry of Health 
is at war with adulteration

Secondly, it is mainly the State Gov* 
ernments through which  the  Act is 
being implemented and we ore in dose 
touch with the State Government and 
we are tirying our best as far as possible 
to see that adulterations is brought to 
the minimum because,  as  my  bon. 
colleague, Shri Khadilkar who is here, 
had stated in  the  last session, that 
adulteration is a lucrative industry... 
{Interruptions),

SHRI S. A. KADER: A large ins-
pecting staff is being  maintained  by 
the Department to inspect all types of 
cereals that are supplied thtough  co-
operatives as well as fair-price  shops. 
Would it be adviseable to inquire into 
the living conditions of these inspectors 
after they have joined service and how 
much they have physically and mone-
tarily improved.  I would like to ask 
the Minister whether he is prepared to 
ask the OBI to make an inquiry of that 
kind.

MR. SPEAKER; This is  a  good 
suggestion.  You better make  an en-
quiry. No answer is necessary. Please 
leave that  out.  Mr.  Ishaoue,  don’t 
enter into arguments with me as if you 
are selling goods to  me.  From  the 
question that you put I find as if I am 
ready to buy the goods.

SHRI SOMNATH CHATIBRJEE : 
1 have one question to ask,

MR. SPEAKER: i shall come  to 
you later.



SHIU A, K. M. ISHAQUE: From 
the jaewspaper report it is now cleat 
that the  food  supplies  made  from 
the government-run ration  shops  are 
unfit for human consumption.  I want 
to know whether Government has set 
up a machinery which can take up all 
the food adulteration cases for investi-
gation.  If so. what measures has the 
Govetament taken to prevent this evil ?

SHRI A. K.  KISHKU:  I  have
already answered this question.

SHRI SOMNATH CHATTERJEE : 
The hon Minister said that there are 
at least  some  prosecutions  launched 
against some of the shop owners.  I 
want to know how  many  cases  of 
prosecutions were made  against  the 
persons who run the Government ration 
shops for distribution of food  articles 
and how many of them were  prose-
cuted Against and  were  acquitted by 
the judiciary ?

SHRI A. K. KISKU : I am sorry
I cannot answer this question.  I  can 
give the hon. Member figures about the 
number of prosecutions launched.  In 
1964  the  number  of  prosecutions 
launched is 40,661; numbefr of convic-
tions is 26.223 but  the  number  of 
imprisonments made is 857. In 1972. 
the number of prosecutions  launched 
is 21,600.  I may add here that we do 
not discriminate  between  government 
run shops and private shops  in  this 
Tegard.

MR. SPEAKER: The question here 
is only  concerning  the  government 
jshops.

'SHRI A K. KISKU : In 1972, the 
No. of prosecutions launched is 21,863; 
the numbeir of convictions  is  11,889 
and the number of persons imprisoned 
•as 3,795.

Very recently,  in  Delhi,  we  had 
made very specific efforts to see how 
far and to what extent food is being 
adulterated and how to cope with this 

In January 1974, in Delhi, the 
r of samples drawn was 185 and
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the number of food adulteration cases 
was 10.  These were from the maim* 
facturers.  But from the wholesalers as 
well as stockists,  the samples  drawn 
were from 187 persons. The number 
oi food adulteration cases found  was 
30.  From the retailers,  250 samples 
were drawn of which ten samples were 
found to be adulterated.

In the Ministry, we have formed ft 
high power Committee and from  this 
Committee, we had been writing to the 
Delhi Administration as  well  as the 
judiciary about such cases.  As I said, 
this is a good sign and we should en-
courage it.  Tlie point I am making is 
this.  We have asked for some special 
magistrates to deal with this matter and 
we find the courts are becoming vdry 
strict about it now.

SHRI AMRIT NAHATA : I would 
like to know whether the Government 
have received a  complaint  from an 
employee of a food packing company 
of Gujarat—a copy of the  complaint 
has also been sent to me—in which it 
has been alleged that the company used 
sub-standard and adulterated  material 
for packing and making pickles ? If bo, 
what action will be taken against that 
company as a senior Member of thfa 
House is associated with  that  com-
pany ?

MR. SPEAKER: The question  is 
regarding Government-run shops.  You 
may send a copy of the complaint to 
the Minister.

SHRI  MOHANRAJ  KAUNGA- 
RAYAR :  Sir, the Minister has said 
that  his  Ministry  is  very  vigilant 
about adulteration and the incidence of 
adulteration has gone down to a cer-
tain limit. I would like to know firOtn 
him if he is aware that most Of the 
Government hospitals have sent com-
plaints to the Consumers’ Council of 
India pointing out that the bread which 
is supplied to the hospitals is adulterat-
ed with tapioca powdefr.

SHRI A. K. KISKU : We do  not 
have any such information. We will 
be grateful if you pass on the  same 
Jo us.

1895 (SAKA) Oral Answers  10
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*313. SHRI  SHANKBRRAO  JSA- 
VANT; Will fee Minister of LABOUR 
to pleased to state :

(a) the firms which have introduced 
the system of labour participation  in 
the management and since when;

(b) the broad  features  of  these 
schemes; and

(c) whetheir this  participation  has 
improved labour relations with manage* 
ment in the said firms ?

THE  DEPUTY  MINISTER  IN 
THE MINISTRY OP LABOUR (SHRI 
BALGOV1ND VERM A): (a) WoHcer- 
Directors have been appointed in the 
Hindustan Antibiotics Limited, Pimpri 
in April 1973 and  in  the  fourteen 
nationalised banks in December, 1972.

(b) The schemc provides for the selec-
tion of a worker-Director who should 
have attained the age of 25 years and 
should have a minimum of five years 
service in the undertaking and should 
not attain the age of  superannuation 
during the  period of appointment  as 
Director.

(c) The scheme has beetn introduced 
only recently and it is rather early to 
assess its impact on industrial relations.

SHRI SHANKER RAO SAVANT: 
From the reply it appeairs that more 
than a year  has  passed  since  the 
introduction of  the  scheme  in  the 
fourteen nationalised banks.  I do not 
understand why is it not possible  to 
give an estimate about the working *of 
the scheme?  At any rate  will  the 
Minister let us know as to what is the 
criticism of  the  scheme  from  the 
workers and the management ?

SHRI BALGOVIND VERMA: So 
far as the workers are concerned they 
are in favour of this scheme and with 
this end in view we are also trying to 
persuade the public sector undertakings, 
wherever we can,  to  appoint  these 
worker-ditectoSrs op their management.

SHRI SHANKER RAO SAVANT: 
Wfeat is ptiocfcfcire of Sj*>6iniment of 
workers on the rr̂agpth/&rt ? Whether 
the appointment is ttiade t)y the wOikers 
or the management ?

SHRI BALGOVIND VARMA : The 
recognised and  representative  anion 
sends three names to the management 
and the management selects  one out 
of them. This is the procedure which 
is followed

I
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ssrfatr arf  <rro:,

I ?

arwwr  ; r̂nr fp®  «m'

# wr ffcrr wftK m  % \vs r| $ far

wrffc*«nrf #
.....J-A« A

.... *



13 Oral Answers  PHALGUNA 23, 1»J (StfJW)  Ota/ /f«mm  1*

MR*  SPEAKER:  Suppteawotary
questions should not give information 
but should ask for information.  This 
is the rate.

SHRI  AMRIT  NAHATA:  The
quwttion is very relevant He  means 
to say that mere nomination of woirlcers* 
representatives cm the board of direc-
tors is not workers'  participation  in 
management.

MR. SPEAKER : That  does  not 
need any explanation.  I am just quot-
ing the rules.  It is a strange way of 
asking a question.
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MR. SPEAKER: He may  changc 
the rules.

SHRI JYOTIRMOY BOSU:  The
Ottly thing is that we we*bt yoti to look 
at this side as frequently as possible.

SHRI B. V. NAIK : According  to 
the Labour Mutistolr, the full implica-
tion of this  labour  participation  in 
management confined entirely to parti-
cipation, in the top management which 
is the board of directors, of one  re-
presentative picked out and that too by 
the management?  The  management 
will pick out their own chemchat as a 
director on the board of management. 
So, may I ask of the hon.  Minister 
wbethdr he is thinking of labour parti-
cipation in management in the form of 
multi-level participation, particularly in 
the banks and many other public sector 
undertakings ?

SHRI  BALOOV1ND  VERMA : 
There is no  question  of  appointing 
thamthas o-n the board of management. 
I have already stated that the workenf 
union is required to send three names, 
and out of those th'ree  names,  the 
management or the Government, since 
we are talking of the  public  sector 
managements only, appoints one per-
son  as a director.

SHRI AMRIT NAHATA: Has any 
union accoplcd this procedure ?

SHRI BALGOVIND VERMA:  In
the J4 nationalised banks  also, they 
have been appointed.  1 raay add that 
the Hindustan Orgauwc Chemicals Ltd., 
which is under the Ministry of Petro-
leum and Chemicals, also proposes  to 
appoint a workers’ director very short-
ly  So this is going on. We are look-
ing to it and are now trying  to  see 
its impact on the board  of  manage-
ment.
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*?t w r ̂   ârar Tft f vn&z

sftt qfs?n? aw\2f»n i  ̂ ?nr srrsrfe 

3T̂ f%̂ r̂t̂rtanft5nF̂r# gr̂  

qrti twr s?m ̂  fWr | vfrfip 
*Pt arfeiwr vfiEfhgwT % sf̂hr 

i &* ̂  tit qfTffl* 
tf̂ 3̂rarT5?̂ #?rrf%fto 

sftTJrnir̂ fw  11 afkift̂ r̂r

T? | | #f%?T ̂ R-̂ %- 3?TT

 ̂  I 3̂t ?PF <rfs5PfT  #

r̂ar ̂ r̂rft 'rrf̂roY  fir ̂ ̂

^̂ rr ̂ nf |,  # ̂?r tit  wrx
f?rtrr % aftr  r̂ f*rf̂r-

1%t tit ̂fe?T ̂  ̂  i I  jPT ̂ TR# t
% ̂rrarr ?r«rfir &t # ̂  y ■f 11 ^ ̂ 
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SHRI J. MATHA GOWDER: Why 
are the Government delaying the imple-
mentation of the scheme?  When are 
you going to implement this scheme In 
all the public sector undertakings?

SHRI BALGOVIND VERMA : Sir, 
•Government is not delaying the imple- 
-mentation of the scheme.  We are very 
sincere in our efforts to get this scheme 
implemented. With this end in view, 
we are trying to persuade the employ-
ing Ministries.

SHRI A. P. SHARMA : Why are you 
p̂ersuading them?

nm*r <? <nf*FRir*ft *wiOrof tt ww
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THE MINISTER OF STATE (DE-
FENCE  PRODUCTION)  IN  TOE 
MINISTRY OF  DEFENCE  (SHRI 
VIDYA CHARAN SHUKLA) :  The
total expenditure incurred on Pakistani 
Prisoners of War and Civilians Under 
Protective Custody upto 31st Jan., 1974, 
as  pet  compiled  actuals,  is  Rs.
32,36,92,000.00 approximately.  The 
expenditure per head per day incurred 
on Pakistani military and para-mllitary 
personnel comes to Rs. 5.28 approxi-
mately and on Civilians Under Protec-
tive  Custody  to  Rs. 2.75  approxi-
mately.

Government of India in the Ministry 
of Defence, incurred this  expenditure.
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SHRI SHYAM SUNDER  MOHA- 
PATRA : I want to know from  the 
hon. Minister whether a portion of this 
expenditure is from  the  Bangladesh 
cess which was imposed on the people 
and, secondly, whether, in this expen-
diture, the  Government  thought  it 
proper to give some Gandhian literature
o,r> non-violence to these prisoners of 
war so that that could  change  their 
hearts....

MR. SPEAKER .  This  does  not 
arise out ot the question.

SHRI SHYAM SUNDER MOHA- 
PATRA  and also,  whether  the 
Minister is aware about a statement by 
President Sadat at the Dacca Airport 
that there will not be any moire trial 
of 195 prisoners so that wc will  be 
saved of the expenditure on prisoners oi 
war.

MR. SPEAKER : May I givc  you 
the answer on his behalf *  This ques-
tion is mot relevant.

SHRI SHYAM SUNDER  MOHA- 
PATRA; What about my first part of 
the question?

SHRI V1DYA OHABLAN SHUKLA: 
The question was whether the Bangla-
desh Government is going to share the 
expenditure dr not___

SHRI SHYAM SUNDER  MOHA- 
PATRA ; My fiist part of the question 
was about the Bangladesh oess.

SHRI VIDYA CHARAN SHUKLA: 
Will he kindly repeat the question ?

*9  <W Ansmr*  WAŜEl

MR. SPEAKER: the tmin  <**» 
tkm was

to state the total expeoditure 
incurred on maintenance, pay *ft<£ 
other items to date on about 90,000 
Pakistani P.O.Ws in India par head 
per day and the authority who in-
curred this amount.”

He gave the amount.  Now, you ate 
asking as to what will be the method 
of recovery  from  Bangladesh. That 
should have been asked in the Question 
itself rather than creating complications 
for  him  I am trying to avoid  that 
question
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New Steel Retention Prices

♦315. SHRI JYOTIRMOY BOSU: 
mi the Minister  of  STEEL  AND 
MINES be pleased to state :

(a) whether Government have taken 
steps to safeguard the interest of steel 
producing areas of West Bengal, Bihar, 
Orissa and Madhya Pradesh, while for-
mulating new steel  retention  prices; 
and

(b) if so, the main features thereof?

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA) :
(a) and (b). An Inter Ministerial Com-
mittee has been set up to  work  out 
the retention prices of various categori-
es of steel for the  main  producers, 
taking into aecotlnt productivity,  cost 
and investment.  Hie  Committee  is 
expected to furnish its report  shortly. 
Retention prices to be worked out by 
the Committee will not affect the selling 
prices to be paid by the consumers in 
different states including West Bengal, 
Bihar Orissa apod Madhya Pradesh.

SHRI JYOTIRMOY BOSU ; In view 
of the fact that because of the national 
retention price of steel the engineering 
industry in West Bengal, which is *» 
tbe vicinity of steel producing units, has 
more or less gone to the dogs, will be 
kfo&y tell if in die terms of reference 
ol the Inter Ministerial Committee this 
has been included and, if so, the details 
thereof and, if mot, the reasons there-
for?

SHRI K. D, MALAVIYA: For the 
be&ofljt Of the hon. Member I can read 
out tie tdrms of reference, which k

quite start, so that be can come to his 
own condusiona. The terms o£ refer-
ence of this Committee are :

(1) to establish realistic cost and 
productivity norma  of  each 
plant, taking into account the 
plaint capacity, raw materials 
position and the total produc-
tive situation in each plant;

(2) fix appropriate rates of depre-
ciation so that money is avail-
able to each plant for  opti-
mum repair and mantenance;

(3) fix return on capital,  taking 
into account inflationary  in-
creases;

(4) determine the retention price 
and also the period for which 
these prices should be fixed; 
and

(5) consider evolving a  formula, 
if  possible,  where  changes 
could be made in the deten-
tion price once every  year, 
taking into account escalations 
in costs and  other  rdevant 
factors.

Perhaps, this might satisfy the hon. 
Member.

SHRI  JYOTIRMOY BOSU: What 
I tried to explain in order to get a full 
reply from the hon. Minister was this. 
Because of the proximity of the steel 
mills,  the engineering industries  ift 
Calcutta ajnd certain other nearby areas 
had grown during the British regime. 
Because they have fixed the retention 
price of steel, the cost of steel to the 
engineering  industry in the  Calcutta 
afcea is the same as that in the farthest 
corner of tbe country for which the 
transportation cost  would  be  quite 
heavy and because of this the engineer-
ing industry in West Bengal has gone 
to the dogs.

MR.  SPBAKER : Please  ask a brief 
question.

SHRI JYOTIRMOY BOSU: It is a 
very vital problem for us.  They arc
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quite willing to disturb the GNP, they 
are quite willing to increase the work-
load on transportation but they are not 
willing to  consider the  case of the 
engineering industry.  I do not know 
what considerations have guided them 
in following this policy.  I want a spe-
cific reply from the hon. Minister as to 
whether he will take into consideration 
of the proximity of the already estab-
lished engineering  industries in West 
Bengal and Bihar and see that they get 
steel at an appropriate price paying the 
appropriate transport cost and not carry 
the burden of somebody else.

SHRI K. D. MALAVIYA: It is diffi-
cult for me to anticipate the decision of 
this Committee  Jt may or  may not 
take into consideration the cost of tran-
sport which the hon. Member has men-
tioned.  I am quite sure that the Com-
mittee is going to take into considera-
tion all the Relevant  aspects and then 
make its recommendation.

SHRI JYOTIRMOY BOSU: I know, 
one Srinivasan Committee has already 
submitted a report. The Committee was 
appointed by your Ministry. Did they 
consider this issue also and if so, what 
are the details ?

SHRI K. D. MALAVIYA : I am not 
aware of this.  I require notice to an-
swer this question.

SOME HON. MEMBER: rose—

MR. SPEAKER: I have not been 
able  to dispose of  moire thajn four 
questions. It should be the practice that 
after two or three supplementaries on 
a question* members should not get up.
I also find that some members get up 
almost on every question.  They should 
give chance to others also.

I am (now moving on to the next Ques-
tion so that the more member can be 
accommodated.

Japanese fishing vessel found in 
Indian territorial waters 

t
$19. SHRI PURUSHOTrAM KA- 

KLODKAR : 

SHRI P. GANGADEB : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether a Japanese fishing vessel 
was found violating Indian territorial 
waters near Nicobar Island on the 13th 
February, 1974;

(b) if so, whether the  vessel was 
captured; and

(c) the action taken in this regard?

THE MINISTER OF  STATE  IN 
THE  MINISTRY OF  EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL
SINGH) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The  vessel was  released on 
February 22, 1974.

SHRI  PURUSHOTTAM  KAKOD- 
KAR : The hos>. Minister has answered 
the question and yet has not answered 
it completely.  In leply to part (c) of 
the question, namely ‘the action taken 
m this regard’, he has said that the 
vessel was released on 22nd February, 
1974.  That vessel would have gone 
even without the  intervention of the 
Gover,rwnent.  I want to know what ac-
tion Government has taken for violating 
our territorial waters.  I would  also 
like to know what is the extent of our 
jurisdiction of the territorial waters and 
whether this is uniform for  all or it 
differs from place to place.

SHRI SURENDRA PAL  SINGH :
I will take the last question first. The 
extent oi our territorial waters is twelve 
miles; it is uniform  everywhere  and 
does not differ from place to place.

As regards the first question,  aftei 
the vessel was apprehended by our naval 
boat, investigations were carried out by 
the civil authorities and as a result of 
investigations we came to the conclu-
sion that it was a case of innocent tres-
pass  The investigations revealed that 
the vessel was not involved in  aqy 
clandestine or espionage activity; it was 
a simple case of trespass.  So, we  re-
leased it.

SHRI PURUSHOTTAM KAKOD* 
KAR; May I know whether such tad* 
dents have taken place in the past and
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whether the  present  arrangement  is 
adequate, not to leave any  room £oir 
such incidents in future.

SHRI SURENDRA PAL SINGH : 
Arrangements are adequate.  But some* 
times such incidents do take place. How-
ever, proper care is taken.

SHRI K. NARAYANA RAO :  The 
hon. Minister has said that it was <a case 
of innocent intrusion. Did the Ministry 
come to that conclusion on definite in-
formation*  from  the Government of 
Japan or is it our own conjecture?

SHRI SURENDRA PAL SINGH: 
Tt is not ai question of  conjecture.

Very  detailed  investigations  were 
carried out by the civil authorities in 
Nicobar Islands.  The  master of the 
vessel was interrogated. His statement 
was recorded.  And after due investi-
gation we came to the conclusion that 
it was a case of trespass and nothing 
more.  The vessel was said to be on its 
way to Penang lor some repairs; it was 
carrying a cargo of 100 tonnes of tuna 
fish.  It was a clear case of wrongfully 
entering our territorial waters, but in 
view of our very good relations with 
Japan, we allowed the vessel to go.

WRITTEN  ANSWERS  TO  QUES-
TIONS

FoRriGN Minister's visit to 
Bangladesh 

301. SHRI 1NDRAJIT GUPTA : 
SHRI RAGHUNANDAN LAL 
BHATIA :

Wai the Minister of EXTERNAL 
AFFAIRS be pleased to state :
(a) the matters he  discussed  with 

Government of Bangladesh during his 
recent visit; and

(b) the results arrived at?
THE MINISTER OF EXTERNAL 

AFFAIRS (SHRI SWARAN SINGH) ;
(a)  and (b)  I discussed with the 

Foreign Minister of Bangladesh  more 
particularly the process  of repatriation 
under the Delhi Agreement.  We shared 
Bangladesh’s concern at the slow clear-
ance by Pakistan of Pakistani nationals 
stranded in Bangladesh for repatriation 
to Pakistan and we expressed the earnest 
hope that Pakistan will honour its com-

mitments unde* the Delhi Agreement, 
which  would speed up  normalisation 
on the sub-continent.

We also reviewed the international 
situation and  we were in  complete 
agreement on the need for closer co-
operation between non-aligned countries 
is the economic field, on the basic pre-
requisites for the establishment of a 
climate of peace in West Asia and on 
the aggravation of power rivalry in the 
Indian Ocean posed by the decision to 
expand military and naval facilities in 
Diego Garcia.

Both with the Foreign Minister of 
Bangladesh and with  other  Ministers 
of the Bangladesh Government 1 also 
discussed the distribution of the Ganga 
waters.  We are agreed  on the need 
of a co-operative approach and on the 
equitable sharing of shortfalls. We also 
agreed that the Indo-Bangladesh Joint 
Rivers Commission should investigate 
as u mailer of priority the development 
of the water resources of the region.

I  also had the opportunity to discuss 
with Ministers of the Bangladesh Go-
vernment  various  aspects  of Indo- 
Bangladcsh cooperation, more particu-
larly the movement of goods to and 
from  Tripura  through  Bangladesh 
territory.

India's Assistance  Turn-key Pro- 
jecis in Malaysia and Singapore

.*303. SHRI  K.  MALLANNA: 
Will the Mimster of HEAVY INDUS-
TRY be pleased to stale :

(a) whether Government have taken 
some decision  to assist <t number  of 
turn-key projects m power generation 
and structurals in Malaysia and Singa-
pore, and
(b) if so, the salient features of the 

agreement in this regard and the pro-
gress thereof?

THE  MINISTER  OF  HEAVY 
INDUSTRY  (SHRI  T.  A.  PAI) :
(a) and (b).  While no agreement as 
such has been drawn up in regard  to 
our assisting in the setting up of turn-
key projects in power generation  on 
stiructurals in Malaysia and Singapore, 
a delegation  headed by  Secretary,



Ministry of Heavy Industry, which visi-
ted the two countries  recently has 
come back with the impression that there 
are good prospects for assisting these 
countries in setting up turn-key projects 
in sectors like power, structural fabri-
cation and cement; there is also scope 
for rendering consultancy services for 
specific projects in setting  up  joint 
ventures. The matter of export of power 
generation and other engineering equip-
ments is also being actively pursued. As 
a follow up action for the above, a 
team of experts is like to visit the 
South Bast Asiatre countries for detail-
ed discussions.  Two teams of experts 
from Malaysia are also expected to< 
arrive in this country latdr in this month 
for similar discussions and to be able to 
see for themselves the  technological 
base that  has already been developed 
m this country.
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].  Hindustan Aluminium Corpoiation Ltd. 
(Renukoot Smelter, Uttar Pradesh)

2,  Indian Aluminium Co Ltd 
(Smelters at Alwave Kerala), Hiiakud 
Belgaum (Mysore)

3,  Madras Aluminium Co.
(Mettur Smelter, Tamil Nadu)  .

4,  The Aluminium Corpoiation of India. 
(Asaosol Smelter, West Bengal) .

Total

wif) . sfawj fMIr  3

f̂5rar fapur |.—

(v) f*m

sftr  t̂rrw ̂nr faw, amcrar #

P̂T̂nft, 1974 cPF  *Tfa«r fafa

t5TTrf?prf zmrmxfri i 

(̂) m   *a?rr i

Production or Aluminum ingots

W5. SHRI VAYALAR RAVI: 
SHRI  RAMACHANDRAN 
KADANNAPPALL1 :

Will the Minister of STEEL AND 
MINES be pleased to state :

(a) the total number a,tid names ol 
Companies producing Aluminium ingots 
m the country  together  with their 
lespcctive production,

(b) the general  procedure  under 
v> hich these companies supply alumi-
nium to the consumcis and  whethei 
Government are awaie  that a large 
numbei of person's Lind firms to whom 
supply has been allotted by Govern-
ment aic not getting the product from 
these companies, and

Cc) if so, the reasons theiefor and 
the steps taken thereon ?

THE MINISTFR OF STEEL AND 
MINES (SHRI K D MALAVIYA) :
(a) The aluminium ingot production 
of the four aluminium companies in the 
country is as under .—
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Tonnes 

J972 1973

78,503  63,470

(Oiissa)and
78,580 76,426

14,194 9,225

7,826 5,169

179,103 154,290

MARCH 14, 1974
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(b)  and (c). Heavy power cuts im-
posed on the aluminium smelters, by the 
different State Electricity Boards in the 
current year (1973-74) have resulted 
in a substantial drop in the production. 
This has affected the  availability of 
metal (both electrical conductor and 
commercial grades )  to the consum-
ing units.  Complaints have been re-
ceived from various units*  regarding 
inadequate supply of metal.

As regards electrical conductor grade 
aluminium, (E.C. grade) which is main-
ly used in the manufacture of cables/ 
conductors, theie is an informal con-
trol over its distribution.  On the basis 
of anticipated F C grade metal produ-
ction and the requirements of the diffe-
rent sectors, primary  producers are 
advised of the supplies that they should 
effect  to the  various units.  Alloca-
tion to various  units was  made for 
197V74 based on the anticipation that 
production of F C grade metal would 
be about 120.000 tonnes. Because of 
lower  power  availability,  however, 
actual production is likely to be only a 
little over halt of this  Allocation to 
various units has therefore, been revised 
an<i the primary producers have been 
asked to ensure supplies to all the units 
on the basis of the revi<»ed allocation 
which has taken into account the likely 
availability of metal in the current year.

There is no control, formal or in-
formal, over the distribution of com-
mercial grade aluminium,  in view of 
the shortfall in production in the cur-
rent year it has been impressed on the 
primary producers  that they should 
ensure equitable  distribution of the 
available metal to the  various con-
sumer.

The shortage of  aluminium is pri-
marily due to inadequate power supply 
to the Aluminium Smelters.  Govern-
ment have taken up the matter regard-
ing maintaining and increasing power 
supply for Aluminium production with 
the concerned State Electricity Boards/ 
Governments. However there has been 
no significant improvement in the power 
supply position and it is apprehanded

that shortage of aluminium metal will 
continue during 1974.

Impact oi- shortage oi* petroleum 
Products on steel prices

*306. SHRI Y. ESWARA REDDY : 
Will the Minister of STEEL AND 
MINES be pleased to state :

(a) whether the shortage of petroleum 
products is likely to have impact on 
Steel Prices; and

(b) if so, to what extent?

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA) :
(a) and (b) Cost of petroleum pro-
ducts forms only a small part of the 
total cost of steel production. No re-
vision of steel prices is contemplated 
on this account

Working of Rourkeia steel plant

"307 SHRI K M MADHUKAR : 

SHRI BHOGENDRA JHA :

Will the Minister of STEEL AND 
MINES * be pleased to state :

(a) whcthei the  working  of the 
Rourkeia Steel  Plant of  Hindustan 
Steel is facing a crisis,

(b) if so, the reasons therefor; and

(c) the icmedial steps taken in this 
regard ?

THE MINISTER OF STEEL AND 
MINES (SHRI K D MALAVIYA) :
(a) No, Sir

(b) and (c> . Do not arise.

Mal-functioning or regional pass-
port office in Madra s

M08. SHRI P1LOO MODY : Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state ;

(a)  whether  the attention of Go-
vernment has been drawn to a press
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report in regard to the inefficient and 
malfunctioning of the Regional Pass-
port Office in Madras;

(b) whether application for issue of 
passports have been lying undisposed 
for six months to two years;

(c) whether any  investigation has 
been made into the various allegations 
made against the Regional  Passpoirt 
Office by numerous applicants, and

(d) if so, an account of the findings 
and the reaction of Government there-
to?

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH) : (a) Yes Sir; Government has 
seen press reports to this effect.

(b)  to (d) . Due to the very large 
increase in the number of passpoirt ap-
plications since the middle of 1973 and 
the inadequacy of the strength of the staff 
of our Regional Passport Office, Madras, 
there have been some cases where delays 
have taken place in the issuq, of pass-
ports.  However, the working of this 
office has been carefully gone into amd 
Government is taking steps to raise the 
strength of the staff in RPO’s office, 
Madras to the required level.  It has 
also been decided in principle that the 
office of RPO., Madras which at present 
looks after the requirements of appli-
cants from Kerala also should be bifur-
cated and a separate RPO’s office open-
ed in Kerala to look after the require-
ments of the people of that region.

With the measures that the Govern-
ment has taken, it is hoped that the 
situation in RPO’s office, Madras will 
imptove considerably.

Rehabilitation of ex-servicemen 
families in Andaman and Nicobar 

Islands

*309. SHRI R. N. BARMAN ; Will 
the Minister of SUPPLY AND REHA-
BILITATION be pleased to state ;

(a)  the total number of Ex-service- 
men families  rehabilitated so far in 
Andaman and Nicobar Island;

(b)  how many more families of Ex- 
servicemen are likely to be rehabilitated 
there; and

(c)  the  facilities  at»d  amenities 
Government propose to provide them 
in orddr to rehabilitate them with out 
any difficulty?

THE  MINISTER  OF  SUPPLY 
AND REHABILITATION (SHRI R. 
K. KHAD1LKAR) :(a) Under a pilot 
project, 100 families of ex-servicemen 
were sent to Great Nicobar for resettle-
ment in two batches in May 1969 and 
in April, 1970.  In  February/March 
1974, 100 more families were moved to 
the Island.

(b)  200 families who have been sent 
to the Island so far have beejn Ire- 
settled/are being resettled on the east 
cost.  Taking into account the  avail-
ability of cultivable land on the  east 
coast, 200 more families are proposed 
to be sent for resettlement in that part 
of the Island.

Detailed soil surveys are being con* 
ducted on the west coast to determine 
the area available fot resettlement.  At 
present, it is envisaged that about 400 
families may be resettled on the west 
coast during the Fifth Plan period.

(c)  The pattern of resettlement assis-
tance admissible to ex-servicemen fami-
lies resettled in Great Nicobar is indi-
cated in the statement laid on the Table 
of the Sabha. The resettlement scheme 
also provides for educational, medical
a.nd veterinary facilities, soil conserva-
tion measures etc. for the  benefit of 
tbe settlers.  A programme  of  road 
construction is also being executed.
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SI.  Item No.  Assistance per
No. family

1. Free Transportation from residence to C/Bay, Great Nicobar Rs. 600/- (Approx.)

2. Free rations at the scale fixed by Government.
(а)  1st year @  100%  .  Rs. 1800/-
(б)  2nd year @75%  .  Rs. 1350/-
(c)  3rd year @50%  .  Rs. 900/- Rs. 4050/-

3. Grant for purchase of agricultural tools, livestock etc, . . Rs. 3000/-

4. Grant for household equipment, utensils etc. .  . . Rs. 2500/-

5. Grant for construction of house.......................................Rs. 5000/-

6. Grant for seeds, fertilizers, pesticides etc  . . .  Rs. 2500/-

7. Land .....11 acres.*

*Settlers of Pilot Project were allotted 10 acres clearcd land for paddy and 1 acre for 
homestead per family. The pattern of land allotment applicable to subsequent batches, 
however, is 5 acres of cleared paddy land, 1 acre of cleared homestead land and 5 acres 
of plantation land to be cleared by the settlers themselves.

Disproportionate Distribution of 
Commercial Vehicle Chassis and
Difficulty in Obtaining Truck 

Chassis

*310. SHRI S N.  SINGH DEO : 
Will the Minister  of  HEAVY  IN-
DUSTRY be pleased to state :

(a) whether Government are aware 
of the disproportionate distribution  of 
Commercial Vehicle Chassis to various 
States by the manufacturers;

(b) whether Government  are  also 
aware of the difficulties in getting Truck 
chassis from the  sole  distributor  of 
Tata Chassis, M/s. French Motot Car 
Compamy, Calcutta by the  registered 
applicants; and

(c) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF HEAVY  IN-
DUSTRY (SHRI T. A. PAI): (a) Dis-
tribution of commercial vehicle is not 
Statewise  but  through  authorised 
dealers.

(b) and (c). Truck chassis are being 
supplied by M/s. French  Motor Co. 
Ltd., Calcutta strictly in the chronologi-
cal order as per the procedure establish-
ed by TELCO. As the demand far ex-
ceeds the supply,  there is a waiting 
period for the applicants to get delivery 
of vehicles against the orders registered 
with the dealers.

Geological Survey of Gujarat

*312. SHRI VEKARIA :

SHRI D. P. JADEJA ;

Will the Minister of STEEL  AND 
MINES be pleased to state :

(a) whether any scheme for geologi-
cal survey of different parts of Gujarat 
has been submitted by Government of 
Gujaiat fo*r implementation during the 
Fifth Five Year Plan; and

(b) if so, the broad outlines there-
of ?

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA):
(a) and (b).  No scheme as such for 
geological survey of different parts of
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Gujarat has bee,rv  submitted  by  the 
Government of Gujarat for implemen-
tation during the Fifth Five Year Plan. 
However, the proposals relating to the 
mineral investigations to be carried out 
by the Directorate of  Geology  and 
Mining, Gujarat, in the draft outline of 
the Fifth Five Year Plan of the Govern-
ment of Gujarat, would involve some 
geological surveys. The  major  areas 
indicated for mineral investigation are :

(») Fluorspar deposit  of  Vado-
dara & Panchmahal districts,

(ii) Molybdenite  deposits  of 
Panchmah-al district.

(ui) Chalk of Tunagadh district.

(iv) Bentonite of  Bhavnagar dis-
trict.

(v) Phosphatic nodules, coal, side- 
rite deposits ot  Kutch  dis-
trict
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ExprNDiniRr on  Rd'atriation of 
1>AK POWs

*318 SHRI R S PANDEY  Will 
the Minister ol DEFENCE he pleased 
to state the expenditure incurred on the 
Repatriation ol Pakistani POWs1'

THE  MINISTER OF DEFFNCE 
(SHRI JAGJ1VAN RAM). No sepa-
rate statistics of expenditure incurred 
exclusively on repatriation of Pakistani 
Prisoners ot War are being maintained.

Plopll suffering from Mental III- 
Nrss in thf Country

*320  SHRI  C  K  JAFFER 
SHARIFE.  Will  the  Minister  of 
HEALTH AND FAMILY PLANNING 
be pleased to state :

(a)  whether Government have con-
ducted  any  survey  regarding  the 
people suffering from mental illness in 
the country; and
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(b) if so, the findings and the insti-
tutional facilities which have been pro-
vided by Government,  State-wise  ia 
this regard ?

THE  MINISTER  OF  HEALTH 
AND  FAMILY  PLANNING  (DR. 
KARAN SINGH) : (a) amd (b).  A 
sample survey to determine the  inci-
dence of mental illness in selected com-
munity blocks in some of the  States 
was conducted  during  1955-58.  A 
statement showing the results  ot  the 
survey is placed on the Table of  the 
Sabha \Placed in Library. See No. LT- 
6419/74].  Lists of Mental  Hospitals 
and Psychiatric dimes functioning  in 
various States are also laid on the table 
of the Sabha.

Disappfarancf of Guns and Rifles
FROM 1CHAPORE FACTORY

*231. SHRI JYOTIRMOY  BOSU : 
Will  the  Minister  of  DEFENCE 
be pleased to refer to the reply given 
to Unstarred Question No. 2756  on 
the 29th Novembeh 1973  regarding 
Disappearance of guns and rifles from 
Rifles Factory, Ichapore and state :

<a) whether the police have complet-
ed the investigation in this regard; and

(b) if so, the result thereof ?

THE MINISTER OF STATE (DE-
FENCE  PRODUCTION)  IN  THE 
MINISTRY OF  DEFENCE  (SHRI 
VIDYA CHARAN SHUKLA) ;  (a)
and (b). The matter is still under inves-
tigation.

Setting up of  Wagon  Building
Factory at Palghat (Kerala)

3005.  SHRI VAYALAR RAVI : Will 
the Minister of HEAVY INDUSTRY 
be pleased to state :

(a) whether  the  Govemmeirrt  of 
Kerala submitted any scheme to set up 
a Wagon Building Factdry at Palghat 
in Kerala; and

(b) if so, the salient features thereof 
and the nature of help  the  Central 
Government propose to give  to  the

State GoverpMent to set up this fac-
tory ?

THE  DEPUTY  MINISTER  IN 
THE MINISTRY OF HEAVY INDUS-
TRY (SHRI DALBIR SINGH) ; (a) 
No. SHr.

(b)  Does not arise.
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Verdict of Supreme Court on Pro-
visions of Drugs Control Act

3007.  SHRI BISHWANATH JHUN- 
JHUNWALA: Will the  Minister  of 
HEALTH  AND  FAMILY  PLAN-
NING be pleased to state :

(a)  whether the Supreme Court has 
held some of the Sections of the Drug
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Control Act to be null and void, pass-
ed strictures and urged upon Govern-
ment to take  suitable  measures  to 
amend the law;

(b) if so, the impugned Sections of 
the Act; and

(c) the steps Government propose 
to take to plug the loopholes?

THE  DEPUTY  MINISTER  IN 
THE MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K.‘ 
KISKU) : (a) No.  In a recesrt judge-
ment, the Supreme Court have observed 
that the law relating to  licensing  ol 
mobile vans and temporary distribution 
depots outside the place  of  business 
of a dealer is somewhat defective.

(b) Does not arise.

(c) Necessary action to amend the 
Drugs and Cosmetics Rules  will  be 
taken in consultation with the Ministry 
of Law, Justice and Company Affairs.

Agreement for Import of 
Fertilizers

3008.  SHRI Y. ESWARA REDDY: 
Will the Minister of  SUPPLY AND 
REHABILITATION  be  pleased  to 
state :

(a) whether Government made agree-
ment with other countries for import 
of 5.5 lakh tonnes of fertilizers;

(b) if so, how much  thereof  has 
since been imported; and

(cj whether aury foreign supplier has 
indicated the possibility of reducing the 
agreed quantity and if sq,  the  facts 
thereof ?

THE  MINISTER  OF  SUPPLY 
AND  REHABILITATION  (SHRI 
R. K. KHADILKAR) : (a) No, Sir. 
The orddrs placed by the Department 
of Supply and MMTC for  1973-74 
(upto 5-3-1974) are for a quantity of 
about 18.42 lakh tonnes  apd  about 
8.15 lakh tonnes respectively.

(b) A quantity  of  approximately
6.29 lakh tonnes  has  already  been 
shipped.

(c)  Due to oil crisis, some suppliers 
have asked for increase  prices  as> 
well as extension of delivery  periods,. 
Periodical negotiations a!re held  with 
the suppliers to  ensure  supplies  in 
terms of the contracts.

However, there are some  suppliers 
who  have  indicated  force  majeure 
conditions and the supplies from them 
are uncertain. The quantity of fertili-
sers involved is approximately 97,000* 
tonnes.  Government is in touch  with 
these suppliers to get the quantities due 
from them.
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iFrrar fairm  % mŵaftecr $Kft «ft,

^̂ OnF Pll̂ti  ̂ t̂ '3TTT  % 

«RPtET ̂TT!ft’  I
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sphrRt fT̂r 11

V. D Casls in the Country

3012.  SHRI B1SHWANATH JHUN- 
JHUNWALA: Will the  Minister  of 
HEALTH AND  FAMILY  PLAN-
NING be pleased to state :

(a) whether during the last three 
years there has been  a  phenomenal 
increase in V. D. cases in the country;

(b) whether V. D. Centre of  the 
Safdarjang Hospital,  New  Delhi is 
poorly staffed to deal with  the  pro-
blem;

(c) whether cases treated  are  not 
followed up for want of transport diffi-
culties; and
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(d)  if so, what steps are being taken 
to expand the Centre, free it from re-
maining an appendage to Skin Deptt. 
■and make it an independent unit to be 
able to deal with th*  problem  more 
irmly ?

THE  DEPUTY  MINISTER  IN 
THE MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A.  K. 
KISKU) : (a) No survey has so far 
been undertaken to make an assessment 
of the incidence of V. D. in the coun-
try.  Moreover, V. D. is not a notifi-
able disease.  As such, it is not possi-
ble to say whether there has been  a 
phenomenal increase in V. D. cases in 
the country.  However,  a  statement 
showing the number of V. D.  cases 
treated during the years 1 £71-73  in 
the V. D, clinics established under the 
Plan Schemes and  also  functioning 
under the Association fdr Moral and 
Social Hygiene is laid on the Table of 
the House. [Placed in  Library.  See 
No.  LT-6420/74].  This,  however, 
does toot give a complete picture  as 
facilities for treatment of  V. D.  are 
also available in other Centres/Clinics 
and from Private Medical Practitioners, 
the figures in respect of which are not 
available.

(b) No.

(c) No such difficulties have  been 
brought to the notice of Government.

(d) Does not arise.

Incentive to  Safdarjang  Hospital 

Staff for further Study

3013.  SHRI B1SHWANATH JHUN- 
JHUNWALA : Will the  Minister  of 
HEALTH  AND  FAMILY  PLAN-
NING be pleased to state :

(a) whether any incentive has been 
•given to the Staff of  the  Safdarjang 
Hospital, New Delhi to pursue further 
study in lines which would be helpful 
and useful for the institute while  in 
service;

(b) if so* the nature of such facili-
ties given to doctors and other  staff 
•duting the last three years;

(c) how many from the V. D. Cen-
tre were given such facilities  during 
this period; and

(d) whether even  after  acquiring 
specialised knowledge, the staff  were 
not promoted to senior posts and  re-
cruitments  were  made  from  open 
market of generalist  candidates  with 
no experience a**d if so,  what  steps 
were being taken to absorb such quali-
fied aind experienced staff  to  senior 
posts ?

THE  DEPUTY  MINISTER  IN 
THE MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A.  K. 
KISKU) : (a) and (b). Yes. Doctors 
and Nurses are sent abroad for higher 
training in the fields for which training 
facilities are not available  in  India. 
Nurses are deputed for various refresher 
courses in India under W.H.O.  Pro-
grammes.

(c) Two.

(d) Promotions and appointments to 
various posts are made according  to 
Recruitment rules.

Indoor and Outdoor patients treated 
at Safdarjang Hospital, Willingdon 
Hospital and All India Medical 

Institute

3014.  SHRI BISHWANATH JHUN- 
JHUNWALA : Will the Minister  of 
HEALTH AND FAMILY PLANNING 
be pleased) to state :

(a) the total number of indoor and 
outdoor patients that were treated at the 
Safdarjang Hospital, New Delhi during 
the last three years separately;

(b) what are the respective  figures 
for Willingdon Hospital and All India 
Medical Institute for the same period;

(c) whether Hospital acquired ambu-
lance vans in proportion to the number 
of patients treated and if so; Che norms 
evolved; and

(d) wbat would be the number of 
such vans according to this prescribed 
norms and whether the hospitals are
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having them and if not, the reasons  MINISTRY  OF  HEALTH  AND
therefor and how many are actually in  FAMIl Y PLANNING . (SHRI A. K.

USC? KISKU) : (a) and (b). The required

THE DEPUTY MINISTER IN THE information is given below :

Year (No of Patients)

Safdarjang  Willingdon  All India Medi-
Hospital Hospital  cal Institute

1971  (Indoor) .  .  65,866 19,568 15,686
(Outdoor)

1972  (Indoor) 
(Outdoor)

I'm  (Indoor) 
(Outdoor)

(O There are no prescribed norms 
for acquisition of ambulance vans. They 
arc purchased to meet the needs.

(d)  8 ambulance vans are at present 
in use, 3 in Safdarjang Hospital, 3  in 
Willingdon Hospital and 2 in the  All 
Indn Institute of  Medical  Sciences, 
New Delhi.

Export of Heavy Industry Products

3016.  SHRI  HUKAM  CHAND 
KACHWAI : Will  the  Minister  of 
HEAVY INDUSTRY be  pleased  to 
refer to the reply given to  Unstarred 
Question No. 2672 on the 29th Novem-
ber, 1973 regarding Export of  Heavy 
Eng'neering Products and state :

(a) whether  the  information  has 
since been collected;

(b) if so, the gist thereof; and

(c) if not, the reasons for delay ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : (a)  Yes, 
Sir.

(b) Statement giving  the  required 
information is attached.

(c) Does not arise.

8,03,539 6.04,222 4,30,229

70,592 24,049 17,875
9,30.217 6,20,750 4,97,913

71.162 28,522 19,485
9,94,571 6,63,664 5,17.096

Statement

(a) Items  produced by  heavy indus-
tries and exported by Government 
duiim» the last three years

Railway Wagons, Pressed Steel Tanks 
and Jointing Compounds  for  Tanks, 
Cranes of various types. Spares for Cra-
nes & Brake Block Castings, Sub-Station 
Equipments such as transformers, swit- 
chgears, control panels, lighting arres- 
tors.  Power  Station Boilers  valves, 
Power  capacitors, Industrial  Motors 
with Industrial Control  geair,  Power 
transformers. Instrument Transformers, 
Reactors. Machine Tools & Watches, 
Sugar Mill Rollers, Machined Bed Plates, 
Grinding Machine Tools, Bar Twisting 
Machines. Hose Pipe Assemblies, Safe-
ty \alves alongwith grnduable Steam 
Brake Valves, piston rods, Hose Pipe 
with Couplings, Vacuum cylinders, Di-
rect Admission valves etc.

(b) Foieian exchange  earned thereby 
xearwfse *

1970-71 Rs. 181 crores
1971-72 Rs. 3.21 crores
1972-73 Rs. 5.61 crores

In addition, machinery and equipment 
worth Rs 110 90 lakhs, 6.99 lakhs, 1.2S 
lakhs was exported against rupee pay-
ments during 1970-71,  1971-72 and
1972-73 respectively.



47 Written Answers  MARCH 14, 1974 Written Answers  48

(c) Foreign exchange likely to be earned 
during 1973-74.

Rs. 8.07 crores.

The export of wagons to Yugoslavia 
against rupee payment during 1973-74 
is expected to be of the order of Rs. 
90.39 lakhs.

General Strike by Trade Unions in 
Delhi

3017.  SHRI  HUKAM  CHAND 
KACHWA1: Will  the  Minister  ot 
LABOT JR be pleased to state :

(a) whether various Trade  Unions 
of Delhi had organised general  strike 
on the 16th January, 1974;

(b) if so, the reasons thereof; ancl

(c) the action taken by Government 
in the matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LABOUR  (SHRI 
BALGOVIND VERMA) ;  (a)  and
(b). Some ot the trade  unions  had 
threatened a general strike on January 
16, 1974, in support of the demands of 
the Delhi Cloth Mills Group of Textile 
Workers.

(c > On January 13, 1974, however, 
the Delhi Administration notified  the 
employ men t in the Delhi Cloth Mills, 
Swatantra Bharat Mills and DCM Silk 
Mills os essential to the life of the com-
munity under the Defence of India Rules 
and also ordered them to  advancc  a 
recoverable sum of Rs. 260/ to  each 
worker and not to resort to victimisa-
tion of any of the workers. The threa-
tened strike on January 16, 1974,  did 
not, therefore take place.

3018. VTT

stVt  factor   ̂̂tt% 

*?t FTT wtt fa :

(*?) "*rtt ?rc*fnrc  few

yrwro %   ̂*n| ̂ Rf tnpw

fa  srsrar  nrrafta yprtc f;

(w) 5wt httr f̂ ff ̂ 

jrnT  3tt% mxcfhr swCf *rt stttct 

’TTW ?TR ?PTT ̂  TtSFTTT S'TsTSST

% snrcr ̂  jjWrr tk f̂ nx wz

ft; iftr

(*T) zrfe ft, ?ft  *®fViTT 3FTT | ?

wiw aftr  fafare  *
H*t («ft qo %o  ) : (̂) 1 

197 3 *Pt f̂rfa %  SFTOTT

h sptf wrceffrr «i*d< ?Tft «nr i 

(«r) sft̂  i

(*T) STfT 5P?*T ’Tfft -did I I

Shifting Headquarters of Hindustan 
L*tex Limited from New Delhi tv> 

Trivandrum

3019.  SHRI  VAYALAR  RAVI : 
Will the Minister of HEALTH  AND 
FAMILY PLANNING be pleased to 
state :

(a) what progress has been made in 
implementing the decision of Govern-
ment to shitt the Headquarters of  the 
Hindustan Latex Limited  from  New 
Delhi to Trivandrum; and

(b) whether there has been any de-
lay in its implementation, if so,  the 
reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HEALTH  AND 
FAMILY PLANNING (SHRI  KON- 
DAJJI BASAPPA) : (a) and (b). In 
view of cfcrtaiq formalities to be  goqe 
through lo change the location of the 
registered office of the Hindustan Latex 
Limited and also allowing the staff of 
the Head Office time till the end of the 
academic year to enable them to move 
to Trivandrum with least inconvenience, 
it has ultimately been proposed to do«*
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down the registered office of the Hin-
dustan Latex Ltd. at Delhi with effect 
from 1-4-1974 and. thereafter  it  will 
reopen at Trivandrum.

Rolled Stell Products from 
Hungary

3020. SHRI C. K. JAFFER  SHA- 
RIEF : Will the Minister  of STEEL 
AND MINES be pleased to state :

(a) whether there  has  been  any 
agreement between Hungary and India 
in which Hungary has offered substan-
tially large supplies  of  Rolled  Steel 
Products; and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) and
(b). The Trade Plan with Hungary for 
1974 provides for import  of  60,000 
tonnes of steel and steel  products  in-
cluding tool, alloy and  special  steels, 
rolled steel products  such  as  plates, 
strips, sheets including drum sheets, high 
carbon wire roc'<s, tree  cutting  steel, 
spring steel, billets, bars, sections etc.

Auction of scraps by  Public and
Private Sector Stlel Plants

3021. SARDAJR. SWARAN SINGH 
SOKH1 : Will the Minister of STEEL 
AND MINES be pleased to state :

(a) whether all the Public and Pri-
vate Sector Steel Plants sell huge quan-
tity of M.S. Steel and other  miscella-
neous scraps by public Auction as well 
as by inviting tenders, at \ery cheap 
prices;

(b) whether all  these  scraps  are 
scarce in the country and the steel Re- 
Rolling Mills, including those in small 
Scale Industrial areas of different States 
are starving due to non-availability of 
the same; and

(c) if so, the steps Government pro-
pose to take for stopping the  sale of

such scrap by the public and private 
sector steel plants In the country,  by 
auction or otherwise and distribute the 
same, to Small Scale Industries, through 
Government agencies ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a)  to
(c). Presumably the reference is to the 
regular arisings of iron and steel scrap, 
defectives and cuttings etc.  These arc 
broadly clasified as follows :—

(a) Fresh un-used defectives.

(b) Fresh industrial scarp.

(c) Fresh re-rollable scrap.

(d) Melting scrap.

Fresh unused defectives and fresh in-
dustrial scrap such as defective plates, 
defective sheets & cuttings etc. are des-
patched to the stockyards from where 
they are ds'ributed as per the  guide-
lines formulated by the  Joint  Plant 
Committee.  These are mostly given to 
the Small Scale Industries Corporations 
or to the State Directors of Industries 
for distribution to units in the  Small 
Scale Se-tor.

Fresh re-rollable scrap such as defec-
tive billets, untested short length  rails 
ctc. arc despatched to the stockvarJs for 
dstribulion  to  the  scrap  re-rollers 
spread all over the country, in  accor-
dance with the half yearly  allocations 
made b> the Joint Plant Committee.

As regards melting scrap, onlv  iron 
melting scrap is offered for sale  from 
the plants and is mainly given to  the 
foundries who use those mate«als  as 
substitute for pig iron.

However a few items  scrap which 
could not be despatched due fo short-
age of wagons and  consequent!*,  get 
accumulated in the plants, are  some-
times disposed of by inviting tenders.
A part frcm this, steel plants also dis-
pose of from time to time certain old 
unserviceable equipments,  consumable- 
stores etc. by inviting fenders.
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-LOSS IN SUPPLY OF RAILWAY WAGONS 
TO Yogoslavia

3022. SARJDAR SWARAN SINGH 
SOKHI • Will the Minister of HEAVY 
INDUSTRY be pleased to state r

(l) whether Government are  going 
to lose to the tun? of Rs. 27 crores if 
the contract with Yogoslavia for supply-
ing Railway wagons being manufactured 
in different units of the wagon factories 
under the Ministry, is not rescinded;

(b)  whether Government propose to 
consider  invoking  “Force  Majeure” 
clause under Art. 12(1) and 12(5) of" 
the terms of agreement  and  contract 
with the buvers. when there is an ample 
scope to terminate the contract  under 
this ciaûe and save rupees twenty seven 
crores;

(o if so. the immediate steps Gov-
ernment propose to take to  terminate 
this contract; and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : (a) to (d). 
According to the  present  indications, 
substantial losses woultJ be incurred by 
the different wagon-manufacturing units 
under the administrative control of this 
Ministry in executing  the  Yugoslav 
wagon contract. It is not possible, how-
ever. to quantise the exact  extent  of 
losses which will depend upon  various 
variable factors  The  Govrnment  is 
seized of the problem being faced  by 
the wagon manufacturers and is at pre-
sent engaged in working out  the  best 
possible approach to the situation.

Lime Shells in Western-flowing 
Rivcrs

3023. SHRI T. R. SHENOY : Will 
the Minister of STEEL AND MINES 
be pleased to state :

fa> whether lime sheels are available 
in plenty in the western flowing rivers 
of Karnataka and if so. in what riveis 
and at what places;

(b) whether these shells are formed 
in the rivers continuously and there is a 
loss if they are not removed  periodi-
cally; and

(c) the number and names of parties 
who obtained  permission  to remove 
these shells and purpose thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI  SUKHDEV  PRASAD) : (a)
I ime shells are available in  the  west 
flowing rivers  of  Karnataka  namely 
Aghnashini, Kalinadi, Venkatapur and 
Sharavathi, Kodihole, Haladi and Mulki 
rivers in North andi South Kanara dis-
tricts. The places are Aghnashini, Kodi- 
bag. Shirali, Balekudru, Airodi, Kotesh- 
war, Haladi and Mulki in North  and 
Sou'h Kanara d'Stricts.

(b)The shells are  deposited  seaso-
nally, and are removed as  and  when 
they arc deposited.

(c)  Five parties have been  granted 
mining leases and one pari) has been 
granted prospecting licence. The names 
of the parties arc (1) Shri P. S. Goan- 
kar, (2) M/s. Mineral Enterprises. (3) 
Shri K. Venkataramana P. Prabhu, (4) 
Shri R. Bhannpr.ikash, (5) Shri G. D. 
Sahcb, (6) Shri Dada  Haji  Ibrahim 
Halari

aftarfmft * fat? sritff fa*

3024.
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. _ Tours performed by Ministers

281U_ SHIn HUKAIVI CHAND
KACHWAI:

SHRI JYOTIRMOY BOSl!:

Will the Minister of HOME AF--
FAIRS be pleased to state:

(d) the number of tours performed
by the Prime Minister and her
Cabinet Ministers inside the country
during the last five months, State-
wise; and

\b) the expenditure incurred by the
Central Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F_ H. MOHSIN): (a) and (b).
The information is being collected and
wi l] be laid On the Table of the House.

Import of Equipment for :\Iarlras
Atomic PoWer Plant

2820. SHRI VAYALAR RAVI: Will
the Minister of ATOMIC ENERGY
be pleased to state:

(a) how far the refusal of the Cana-
dian Government to supply equipment
for the Madras Atomic Power Plant
has affected the work schedule of the
above plant;

(b) the efforts made by the Gov-
ernment to produce these items in
the country and to import the essen-
tial items from foreign countries; and

(c) the names of countries which
have expressed their willingness to
supply these parts and, the steps taken
to acquire these parts immediately
and speed up the completion of the

project?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND  FA-
MILY PLANNING:  (SHRI A.  K.
KISKU): (a) and (b). No.

Agreements with foreign countries
FOR IMPORT OF FERTILISERS

3028. SHRI  MADHU  LIMAYE: 
Will the Minuter  of SUPPLY AND 
REHABILITATION  be  pleased  to 
■state:

(a) whether Government of India had 
entered into an agreement with German 
Democratic Republic and other  Soviet 
Block countries about the import of fer-
tilisers;

(b) whether similar agreements have 
been signed with West European coun-
tries also through Nitrex, at West Euro-
pean cartel;

(c) whether countries belonging to 
both the Blocks have expressed their in-
ability to fulfil the agreements fully or 
partly; and

(d) if so, the gap between the target- 
ted imports and the imports which are 
likely to materialise?

THE MINISTER OF SUPPLY AND 
REHABILITATION  (SHRI  R. K. 
KHADILKAR): (a) Yes, Sir.

v(b) Yes, Sir.

(c) Yes, Sir. Some of the countries/ 
■suppliers have expressed their inability 
to fulfil their commitments as per origi-
nal contracts, and they  have claimed 
‘FORCE MAJEURE’.

(d) The Government of India have 
persuaded successfully most of the sup-
pliers/countries to continue supplies. The 
discussions are still continuing with some 
parties. The final result of the  action 
taken is yet to be known.

Proposal for building a gas gkid

3029. PROF. MADHU DANDAVA-
TE : WiH the the Minister of STEEL 
AND MINES be pleased to  state 
whether there is any proposal for build-
ing a gas grid on the pattern of water 
and electricity  grid to  meet  urban 
demands?

TUB DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRj SUBODH HANSDA): A techno- 
economic study for coal gasification in-
cluding examination.of alternative tech-
nologies and location as well as for maxi-
mising the facilities  available  at the 
Bombay and Calcutta gas undertakings 
is being carried out by a Working Group 
set up by the Planning Commission for 
the purpose. The question of building a 
gas grid will arise if after this study it is 
decided to set up coal gasification plants 
at selected centres.

Import of fertilizers during 
Fifth Plan

3030. SHRI B. K. DASCHOWDHU- 
RY : Will the Minister of  SUPPLY 
AND REHABILITATION be pleased to 
state:

(a) the countries from where Govern-
ment propose to import fertilisers to 
meet the requirements of the  country 
during the Fifth Plan; and

(b) whether such import would suffice 
to meet the country’s need?

THE MINISTER OF SUPPLY 
AND  REHABILITATION  (SHRI 
R. K. KHADILKAR): (a) Import of 
fertilizer will be made from any cou"try 
depending upon the availability of the 
material.

(b)  This would be known only after 
concluding the contracts.

Issue of Licences to lagre Industrial 
houses for manufacture of self- 
propelled combined harvesters

3031. SHRI RAMAVATAR SHAS- 
TRI:

SHRI K. MALLANNA :

Will the Minister of HEAVY INDUS-
TRY be pleased to state :

(a) whether Government have given 
licence to a large Industrial House for 
the manufacture of self-propelled com-
bine harvesters, violating the guidelines 
of the Industrial policy; and

(b) if so, the reasons therefor ?
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THE DEPUTY MINISTER IN THE 
"MINISTRY OF HEAVY INDUSTRY 
(SHRI DALB1R SINGH): (a)  No, 
“Sir.

(b) Does not arise.

Report of Fuel Policy Committee

3032.  SHRI R. N. BARMAN :

SHRI NARENDRA SINGH:

Wm the Minister of STEEL AND 
MINES be pleased to state :

(a) what are the main recommenda-
tions of the Fuel Policy Committee set 
up by Government sometime back;

(b) whether on the basis of recom-
mendations of the Fuel Policy Com- 
tnitee the Government are formulating a 
new Fuel Policy; and

<c) if so, the main features theieof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI  SUBODH  HANSDA) :
(a) The Fuel Policy Committee submit-
ted Part i of their report to the Govern-
ment in May, 1972; their final report is 
awaited.  Attention is invited to  the 
statement showing important  conclu-
sions/recommendations of the Commit-
tee as contained in Part I of their Report, 
which was laid on the Table of the Lolc 
Sabha, in reply to the unstarred  ques-
tion No. 1649 on 10-8-1972. These re-
commendations related to the fuel policy 
for the seventies, more particularly with 
the period covered by the Fifth Plan.

(b)  and (c). Keeping in view those 
recommendations, the Government have 
formulated their schemes for the deve-
lopment of different  sources of  fuel 
available and have incorporated the same 
in the draft Fifth Five Year Plan.

Use of coal-tar dyes by sweet-meat 
and beverage manufacturers

3033. SHRI NAWAL KISHORE 
SHARMA:

FAMILY PLANNING be pleased to 
state;

(a) whether a highly coal-tar toxic dye 
called Blue-VRS which  was declaied 
unsafe by I.S.I. and was removed from 
the list of permissible colouring material 
has been substituted by Brilliettt Blue 
FCF which has also been declared safe 
by the Government;

(b) whether Brillient Blue FCF has 
not yet been officially notified;

(c) whether I.S.I. is pressing the 
Government hard to make its standards 
of food colouring dyes compulsory; and

(d) if so, the action taken thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) Blue VRS was removed from the 
list of permitted colouring matter under 
the Prevention of Food Adulteration 
Rules on the basis of the report of 
WHO/FAO and not I.S.I.

(b) Brillient Blue FCF has been noti-
fied in Part II Section  3(i)  of the 
Gazette of India G.S.R. No. 205 dated 
23-2-1974.

(c) and (d). The Central Committee 
of Food Standards recommended  that 
the coal-tar dyes permitted under  the 
Prevention of Food Adulteration Ru'es 
should be sold compulsorily under 1.S.L 
certification mark so that the Consumers, 
namely, the halwais etc. are in a position 
to procure genuine a”d pure colours a~d 
thus avoid the use of harmful colours in 
or upon foods. The said recommenda-
tion has been notified in  the  Gazette 
mentioned in (b) above.
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Arres t of stock ists for  sum yin<;
ADULTERATED FOOD-STUFFS AND EDI81 F 

OILS

3035. SHRI Y. ESWARA REDDY: 
SHRI S. A. MURUGANAN- 
THAM :

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state > (a) the number of stockists who

were arrested for supplying adulterated 
food-stuffs, including the edible oils in 
1972, 1973 and 1974 February;

(b) ihe State where the adulteration 
in food is highest and the details thereof; 
and

(c) what punishment was given to 
these culprits ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU) :
(a) to (c). The requisite information is 
being collected and will be laid on the 
Table of the Sabha.

Enforcement of D.I.R. for chucking 
Food Adulteration

3036. SHRI VIRBAHADRA SINGH: 
SHRI M. S. SANJEEVI RAO:

Will the Minister of HEALTH AND 
FAMILY PLANNING  be pleased to 
state: (a) what steps have been t.«ken to 
check food adulterations during the year
1973 and the number of persons arrested 
i»n<j punished lor this, and

(b)  whether Government  have  en-
forced D I.R m the Union Territories to 
check the adulteration ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HEALTH  AND 
FAMILY  PLANNING  (SHRI 
A K. KISKU) : (a)  Health  Min-
ister has been meeting the  representa-
tives of voluntary agencies and  social 
organisations to enlist their support to 
check food adulteration. A meeting was 
also convened with the representatives ol 
the various enforcement agencies in 
Delhi and voluntary  organisations  to 
coordinate their activities and an Infor-
mal Group has been set up under the 
chairmanship of the Deputy Minister of 
Health and Family Planning for thi> 
purppse and also for taking adequate 
measures as and  when  necessary for 
combating the evil of food  and drug 
adulteration.  On the  recommendation 
of this Group, the following steps have 
been taken :—

(i)  Two control rooms have been set 
up, one in Municipal Corporation, Delhi*
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under the  charge of Deputy Health 
Officer, Municipal  Corporation, Delhi 
and tiie other under the charge dt 
Assistant Health Officer, New Delhi 
Municipal Committee.

(ii) The question of appointment of 
Special Magistrates for offences  under 
the Prevention of Food Adulteration 
Act/Drugs and Cosmetics Act is being 
examined.

(iii) The method of sealing and samp-
ling procedure is being considered.

(iv) The State/Union Territory Gov-
ernments have been addressed to con-
sider the questions of

(i) utilising the existing laboratories 
in the medical colleges in the 
States for the purpose of analysis 
of food sample; and

(ii) setting up mobile laboratories 
that can be of great help in pre-
liminary testing of foods in the 
markets, thus helping the trade 
and consumers’ in assessing the 
quality of food.

(v) Adulteration cases relating  to 
Delhi, where deterrent punishments of 
one year’s rigorous imprisonment in each 
case have been awarded, have been flash-
ed on radio, television ajrud published in 
the press.

It is proposed to amend the Preven-
tion of Food Adulteration Act, 1954 to 
make it more effective and to make the 
punishments more stringent.

As regards the number of persons 
arrested and punished for food adultera-
tion, the requisite information is being 
collected and will be laid on the Table of 
the Sabha.

(b) No.

Number of I.TJ. Passed Tribal 
Students

3037.  SHRI 6AJADHAR MAJHI: 
Will the Minister of LABOUR be pleas-
ed to state whether Government  have
3—H68LSS/73

made any State-wise survey of the num-
ber of I.T.I. passed Tribal students so 
far and if so, how many of them have 
secured employment or have been self* 
employed, particularly in the State of 
Orissa ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOV1ND VERMA): No.  However, a 
limited survey of the employment status 
of the Scheduled Tribe ex-Trainees pass-
ing out of eleven selected I.T.I.’s, includ-
ing five from Orissa, in the States of 
Bihar, Madhya Pradesh and Orissa was 
conducted in 1970.  This survey  re-
vealed that in Orissa, out of 67 ex* 
Trainees of the selected ITU's who res-
ponded, 10 were  employed (including 
one who was self-employed).

Advisory Committee on Adulteration 
of Foods and Drugs

3038. SHRI P. M. MEHTA : Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether a meeting of the Advisory 
Committee on combating adulteration of 
foods and drugs of the Citizens Central 
Council under the Chairmanship of 
Prime Minister was held on the  30th 
August. 1973:

(b) if so, whether  the  suggestions 
made to combat evils of spurious drugs 
have been examined; and

(c) if so, what were the suggestions 
made and how many of them have been 
implemented ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) The meeting was held under the 
Chairmanship  of  Shri Gulzari  La! 
Nanda.

(b)  and (c). A statement indicating 
the suggestions made at the meeting and 
steps being taken in this regard is laid 
on the table of the Sabha. [Placed in 
Library. See No. LT 6421/74.]
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Alleged diversion of Raniganj coal 
to  Pakistan

3039. SHRl JYOTIRMOY  BOSU : 
Will the Minister  of  STEEL  AND 
MINES be pleased to state :

(a) whether Raniganj Coal is being 
diverted to Pakistan* via Punjab as re-
ported in the Press;

(b) i!f so, Government's observations 
thereto; and

(c) the steps, being taken to put a 
stop to this smuggling ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA):(a) Gov-
ernment have not received  an>  such 
report.

(b) and (c). Do not arise.

Aluminium Corporation of India

3040. SHRI GAJADHAR  MAJHI : 
Will the Minister of STEEL AND 
MINES be pleased to state :

(a) whether there is any proposal 
under the consideration of Government 
regarding exemption of Aluminium Cor-
poration of India (Alucoin)  from the 
purview of  the  Aluminium  Control 
Order, 1971;

(b) if so, whether any recommenda-
tion to this effect has also been made by 
the Bureau of Industrial Costs and Prices; 
and

(c) if so, the reaction of Government 
thereon ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES
{Shri sukhdev prasad) : (a) to
(c). Uniform prices for aluminium and 
some of its products were notified under 
the Aluminium (Control) Order, 1970, 
mth -efitect from 24th May, 1971. The 
Aluminium producers had been pressing 
for increase of the controlled prices o'f 
aJuaainium on account of i&creMtea in

the prices of raw materials. The Bureau 
of industrial Costs and trices, who were 
requested to examine the costs of pro
duction of the aluminium producers, in
cluding the Aluminium Corporation of 
India, and suggest suitable revision of 
controlled prices, have submitted their 
recommendations. These are under con-
sideration of Government,

Coal requirement for 1974

3041.  SHRI SOMCHAND SOLAN- 
KI : Will the Minister of STEEL AND 
MINES be pleased to state the coal re-
quirements of the country in the year
1974  as welt as other sectors which are 
completely dependent on coal consump-
tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : The de-
mand for coal is assessed financial year- 
wise and not calender year-wise and as 
such, information about  the  assessed 
requirements of coal in 1974  is  not 
readily available. The demand for coat 
jn 1974-75 is estimated to be of the order 
of 90 to 95 million tonnes.

Issue of Licences for manufacture 
of Gas Plants

3043. SHRI INDRAJIT  GUPTA : 
Will the Minister of HEAVY INDUS-
TRY be pleased to state :

(a)  whether various  manufacturers 
have been given licences to manufacture 
gas plants of various capacity,  if so, 
who are they; and

(b> what are the arrangements  for 
Installation of Plante for various indus-
trial gases including Oxygen, Nitrogen, 
Hydrogen and Argon gas required  by 
the holders of letters of intent*?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : (a)  Yes, 
Sir. the  following parties have been 
granted licences for the manufacture of 
various gas plants  *

1. Bharat Heavy Plates & V M  
Vfeakhâatnefn.
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2. Indian Oxygen Ltd., Calcutta.

3. Industrial Cryogenic & Chemical
* Plants, Calcutta.

4. Sanghi Motors (Bombay) Pri-
vate Ltd, Bombay

(b)  Holders of Letters of Intent for 
the manuiacture  of  industrial  gases 
have generally been advised to  obtain 
their requirements of plant and raachi- 
ncrv from indugenous manufacturers.

No ORDERS FHOM RAILWAYS TO WAGON 
MKHHJCltNG  FACTORIES

1044 DR RANEN SEN . Will the 
Minister of HEAVY INDUSTRY be 
be pleased to state .

(a) whether private and public sec-
tor wagon producing factories are  not 
pelting orders from Railways to  pro-
duce wagons.

(b) whether Mich factories are in a 
difficult position as a result thereof; and

(c) it so, the steps taken to remedy 
the situation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : (a) to (c) 
Orders for railway wagons are  placed 
b> the Railway Board  in  accordance 
with their procurement programme for 
a particular year. Against 1973-74 pro-
gramme, orders tor 26,928 1 wagons in 
terms, of four wheelers  (17,371.6 on 
wagon builders and 9,556 5 cm Railway 
Workshops) were placted by the  Rail* 
wAv Board  As on 1-2-1974, there are 
outstanding orders lor 53,812 6 in terms 
of four wheelers (38,009 9 on wagon 
builders  and  15 802 7  on  Railway 
Workshops), which is sufficient to keep 
fheir capacity engaged.

Discussions with Bangladesh on 
Farakka issuf

3045. SHRI INDRAIIT  GUPTA : 
WUl the Minister of EXTERNAL AF-
FAIRS be pleased to state ;

(a)  whether the Joint Communique, 
issued after his visit to Dacca, states 
that the discussions had advanced their

common approach for an early dedsiotf 
on the Farakka issue;

lb) if so, an account of the talks held 
between the two countries in this matter; 
and

(c)  the main points on which both 
sides have agreed and those in which 
there is disagreement ?

THE MINISTER OF STATE IN 
THE  MINISTRY  OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL):
(a) Yes, Sir I

(b)  and (c) Both sides appreciated 
the implications of the operation of the 
Farakka project for the  two countries 
and, as stated m the Joint Communique, 
it was agreed that a mutually acceptable 
solution will be ai rived at before ope- 
latmg  the  Project  The  discussions 
were confidential and it is not custo-
mary to divulge them m detail
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Issue of quotas op Aujminium 

Ingots

3047. SHRI  VAYALAR  RAVI: 
WU1 the Minister of STEEL  AND 
MINES be pleased to state :

(a) the total number of persons and 
firms for whom quotas of aluminium 
ingots have been issued during the last 
three years and its State-wise break-up; 
and

(b) how many of these persons and 
firms have been able to get the supply 
so far from the manufacturers and the 
reasons for the abnormal dfelay in gett-
ing the allotted supply together with the 
steps taken or proposed to be taken by 
Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI  SUKHDEV PRASAD) : (a) 
and (b). There is no statutory control 
over the  distribution  of  aluminium. 
However, in the case of electrical con-
ductor grade aluminium, use of which 
is mainly confined to  cable/conductor 
manufacture, an informal control over 
the distribution has been in existence for 
the last few years.  Information is not 
available about tbe exact supplies receiv-
ed by individual units, etc., against allo-
cations.  Heavy power cuts imposed on 
the aluminium smelters by the different 
State Electricity Boards in the current 
year (1973-74) have resulted in a subs-
tantial drop in the production.  There 
have been complaints from Units  re-
garding inadequate  supplies.  It  has 
been impressed on the primary produ-
cers that they should ensure  equitable 
distribution of metal to all  the units 
keeping in view actual metal  produc-
tion.

Individual cost incentives for 
Vasectomy/Tubectomy  Operations

3048. SHRI VASANT SATHE: Will 
the  Minister  of  HEALTH  AND 
FAMILY PLANNING be  pleased to 
state :

(a)  whether Government have decid-
ed to discontinue individual cost incen-
tives Tor vasectomy while allowing for 
compensation for wages lost by under-
going vasectomy;
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(b) the amount paid on account of 
cost incentive during the last three years 
and the number of beneficiaries  State- 
wise; and

(c) what other incentives  are  pro-
posed to induce the people to take to 
vasectomy/tubedtomy ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HEALTH  AND 
FAMILY PLANNING (SHRI  KON- 
DAJJI BASAPPA) : (a) Yes.

(b) Separate figures for cash incen-
tives are not maintained. Statements I,
II and III giving details of expenditure 
on compensation and number of benefi-
ciaries in Mass Vasectomy Camp with 
cash incentives State-wise during  the 
last three years are laid on the Table of 
the House. [Placed in Library. See 
No. LT 6422/74.]

(c) It is proposed to intensify educa-
tional and motivational efforts and pro-
vide better servide facilities for higher 
acceptance  of  all  Family Planning 
methods.

Steel import from Soviet Union

3049. SHRI PILOO MODY : Will the 
Minister of STEEL AND MINES be 
pleased to state :

(a)  the total quantity of steel which 
Government have contracted to import 
from the Soviet Union; and

fb) the  terms  and  conditions  at 
which steel is proposed to be imported ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) and 
fb). Import of steel from the  Soviet 
Union is pro\ided for in  the  annual 
Trade Plans entered into on  Govern-
ment to Government basis, on Rupee 
payment terms.  Trade Plan for 1973 
provided for import of 50,000 to 70,000 
tonnes.  Against this. Hindustan Steel 
Limited  entered  into  contracts  for 
25,660 tonnes valued at about Ra. 3.64 
crores.  Against a provision for 50,000 
tonnes under Trade  Plan  for  1974,

Hindustan Steel Limited have  entered 
into contract for the full quantity; for 
delivery of 25,000 tonnes during Jan-
uary—June 1974 valued at about Rs. 4.4 
crores. For the balance 25,000 tonnes 
to be delivered in July—September 1974 
negotiations have not yet been finalised.

Development  Projects in  Bhutan 
with Indian help

3050. SHRI R. N. BARMAN : Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state :

(a) the  Development  Projects  in 
Bhutan in which India is helping; and

(b) the quantum and the nature of 
help, project-wise ?

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  EXTERNAL 
AFFAIRS (SHRI  SURENDRA PAL 
SINGH) : (a) and (b). India is assist-
ing Bhutan financially in the implemen-
tation of its development plans. India's 
development assistance is not tied to 
specific projects.  Bhutan’s development 
plans are drawn up in cooperation and 
consultation with our Planning Commis-
sion. These plans encompass  a wide 
range of projects and1 programmes cover, 
ing the entire gamut of socio-economic 
development.

For Bhutan’s 3rd  Five  Year Plan 
(1971-76) which contemplates an  ex- 
oenditure of Rs. 35.5  crores,  India’s 
contribution would be Rs.  33  crores. 
However, certain new programmes have 
been added to the Plan after 1971 and 
its size is likely to be increased suitably.

In addition, in 1973-74 India agreed 
to finance the establishment of a cement 
plant at Pagli in Bhutan at a cost of 
Rs. 7 crorcs.  Another project in Bhu-
tan which is presently under considera-
tion of the Government is the Chukha 
Hvdro-clectric Project, which is  esti-
mated to cost about Rs 83 crores

The total  developmental  assistance 
provided by India to Bhutan till March, 
1973 for financing its Five Year Plans 
amounted to about Rs. 45 crores.
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Mini Steel Plants

3051.  SHRI S. N.  SINGH DEO: 
Will the Minister of  STEEL  AND 
MINES be pleased to state :

(a) the number of mini-steel plants
in the country, Stale-wise  with their 
total capacity and  actual  production; 
and

(b) the number of mini-steel plants 
which will be set up during the Fifth 
Five Year Plan, State-wise ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) The 
infoi mation is given in the table below, 
in respect of the electric furnace units 
already set up and those which are in 
the process of implementation.

State No. Total
of annual
Units capacity

(Tonnes)
1. Ao4hra Pradesh 2 54,800
2. Assam 2 60,000
3. Bihar 5 1,60,000
4. Gujarat . 6 1,76,000
5. Haryana . 11 2,63,000
6. Kerala  . 2 59,000
7. Madhya Tradesh 9 1,70,800
8. Maharashtra  . 27 7,54,725
9. Karnataka 5 1,48,000
10. Orissa 1 2,40,000
11. Punjab  . 6 1,20,000
12. Rajasthan 3 62,000
13. Tamil Nadu  . 3 1,23,250
14. Uttar Pradesh . 30 7,97,233
15. West Bsngal 16 2,73,400

Total  . 228 34,62,208

During 1972-73, the liquid metal pro-
duction from  electric  furnaces  was 
about 1.04 million tonnes.

(b)  The development of this indus-
try is proposed to be regulated in keep* 
ing with the availability of essential in- 
pa® such as ferrous scrap and power. 
In view of die sizable melting capacity, 
which has already been authorised, and 
the shortage of ferrcras scrap and elec-

tric power, no target has been fixed for 
setting up of such  units  during the 
Fifth Plan period.

PRODUCTION OF SCOOTERS IN FIFTH
Plan

3052. SHRI S. N.  SINGH  DEO : 
Will the Minister of HEAVY INDUS- 
TYR be pleased to state :

(a) whether Government have  any 
proposal to produce four lakh scooters 
annually by the end of the Fifth Plan; 
;md

(b) what  steps  Government  have 
taken to implement this proposal ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : (a)  Yes,
Sir.

(b)  Government are setting up a pro-
ject in the Public Sector for manufac-
ture of scooters with  a capacity of
1,00,000 numbers per annum. Some of 
the State Industrial Development Cor-
porations who have been granted letters 
of intent for manufacture of scooters 
have eutercd into licensing arrangement 
with M/s. Scooters India Ltd. to have 
assembly lines for scooters of the same 
model and design that will be manufac-
tured by M/s. Scooters India Ltd. The 
three existing manufacturers have been 
permitted to expand their capacity for 
manufacture of scooters.  In  addition, 
Industrial licences/letter* of intent have 
been issued to a number of new entre-
preneurs for manufacture of scooters. 
Government is confident that the entire 
demand for scooters will be met through 
indigenous production by the end of fee 
Fifth Five Year Plan.

Educational Facilities for Jrrre 
Workers’ Ouldrbn

3053. SHRI S. N.  SINGH DEO : 
Will the Minister of LABOUR be pleas-
ed to state :

(a)  whether jutt workers  are  de-
manding educational facilities for their 
children; and
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(b)  if so, what  steps  Government 
have taken in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) : (a)  and  (b). 
Central Trade Unions  of  Jute  Mill 
Workers, in a charter of demands joint-
ly submitted by them asked  for  free 
education to  children  of  jute  mill 
workers upto School Final at the cost 
of employers.  It has been reported by 
the Government of West Bengal that the 
demand for free school education  for 
jute workers’ children along with other 
demand of Central Trade Union Orga-
nisations were taken up for negotiation. 
A tripartite settlement was readied on 
13-1-1974, which was signed by  three 
Trade Union  Organisations viz.  (1) 
National  Union  of  Jute  Workers 
(INTUC) (2) Jute Workers Federation 
(HMS)  (3)  Jute  Textile  Workers 
Union (IFITU).  Other Central Trade 
Union Organisations did not p.gree  to 
sign the Agreement. Clause 5.13 of the 
Tripartite settlement dated 13-1-74  is 
given below :—

“In view of this settlement, the 
Unions hereby agree not to raise and/ 
or agitate any issue covered by this 
settlement or any other industry-wise 
issues having  substantial  financial 
implications  during  the  operative 
period of this  settlement  excepling 
such issues which may arise out  of 
new statutory obligation, if any.”

Abolition of Mass Mailing Unit of 
Family Planning Department

3054.  SHRI D. D. DESA1 : Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a)  whether Government intend to 
abolish the Mass Mailing Unit of the 
Family Planning Department shortly; 
•and

<b) if so, the reasons thereof?

THE DEPUTY MINISTER IN IHE 
MINISTRY  OF  HEALTH  AND 
FAMILY PLANNING (SHRI  KON- 
DAJJI BASAPPA) : (a) No.

lb) Does not arise.

Production in H.E.C., Ranchi

3055.  SHRI D. D. DESAI:

SHRI BHOGENDRA JHA:

Will the Minister of HEAVY INDUS-
TRY be pleased to state :

(a) whether the Units of the Heavy 
Engineering Corporation, Ranchi have 
attained near-capacity production; and

(b) if so, the facts thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) :  (a)  No,
Sir.

(b)  HEC has achieved 33% ot  its 
rated capacity in 1972-73 and in 1973-
74 HEC is likely to achieve 41% of its 
rated capacity.  HEC is  expected to 
break-even in 1974-75 when the value 
of production would be of the order of 
about Rs. 75 crores.

Bokaro production of Pig Iron and 
Steel

3056.  SHRI D. D. DESA1 :

SHRt RAGHUNANDAN LAL 
BHATIA :

Will the Minister of STEEL  AND 
MINES be pleased to state ;

(a) the total quantity of pig iron and 
steel produced by  the  Bokaro  Steel 
Plant upto February 15, 1974; and

(b) whether  the  plant  will  lose 
Rs. 80 crores belore it reaches its full 
capacity of 4 million tonnes ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) Till 
the end of February,  1974, 9,16̂27 
tonnes of pig iron and 8,975 tonnes of 
ingot steel, have been produced by the 
Bokaro Steel Plant.

(b)  It is difficult at this stage to 
assess precisely the extent of loss which 
the plant may incur before reaching its 
full capacity of 4 million tonnes.
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Prices of Aluminium

3857. SHRI D. D. DESAI:

SHRI N. SHTVAPPA :

Will the Minister of STEEL AND 
MINES be pleased to state the action 
taken by the Government to bring down 
the prices of aluminium ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI  SUKHDEV  PRASAD) : The 
controlled prices of  aluminium  and 
aluminium  products  are  determined 
from time to time by a study of the 
actual cost of production, and is noti-
fied in terms of the Aluminium  (Con-
trol) Order, 1970. In the present con-
text of sharply rising costs of raw mate-
rials required for aluminium  produc-
tion, it is not possible to bring down 
the controlled  prices  of  aluminium. 
Government is presently considering the 
question of increasing  the controlled 
prices owing to higher costs of produc-
tion.

Sale or defective  Thermometers

3058.  SHRI VEKARIA : Will  the
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether Government are aware 
that defective thermometers are being 
sold i-* Delhi and other parts  of  the 
country;

(b) whether the sale  of  defective 
thermometers is an offence;

(c1) whether any  arrest  has  been 
made in this connection; and

(d)  if so, the facts thereof and  the 
action taken?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HEALTH  AND 
FAMILY PLANNING : (SHRI A. K. 
KISKU) : (a) Occasional  complaints 
have been received about defective ther-
mometers being marketed in the coun-
try*

(b)  Marketing of thermometers with, 
out the Indian Standards Institution cer-
tification mark or without a valid licence

under the Drugs & Cosmetics Act and 
Rules is an offcnce.

(c)  and (d). No such  information 
has been received.  The manufacturers 
of thermometers are advised to conform 
to Indian Standards  Institution  stan-
dards whenever complaints are received.

Average Longevity in India

3059.  SHRI  SHANKER  RAO 
SAVANT :  Will  the  Minister  of
HEALTH AND FAMILY PLANNING 
be pleased to state :

(a) what was the average longevity 
m India in 1946-47 and what is it  at 
present; and

(b) what arc generally the causes for 
improvement in longevity ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HEALTH  AND 
FAMILY PLANNING : (SHRI A. K. 
KISKU) : (a) In 1946 the expectation 
of life at birth was 32.45 years for males 
and 31.66 years for females. Now it is 
estimated as 50.7 years for males and 
49.3 years for females.

(bl The main reasons for improve-
ment in longevity arc :

(0 Reduction in death rate, due to 
successful implementation  of  various 
health programmes, from 27.4 per thou-
sand population in 1941-50 to 15.1 in 
1971.

(ii)  Reduction in the rate of infant 
mortality, due to better availability of 
medical facilities and improvement  in 
the medical caie of mother and child-
ren, from 183 per thousand live births 
in 1941-50 to 114.8 and 77.5 for rural 
and urban areas respectively in 1971.

(i>i) Reduction in the incidence  of 
communicable diseases due to adoption 
of improved control measures.

(iv) Increase in the number of hos-
pital beds from 1,13,000 beds in 1946 
to 2,77,520.

(v) Extension of medical facilities to- 
the rural areas by the establishment of 
5256 Primary Health Centres,
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Norm \i isation or Sino-Inwan
RELATIONS

MX* SHRI JYOTIRMOY BOSU : 
Will thw Minister ol EXTERNAL AF- 
i-AJRS be pleased to stale

(a)  whether Government are consi-
dering to take further steps to normalise 
leUtion, w.th China, and

<b) if so, the nature thereof?

1HF MINISTER OF STATE IN 
THE  MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH) . (a) and (b). The Govern-
ment have continued to seek normalisa-
tion of relations with China. However, 
there has not been any significant change 
in the situation so far.
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Declining Indian influence in Bast 
Asia

3064. SHRI JYOTIRMOY  BOSU : 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether his attention has  been 
■drawn to a report in the press regarding 
steady fall in India’s influence in East 
Asia; and

(b) if so.  Government’s  reaction 
thereto ?

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  EXTERNAL 
AFFAIRS (SHRI  SURENDRA PAL
SINGH) : (a) Yes, Sir.

(b)  These arc the views of an indi-
vidual journalist and the  Government 
sees no reason to comment on them.

Reasons for Rise in Prices of Cars

3065. SHRI JYOTIRMOY  BOSU : 
Will the Minister of HEAVY INDUS-
TRY be pleased  to  state  on  what 
grounds Government have  raised  the 
■ex-factory prices of the three passenger 
cars by over Rs. 1,000 with effect from 
the 1st January, 1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : With effect 
from the 1st January, 1974 the ex-fac-
tory selling price of the Ambassador car 
has been increased by Rs. 950/- that of 
the Premier President car by Rs. 1301/- 
and that of the  Standard  Gazel  by 
Rs. 1174/-. The increase is mainly due 
to increases in the cost  of materials, 
especially steel, and in wages and over-
heads.

Persons of Indian origin in Burma

3066. SHRI N. SHIVAPPA :
SHRI RAGHUNANDAN 
LAL BHATIA ;

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state the total 
number of persons of Indian origin « in 
Burma?

THE MINISTER OF STATE IN 
THE  MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH) : No accurate figures of per-
sons of Indian origin 4 in Burma  are 
available.  According to our  informa-
tion, the total number of such persons 
may be estimated at  about 180,000 
This figure includes  Indian  passport- 
holders, those  who  have  opted  for 
Burmese citizenship, those  who  have 
been registered as foreigners and those 
who arc docfumentless.

Visit by a Rumanian Deleg \tion

3067.  SHRI R. S.  PANDEY : Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state :

(a) whether a Rumanian delegation 
visited our country during January 1974 
to discuss matters relating to economic 
co-operation; and

(b) if so, the nature of the discus-
sions held and the conclusions  arrived 
at?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA  PAL SINGH) :
(a) The Vice-Chairman of the Council 
of Ministers and Chairman of the State 
Planning  Committee,  Romania,  H-, 
E. Mr. Manea Manesou, paid a visit 
from January 9 to January 15. 1974.

(b)  During Mr. Manesou’s, visit an 
Agreement on Cooperation between our 
Planning  Commission and the  State 
Planning Committee of  Romania was 
signed on January 12, 1974 between the 
Minister of Planning and Mr. Manesou. 
The Agreement established a Joint Indo- 
Romanian Study Group of Experts on 
cooperation in the field of  Planning 
which would, among others, exchange 
experience and knowledge in the fields 
of economic 'forecasting, methodology 
of planning, formulation of projects and 
programmes, methods of monitoring a«d 
evaluation of planned programmes and 
projects and methods for increasing pro-
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ductivity.  The  Indo-Romanian  Joint 
Commission for Economic,  Technical 
and Scientific Cooperation was also set 
up on J anuary 14, 1974 through an ex-
change of Letters between the Minister 
for External Affairs and Mr. Manesou. 
Mr. Manesou also held discussions With 
other representatives of the Government 
and areas where possibilities for Econo-
mic, Scientific and Technical coopera-
tion exist were identified.  These areas 
include the oil, coal, lignite, power, steel, 
machine-building and chemical industries

Retrenchment in N.C.D.C.

3068.  SHRI  JAGDISH  NARAIN 
M ANDAL : Will the Minister of STEEL 
AND MINES be pleased to state :

(a) the number of persons who were 
retrenched and or voluntarily retired by 
N.C.D.C. in Giridih Collieries between 
1967 and 1969;

(b) the number of persons so retren-
ched who belong to  scheduled  tribe 
and scheduled caste; and

(c) the amount of compensation paid 
to them ?

THE  DEPUTY  MINISTTER  IN 
THF MINISTRY  OF STEEL AND 
MINES (SHRI SUBODH HANSDA) :
(a) to (c). The information is being 
collected and will be laid on the Table 
of the House.

availability of coal at ghaziabad

3069.  SHRI  PRABODH  CHAN-
DRA: Will the Minister of STEEL AND 
MINES be pleased to state :

(a)  whether Government’s attention 
has been drawn to the fact that coal is 
not at all available in frha7,iahaH which 
is only 20 K.M. away from Delhi; and

vious year.  In the recent months the 
movement of coal to various consuming 
centres in the country including Ghazia-
bad has been affected by staff agitation 
on the Railways. Owing to increase in 
the demand of coal, particularly from 
the power houses and the steel plants 
which enjoy higher priority for  allot-
ment of wagons,  the  relatively  low 
priority consumers have had  to  face 
shortage of coal all over the  country, 
inspite of overall increase in production. 
A co-ord'naled effort is being made by 
the coal producing organisations to in-
crease coal production and by the rail- 
wavs to increase movement of coal.

Reorganisation of NCC as a Discip-
1 1NED FORCL

3070. SHRI  PRABODH  CHAN-
DRA : Will the minister of DEFENCE
be p’eascd to state :

(a) whether Mahajani  Commission 
had recommended to  reorganise the 
National Cadet Corps so as to function 
as a disciplined force to help  in the 
defence of the country during national 
emergency; and

(b) if so, the decision of the Govern-
ment ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. 
B. PATNA1K):  (a)  The  Mahajani
Committee have recommended the fol-
lowing as one of the aims of the National 
Cadet Corps :

“To create a force of disciplined 
and trained man power which in 
a national emergency could be of 
assistance in the  defence of the 
country”.

(b)  Recommendations of the Maha-
jani Committee are under consideration 
of the Government.

<b) if so, the reasons therefor? Production of Nirodh and other
Contraceptives

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES  3071. SHRI  SHANKAR  DAYAL 
(SHRI  SUBODH  HANSDA) :  (a)  SINGH : Will the Minister of HEALTH
and (b). The coal production  during  AND FAMILY PLANNING be pleased 
1973 has been more than in any pre-  to state ;
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(a) the figures of the production in 
the country of Nirodh and other con-
traceptives for the year 1973; and

(b) whether Government are satisfied 
with their publicity and sale ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HEALTH  AND 
FAMILY PLANNING (SHRI KON- 
DAJJI BASAPPA) : (a) The figures of 
production in the country of  Nirodh 
and other conventional  contraceptives 
for the year 1973 are as follows :

1. Nirodh (Condoms)  155 -25 million
pieces

2. Foam Tablets  16*77 lakh
tablets

3. Contraceptive Jel/
Jelly/Cream  .  75,248 tubes

(b) Yes.
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Discontinuation of Help to Rehabi-
litate People of Border Areas

3075. SHRI ARV3ND M. PATEL : 
SHRI D. P. JADEJA *

Will the Minister of SUPPLY AND 
REHABILITATION be  pleased  to
state :

(a) whether Government have dis-
continued the rehabilitation help given 
to the people of border areas whose 
villages were destroyed during the last 
Indo-Pak War;

(b) if so, the reasons therefore; and

(c) whether Government propose to 
consider to continue the help for some 
more time?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND RE-
HAB ILITATON  (SHRI  G.  VEN- 
KATSWAMY) (a) No, Sir.

(b) Does not arise.

(c) The  Governments  of border 
States are authorised to incur expendi-
ture on the provision of relief and reha-
bilitation assistance at the  approved 
scales to people of the border areas 
affected by the  last  Indo-Pak  War. 
Such assistance is given to the affected 
persons for their proper rehabilitation 
in accordance with the sanctions cover-
ing relief and rehabilitation  measures 
for them. The State Government have 
been providing and will continue to pro-
vide the necessary assistance accordingly.

Revival of Traditional  Route for 
Goods Traffic from Eastern India 

to Tripura

3076.  SHRI GAJADHAR MAJHI : 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government have  suc-
ceeded in its efforts for an early revival 
of the Traditional Route’ for the move- 
ment of Goods Traffic from  Eastern 
India to Tripura; and

(b) if so, the facts thereof ?

THE MINISTER OF  STATE IN 
THE MINISTRY  OF  EXTERNAL 
AFFAIRS (SHRI SURENDRA  PAL 
SINGH) : (a) and (b).  Government
have been taken up with the Bangladesh 
Government the provision  of  transit 
facilities through Bangladesh for goods 
traffic to and from Tripura. The con-
currence of the Bangladesh Government 
is awaited after which details will be 
worked out.

*TH jftsPtT 5®®  % fat? 8W
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Alleged bungling in Co\l despatch

3078.  SHRI  RAMAVATAR SHA- 
STRI: Will the Minister of  STEEL 
AND MINES be pleased to state :

(a) Aether the attention of Govern-
ment has been drawn to the alleged' bun-
gling in despatch of coal from Hisalong 
Group of  Collieries in  Hazaribagh 
District.

(b) it so, whether Government have 
got examined the allegations levelled; 
and

(c) if so, the findings thereof and the 
refKfttan of Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH  HANSDA) :  The
information is being collected and will 
be laid on the table of the House.
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?n̂?r, fâTT ̂twc, %

% 3t*kh m f̂rrirf̂nrrl 15r*r«rT 

300 ̂ ’srrfyft  ^ tsr'irrt

«Pt% %■ faxc ̂ w1?̂  *ftr ffftnifw

farfhr «nrwTt(  «rt

TK <TT5T  vfSSW PWW  ’•TPT 

SPTHfTT % \



«9  Written Answers  PHALGUNA 23* 1895 tSAKA)  Written Answers  90

Panel set up for rehabilitation of 
Chhamb Refuoees

5082. SHRI  NAWAL  KISHORE 
SHARMA: Will the Minister of SUP-
PLY AND  REHABILITATION  be 
pleased to state :

(a) whether Government have  set 
up a Panel for the  rehabilitation of 
nearly 20,000 refugees in Chhamb area 
who were displaced during 1971 war 
with Pakistan; and

(b) if so, the estimated amount to be 
spent for their rehabilitation and the 
time by which these people  would be
setlVJ down?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI  G.  VENKAT- 
SWAMY) • (a) Yes, Sir. The Govern-
ment of India have set up a Central 
Authority known as the Chhamb Dis-
placed Persons Rehabilitation Authority 
to formulate and execute expeditiously 
suitable schemcs for the rehabilitation or 
these Chhamb displaced persons.

(b)  The entire  expenditure on the 
rehabilitation of these persons will be 
borne by the Government of India. It 
is net possible at this stage to indicate 
the total expenditure that will be incur-
red on the above schemes. Every effort 
will be made to rehabilitate these fami-
lies expeditiously.

Unification of Trade Union 
Movement

3083.  SHRI BANAMALI PAT
NAIK : Will the Minister of LABOUR 
be pleased to state :

(a) whether unification of the trade 
union movement was necessary for im-
proving industrial relations;

(b) if so, the  efforts made in  this 
direction so far; and

<c) the results achieved and the fur-
ther steps proposed to be taken in this 
direction to promote a socialistic pattern

of development in the country?

THE DEPUTY MlM#TER IN THE 
MINISTRY OF LABOUR (SHRl BAL- 
GOVTND VERM A) : (a) to (c). Uni-
fication could be a useful step for the 
improvement of industrial relations and 
it would primarily be for  the trade 
unions to move towards this direction. 
Government are always ready to  use 
their good offices in bringing ttys about 
and the proposed comprehensive legisla. 
tion will endeavour to strengthen  the 
trade union movement.

Strengthening of Indian Naval Force 
in Indian Ocean

3084. SHRI  R.  V.  SWAMINA- 
THAN :
SHRI P. M. MEHTA :

Will the Minister of DEFENCE be 
pleased to state :

(a) whether the attention of Govern-
ment has been  drawn  to a statement 
made by the Chief of the Naval Staff 
seeking Navy’s greater role in the Indian 
Ocean;

(b) if so, what steps are being taken 
by Government to strengthen the Naval 
Force in the Indian Ocean;

(c) by what time India is confident 
of making her presence felt in the In-
dian Ocean; and

(d) what are the programmes for the 
expansion of the Naval Forces ?

THE MINISTER  OF  DEFENCE 
(SHRI JAGIIVAN RAM) : (a) Gov- 
Crrtfnent are not aware of any such state-
ment made by the Chief of the Naval 
Staff.

(b)  and (c). Necessary plans for the 
development of the Indian Naval Forces 
are under constant review and process 
of implementation.  The  aim of this 
development is to protect our maritime 
interests and national security.

(d)  It would not be in the public in-
terest to disclose details.
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Supply of Power Generating Equip-
MENT BTĈgfROM SOVIET RUSSIA

3085. SHRI RAGHUNANDAN LAL 
BHATIA :
SHRI P. GANGADEB :

Will the Minister of STEEL  AND 
MINES be pleased to state :

(a) whether India had asked Russia 
•for the supply  of power  generating 
equipment, coal mining machinery, non- 
ferrous metals and other goods during 
the Fifth Five Year Plan period; and

(b) if so, the facts thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) and
(b). The Government of India and the 
Government of U.S.S.R. entered into an 
agreement on 29-11-1973 which, inter- 
alia, aims at mutual co-operation in de-
signing and construction  of mutually 
agreed enterprises and projects in  the 
field of iron and steel and non-ferrous 
metals production, prospecting, produc-
tion and refining of oil, natural gas, coal 
and other minerals, power engineering, 
petro-chemical industry,  shipping  and 
other branches of industry,  agriculture 
as well as expanding projects previously 
undertaken with  the assistance of the 
USSR, by setting up new industrial and 
agricultural and other projects, and also 
by assisting in establishing institutes for 
specialised training.

Steel Export to Japan

3086.  SHRI RAGHUNANDAN LAL 
BHATIA : Will the Minister of STEEL 
AND MINES be pleased to state :

(a) whether every year India sends 
its delegation to Tokyo to sign deals with 
Japanese manufacturers;

(b) whether Japanese  are the bulk 
importers of our steel; and

(c) i'f so, the steps taken  for  the 
negotiations to be held in Delhi in alter-
nate years ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) to
(c). Japanese are not Ihe bulk importers 
of our steel. However, negotiations are 
held whether necessary not only in Ja-
pan but in India also for import  of 
Steel from Tapan, export of pig iron to 
Japan etc.

Coal Supplies to Punjab

3087.  SHRI RAGHUNANDAN LAL 
BHATIA ; Will the Minister of STEEL 
AND MINES be pleased to state :

(a) whether coal supplies to Punjab 
had been normal in December,  1973 
and January, 1974; and

(b) if not, the steps taken to restore 
the supplies ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) and
(b). No, Sir. During these months the 
movement of coal to Punjab has  not 
been upto the sponsored quota primarily 
due to disturbed industrial relations on 
the Railways. A co-ordinated effort  is 
being made by the coal producing orga-
nisations to increase coal production and 
by the railways to increase movement of 
coal to all States including Punjab.

Increase in Production of Scooters

3088. SHRI E. V. VIKHE PATIL : 
Will the Minister of HEAVY INDUS-
TRY be pleased to state ;

(a) whether  Government have per-
mitted the manufacturers  of some of 
the popular brand of scooters to increase 
production;

(b) if so, the reasons therefor; and

(c) how much increase has been per-
mitted and subject to what conditions?

THE DEPUTY MINISTER IN TOE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR  SINGH) : (a) Yes, 
Sir.

(b)  The manufacturers have been 
permitted to expand  their production 
capacity to meet the increasing demand.
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(c) The following table gives the re-
quired information :

Name of the firm Extent o f expansion 
permitted to expand

1. M/s Bajaj Auto from 24,000 to 48,000
Ltd., Poona scooters per annum.

2. M/s Automobile —do—
Products of India
Ltd., Bombay

3. M/s. Escorts Ltd., From 6,000 to 24,000
Faridabad scooters and motor*

cycles per annum.

(a) M /s. Bajaj Auto Ltd., Poona 
mobile Products of Ijndia Ltd. have been 
permitted to expand their production 
inter alia subject to the following condi-
tions :

(a) M /s. Bajaj Auto Ltd., Poona
(i) The ex-factory selling prices of 

the vehicles should be reduced 
by Rs. 75/- immediately and 
by a further sum of Rs. 75/- 
as soon as the rate of produc-
tion reaches 48,000 nos. per 
annum.

<ii) Any future increase in cost 
upto Rs. 50/- per scooter and 
three-wheeler should be ab-
sorbed by the company. If the 
cost accounts maintained by 
the company reveal an increase 
of more than Rs. 50/- per 
vehicle, the company may 
apply to Government for a 
cost analysis and ask for a suit-
able increase in price.

<iii) 1% of the net sales proceeds 
must be set apart by tbe com-
pany for expenditure on Re-
search and Development

<b) M /s. Automobile Products o j India 
Ltd., Bombay :

(i) The company should reduce 
the price prevailing on 1-1-1972 
by Rs. 75/- per scooter as 
soon as the annual rate of pro-
duction of 36,000 nos. is 
reached by them and by a fui- 
thet sum of Rs. 75/- per 

4 —1168LSS/74

scooter as soon as the com-
pany reach a rate of produc-
tion of 48,000 nos. per annum.

(ii) Any future increase in cost 
upto Rs. 50/- per scooter 
should be absorbed by the 
company. If the cost accounts 
maintained by the company re-
veal an increase of more than 
Rs. 50/- per vehicle, the com-
pany may apply to Govern-
ment for a cost analysis and 
ask for a suitable increase in 
price.

(iii) 1% of the net sales proceeds 
must be set apart by the com-
pany for expenditure on Re-
search and Development.

Sc r u t in y  o f  W a g e  A g r e e m e n t s  a n d  
Aw a r d s

3090. SHRI P. M. MEHTA r
SHRI R. P. ULAGANAMBI:

Will the Minister of LABOUR be 
pleased to state :

(a) whether a central machinery is 
proposed to be set up to scrutinise wage 
agreements and awards to see whether 
they are in consonance with the national 
economy;

(b) if so, whether this suggestion was 
given by the two-day Industrial Rela-
tions Conference held in January, 1974; 
and

(c) if so, how far Government have 
accepted the recommendation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) : (a) to (c). A
suggestion of this kind was made during 
the Conference on industrial relations 
organised by the Employers’ Federation 
of India and the All India Organisation 
of Employers in January. Government 
have taken note of the suggestion

I n ie r i m  A d v a n c e d  t o  A h m l i h b w  
T e x t il e  W o r k e r s

3091 SHRI P. M MEHTA : Will
the Minister of LABOUR be pleased to 
state :
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(a) whether  interim advance  for 
Ato#fcedabad  textile wokrans has  been 
granted pending settlement of new wage 
formula;

(b) if so, whether the interim  ad-
vance is not to the satisfaction of the 
employees;

(c) when the final decision for new 
wage formula is likely to be taken; and

(d) how much interim advance will 
be given to each employee?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) : (a) The Textile 
Labour Association has intimated  that 
an interim increase in the form of an ad-
vance has been negotiated by them with 
the Ahmedabad Millowners’ Association.

(a)  and (c). Information is not avail-
able.

(d)  It is learnt that  the amount Qf 
the advance will be Rs. 101/- to those 
of the employees who are members or 
who are eligible to be members of the 
Provident Fund Scheme as on 1-1-1974 
and Rs. 51/- to those employees who 
are not members of the Provident Fund 
Scheme but have worked for not more 
than 120 days in the year 1973.

Rfpopt of Expert Committee on 
Unemployment

3092.  SHRI P. M. MEHTA : Will
the Minister of LABOUR be pleased to 
refer to the reply given  to Unslaried 
Question No. 666  on the 26th  July, 
1973 and state:

(a) whether Government have accep-
ted the recommendations of the Expert 
Committee on Unemployment appointed 
by the Labour Ministry regarding un-
employment insurance in certain indus-
tries;

(b) if so, how far this has been im-
plemented;

(c) whether all the recommendation* 
of the Committee have been accepted; 
and

(d) if so, what step* are being taken 
to implement them ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) : (a) to (d). As 
already indicated in reply to part (c) 
of Unstarred Question referred to  by 
the Hon’ble Member, an Inter Minis-
terial Working Group has been consti-
tuted by the Planning Commission to 
study the recommendations made in the 
report of the Committee on Unemploy-
ment and make proposals to the Govern-
ment.  Further action by Government 
to implement the  recommendations dt 
the Committee on Unemployment is to 
be taken on receipt of the report of this 
Grouf* which is expected shortly.
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Export of Aircraft and Aero-Engine
by Hindustan Aircrafts Limitfd

30915. SHRI RAM PRAKASH:

SHRI  YAMUNA  PRASAD 
MANDAL:

Will the Minister of DEFENCE be 
pleased to state :

(a) whether Hindustan Aircraft Ltd., 
proposes to export aircraft and  aero-
engines; and

(b) if so, the outlines of the propo-
sals ?

THE MINISTER OF STATE  (DE-
FENCE  PRODUCTION)  IN THE 
MINISTRY OF DEFENCE ( SHRI 
VIDYA CHARAN SHUKLA) :  (a)
.nd (b). HAL is already exporting com-
ponents of aero-engioes and Helicopters. 
The Company has also plans to export 
some of the aircraft manufactured by 
it For manufacture of additional air* 
craft for this purpose a special alloca-
tion of foreign exchange has been made* 
HAL has also participated in some of 
the recent international aircraft exhibi-
tions to create awareness of the aero-
nautics Industry in India and its product

range.  Some enquiries  from foreign 
countries have been received which are 
being pursued.

Plo Iron and Hard Coke for Foundry 
Industry

3096. SHRI P. GANOADEB :  Will 
the Minister of STEEL AND MINES 
be pleased to state :

(a) whether any Committee has been 
constituted by his Ministry to assess the 
requirements of pig-iron and hard coke 
for the foundary industry; and ’

(b) if so, whether this will enable to 
overcome the shortage of raw materials 
like steel, aluminium, etc. ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a)  A 
Committee has been set up under the 
Chairmanship of the Iron and Steel Con-
troller mainly  to lay  down  suitable 
guidelines for distribution  of pig iron 
and hard coke.

(b) No, Sir.

Special Cell in Minis try for Coal 

Supplies

3097. SHRI P. GANGADEB :  Will 
the Minister of STEEL AND MINES 
be pleased to state :

(a) whether a special cell has been 
created in his Ministry to ease the pro-
blem of coal supplies; and

(b) if so, the nature of its functions ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) and 
Vb). No, Sir. However, a Joint Cell hat 
been set up at Calcutta under the Direc-
tor (Rail Movement)  Railway Board 
with the representatives of Coal Mines 
Authority Ltd. and Bharat Coking Coal 
Ltd. to ensure proper co-ordination in 
rail movement of coal.

Coal Supply to Orissa

3098. SHRI P. GANGADEB : Will 
the Minister of STEEL AND MINES 
be pleased to state:
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(a) whether cool supplies to Orissa 
had been normal in November-Decem- 
ber, 1973 and January, 1974; and

(b) if not, the  measures taken  to 
supply the normal quantity of coal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) and
(b). No, Sir.  In  these  months  the 
movement of coal to Orissa has not been 
upto the sponsored quota primarily due 
to disturbed industrial relations on the 
Railways.  A coordinated  effort  is 
being made by the coal producing orga-
nisations to increase coal  production 
and by the railways to increase move-
ment  of coal  to all States  including 
Orissa.

Estimate of Illegal Abortions in 
the Country

3099. SHRI SHYAM SUNDER MO-
HAPATRA:

SHRI UHAMANKAR:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased  to 
state:

(a) whether legal abortion has been 
helpful to Family Planning; and

(b) the estimate of illegal abortions 
per year in the country ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRi KONDAJ-
II BASAPPA) : (a) Yes.

(b)  It is difficult to make an estimate 
of illegal abortions. However,  accord-
ing to the Shanti Lai Shah Committee 
Report, in a population of 500 million, 
the number of abortions per year was 
estimated as 6.5 million—2.6  million 
natural and 3.9 million induced.

Quota for Military Recruitment
from Punjab and Other States

3100, PROF.  NARAIN  CHAND
PARASHAR:  Will the Minister  oif
DEFENCE be pleased to state :

(a)  whether Government have notic-
ed a statement by Shri Parkash Singh

Badal, Ex-Chief  Minister of Punjab, 
showing his resentment over the reduc-
ing quota for military recruitment for 
Punjab  from 14 to  two*and-half per 
cent;

(b) if so, the reaction  of Govern-
ment to the statement;

(c) whether the quota of any other 
State has also been reduced;

(d) the quota for recruitment in the 
case of each one of the States, of the 
Indian  Union as on the 1st March, 
1974; and

(c) the criteria for fixing this quota ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) ; (a) to (c). 
No, Sir—such a statement has not come 
to the notice of Government.  Recruit-
ment for tbe Army is done in propor-
tion to the recruitable male population 
belonging to the age group df 17 to 25 
years in various States,  except where 
recruitment is to be made in a particu-
lar class, for units having class composi-
tion.

In order to broad-base the recruitment 
in the various States, so as to conform 
with the above-stated  policy,  the re-
cruitment demands  placed on Punjab, 
Himachal Pradesh  and Haryana have 
had to be reduced recently, as recruit-
ment from these States has been much 
heavier than their  due  proportionate 
share, in the past.

(d) and (e). A statement showing the 
quotas for recruitment,  to the Army, 
from the various States, in respect ot 
demands for Regiments having no class- 
composition as well as actual  average 
percentage  recruitment  during  the 
period 1-4-68 to  31-3-71 is attached. 
The quotas have been fixed in propor-
tion to the recruitable male population 
of each of these States in the age group 
of 17 to 25 years, based on the census 
of 1971.

Recruitment to the Armoured Corps, 
Artillery, Engineer* and Infantry which 
have specific class composition has to 
be carried out from those States where 
the prescribed classes are available,
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Statement

Percentage Actual 
of recruit- average 
tnent  percentage

State(s) quota  recruit-
based on  mem to 
1971  the entire
census  Army
in respect based on 
of ‘All  the figures 
Class’  for the
Regiments  period* 

1-4-68 
to

31-3-J971

Andhra Pradesh 7-8 4 08

Assam,  Nagaland, 
Meghalaya, Tripura 
& Manipur 3-4 4 05
Bihar 10-2 513
Gujarat . 4-9 1-48
Himachal Pradesh . 0-6 4-68
Jammu & Kashmir 0-9 2-92
Kerala  . 3-7 5-38
Madhya Pradesh  .  . 7-6 3-23
Maharashtra . 9-2 7-64
Mysore (Karnataka) 5-3 2-81
Orissa 3*9 I'll
Punjab  . 2 *(f 15*30
Rajasthan 4-7 7-04
Tamil Nadu  . 7-3 5-90
Uttar Pradesh 16-5 15-86
West Bengal  . 8-2 3-63
Others  . 3-2 9-60

100 00  100 00

"‘later figures are not 
readily available.

Development op Model Villages

3101.  PROF.  NARAIN  CHAND 
PARASHAR:  Will  the Minister  of
DEFENCE be pleased to refer to the 
reply given to Unstarred Question Nos. 
4622 and 4099 on the 13th December,
1973 and 23rd August, 1973, respective-
ly, and state :

(a) whether the replies from all the 
States regarding the development of the 
native villages of Victoria Cross winners 
and Param Vir Chakra winners as mo-
dern villages have been received:

(b) if so, the  nature thereof,  the 
names of the States which have still to 
reply to the Central  Government and 
whether they have been reminded  to 
expedite their replies:

(c) the date/dates when the commu-
nications were sent to each of the State 
Governments; and

(d) the date/dates on which the re-
plies were received from each one of the 
States 7

THE  MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) •  (a) No,
Sir.

(b) to (d). A statement is attached.

Statement

State Govt./Union Territory 
Admin, concerned

Date(s) on which 
communication(s) 
reminders) was/ 

were sent

Date of reply when re-
ceived

P> (2) (3)

Bihar .................................. 18-8-73

17-9*73

9-1-74

6-3-74
Delhi .................................. 18-8-73 13-9-73

G ujarat........................................ 18-8-73 Correspondence
• transferred to

Maharashtra

Haryana................................... 18-8-73 23-11-73
Himachal Pradesh . . . . 18-3-74
Jammu ft Kashmir 18*3*74
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__________________<!>_
Maharashtra

Punjab

Rajasthan 
Uttar Pradeak

<2) (3)

9-1-141
6-3-74
18-8-73

18-8-73
18-8-73

17-9-73

9-1-74

1-3-74 (Interim 
reply)

22-2-74

6-3-74

Summary of replies received

1. Delhi: Delhi Administration have 
intimated that there are only two win-
ners of Param Vir Chakra who belong 
to the Union  Territory of Delhi, one 
pertains to the ‘Defence Colony’ while 
the other to ‘Naraina’. The ‘Defence 
Colony’ is a posh colony where every 
modern facility is available. Naraina is 
also an urbanised village.

2. Haryana:  The  Government  of
Haryana  have  intimated  that the 
Haryana Village Development Board 
have started implementing a focal vil-
lage scheme  under  which  only big 
villages already furnished with most of 
the modern amenities are  selected for 
provision of rest of the amenities. They 
have requested that entire expenditure 
involved in  the development  of  the 
villages of winners of Victoria  Cross 
and Param Vir Chakra as model villages 
be borne by the Central Government.

3. Rajasthan : Government of Rajas-
than have intimated that there are two 
villages viz. Bari in District Jhun Jhunu 
and Banasar which  come under  the 
scheme.  The State  Government pro-
pose to provide some funds to develop 
roads to, and rural water  supply  in, 
these villages on a priority basis. They 
have added that the statues of the de-
coration winners may also be set up. 
The State Government have expressed a 
desire that the  Central  Government 
should also release some funds for the 
purpose.

Posting of Widow Lady Doctors of 
Military Martyrs in their Native 

States

3102.  PROF.  NARAiN  CHAND 
PARASHAR:  Will  the Minister of
DEFENCE be pleased to state i

(a) whether  any  consideration  is 
Shown to the widows of military martyrs 
who are working as Lady Doctors in the 
Military  Hospitals  in the matter  of 
posting, period of stay at a station in 
the native States, so as to reduce their 
inconvenience; and

(b) if so, whether any relaxation is 
provided in the matter of giving them 
the States of their choice or in allowing 
them to over-stay at .such stations ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF DEFENCE  (SHRI 
I. B PATNAIK : (a) and (b). Yes,
Sir, subject to exigencies of service.

New Steel-Making Process

3103. SHRI SHRIKISHAN MODI: 

SHRI Y. ESWARA REDDY :

Will the Minister of STEEL AND 
MINES be pleased to state :'

(a) whether a new easier process has 
been found to make steel; and

(b) if so, whether this process will 
require neither a blast furnace nor high 
quality coal ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) and
(b). It is presumed that the reference is 
to the direct reduction of iron ore to 
the metallic state using either solid or 
gaseous reductant.  The sponge  iron 
thus produced can be refined into steel 
in electric furnaces.  This process  of 
steehnaking, which does  not  require 
either a Mast furnace or metallurgical 
coal, has been known for many years. 
While the processes enjoying gaseous 
reductaots have .been exploited on com-
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raercial scale, the process  employing 
non-coking coal as reductant has not 
been fully established so faT, for com-
mercial scale operation.

Units for Steel Structurals Fabri-
cation

3104. SHRI YAMUNA  PRASAD
MANDAL:  Will  the  Minister  of
HEAVY INDUSTRY be pleased  to 
state :

(a) whether Government have stopped 
sanctioning the setting up of new units 
for steel structurals fabrication; and

(b) it so, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALB1R SINGH) :  (a)  Yes.
Sir.

(b)  Adequate capacity that can be 
sustained by raw-matcrials available has 
already been licensed.

STIDY TEAMS SPONSORLD by  1N7LRNA-

ijonai Labour Organisation ro study 
Famiiy Planning Pr oor\mm l

3105. SHRI N. K. SANGHI :  Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state ;

(u)  whether during 1972-74 India had 
hosted two Study Teams sponsored by 
the International Labour Organisation to 
study the family planning programmes 
in the organised sector;

(b) if so, whether the visiting teams 
had during the course of their discus- 
sions with the Indian counterparts point-
ed out the ways and means to improve 
the efficiency of tbe present programme 
in the organised sector and if so, the out-
lines thereof; and

(c) in what way the Indian Govern-
ment have been able to help the visiting 
groups in improving their own system?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HEALTH  AND 
FAMILY PLANNING (SHRI KON- 
RAJJi BASAPPA) : (a) Three teams 
sponsored by the International Labour 
Organisation visited the country during 
197&74 to study the famBy planning 
programme in the Organised  Sector:

Two of these, which visited India  in 
November-December, 1972 aid Febru- 
ary-March, 1974, were composed  of 
participants from Asian countries and 
the third of which visited the country 
in November-December 1973, consisted 
of a delegation from Turkey.

(b) The aim eft the study tours was 
essentially to acquaint the representa-
tives of Government Departments, Em-
ployers, Trade Unions and other agen-
cies and institutions of the participating 
countries with the working of the family 
planning programme in  India in the 
Organised Sector and to provide  them 
an opportunity to learn about the work 
being done in India in this area. They 
were not expected to make any exhaus-
tive study for recommending  improve-
ments in the present programme in India.

(c) It is hoped that the knowledge 
gained by the participants of the study 
lours would have helped them in making 
useful suggestions to the authorities  in 
their respective countries.

Increase in Produciion oi Scooters 
and Mopeds

M06. SHRI  MADHU  LIMAYE : 
Will the Minister of HEAVY INDUS-
TRY be pleased to state :

(a) whether it is a fact that in view 
of the hike in petrol price that took 
place last year and the further likely in-
crease, car owners  are  increasingly 
changing over to scooters;

(b) whether production capacity in the 
scooter manufacturing sector is being 
expanded rapidly;

(c) whether any increase is being 
planned in the scooter and moped pro-
duction in 1974; and

(d) it so, the likely production this 
year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : (a) Due to 
hike in the petrol prices the demand for 
scooters has gone up.

(b) Yes, Sir.

(c) and (d). As a  result of  the 
measures already taken by Government,
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the production of scooters and mopeds is 
likely to increase in 1974. It is expect-* 
ed that during 1974 the production otf 
scooters would be  1,00,000  nos.  as 
against 78079 nos. during 1973 and that 
of mopeds about 30,000 nos. as against 
23,700 nos. during 1973.

Shortage of Stainless Steel

3107. SHRI  MADHU LIMAYE : 
Will the  Minister  of STEEL AND 
MINES be pleased to state :

(a) whether there is an acute short-
age of stainless steel for industrial use;

(b) the total requirement of industry 
in the year 1974;

(c) the expected indigenous produc-
tion; and

(d) whether any imports are planned, 
and if so, from which source ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA); (a)  to
(d). The information is being collected 
and will be laid on the Table of the 
House.

I.B.R.D. Loan for Coal Industry

3108. SHRI  BHAUiBHAl  PAR- 
MAR: Will the  Minister of STEEL 
AND MINES be pleased to refer to the 
reply given to Unstarred Question No. 
2749 on the 29th November, 1973 re-
garding IBRD loan for coal industry and 
state :

(a) the names of the companies which 
have raised more than Rs. 30 lakhs by 
public issue of the share capital; and

(b) the amounts raised by each com-
pany by Right and Bonus issue?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINGS 
(SHRI SUBODH  HANSDA) :  (a)
and (b).  The Oriental Coal Co. Ltd. 
was the only company which had raised 
above Rs. 30 lakhs share capital at a 
time, since 1961 by public subscription. 
The following companies  had  issued 
bonus; share of more than Rs. 30 lakhs 
at a time:

Name of the Company Value  of 
the bonus 
shares 
issued

Rs.
(I) Burrakar Coal Ltd. 30,27,740

(2) East Satgram Coal Co. Ltd. 45,00,000

(3) Rewa Coalfields Ltd. 40,00,000

Violation of Mines Safety  Regula- 
TIONS IN RANIGANJ COALFIELDS

3109. SHRI SATYENDRA  NARA- 
YAN SINHA :  Will the Minister of
LABOUR be pleased to state :

(a) the number of major  violations 
of Mines Safely Regulations in  1972 
and 1973 which ha\e affected the output 
ot mines of Raniganj Coalfields;

(b) the names of mines, nature of vio* 
lations and output suffered; and

(c) the months in which violations 
took place and the action taken against 
the mines ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) : (a) to (c).  A 
statement giving the requisite informa-
tion is laid on the Table of the House 
I Pla cj in Library. See No. LT-6423/ 
74], The statement contains only names 
of those mines where serious violations 
took place and which led to the issue of 
prohibitory orders under Section 22 of 
the Mines Act which sometimes affect 
the output of the defaulting mines.

Amendment of trade union act to
PROVIDE BETTER FACILITIES TO WORKERS

3110. SHRI M. S. SANJEEVI RAO ; 
Will the Minister of LABOUR be pleas-
ed to state : (a) whether Government 
propose to amend the Trade Union Act 
for providing better facilities to  the 
workers by canalising the contribution 
and fund realised from the workers and 
utilise it for their welfare; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL 
GOVIND VERMA) : (a) and (b). The
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Trade Unions Act only lays down the 
objects for which the registered  trade 
unions can spend their general funds for 
the benefit of their members and it is for 
them to canalise the funds as they think 
best.  There is no  proposal for  an 
amendment to the Trade Unions Act in 
this regard.
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Purchase of engine packing cases by 
C.O.D. Delhi Cantonment

3112. SHRI S. M. BANERJEE : Will 
the Minister of DEFENCE be pleased 
to state:

(a) whether Engine  Packing cases 
are being purchased  from contractus 
by COD Delhi Cantt.; and

(b) if so, whether it is not feasible to 
manufacture  the same in  ordnance 
Factories or EME workshop, to save

Government funds and affording addi-
tional vacancies to the unemployed ?

THE  MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM):  (a)  and
(b). The requirements of packing cases 
are normally obtained from the DGOF 
(who gets them manufactured in Ordi-
nance Factories) and from EME Work-
shops.  However,  in  emergent  cases 
demands are also placed on the DGS&D 
lor supply of packing cases from the 
trade.

Expansion oc E.S.I.S.

3113.  SHRI S. M. BANERJEE: Wiir 
the Minister of LABOUR be pleased to 
refer to the reply given to Unstarred 
Question No. 1274 on the 28th Febru-
ary,  1974  regarding Expansion  of 
E.S.I.S. and state whether construction 
workers will also be covered under this 
schemc, and if not, the reasons for the 
same?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LABOUR (SHRI 
BALGOVIND  VERMA):  The  Em-
ployees' State  Insurance  Corporation 
have 'furnished the following  informa-
tion :•—

The 5-year programme of extension 
of  the  Employees’  State  Insurance 
Scheme to new sectors of employment 
recommended by  the  Committee on 
Peispecuve Planning does not envisage 
the coverage of construction  workers. 
The extension of the Scheme to con-
structs i projects will  present  serious 
difficulties in organising  medical  and 
other faci’itie.s for the workers, in as 
much as such projects are widely scat-
tered all over the country and general-
ly have a relatively short  period  of 
life.  The question of coverage of con-
struction workers will be considered in 
due course after necessary surveys are 
conducted.

Setting up of a classification tri-
bunal for Defence Empioyees

3115. SHRI  S.  M.  BANERJEE: 
Will the  Minister of DEFENCE be 
pleased to state:

(a)  whether Ministry of Defence has 
not yet appointed any body to classify



the Skill of the civilian, defence emp-
loyees mspiteof repeated recommenda-
tions of the three Pay Commissions;

(b) if so, whether the pay scales of 
Defence employees are lower as com- 
pared with their counterparts in 
C.P.W.D., Railways, P&T and Civil 
Aviation;

(c) whether the All India Defence 
Employees Federation has served a 
notice for a token strike on the 18th 
March, 74 demanding revision of pay 
scales after re-c/assification; and

(d) what action Government are 
taking to set up impartial body to 
classify the skill?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and
(d). As stated in reply to Unstarred 
Question No. 295, answered in the 
Lok Sabha on 21-2-1974, action is 
under way in consultation with the 
staff representatives, to set up an ‘Ex-
pert Body’ for job evaluation as recom-
mended by the Third Pay Commission. 
A meeting was held on 7-3-1974 with 
the representatives of the Staff Side of 
the Departmental Council of the JCM 
of this Ministry, including a represen-
tative of the All India Defence Em-
ployees Federation, to draft the terms 
of reference for the proposed ‘Expert 
Body.’

(b) No such study has been made.

(c) The All India Defence Em-
ployees Federation passed a resolution 
on 7-2-1974 demanding that a Classifi-
cation Tribunal or a High Power Inde-
pendent Body be constituted in con-
sultation with the All India Defence 
Employees Federation and also direct-
ing its constituents unions to stage a 
day’s strike in support of their demand 
on 18-3-74 if such a Body was not 
■constituted before 28-2-1974.

T h e f t  o f  s p a r e  pa r t s  in  O r d n a n c e  
St o r e s  o f  505 A r m y  Ba s e  W o r k s h o p , 

D e l h i  C a n t o n m e n t

3416. SHRI S. M. BANERJEE: Will 
the Minister of DEFENCE to  pleased

to state; ■

(a) whether ® ^ftft of spare parts 
amounting to near alNwt l^ lakhs rupees 
has been detected in Ordnance Store of 
505 Arm y  Base Workshop, Delhi Cantt; 
and

(b) if so, what action has been taken 
against the culprits and whether the 
case has been handed over to the 
C.B.I.

THE DEPUTY MINISTER IN 
THE MINISTRY OF DEFENCE 
(SHRI J. B. PATNA1K) : (a) A  case 

of suspected theft/fraud in the Ordnance 
Stores section attached to 505 Army 
Base Workshop, Delhi Cantonment has 
been detected.

(b) The matter is under investiga-
tion by the Army authorities and fur-
ther action will be taken in the light of 
the investigation report.

F e r h o -M a n o a n e s e  U n i t s

3117.,SHRI C. K. CHANDRAPP- 
AN: Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Ferro manganese units 
are facing a crisis due to want of raw 
materials, particularly electrode paste;

(b) if so, the broad outlines thereof; 
and

(c) the steps taken to overcome this 
crisis ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA); (a) to
(c). Ferro-manganese producers were 
facing some difficulties in obtaining full 
requirements of Electrode Paste. These 
have been discussed with the represen-
tatives of Ferro Manganese Producers, 
Electrode Paste manufacturers and 
other concerned agencies. It is expect-
ed that as a result, supplies of Elec-
trode Paste to Ferro Manganese pro-
ducers will improve.
l^ptss o f  W a g e s  d u e  t o  St r ik e s  a n d  

L o c k -o u t s

3118, SHRI C, K, CHANDRAP- 
PAN : Will the Minister of LABOUR 
be pleasa*to state ;
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(*) the wage* lost by workers due to 
strike in various industries all over India 
in 1971-72, 1972-73 and 1973-74;

(b) the relative low due to lock-out 
in the same period; and

(c) hew many of these strikes and 
lock-out ended due to negotiations ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LABOUR  (SHRI 
BALGOVIND VERMA) : (a) to (c). 
The relevant information is being col-
lected.

Preparation of Beehive Coke

3119. SHRI C.  K. CHANDRAP- 
PAN : Will the Minister  of  STEEL 
AND MINES be pleased to state :

(a) whether about  2,00,000 tonnes 
of coking coal is being wasted every 
month for preparing beehive coke;

(b) if so, the features thereof;

(c) whether attention of Government 
has been drawn to press reports to this 
effects, and

(d) if so, the reaction  of Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : (a) and
(b) About 1,45,000 tonnes  of Coking 
Coal  and  40,000 tonnes  of  Non- 
Coking Coal Limited in the manufac-
ture of Beehive Coke. Beehive Coke is 
produced to meet requirements of Hard 
Coke of  foundries and  some  other 
metallurgical industries.

(c) No such report has come to 
notice.

(d) does not arise.

New  System for  Verification of 
Membership of All India Bodies op 

Trade Unions

3120. SHRI  C. K.  CHANDRAP-
PAN :

SHRI B. S. BHAURA:

Vfill the Minister of LABOUR be 
pleased to state :

(a) the latest membership position of 
each of the recognised All India bodies
of Trade Unions.

(b) whether ̂Government intend to 
introduce some other system of verifi-
cation of the membership of trade unions 
and also for recognition of the Trade 
Unions; and

(c) if so, the out lines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LABOUR  (SHRI
BALGOVIND VERMA ): (a) The last 
venfication of • membership held was 
as on 31-12-1968. It was confined to the 
four central Trade Union Organisations 
whose  \crificd  membership  figures
are .—

1NTUC J32ft152

AITUC 614802

HMS 461772

UTl'C’ 125754

(b)  and (c). These matters will be 
covcred under the proposed Industrial 
Relations Bill.

Cl aims ot  Dflui  Colonists  for 
Allotment of Agriculturai Land

312 L SHRI R. P. ULAGANAMBI: 
Will the Minister of SUPPLY  AND 
REHABILITATION  be  pleased  to 
state :

(a) whether the claiws of all Delhi 
colonists for allotment of  agricultural 
land have been settled;

(b) if not, the reasons therefor; and

(c) the period  since  when  these 
claims are pending settlement ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT- 
SWAMY) : (a) to (c). Originally, the 
riymg of Delhi colonists numbering 76 
in all. had been satisfied. Subsequently,
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however, due to the following develop-
ments, part claims of 27 such colonists 
have been reopened for settlement:

(i) Certain areas were declared ur-
ban and the allotment of land in those 
area* was revised.

(ii) In certain cases Bhoomidari rig-
hts were acquired by tenants and, con-
sequently, the allotments of the plots 
in question were cancelled.

(in) Certain plots of land weie dec 
lared as non-evacuee property on app-
eals or representations to higher tribu-
nals. . .i;

(iv)  The claims  of  ccrtain  Delhi 
colonists were enhanced on examination 
of revenue records received from Pakis-
tan.

Out of the reopened cases, allotments 
have been made in 12 cases

Sn cases are cither sub-iudice. or 
pending for completion of substitution 
proceedings

Efforts are being made to finalise the 
remaining 9 cases expeditiously.

Implementation of Payment of Gra- 
tij11\ Act

3122  SHRI R P ULAGANAMBI: 
Will the Minister  of  LABOUR  be 
pleased to state :

(a) whether Government have come 
across any difficulty or anomaly, admi-
nistrative or  otherwise in the imple-
mentation of the provisions of the Pay-
ment of Gratuity Act; and

(b) if so, whether Government pro-
posed to amend the Act in order to re-
move such difficulties 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOV1ND VERMA) : (a) Yes, Sir.

(b)  Certain proposals to amend the 
Payment of Gratuity Act, 1972  are 
under consideration.

Consideration of Interim Report ok 
Rjbview of Automobile Industry by 

Tariff Commission

3123  SHRI FATESINGHRAO GAE- 
KWAD : Will the Minister of HEAVY 
INDUSTRY be pleased to state :

(a) whether Government have con-
sidered the Interim Report on Compre-
hensive review of the Automobile Indu-
stry and the revision of fair ex-works 
price payable to producers  submitted 
by the Tariff Commission on 24th Mar-
ch, 1973; and

(b) if so, the steps taken by Govern-
ment ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI  DALBIR  SINGH) :  (a)
Government have not received any such 
report on 24-3-73.

(b) Does not arise.

Medical Aid to Backward and Rural 
Areas

3124.  SHRI P. R. SHENOY : Will 
the Minister ot HEALTH AND FAMI-
LY PLANNING be pleased to state :

(a) the programme of his Ministry 
to provide minimum  medical aid  in 
backward and rural areas during 1974- 
79; and

(b) whether there is any scheme to 
open new T.B. and Cancer Hospitals 
during this period  and if so. at what 
places ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMJ- 
IL PLANNING (SHRl A. K. KISKU :
(a) The following  steps are propos-
ed to be taken towards the provision of 
minimum medical aid in backward and 
rural areas during 1974-75:—

<i) to provide one primary health 
centre for each  Community Develop-
ment Block;

(ii)  to provide one sub-centre for ft 
population of 10,000;
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(iii) to remove in a  coordinated man-
ner the deficiencies in {wildings for pri-
mary health centres and staff quarters 
and also in equipment in the existing 
primary health centres and sub-centres;

(iv) to provide drugs worth Rs. 
12,000/. per annum per primary health 
centre;

(v) to provide drugs worth Rs. 
2,000/- per annum per sub-centre;

(vi) to upgrade one primary health 
centre in every 4 Community Develop-
ment Blocks to a 30-bed rural hospital. 
The hospitals are expected to provide 
routine common specialised services in 
addition to preventive and promotional 
health programmes;

(vi) to promote Health, Family Plan-
ning and Nutrition services to the rural 
population by integrating these services 
in the primary health centres.

(b) During 1974-79, 75 more Dis-
trict T.B. Centres are proposed to be 
opened for case finding and domiciliary 
treatment of T.B. cases and 3,500 Isola-
tion beds are to be added as additional 
wards in existing T.B. or General Hos-
pitals as an adjunct to domiciliary treat-
ment/isolation of needy T.B. patients. 
The proposed 75 T.B. Centres will be 
opened in those Districts which have 
not yet been covered by the T.B. pro-
gramme and tile isolation beds will be 
added in those District T.B. Hospitals 
where there is no bed or the number 
of beds is inadequate. Both these will 
be in the State Sector and will provide 
medical aid in backward and rural areas 
also.

As regards Cancer Hospitals, Govern-
ment of India do not propose to start 
any new hospital during 1974-79.

M in e r a l s  po u n d  i n  K e r a l a

3125. SHREMATI BHARGAVI 
THANKAPPAN ; Will the Minister of 
STEEL AND MINES be pleased to 
state:

(a) whether various useful mineral 
deposits have been found in the coastal 
Are** of Kerala recently; and

(b) if so, the name of the minerals 
found and the position in regard to 
their deposits ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) : (a) 
Yes, Sir.

(b)As a result of surveys carried out 
by the Geological Survey of India re-
serves of different minerals so far esti-
mated in the coastal areas are about 
59.71 million tonnes of Iron ore with 
31.46 to 41.24 per cent iron in Kozhi-
kode district, 2.25 million tonnes of 
Limeshell in Vembanad lake of Allepey 
and Kottayam districts, about 12 million 
tonnes of Bauxite with more than 40% 
Alumina and less than 10% Siiica in 
Cannanore, Allepey, Quilon and Tri-
vandrum districts, 43 million tonnes of 
China Clay in Quilon and Trivandrum 
districts, 13 million tonnes of Glass 
sand in Allepey district, 0.08 million 
tonnes of Graphite in Ernakulam, 
Quilon and Trivandrum districts besides 
extensive deposits of Ilmenite, Monazite, 
Sillimanite sands in the beach areas of 
the State. Besides, sporadic occurrences 
of Chrysoberyl has been recorded in 
different parts of Trivandrum district.

Ap p l ic a t io n s  f o r  St e e l  f o r  K e r a l a  
P r io r i nr In d u s t r ie s

3126. SHR1MATI BHARGAVI 
THANKAPPAN : Will the Minister of 
STEEL AND MINES be pleased fo state 
the number of applications for Steel for 
the priority industries of Kerala receiv-
ed for the year 1973-74, the number of 
applications accepted so far, and the 
number under consideration ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) : Appli-
cations for allocation of Steel 
are not invited from industries 
groupwisc. The procedure for allo> 
cation of steel on a priority basis 
is that after an indent is planned and 
works order is issued by the concerned 
producer, application have to be made 
in the prescribed form to the Steel 
Priority Committee for allocation of



119 Written Answers  MARCH 14, 1974 W*ttun Answers  120

priority.  Despatches from the main 
steel plans are  regulated by the Steel 
Priority  Committee after taking into 
consideration availability in a particular 
quarter, and use for which steel is requi-
red, and the competing demands.

Production of Low-Cost Steel

3127. PROF.  MADHU  DANDA- 
VATE: Will the Minister of STEEL 
AND MINES be pleased to state :

(a) whether Government propose to 
instal a pilot plant for making low-cost 
steel, as per Bharati Steel Process  at 
Talcher or Ramaguddam; and

(b) if so, when the proposed  pilot 
steel plant is likely to commcnce pro-
duction ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI  SUBODH  HANSDA) : (a), 
No, Sir.

(b) Does not arise.

Requirement of Steel Plants of 
Washed Coal

3128. SHRI «'S. A. MURUGANAN- 
THAM : Will the Minister ot STEEL 
AND MINES be pleased to state :

(a) whether foj the normal working 
of the Steel plants, the monthly require-
ments of the washed and direct  feed 
Stock Coal would be at least 12 lakh 
tonnes;

(b) whether there is a gap of about 
3 lakh tonnes between its requirements 
and availability; and

(c) if so, the manner Government 
propose to ensure adequate supply to the 
Steel Plants?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH  HANSDA) :  (a)
Yes, Sir.

(b) No, Sir.

(c) Does not arise.

Achievements of Sail

3129. SHRI S. N.  MISRA :  Will 
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether the Steel Authority of 
India Limited has already started func-
tioning; and

(b) if so, what have been its main 
functions and achievements on far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI  SUBODH  HANSDA) :  (a)
Yes, Sir.

(b)  The main functions and achieve-
ments are given in the statement laid 
on the Table of the House. [Placed in 
Library, See No. LT 6424/74).
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Sa l e  P r o c e e d s  o f  Co a l  b e f o r e  a n d  
A f t e r  N a t io n a l is a t io n

3131. SHRI BHOGENDRA JH A : 
Will the Minister of STEEL AND 
MINES be pleased to state :

(9) the stock in hand and the com-
parative sale and sale proceeds of coal 
before and after nationalisation; and

(b) the cause of acute scarcity of 
coking and brick-burning coal and even 
coal for railways and thermal power 
stations and the steps being taken to 
improve the state of affairs ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a)

The total pit head stock of coal on 
1-2-74 was about 5.9 million tonnes. 
Regarding sale and sale proceeds, the 
information pertaining to pre-nationali-
sation period is not available. The In-
formation pertaining to post-nationali-
sation period will be available oply after 
the annual accounts are finalised.

(b) The coal production during 1973 
has been more than in any previous 
year. In reccnt months coal availabi-
lity in various consuming centres has, 
however, been affected due to disturbed 
industrial relations on the Railways. A 
coordinated effort is being made by the 
coal producing organisations to in- 
ciease coal production and by the rail-
ways to increase movement of coal to 
the various industries.

Pr o d u c t io n  o f  I.I.S.C.O.

3132. SHRI A. K. M. ISHAQUE : 
Will the Minister of STEEL AND 
MINES be pleased to state the produc-
tion of I1SCO during the last three 
years and expected production in the 
next two years?

Steel
Ingots

Saleable
Steel

1971-72 . 617,000 493,000
1972-73 . 431,000 351,000
1973-74 .
(upto Feruary ’74)

398,000 325,000

The productk>n programmes fo r 
IISCO for the next two years i.e. 1974-
75 and 1975-76 have not yet been 
finalised.

O r d e r s  f o r  P o w e r  G e n e r a t in g
EQUIPMENT WITH HEIL AND BHEL

3133. SHRI A. K. M. ISHAQUE : 
Will the Minister of HEAVY IN-
DUSTRY be pleased to state :

(a) the number of orders for power 
generating equipment which Heavy 
Elecfricals (India) Limited and Bharat 
Heavy Electricals Limited have in hand; 
and

(b) the number of orders expected 
to be executed in time ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : (a) and
(b). Bharat Heavy Electricals Limited 
including HEIL have in hand as on
4-3-1974 orders for 114 Thermal and 
Hydro Sets totalling to 10,873 MW. 
Out of these they expect to complete 
orders for 110 sets totalling to 10,535 
MW in time.

I n c r e a s e  in  P r ic e  o f  St e e l

3134. SHRI A. K. M. ISHAQUE : 
Will the Minister of STEEL AND 
MINES be pleased to state ;

(a) the numbet of times the price of 
steel, all categories has been increased 
since January, 1973;

(b) whether Government have dele- 
THE DEPUTY MINISTER IN THE gated powers in this regard to the Joint

MINISTRY OF STEEL AND MINES Plant Committee; and
(SHRI SUBODH HANSDA): The
Production at IISCO during the last (c) the composition of the Joint
three years is as follows ; 'Plant Committee and its tenure ?
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THE  DEPUTY  MINISTER  IN 
THE MINISTRY OF  STEEL  AND 
MINES (SHRI SUBODH HANSDA):
(a) Twice, Sir.

(b> The Notification constituting the 
Joint Plant Committee empowers that 
Committee to determine, announce and 
list prices (base prices as well as extras) 
from time to time of all categories of 
iron or steel not subject to price con-
trol under Clause IS of the  Iron & 
Steel (Control) Order, 1956.  At pre-
sent, no category of steel is subject to 
price control wider Clause 15 of  the 
Iron & Steel (Control) Order, 1956.

(c)  The composition  of the Joint 
Plant Committee is as follows :

(i) The Iron & Steel Controller.— 
Chairman.  .

(ii) One representative each of the 
main Steel Plants, that is  to 
say the Tata  Iron &  Steel 
Company Ltd. the Indian Iron 
& Steel Company  Ltd.  the 
Hindustan Steel Ltd.,  Rour- 
kela, the Hindustan Steel Ltd., 
Bhilai, the  Hindustan  Steel 
Ltd., Durgapur and  Bokaro 
Steel Ltd.—Members.

(iii) One  representative  of  the 
Ministry of Railways.

No tenure has been fixed.

Unauthorised Occupation of Land
in Ciiittaranjan Park, Delhi

3135.  SHRI  B.  K.  DASCHOW- 
DHURY: Will the Minister of SUP-
PLY  AND  REHABILITATION  be 
pleased to state :

(a) whether his Ministry has  taken 
any steps for removal of unauthorised 
occupants occupying substantial land in 
Chittaranjan Park, Delhi; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND  RE-
HABILITATION  (SHRI  O.  VEN- 
KATSWAMY ; (a)  and  (b).  The 
Delhi Administration  has  been  (re-
quested to remove the encroachments. 
The matter is being pursued with them.

Procedure for Allotment of Plots 
in Chittaranjan Park

3136.  SHRI  B.  K.  DASCHOW- 
DHURY: Will the Minister of  SUP-
PLY AND  REHABILITATION  be 
pleased to state :

(a) whether a good number of cases 
have been considered for allotment of 
plots in Chittaranjan Park Delhi  even 
whem applied  after  the  stipulated 
period;

(b) if so, the names of persons and 
the numbclrs of plots allotted to them 
in Chittara,Tijan Park,  Delhi  showing 
reasons for such allotments; and

(c) the procedure now being follow-
ed for allotment of plots in Chittaranjan 
Park by the Ministry ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND  RE-
HABILITATION (SHRI G. VENKAT- 
SWAMY) ;  (a) and (b). A statement
showing the names and plot jmimbers 
allotted to such  persons is  attached. 
The allotment was made by the Ad hoc 
Allotment Committee.  Of these eight 
cases, five were officers of the defence 
services.

(c)  The change in the procedure be 
ing previously followed is that the allot-
ment of plots would be made with the 
approval of the Minister,  till  further 
orders.

Statement

SI.
No.

Name Plot No
allotted

1. Col. N. K. Sen 217

2. Wg. Cdr- J. K. Banik 1875

5. Major M. K. Lahiri 1710

4. Major S. G. Mukherjee 1776

5. Lt. Col. P. R. Chawdhury 1787

6. Shri K. M. Das 699

7. Shri A. K. t>as 2131

8. Smt. Anima Divj Biahmachari  959
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Construction of FIats in  Chitta- 
jianjan Park, Delhi for Allotment

ON OWNERSHIP BASIS

3137.  SHRI  B.  K.  DASCHOW- 
DHURY: Will the Minister of  SUP-
PLY AND  REHABILITATION  be 
pleased to state :

(a) the further progress made in the 
matter of construction of flats in Chit- 
taranjan Patk, Delhi for allotment on 
ownership basis; and

(b) if so, how soon the construction 
of such flats will start?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT- 
SWAMY): (a) and (b).  In consulta-
tion with the Delhi Development Autho-
rity the C.P.W.D. have beep* requested 
to prepare a detailed scheme in the form 
of a group housing layout plan in res-
pect of a plot of over 5 acres in lieu of 
the 50 plots demarcated earlier for their 
approval.  For the remaining 5 plots 
which are less than 1 acre in area, ap-
proval of Delhi Development Authority 
to its utilisation for group housing in 
relaxation of the provisions of Master 
Plan of Delhi is still awaited.

Delhi Development  Authority  has 
been requested to undertake the cons-
truction of this group housing scheme 
and the matter is being pursued with 
them further.

Allotment of Plots in Chittaran- 
jan Park, Delhi

3138. SHRI  B.  K.  DASCHOW- 
DHURY; Will the Minister of SUP-
PLY  AND  REHABILITATION  be 
pleased to state :

(a) the number of residential plots 
with sizes  separately  earmarked  for 
Allotment in the Chittatanjan  Park 
(Kalkaji) Delhi in each year separately 
beginning from 1967 to 1973; *

(b) the number of allotment made 
ia each of the years from 1967 to 1973, 
year-wise, mentioning the sizes of plots 
reSDecttaalv: and

(c)  whether physical migration from 
erstwhile Bast Pakistan is a pre-condi-
tion for allotment of plots in Chittaran- 
jan Pa!rk, amd if so, in how many cases 
such rules were applied?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND RE-
HABILITATION,  (SHRI  G.  VEN- 
KATSWAMY) : (a) to (c). A state-
ment is .aid on the Table of the House. 
IPlaced in Library. See No. LT6425/ 
74].
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(b) whether the price of cement has
.abnormally increased far want of pro-
jler distribution system; and

(c) the steps Government propose
.to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHIH M. B. RANA): (a)
to (c). There is a formal control over
price and distribution of cement in
terms of the Cement Controj Order
1967 issued under the Industries (De-
velopment und Regulation) Act, 1951 .
.Reports have appeared from time
to time of unsocial elements exploiting
the situation of shortage due to loss
·of production as a result of power
cuts, labour strikes, inadequate cosl
supplies etc.

To meet the situation, State Govern-
ments were asked to issue suitable
orders regulating the distribution of

.cernent by the issue of licences/ permit

.etc. under the Essential Commodities
.Act, 1955. To distribute the available
quantity equitably, quotas have also
been fixed for each state on the basis
of the average annual consumption
during the preceding five years. .AIlo-
cations are made according to the spe-
cific recommendations of the State Gov-
ernments.

.Production of Petrol by mixing Alco-
holic content of Molasses With

Gasoline

2918. SHRI D. B. CHANDRA GO-
WDA: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
'state:

(a) whether feasibility of producing
'petrol by mixing up the alcoholic
content of molasses with gasoline has
been studied by the Indian scientists;

.and

,'b,) if so, the results achieved?

THE MINISTER OF INDUSTRIAL
DEVE.LOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). Yes. Sir.

The tests carried out by some scien-
tists at the Indian Institute of Teen-
nology, Delhi have, according to them
established the suitability of motor
spirit produced by mixing alcohol fr!)lU

molasses with gaso lline for runrung
autornative vehicles. Recent ly, P~'t':,u-
ant to a recommendation made by l:1e
National Committee on Science .md
Technology, an expert group has teen
set up to go into this matter and mJlce
specific recommendations.

Compute- of Delhi Traffic Police

2919. SHRI JAGANNATH MISH2A:
SHRI M. RAM GOPAL

REDDY:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Delhi Traffic Pc iice
propose to acquire a computer which
will make readily available all data
about traffic offences, previous convic-
tions, if any, and the ownership x~-
tails of vehicles; and

(0) if so, the facts regarding tnis
new System?

THE DEPUTY MINISTER l~ rue
MINISTRY OF HOME AFFAlRS
(SHRI F. H. MOHSIN): (a) and (I))

The Delhi Traffic Police does not p, .1-

pose to acquire a computer of its 0\\'0.

However, in 1974-75 it is propo,:ec to
hire the computer at the Computer
Centre, Ramakrishna Pur am, to c. .n-
puter ize the data on owne i sh ip of
motor vehicles registered in Cdeli,
conviction records of drivers of n~'):()r
vehicles and cnnv ict ion data <,'.' .ut
commercial motor vehicles.

Increase in Number of Goverruu~llt
Servants

2920. SHRI D. D. DESAI: wui the
PRIME MINISTER be pleaseo to sLt·~:

(a) the increase in the number of
each class of Government 'Servants in
the Central Government, except Rail-
ways, between 1951 and 1973; and
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(b) what steps have been taken to
increase the output  in  Government 
offices in the context  the increase 
in  the  number  of  Government 
servants?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS AND 

IN THE DEPARTMENT OF PERSON-

NEL (SHRI RAM NIWAS MIRDHA):

(a)A Statement is attached.

(b) Posts under the Government of

Ir .ia are created after the justifica-

tion  therefore is clearly  esabUshed.

The strength of  various  Ministries/ 
Departments/Offices is also subject to 
periodical review by the Staff Inspec-
tion Unit of the Ministry of Finance/ 
Internal  Work Study  Units set up 
under  each  Ministry/Department/
Office.  Thus,  the staff  strength of 
various  Ministries/DeDartments/

Offices is fixed in such a manner as to 
ensure that it is the absolute minimum 
based on the work-load, required for 
efficient and speedy disposal of Gov-
ernment work, thus matching the i”' 
crease in the  number of Government 
servants with the increase in workload 
in Government offices.

Statement

Number of regular* Central Government Employees 
(excluding Railways)

Year Gazetted Non-Gazettcd Total

1951
(ason 31st Dec.)  . 11,919 6,18,677 6,30,59<>

1971
(as on 31st March)  . 45,928 12,79,095 13,25,02?

Distribution of regular* Central 
Government Employees according 
to class of post.

(excluding Railways)

Class of Post Number as on  31st 
March, each year

i960 1971

I ■  .  .  . 8,942 21,720

II  .  .  . 24,960 40,332

Ill  .  .  . 4,15,628 7,76,625

IV  .  .  .
Unclassiiied (details 
not available)

55,696 11,932

Total 7,97416 13,25,023

♦Excluding  Work-charged  Person-

nel, staff paid out of contingencies and 

IficaUy recruited staff in foreign mis-
sioos abroad.

t

JTctss.'—(i) Information in respect of 

*  number of Central Govern-

ment Employees as on 31st 
March, 1&73 is  not yet
available.

(ii)Information on  distribu"

tion of  Central  Govern-

ment  Employees by class

of post was not coUected 

earlier than 1960.

Sanetion of Statutory 20 per cent 
Advertisement surcharge on all Ad

vertisements

2921. SHRI R. S. PANDEY:
SHRI PRABODH CHANDRAr

Will the Minister of INFORMATION 

AND BROADCASTING be pleased to 

state:

(a) whether Indian Language News-

papers Association has urged Govern-

ment to sanction a statutory 20.' per 

cent advertisement surcharge caai all 

advertisements; and

(b) if so, the  decision of Govern-

ment thereon?
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Installed capacity and Production 
of Tractor Manufacturing Units

3148.  SHRI R. P. ULAGANAMBI: 
Will the Minister of HEAVY INDUS* 
TRY be pleased to state:

(a)  the total licensed and  installed 
capacity of each of the tractor manu-
facturing units in the country at present 
and actual  annual  production  unit- 
wise;

(b) whether the existing production 
is adequate to meet the existing de-
mand of tractors; aad

(c) the reasons given by the licen* 
ed Units for not  producing  tractors 
according to their full installed  capa-
city ?

THE  DEPUTY  MINISTER  IN 
THE  MINISTRY  OF  HEAVY 
INDUSTRY  (SHRI  DALBiR 
SINGH) : (a) The required informa-
tion is given hereunder :

SI.  Name of the manufacturing  Licensed  Installed  Production
No. unit capacity  capacity  ■ .... .....——>

per annum  (in Nos.)  1972-73  1973-74
(in Nos.) (upto Feb.

1974)

1. M/s. Tractors & Farm Equipment 
Ltd., Madras . . . . 7,000 5,000 1,459 1,854

2.M/s. International Tractors Co. 
of India Ltd., Bombay 10,000 10,000 10,210 7,779

3. M/s. Escorts Ltd., Faridabad  . 16,000 5,000 3,418 4,611
4. M/s. Escorts Tractors Ltd., Fari-
dabad  ................................... 6,000 3,500 1,804 2,762

5. M/s. Eicher Tractors India Ltd., 
Faridabad . . . . 2,000 2,000 854 982

6.M/s. Hindustan Tractors Ltd., 
Baroda................................... 7,000 3,500 549 301

7. The Hindustan Machine Tools 
Ltd., Pinjore . 12,000 5,000 2,508 3,148

Total 60,000 34,000 20,802 21,437

(b) Yes, Sir.

(c) The major problems faced  by 
the tractor  manufacturing  units  in 
achieving production upto their install-
ed capacity are power cut, labour un-
rest,  non-availability  of  castings, 
forgings, engines and ancillary compo-
nents like pistons, bearings, etc.

Trial op Prototype of small Car 
by Maruti and Company

3149. SHRI R. P. ULAGANAMBI: 
SHRI  PHOOL CHAND 
VERMA:

Will  the  Minister  of  HEAVY 
INDUSTRY be pleased to state :

(a)  whether a prototype of the small 
car, Maruti, is being tested for road

worthiness by the Central Vehicles Re* 
search and Development Establishment; 
■and

(b) if so, whether it is permissible) 
under the rides of the factory to give 
trial runs for as long as one  month 
to a private vehicle for civilian market; 
if so, what are the rules  and  when 
were they framed and issued?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : (a)  Yes, 
Sir.

(b)  Government have not  framed 
anv rules m  this  regard. However, 
with a view to  determine the toad
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worthiness of the vehicles which have 
been developed on the basis of indige-
nous know-how and design,  Govern-
ment  nominated the  Vehicles  Re-
search & Development  Establishment, 
Ahmednagar  as  the agency  for
carrying out Toadworthiness  tests in
iespect of such vehicles as there is no 
other suitable  agency  available  for 
carrying out such tests in a  scientific 
mannci  Tests  are  carried  out to
check if the prototype  conforms  to
the specifications set out by the manu-
facturers themselves. The methodolo-
gy for teslmg various parameters  of 
specifications claimed by  the  manu-
facturers has been laid  down  The
tests ar® carried out on payment  of
testing charges which in the  case of
cars out to Rs. 17,750/-.

Production of Non-ferroUs Metals

3150 SHRI S R DAMAN!: Will 
the Minister of STEEL AND MINES 
be pleased to state :

(a) the latest position of  progress 
onde with regard to indigenous  pro-
duction of non-ferrous metals.

(b) the yearly demand for each of 
them in the next two years and how 
it is going to be met;

(cl whether in view of the  uncer-
tainties of price as well as availability 
in outside markets, any programme is 
drawn iro  to  accelerate  indigenous 
production; and

(d)  if so, the salient features there-
of?

THE  DEPUTY  MINISTER  IN 
TFTP M7NTSTRY OP STEEL  AND 
MINES (SHRI SUKHDEV PRASAD):
(a) to (d>. A statement  riving  the 
required information is  laid  on  the 
Table of the House [Placed in libra-
ry. See No. LT 6427/74].

CONFERENCE OF JUTE WORKERS,
Mill Owners and Ministers

*151  SHRI  R. N.  BARMAN: 
Will the Minister of  LABOUR  be 
pleated to state :

(a) whether a conference of repre-
sentatives of Central and  State  Jute 
workers, Jute Mil! owners and Minis-
ters respectively was recently held in 
Calcutta; and

(b) if so, the purpose of  holding 
this confcrence and the decisions arriv-
ed at?

THE DEPUTY  MINISTER  IN
THE MINISTRY OF LABOUR (SHRI 
BAl GOVIND VERMA) :  (a)  and
(b). In continuation of several tripartite 
discussions held to av̂rt the threatened 
strike in the jute industry, a tripartite
meetmg wis  held  at  Calcutta on
January 10-13, 1974 following which nn 
apmrnêt was sisned on 13-1-1974 bv 
the Indian Jute Mills Association .mil 
thr<v unions affiliated to the TNTUC. 
HMS and NFTTU before the State In-
dustrial  Relations  Machincrv  The
ot̂r  unions  declined to  sign  th<* 
settlement on the ground that it fell 
short of their demands  A section of 
the workers  went  on  strike  from 
Tâuarv 14. 1974  The strike in West 
Bengal Tute indusNv was finally called 
off from 15th February, 1974.

Ftllino up Vacancies of various 
Grades of Doctors in Hospitals of 

Delhi

3152 SWRT R N. BARMAN: Will 
the  Minister  of  HEALTH  AND 
FAMILY PLANNING be pleased  to 
state :

(a) the total number of vacancies of 
variom (trades of Doctors it*  various 
Hospitals jn D#»lhi under the Ministry 
of Health and Family Planning likely 
to be filled up during 1973-74;

(b) the total number of posts fallen 
vacant on account  of  dismissal  of 
various doctors during the recent strike; 
and

(c)l the steps Govemmetnt propose 
to take to fill up these vacancies ?

tup nFFUTY MfNTSTER IN THE 
MTNTSTRY OF  HEALTH  AND 
FAMILY PLANNING CSHRT A. K. 
KISKU) : (a) to (c). The information
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is being collected and will be laid on 
the Table of the Sabha.

Abolition of overtime in Defence 
Establishments

3153. SHRI Y. ESWARA REDDY: 
Will the Minister of  DEFENCE  be 
pleased to state :

(a) whcthei* Government have decid-
ed to abolish the practice of overtime 
in defence establishments; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE (DE-
FENCE  PRODUCTION)  IN  I HE 
MINISTRY  OF  DEFENCE (SHRI 
VIDYA CHARAN  SHUKLA) :  (a) 
No firm decision has yet been takett> to 
abolish the overtime system. A  pro-
posal to replace the Overtime working 
in the departmental ordnancc factories 
by. a system which  would  correlate 
takc>homc pay packets of workers with 
actual  productivity  performance  of 
workers is under consideration.

(b)  The reasons  for  devising  a 
better system are desirability of safe-
guarding the workers against the health 
hazards as  a  result  of  ‘continuous 
overtime’, and  giving  them  enough 
time for recreation and for  attending 
to the needs of their families.

Taking-over of some Collieries by 
Bharat Cokino Coal Limited

3154. SHRI Y. ESWARA REDDY: 
Will the Minister of  STEEL  AND 
MINES be pleased to state :

(a) whether the Bharat Coking Coal 
Limited has taken over some collieries 
recently; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH  HANSDA) :  (a)
and (b). The right, title and interest of 
the owners of each of the coal mines 
specified against serial  numbers  45- 
219 (both inclusive), 227, 235,  237,
260,  265,  275,  441, 483 and 583

of the schedule to Coal Mines (Nationa-
lisation) Act, 1973, were  vested  in 
the Bharat Coking Coal  Ltd.,  Dhan- 
bad, with efTcel from 1st May, 1973.

Installed capacity of B.H.E.L. to 
produce PowiR Installation

3155. SHRI R. P. ULAGANAMBI: 
Will the Minister of HEAVY INDUS-
TRY be pleased to state :

Ca) whether the  present  installed 
capacity of BHEL to produce  power 
installations is adequate to meet  the 
requirements of the Fifth Five  Year 
Plan;

(b) whether the  present  installed 
capacity of BHEL to produce  power 
plants is contemplated; if so, the ex-
tent of such augmentation; and

(c) whether the BHEL are  in  a 
position to undertake all contracts now 
placed with them according to  sche-
dule ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) : (a)  The 
present installed  capacity  of  BHEL 
will, by and large, be  adequate  to 
meet the requirements of the Power 
Development Programme envisaged in 
the Fifth Plan period, except for the 
marginal import of a few hydro sets 
and a possible impoit of fewer num-
ber of thermal sets in the initial period 
to be examined on a case to case basis;

(b) The capacity of the Tiruchi unit 
of BHEL for the manufacture of power 
boilers is being expanded from  1100 
MW to 2500 MW in a phased mamner 
during the Fifth Plan period. There 
will also be certain additions like trans-
formers and switchgear  of  different 
types and ranges.

(c) Yes, Sir.

Lock-out in  Aluminium  Corpora-
tion of India, J. K. Naoar, Asansol

3156. SHRI ROBIN SEN : Will the 
Minister of LABOUR be pleased  to 
state:
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(a) whethe* the  Aluminium  Cor-
poration of India*  J. K.  Nagar,  in 
Asaasol Sub-divisiop of West Bengal is 
still under lock-out;

(b) whether Government are aware 
that the management has been shifting 
the machineries from there after  dis-
mantling; and

(c) if so, the steps Government pro-
pose to take in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LABOUR  (SHRI 
BALGOVIND VERMA) :  (a)  Yes,
Sir.

(b)  and (c).  The Labour Depart-
ment, Government of West Bengal who 
were oonsulted, have no  information 
that the management have been shifting 
machineries from their factory.

* arwwwf 3 wifr v

fwr iw **srr

3157. «ft wnftm *t*pc : wr

ftt  fa :

(*p) wr  waw, feft *

qMHnra  '•ft ̂ nsr ftft 

vt ̂  ̂  % srwsr W  t *

(sr) wxtWr sffr TOcflr gfsw 

vt 5*

?rT5ft  t  «ft t vt

*t$  snRTPT  fw ti^  |

?rt,  ?rt wwnwft  ?r«r  wr f,

(*r) '8t4vw % A*i<W  *k̂ WM

«W 5PP fiRPt Ttftwt art  w

I?

w rw  ark  Owhw *fonwr

;  (*)

3ft  I F̂T  W TdW,

f m̂ rvRN srrfr  rWt is

fVEFVC, 1973 ft WtfTT *F1T $ I

(W) aft  I

(»T)  18 feWC,  1973  28

T&QStt, 1974  1445

’PTT I

tfrtft sttFifriw jtti ftfWfi wnrfM ̂  

'3r*rtrePf "it  f*p*nr wfr

3158. «ft UTRf ; TOT

f*%*T *T5ft arf 3RTI% *tft f̂TT TO 1% :

(t ) mr fvrnni r̂*nrft% % sotott 

yRcT % stfo ffinr

st̂tt *  % ̂ Ttjr̂ RT

&Z #;

(sr) w WftqrfF^mrw'Rvw 

^^r|, sfhc
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Achievement op Fourth Five Year 
Plan Birth Rate Target

3161.  SHRI YAMUNA  PRASAD 
MANDAL:  Will  the  Minister  of
HEALTH  AND  FAMILY  PLAN-
NING be pleased to state :

(a) whether Government had fixed 
target for birth rate per thousand at 
25 at the end of the Fourth Plan;

(b) if so, whether this  target  has 
been achieved; apd

(c) if not, the reasons therefor ?

THE  DEPUTY  MINISTER  IN 
THE MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI  KON- 
DAJJI  BASAPPA) :  (a)  to  (c).
The birth rate targetted to be readied 
by the end of the IVth Plan was 32 
per 1000 population.  It is  estimated 
that actual birth rate that is likely to 
be reached by the end of the Fourth 
Plan may be 35.6 per 1000  popula-
tion. The ireason is that the expected 
number of couples in the reproductive 
age group were not practising family 
planning.  As  agaipst  28  million 
couples that were expected to be pro-
tected, the number of couples actually 
adopting family  planning  would  be 
about 16 million by the end  of the 
Fourth Plan.

Diversification of  Production of 
Hindustan Aeronautics Ltd.

3162.  SHRI YAMUNA  PRASAD 
MANDAL:  Will  the  Minister  of
DEFENCE be pleased to state :

(a) whether there is a proposal to 
diversify the production of the Hindus' 
tan Aeronautics Ltd; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION)  IN  THE 
MINISTRY OF  DEFENCE  (SHRI
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VIDYA CHARAN SHUKLA) :  (a)
and (b). HAL having been specifically 
set up and equipped to  manufacture 
different types of aircraft, aero-engines 
and associated equipment,  the  scope 
for diversification is  limited. Within
these limitations,  however,  attempts 
have been and are being made to take 
on outside jobs 03* a  selective  basis 
with a view to improve HAL’s  turn-
over  and  profitability,  the  main
consideration in  these  cases  being 
availability of capacity aiud specialised 
equipment with HAL or  expertise not 
readily available elsewhere. Thus the 
Foundary & Forge at Bangalore  and 
Koraput have been undertaking manu-
facture of castings and  iorgings  for 
Ordnanos  Factories,  Bharat  Earth
Movers, etc.  HAL  has  undertaken 
jobs for the Indian  Space  Research 
Organisation and the  Garden Rcach
Workshops Ltd.  HAL is also selling 
know-how developed by it for TV sets 
end -also manufacturers components of 
TV sets.

Criticism my a Chinese News Agency 
ON  RECENT  AGREFMFNtS  BETWEEN

India and U.S.S.R.

3163.  Shri  MADHU  LIMAYE : 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government have seen 
the statements issued by Hsniua News 
Agency of Communist China  on the 
recent agreements between India  and 
Soviet Union;

(b) if so, the main points of Chinese 
criticism; and

(c) the reaction of Government  of 
India to this criticism?

THE MINISTER OF  STATE  IN 
THE MINISTRY  OF  EXTERNAL 
AFFAIRS (SHRI SURENDRA  PAL 
SINGH) : (a) Yes, Sir.

(b)  The New Chfa»a News Agency has 
tried to suggest that the recent

agreement signed  in  November last 
year  has  aroused  “grave  concdia” 
among Indians.

(c)  There is no substance in  these 
tendentious  reports.  Our  friendship 
with the Soviet Union is based on prin-
ciples of equality and mutual benefit.

Heavy Arms build up by Petroleum 
producing Countries of West and 

South East Asia

3164.  SHRI MADHU  LIMAYE: 
Will  the  Minister  of  EXTERNAL 
AFFAIRS be pleased to state :

(a) whether Government have  col-
lected information about  the  heavy 
arms built up by the petroleum produc-
ing countries in West and South-East 
Asu;

(b) whether  the  implications  of 
this for the peace and good neighbour-
ly relations among the  countries  of 
thc>>e regions of Asia have also been 
studied;

(c) whether the Government  have 
initiated any moves for  rtiutual  dis-
cussions among the countries of  this 
legion ior voluntary limitations on arms 
build up and arms imports; and

(d) if not, the reasons for not doing 
this?

THE MINISTER OF  STATE  IN 
THE MINISTRY  OF  EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH) : (a) Government have been 
receiving a substantial amount of infor-
mation about the acquisition of arms 
by a number of countries in the region.

(b) Yes, Sir.

(c) and (d). India has always stood 
for general and complete disarmament 
u.nder strict and effective international 
control. Government have been active-
ly working in the UN and other bodies 
to  achieve  this  objective. Govern-
ment's views on the question of military

agree-
ments between India and Soviet Union 
are of an ‘unequal' nature, being more  escalation in the region are well-known 
to the advantage of the Soviet Union  r.r»d have been discussed with a number 
and that  the  long  term  economic of countries.



Introduction op  Family  Planning 
Educators at District Level

3165.  SHRI  SHYAM  SUNDER 
MOHAPATRA: Will the Minister of 
HEALTH  AND  FAMILY  PLAN-
NING be pleased to state :

(a) whether there will be introduc-
tion of Family Planning educators  in 
every District to fuither Family Plan-
ning; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HEALTH  AND 
FAMILY PLANNING (1SHRI KON- 
DAJJI BASAPPA) : (a) Posts of  a 
District Family Planning Mass Educa-
tion and Information Officer, a District 
Extension  Educator (Male)  and  a 
District Extension Educator (Female) 
Have already been provided for in the 
approved pattern for the District-level 
organisation.

(b)  The prescribed funcitons  and 
job descriptions of the District  Mass 
Education and Information Officers and 
District Extension Educators are given 
in the statement laid on the Table of 
the House. [Placed in  Library. See 
No. LT. 6428/74].

Control over T.B.

3166.  DR. SARADISH ROY: Will 
the  Minister  of  HEALTH  AND 
FAMILY PLANNING be pleased  to 
state ;

(a) whether the incidents of tuber-
culosis is showing a downward trend 
in India;

(b) if so, the facts thereof;

(c) whether every year the number 
of T.B, cases that get cured or die 
out are equal to the number of new 
cases coming up  from  the  healthy 
population; and

(d) the steps proposed to be taken 
during the Fifth Plan to control tuber-
culosis in a more effective way?
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THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HEALTH  AND 
FAMILY PLANNING (SHRI A.  K. 
KISKU) : (a) and (b).  Certain pre-
valence surveys were carricd out  i» 
locali-jed areas such as Delhi and rural 
areas of Madanapalle (South  India). 
It was revealed that there has been a 
.substantial reduction in the prevalence 
of sputum positive TB cases,

(c) Yes.  As  estimated,  but  not 
precisely known.

(d) During the Fifth Plan  period, 
if is proposed to  establish  additional 
75 districts TB Centres to carry  out 
TB case finding, treatment and  BCG 
vaccination activities in  collaboration 
with the existing medical and  health 
institutions.  It is aho  proposed  to 
establish additional  3,500  TB  beds 
to meet the requirements of the acute-
ly ill and toxic patients  for  whom 
inpatient treatment is neccssary.  Both 
the schemes would be included in the 
State Plan sector at an estimated out-
lay of Rs. 931.60 lakhs.  It is further 
pronosed to supply anti-TB drugs  to 
T.B. Centres run by the State Govern-
ments and Voluntary  bodies  at  an 
estimated outlay of Rs. 575 lakhs and 
Rs. 100  lakhs  respectively.  Supply 
of BCG vaccine to States would  also 
be continued as  a  100%  Centrally 
Sponsored Scheme at am estimated cost 
of Rs. 150 lakhs during the Fifth Plan 
period.

Implf mentation of  Labour  Wel-
fare Laws in Tea Estates

3167.  SHRI BIREN DUTTA : Will 
the Minister of LABOUR be  pleased 
to state :

(a) whether his Ministry has Issued 
a circular letter to all the Tea Garden 
Managements to complete the imple-
mentation of the labour welfare laws 
in respect of wage, registration of tem-
porary workers, medical facilities and 
housing by December, 1973;

(b) whether no garden management 
has implemented any one  of  them; 
and
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(c)  the steps Government propose 
to take to punish  the  Tea  gaiyfcn 
managements for defying the law and 
directive of the Labour Ministry?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LABOUR  (SHRI 
BALGOVINDA VERMA) ; (a) No.

(b)  and (c). The Plantations Labour 
Act, 1951 and the State Rules framed 
thereunder axe enforced by the State 
Governments.  Statutory  minimum 
wages under the Minimum Act. 1948 
in respect of employment in plantations 
are also fixed by the  State  Govern' 
mentb.

Mass Education Media Division of 
Family Planning

3168.  SHRI  TRIDIB  CHAU- 
DHURI:  Will  the  Minister  of
HEALTH  AND  FAMILY  PLAN-
NING be pleased to staie:

(a) whether all State Governments 
are following a uniform  pattern  of 
staffing and expenditure in the  Mass 
Education Media Division of  Family 
Planning which is financed entirely by 
Central subsidies as suggested by  the 
Union Health Ministry last year on the 
basis of the recommendations of Cen-
tral and State Media Officers held at 
Bangalore in May;

(b) whether any complaints as  re-
gards wasteful expenditure and misuse 
of funds allocated  for  the  purpose 
particularly in the  Song  and Drama 
Divisions of MEM  organisations  of 
Family Planning of various State Gov* 
ernments, as a result of their departure 
from the approved pattern  suggested 
by the Union Health Ministry,  came 
to the notice of the Government; and

(c) if so, the names of the defaulting 
States ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HEALTH  AND 
FAMILY PLANNING  (SHRI KON- 
DAJJI BASAPPA) : (a) The meeting 
at Bangalore included  representatives 
of State Governments only from  the 
southern region. No recommendations 
were made in that meeting  regarding

the pattern of stalling  In  the  Mass 
Education and Media Division. How-
ever, separately, a pattern fair staffing 
and expenditure for family  planning 
mass education and  media  activities 
had been laid down by the Centre and 
communicated to  the  States. Some 
amount of flexibility is allowed to the 
States to adjust their activities to local 
needs. With regard to  recommenda-
tions of other matters made  at  the 
meeting in Bangalore, the minutes had 
been circulated to the States and some 
are Reported to have initiated necessary 
action in the light of suggestions made 
at that meeting.

(b)  and (c). There are no separate 
Song & Drama Divisions in the ME&M 
DIVISION in the State Family Plaar 
ning Bureaux. One  complaint  has 
been received in Tespect of West Ben-
gal linking the wastefulness of expen-
diture with the departure  from  the 
approved pattern. The complaint  is 
being looked into.

Passport applications pending in 
Regional. Passport Office, Madras

3169,  SHRI C. H.  MOHAMMED 
KOYA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the numbet of passport applica-
tions pending  in  Regional  Passport 
Office, Madras till February 1st  this 
year;

(b) whether the  Passport  Officer 
has asked for more staff to dispose of 
the pending applications; and

(c) whether Government propose to 
sanction additional staff in  order  to 
Iredress the grievances of the applicants?

THE MINISTER OF  STATE  IN 
THE MINISTRY  OF  EXTERNAL 
AFFAIRS (SHRI SURENDRA  PAL 
SINGH): (a) 50641 as on 1st Febru-
ary, 1974.

(b) Yea, Sir.

(c) Additional staff on  temporary 
basis has already been provided  and 
we are in the process of sanctioning 
additional staff on permanent basis*
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Shifting of H.Q. of Hindustan Steel 
Limited from Ranchi

317L SHRI BHOGENDRA JHA: 
Will the Minister of  STEEL  AND 
MINES be pleased to state:

(a) whether the former late Minister 
on 17th February, 1973, the  present 
Minister on 19th October, 1973  and 
the Chairman Steel Authority of India 
on 20th July, 1973 had given  assur-
ances to the employees of the Hindus-
tan Steel Limited that the headquarters 
would not be  shifted  from  Ranchi 
nor the employees would be transferred 
against their wishes;

(b) whether most of the executive 
officers have already beep or are being 
shifted to Delhi; and

(c) If so, the reasons therefor 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) No, 
Sir.  The assurance given was that in 
the event of restructuring of Hindustan 
Steel limited consequent on the forma-
tion of Steel Authority ef India Ltd., 
the existing employees  will  not  be 
retrenched and will not be transferred 
outside Ranchi against their wishes.

(b) No, Sir.

(c) Does not arise.

Deaths due to Food  Poisoning

3172. SHRI K. KODANDA RAMI 
REDDY:  Will  the  Minister  of
HEALTH  AND  FAMILY  PLAN-
NING be pleased to state;

(a) the number of  food-poisoning 
cases and deaths due to adulteration in 
the country in 1972-73 and 1973-74, 
State*wise;

(b) the number of persons prosecut-
ed and punished, Statewise; and

(c) what other measures are being 
contemplated to counter this  danger* 
ous evil 7

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HEALTH  AND 
FAMILY PLANNING (SHRI A.  K. 
KISKU) : (a) to (c).  The  requisite 
information is being collected and will 
be laid on the Table of the Sabha,

Amount paid to  Burma  Refugees 
during World War II

3173.  SHRI  C. H.  MOHAMED 
KOYA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the amount  given  to 
Burma refugees and their families dur-
ing World War II is being paid back; 
and

(b) whether Government propose to 
write off amount as was done in the 
case of goldsmiths ?
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THE MINISTER OF STATE  IN 
THE MINISTRY  OF  EXTERNAL 
AFFAIRS (SHRI SURENDRA  PAL 
SINGH) : (a) Yes, Sir.

(b)  There is no proposal, as such, 
to write off the advances in question. 
However, in individual cases the  un-
paid advances are written  off  where 
State Government/authorities concern-
ed are satisfied that the  amount  is 
beyond Recovery for reasons, such as 
destitution or death of the evacuee who 
has left behind no propeity, etc.

Requirement and  Production of 
Textile Machinery

3174.  SHRI  M.  RAM  GOPAL 
REDDY;  Will  the  Minister  of 
HEAVY INDUSTRY be  pleased  to 
state :

(a) the requirement and production 
of textile machinery in  the  country 
expected in the pext three years;

(b) whether any shortfall is expect-
ed in the production; and

(c) if so, the steps Government pro-
pose to take to meet the demand?

THE  DEPUTY  MINISTER  IN 
THE  MINISTRY  OF  HEAVY 
INDUSTRY  (SHRI  DALBIR 
SINGH) : (a) to (c). The  require-
ment of textile machinery during the 
Fifth Five  Year  Plan  period  on 
account of modernisation, rehabilitation 
and expansion has been roughly esti-
mated to be of the value of Rs. 1,300 
crores. However, the  capability  of 
the textile mills to finance this require-
ments could, in fact, be substantially 
less than this figuire. There has been 
a considerable degree of under-utilisa-
tion in the field of textile machinery 
and it would be possible for the indus-
try to supply the equipments commen-
surate with the needs of  the  textile 
industry in a particular  time  frame. 
Government is taking advance  steps 
to ensure adequate supply of pig iron, 
coke, steel and stainless steel etc. Steps 
are also being taketn to Remove other 
bottlenecks coming  in  the  way  of 
higher production of textile machinery.

Potash prom Sea

3175. SHRI K. KODANDA RAMI 
REDDY : Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether the Government  have 
any proposal to explore Potash from 
the Sea; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN TOE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) :  (a)
No, Sir.

(b) Does not arise.

Black Markering of Stationery and 
Papkrs of Defence Ministry

3176. SHRI YOGESH CHANDRA 
MURMU : Will the Minister of DE-
FENCE be pleased to state ;

(a) whether some two  trucks  of 
stationery and papers of the Defence 
Ministry were being smuggled out for 
sale on black market  or  for  some 
other use four-five months ago;

(b) if so, who were the guilty offi-
cers and persons  and  whether  the 
culprtnts were caught red-handed and 
they have mot Wrought to book bo far; 
and

(c) what steps are being  taken to 
punish the guilty persons?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  DEFENCE  (SHRI 
J. B. PATNAIK) : (a) No, Sir.

(b) and (c). Do jnot arise.

Labour Unrest

3177.  SHRI  PRIYA  RANJAN 
DASS MUNSI: Will the Minister of 
LABOUR be pleased to state:

(a)  whether  Prime  Minister  has 
expressed her deep concern about the 
labour unrest in India in the last meet* 
ing at Pondicherry on 17th February, 
1974 and has asked the working class 
for more production;
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(b) if so, whether Government are 
aware of the fact that in the  private 
sector big monopolies and industrialists 
exploit the labourer by not paying the 
provident fund and they do not listen 
to the Ministry's advicc; and

(c)  what  alternative  Government 
think as a policy to protect the working 
class ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LABOUR  (SHRI 
BALGOVIND VERMA) :  (a)  The
PHme Minister emphasised  the  fact 
that greater production is the foremost 
jneed at present.

(b)  and (c).  All  the  covcrable 
monopolies houses are covered  under 
the Employees’ Provident Funds and 
Family  Pension  Fund  Act. Where 
there are defaults, appropriate steps ate 
taken to ensure compliance with  the 
provisions of the Act  and  Schemes 
framed thereunder.
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CALUNG ATTENTION TO MATTER 
OF  URGENT  PUBLIC  IMPORT* 

TANCE

Rfportfd incrpase in tub act ivities
OF RFBFL NaGas AND MlZOS

SHRI TARUN GOGOI  (Jorhat) :
1 call the attention of the Minister of 
Home Affairs to the following mattet 
of urge,.it public importance and request 
that he may make a statement  there-
on :

Reported increase in the activities 
of rebel Nagas and Mizo hostiles and 
the recent attack by Mizo hostiles on 
the Lt. Governor of Mizoram on 11th 
March 1974.

THE* DEPUTY MINISTER IN THE 
MINISTRY OF  HOME  AFFAIRS 
(SHRI F. H.  MOHSIN): Sir,  there 
has been some indreasc in the activities 
of the underground Nagas as evidenced 
by an increase in the number of violent 
incidents in February and March, 1974.

There has also been violence by mis-
creants in Mizoram.  Some Mizo mis* 
creants ambushed and opened fire on 
the convoy consisting of Lt Governor, 
Mizoram ajnrd his escolrt at about 0915 
hours on the 10th March, 1974, about 
37 Kms. from Aijal on the Silchar- 
Aijal Road, when the Lt. Govenor was 
returning from tour. He sustained bul-
let injuries on the right leg.  Besides 
him, the security officer also deceived 
injuries in the left arm. The driver es-
caped with minor injury.  The escort 
party returned the fire, but the mis* 
creants escaped. The Lt. Governed amd 
the other injured persons were imme-
diately treated at the Military Hospital, 
Aijal and are progressing.

The Governments of Nagaland and 
Manipur, Mizoram Administration and
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the Security Forces are maintaining ut- 
nx>8t vigilance. Security measures nave 
also been tightened to deal firmly with 
the unlawful activities of underground 
Nagas and Mizos.

SHRI TARUN OOGOI : It has been 
a matter of great concern that there has 
recently been an increase in the unlaw-
ful hostile activities of Mizos in Naga-
land, particularly, after a brief spell of 
improved situation prevailing in Naga-
land and there has been more  firing, 
more ambush and more killings of the 
people including military, civilians and 
officials and  destruction of  property 
also.

It appears that there is o lacuna in 
the Intelligence Department amd slack" 
ness in the vigilance and complacency 
on the part of the  Government  and 
there was a Wrong assessment of  the 
situation.  Otherwise, a former Gover-
nor, Shri B. K. Nehru, while proceeding 
to Losndon, at Calcutta could not have 
said that “Naga insurgency has  been 
contained; it has really  been* ended.** 
and from this incident it appears that 
he was not informed properly by the 
people of the Intelligence Department.

It appears that the new UDF Govern-
ment headed by Mr. Vizol has some 
links with the underground Nagas. They 
are in favour of a dialogue with  the 
Naga underground to arrive at a perma-
nent solution.  May I know whether 
it is correct that the election of  Mt. 
Vizol as leader of the Assembly Party 
had been kept a secret until approved 
by Mr. Phizo ?  Why had the Gover-
nor of Assam, Nagaland and Manipur 
to take am assurance from Mr. Vizol 
that he stood by the Constitution and 
the integrity of the country, in otder to 
allow him to form the Ministry  after- 
the UDF Party has been  allowed to 
contest the elections and after having 
been elected as a member of the Naga-
land Assembly Party ?

Thirdly, these underground activities 
are not fliiJy confined to Nagaland and 
Mizoram.  It has spread to Maniput 
also and there is every possibility  of 
their spreading these hostile  activities 
to other parts of the country also, par-

ticularly, in the North-Eastern  region 
and I have every suspicion that it is a 
part of a much bigger plan of external 
forces to create chaos and disturbance 
throughout the noTth-eastern region of 
the couptry....

SHRI PILOO  MODY  (Godbra) : 
Which are those forces?

SHRI TARUN GOGOl : The forces 
will be disclosed by the  Government.

Then, after the emergence of Bangla 
Desh, an impression has been dreated 
that the links of the underground with 
China and Pakistan have been disrupt-
ed, that there was a stoppage of arms 
and ammunitions to these underground 
people.  But the  subsequent and  the 
recent events have proved that the 
undergrounds still have their links with 
these two foreign countries and  they 
a!re still receiving arms  and  ammuni-
tion. It has also been confirmed by the 
statement of the former Chief Minister 
of Nagaland, Mr. Hokishe Serna who 
himself stated at  Calcutta  that  500 
underground Nagas led by Zashi Mure 
were getting arms and ammunition from 
China and were trying to create trouble 
before the then forthcoming General 
Election. If it is true what action has 
been taken and do the Government pro-
pose to take up the matter with these 
two countries concerned and  whether 
any protest has been lodged so far?

THE MINISTER OF STATE IN 
THE MINISTRY  OF  HOME  AF-
FAIRS AND IN THE DEPARTMENT 
OF  PERSONNEL  (SHRI  RAM 
NIWAS MIRDHA): It is not correct 
to say that there has been any lack of 
intelligence and that it is because of the 
lack of intelligence that these incidents 
have taken place. These incidents have 
taken place in spite of all precautions 
and all security arrangements that we 
have made and, the security arrange-
ments have been tightened from time 
to time and utmost vigilance ia  being 
maintained. But, in spite of this, these 
incidents took place.  May be because 
of the elections there was a spurt 
slightly in Nagaland.  But, the aitua- 
tion is well in hand and our security 
forces are quite capable of dealing with 
any situation that may arise.
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regards the  UDF  Government 
ttĵt has been formed, 1  would  only 
tpic to say that the Chief Minister as 
well as !the Governor have  made  it 
very clear that the situation would be 
properly handled.  The Chief Minister, 
Shri Vizol, in his broadcast as well as 
during his talks with the Governot, has 
given a full assurance that he would 
encourage  constitutional  procedures 
and that he would work within  the 
Constitution and the laws of the coun-
try aind I think there is no reason why 
we should not believe it.

We have had three elections in Naga-
land and through the democratic pro-
cess, elected representatives and govern-
ments have been formed and we do 
hope that the UDF Government which 
has now come into power would also 
work for the peace and prosperity of 
Nagaland and  would  not encourage 
lawless elements and would fully  co-
operate with the Governor in maintain-
ing peace in that very vital area.

The hon. Member has observed that 
it seems that there are some external 
forces which ore responsible for  this 
spurt in violence in Nagaland, Manipur 
and Mizoram.  I do not know what 
he means by external forces.  But the 
Government is fully aware of the situ-
ation.  Fot example, last year we had 
information that some  Naga  hostiles 
had gone to China or that they were 
coming back from China or trying to 
cross the border and, action was taken 
and is being taken to see that this sort 
of border violation does not take place. 
We are receiving full co-operation from 
the Governments of Bangla Desh and 
Burma in tracking down these  insur-
gents and I hope, with their co-opera- 
tion, we can feel assured that the terri-
tory of Bangla Desh and Burma will 
not be allowed to be used fo!r anti- 
Indian purposes.

MR. SPEAKER :  Shri Laskar—not
here.

Shri Kachwai—also not here.

Shri S. M. Banetjee.

SHfcf S. M: BANERJEE (Kanpur): 
statement ft has been dearly

mentioned by the hon. Minister  that 
there has been some increase in the ac-
tivities of the underground Nagas  as 
evidenced by an increase in the numbet 
of violent incidents in February  and 
March 1974.

Although he had assured the House 
that every step was. being taken to see 
that the activities did not increase and 
also to see that these underground Nagas 
came to their senses, I want to know 
whether it is a fact that these hostile 
Nagas—underground  Nagas—have  a 
regular contact with their leader, Shri 
Phizo and that contact has not yet been 
broken by Government. Is it also a fact 
and has bis atention been drawn to 
various news that a  certain  foreign 
agency—I am not talking of China or 
Pakistan, I am talking of C.I.A. activi-
ties—is doing these with a view to creat> 
ing tension on our borders ? If so, 
whether any inquiry has been made by 
the Intelligence Department of our 
Government ? If it is not inconveient, 
he may kindly inform this House about 
the result of that  investigation.  My 
questionis are :

1. Whether contact with Mr. Phizo 
has been broken or not;

2. Whether visible or invsible hands 
of the C.I.A. are involved in 
these activities.

I request the hon. Minister to take this 
House into confidence and let us know 
what concrete steps have been taken by 
Government in this regard.

MR. SPEAKER : Mr. Baneijee, to-
day you are unusually very brief.

SHRI RAM N1WAS MIRDHA : The 
first point that the hon. Member raised 
was regarding the contact with Mr. 
Phizo and why that contact has not yet 
been broken and whether the U.D.F. is 
in contact with Mr. Phizo or not.

All I can say is this. We should trust 
our democratic and Constitutional pro-
cess to sort this out. The contact with 
one person or another is not so impor-
tant as the repurcuasions in a concrete 
form that it will have on  the  actual 
situation that is prevailing there.  Wc
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[Shri Ram Niwas Mirdha] 
are fully vigilant and we would see that 
peace is not disturbed and these contacts 
do not result in the stepping up of hos-
tile activities.

Another point that was made by him 
was regarding the foreign agency like 
the C.l.A. He wants to know whether 
that is operating in that area and If so, 
what action Government is taking to stop 
this.

We are not aware of  any  foreign 
agency including C.T.A. that is operat-
ing there.  The situation is being kept 
under watch.  We are  vigilant  about 
this to see that no hostile forces from 
across the border or a foreign inspira-
tion enables them to create trouble there. 
We are fully vigilant about it. Our 
Intelligence is also fully competent to 
handle the situation; our security lorc&s 
are there to take note of the  situation 
as it may arise

SHRI ARJUN SETHI  (Bhadrak) : 
Mr. Speaker, Sir, it is encouraging  to 
note that Government has taken enough 
steps lo contain these hostile activities 
of the Mizos and Nagas in these hilly 
areas of our country. But, if you look 
at the figures of such incidents that have 
occurred, comparatively, since 1972, it 
is rather increasing point in 1972, the 
number of violent incidents in Mizoram 
was eight; in 1973, it  was  nineteen. 
And, in this year, for the first three 
months, upto now, there have been three 
incidents.  Sir. I think,  although  the 
Government has tightened the security 
measures yet These measures  aie  not 
sufficient enough to deal with this situâ 
lion. Then̂fiore. I would like to know 
from the hon.. Minister what  specific 
measures the Government is likely to 
take so that this situation is no more 
there 7 Moreover, I would like to know 
from the hon. Minister  from  which 
source these Mizo and Naga hostiles are 
getting arms and equipment and train-
ing 7 Previously, it is known that they 
were getting arms, equipment and train-
ing from China  and  erstwhile  East 
Pakistan.  Since East Pakistan  is no 
more there and our friendly country 
Bangla Dealt is there may I know from 
which sources they are getting 
Weapon# now? Further it it said that

they have taken shelter in the hflJy 
tracts of Burma and especially in the 
Chittagong area of  Bangla  Desh.  I 
would like to know what steps  our 
Government have taken with the Bangla 
Desh government to see that these host-
iles are taken to task ?

SHRI RAM NIWAS MIRDHA: The 
concern shown by the hon. Member and 
other Members regarding the security 
of the North-eastern region Is  natural 
and in a way welcome. It is true that 
the number of incidents have of late in-
creased but one of the reasons could be 
the elections that were coming and the 
attempt by these lawless elements  to 
create a situation of terror so that peo-
ple may not participate in voting. But 
there was very massi\c turn-out on the 
occasion of the elections and the elec-
tions passed off more or less peacefully. 
But merely the security aspect will not 
solve the problem. While on the  one 
hand we arc trying to meet the situation 
by force of arms by deploying police, 
border security force and military at the 
same time our policy is that these way- 
wdrd elements should be encouraged to 
come out and join the mainsticam  of 
life of the State. I think these elections 
have proved to be an impoitant s'ep in 
that process  I think we can fully hope 
that the U D.F. government which has 
come into power will act with fully force 
to put down these lawless elements and 
would encourage these people to relin-
quish the ways of insurgency and join 
the normal political and economic life 
of the country. As regards the source 
of arms some arms did  trickle  from 
Bangla Desh side.  It happened when 
the Bangla Desh operations were going 
on.  Bangla Desh government is fully 
cooperating with us and they have as-
sured us they would not allow their 
territory to be used for this.

12.19 HRS.

PAPERS LAID ON THE TABLE

Comptroller and Auditor General'# 
Report re.  Hindustan  Antibiotics 

Ltd. for 1970-71

THE MINISTER OF  STATE  XN 
THE MINISTRY OP FINANCE <SHRI
K ft. GANESm s I hexz to lav On fee
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Table a copy of the Report of die 
Comptroller and Auditor General of 
India tor the vea? 1970-71—Union 
Government (Commercial—Part XI— 
Working of the Hindustan Antibiotics 
Limited) under article 151 (1) of the
Constitution. [JPlaced in Library. See 
No. LT-6416/74],

N o t i f ic a t io n  u n d e r  P a s s p o r t s  A c t , 
1967

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL 
SINGH) : 1 beg to lay on the Table a 
copy of the Notification No. G.S.R. 521 
(E) (Hindi and English versions) pub-
lished in Gazette of India dated the 
14th December, 1973 making certain 

amendments to Notification No. G.S.R. 
398(E) dated the 30th August, 1972, 
issued under section 21 of the Passports 
Act, 1967. [Placed in Library. See
No. LT-6417/74]

C iv ilia n s  in  D t f e n c e  S e rv ic e s  
(R ev ised  P ay ) R u le s , 1973

THE DEPUTY MINISTER IN 
THE MINISTRY OF DEFENCE 
(SHRI J. B. PATNAIK) : I beg to lay 
on the Table—

(i)A  copy of the Civilians in Defence 
Services (Revised Pay) Rules, 
1973, published in Notification 
No. S.R.O. 26(E) in Gazette of 
India dated the 29th December, 
1973, issued unoer article 309 
of the Constitution.

(ii) A statement (Hindi and English 
versions) explaining the reasons 
for not laying simultaneously the 
Hindi version of the above Noti-
fication.

{Placed in Library. See No. LT- 
6418/74]

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF

TOE HOUSE 
T h ir te e n th  R ep o rt

SHRI & c , SAMANTA (Tamluk) : 
I  beg to present the Thirteenth Report 
9® the Committee on Absence of 
Mwttbers from the Sittings of the

PUBLIC ACCOUNTS COMMITTEE 
N in e t y -s e v e n t h  R e p o r t

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : I  beg to present the 
Ninety-seventh Report of the Public 
Accounts Committee on the action 
taken by Government on the recom-
mendations contained in their Seventy- 
eighth Report relating to the Depart-
ments ol Steel and Scicnce and Techno-
logy (C .S .I .R .) .

12.20 HRS.
MATTER UNDER RULE 377

R e p o r t e d  O r d e r s  o f  C h ie f  J u s t ic e  
o f  M a dh y a  P r a d e s h  t o  s t o p

a d v e r t is e m e n t s  t o  a  N e w s p a p e r

MR. SPEAKER : As regards what 
Prof. Madhu Dandavate wants to raise 
under rule 377, I would like to say that 
I have seriously considered this, namely 
whether a Chief Justice addressing a 
Rotary Club is coming within his 
rights or not. But the bon. Member 
need not refer to that.

PROF. MADHU DANDAVATE 
(Rajapur) : After I make my submis-
sion, you will be able to make up your 
mind.

MR. SPFAKER: I have not been 
able to ascertain how it comes within 
the ambit of the jurisdiction or cogni-
sance of the hon. Minister.

PROF. MADHU DANDAVATE: 
He has said that advertisement should 
be stopped to a particular paper.

MR. SPEAKER: I understand that 
is already before the Press Council.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): But it is coming from 
a Chief Justice.

SHRI PILOO MODY (Godhra) : I  
suppose that since Parliament has been 
proclaiming itself supreme, it can dis-
cuss anything.

PROF. MADHU DANDAVATE: 
Mr. Speaker, Sir, with your permission, 
uniter rule 377, I am raising an issue 
that raises the crucial question of Chief
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Justice’s conduct as well as freedom 
ol the Press,

Ned Dunia, a daily from Indore had 
criticised the conduct of  Mr.  P. K. 
Taine,  the  Madhya  Pradesh  Chief 
Justice wb0 had used the platform of 
the local Rotary Club at Indore to air 
his views on the inevitability of a third 
World War and the need for India to 
become a strong military  power. It 
seems the Chief Justice forgot that he 
was the Chief Justice and spoke as if 
he were  the  Defence  Minister  of 
India.

It is not desirable that a person occu-
pying the high office of Chief Justice 
should go on making political prophe-
cies about war and defence.

Another important and  more  vital 
point  is  that  wheat*  the  Journal 
Nal Dunia criticised the conduct of the 
Chief Justice of Madhya Pradesh, he 
issued a secret order that the Madhya 
Pradesh judiciary should not issue fur-
ther advertisements to the Ned Dunia 
till further olrders.

This constitutes a serious attack on 
the freedom of the Press and I urge 
that the Government as well  as the 
Ptess Council should take  a  serious 
note of this anti-democratic act of the 
Chief Justice.

I demand a  categorical  assurance 
from the Minister that freedom of the 
press will mot be tampered with.

SHRI JYOTIRMOY BOSU : Let us 
have a statement on this from the hon. 
Minister.

MR. SPEAKER: I have to  think 
over it.

SHRI S. M. BANERJEE (Kanpur) : 
If it is correct that such a circular has 
been issued, then I would request that 
a statement should be made  by  the 
Hpme Minister, I do not mind  the 
Chief Justice addressing a Rotary dub 
or any other dub. But we find that a 
circular has been issued that no adver- 
Ifatfbtiitats should be givdfc to thrit pap*

If that is true, it agects the freedom 
oj( the press. '

MR. SPEAKER*:  I  had  allowed
Prof, Dandavate, but still I am vfary 
much in an uncertain position as to 
hOw far it can go.

SHRI SOMNATH  CHATTERJEE 
(Burdwan) : It is not a judicial act. 
We may not discuss the judicial con-
duct, but we are o®Jy discussing  the 
conduct of the Crief Justice in issuing 
a circular that no advertisement should 
be issued.

MR. SPEAKER: There is nothing 
wrong if the Chief Justice addresses a 
Rotary Club meeting. But the contents 
of the speech are being objected to.

SHRI PILOO  MODY:  What  is
wrong with the contents of the speech ?

MR. SPEAKER: When it appeared 
in the press, the really relevamt portion 
of it is that the  advertisements  are 
being stopped. That is the only objec-
tion.

SHRI SOMNATH CHATTERJEE: 
That is not a judicial act.

MR. SPEAKER; There is no ques-
tion of the judiciary here. It  is  a 
question of the propriety  of this. 1 
shall ask the hon. Minister to go into 
it and make a  statement  after  due 
inquiry.

I understand that the Press Council 
is already seized of it, and the state-
ment of the hon. Minister should not 
dash with the findings of  the  Press 
Council. What should I  advise  the 
hon. Minister in the circumstances?

SHRI  P. G.  MAVALANKAR 
(Ahmedabad) : Let him give us the 
truth. Truth will not clash with the 
findings of the Press Council.

MR. SPEAKER: Suppose the Press 
Council comes out with some finding 
and the hon. Minister says something 
different, what would  happen?  So, 
want do hon, Menders advise me to 
4o t
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iPRbF. MADHU  DANDAVATE: 
The ton. Minister should make a fact-
ual statement. That will establish the 
facts.

SHRI PILOO MODY: As a matte* 
of fact, truth and facts have become 
a little too difficult to find nowadays.

SHRI P. G. MAVALANKAR : If it 
is truth, why should  there  be  any 
clash?

SHRI S. M. BANERJEE : The news- 
paper cutting is there with Prof. Danda- 
vate. What  we  are  interested  in 
is this. He may issue any statement...

MR. SPEAKER: We,  politicians, 
are quite thick-skinned. We do  not 
mind such things—we ignore  unplea- 
sa.nt comments.

SHRI S. M. BANERJEE: We do 
not mind.

MR. SPEAKER : We are sometimes 
so badly criticised.  I think if same 
paper oommented on his speech,  that 
is not so much the issue. The  real 
issue is the stopping of advertisements.

SHRI S M. BANERJEE : Let him 
prophesy  anything. Let  him  make 
more speeches.  But why should  the 
newspaper suffer ? Don’t you think the 
editor should have freedom of expres-
sion ?

MR. SPEAKER : You arc so much 
obsessed with the Chief Justice.

12.27 brs.

GENERAL  BUDGET,  1974-75—
GENERAL DISCUSSION—contd.

MR. SPEAKER : We will now re-
sume general discussion on the Budget 
(General) foir 1974-75.

SHRI B. R. BHAGAT (Shahabad): 
Mr. Speaker, the Budget this year has 
been presented in the context of mount-
ing economic difficulties the country is 
fadttg.  The Finance Minister in  his 
speech has said that the coming year 
1974-75 ts a year of great eoonomic

Discussion
challenge. The Economic Survey pre-
sented to Parliament also very categori-
cally and concretely  underlines  the 
economic difficulties this  country  is 
going to face in the coming year. The 
Budget presented naturally has to be 
examined in the context of the present 
eoonomic scene which is complex and 
difficult. The Finance  Minister  has 
claimed that the Budget is  going to 
neutralise  the  mounting inflation in 
the  economy  and  will  result  in 
higher  growth.  The  budget  is  a 
limited document to meet all aspects of 
the economic challenges and, therefore, 
while examining it and the basic pro-
posals and economic policies underly-
ing it, we have also to see what other 
measures in  other fields  are  going 
along with this. Therefore, it is the 
package of  the  economic  policies, 
priorities and programmes unfolded in 
the Budget that will give a better appre-
ciation of the problems ahead and the 
policies that are going to meet it.

If you see the position, it has become 
a very difficult one, although we can 
say that technically speaking, the pro-
posals of the budget are sound, because 
some of the effort is bound to neutralise 
the inflationary impact being generated 
iit* the economy. Some of the budget 
proposals ate very sound in conception. 
I am glad to say the Finance Minister 
has taken a bold step m reversing the 
direction of the direct taxes.  He has 
accepted the Wanchoo Committee's re-
commendations and has brought about 
a reduction in the taxes in the non-
corporate sector, theieby throwing  a 
challenge to the people. He hopes that 
there will be less of tax evasion, and 
that honesty and integrity in the econo-
mic system will assert itself. We have 
to see, how far his expectations will 
be realised. I hope the general public 
will respond to this, because if they do 
not,  nothing  prevents,  the  Finance 
Minister from reverting back to the 
method of highet taxes.

Similarly, he has increased the wealth 
tax as* well as the surcharge  on  the 
corporate sector, on their excess profits. 
Of course, people in the business circle 
may criticise it. But, if you see the 
relief given, you find that as against
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Rs. 60 crates in personal  taxes, the
imposts In wealth tax are expected to 
yield Rs. 9  crores. This  will  not
inhibit savings and investment. These 
axe mere cries. Oftentimes  we see
that whenever taxes are imposed on
the corporate sector, people  in the
business world oir the capitalists say
that investment will become shy  or 
that there will be no investment.

Similarly, if you see the pattern of 
excise duties increase, you will find that 
he has tried to distribute this  in  a 
mantoer so as to reduce to the  mini* 
mum the burden on the common man. 
You see the items, either capital goods 
or intermediates. Of course, you can 
take exception to the tax  on  tooth-
paste or on certain varieties of cloth.
But, nothing  prevents  the  Finance
Minister from announcing certain  be-
liefs. At the end of the year, he can 
always come ajnd say ‘in view of the 
demand, we will give you  relief on
certain items.'  It you include them, 
1 think, the items are well chosen and 
they fill the kitty with the much needed 
resources. On the other hand, they do 
not tax the common maj> as such. It 
should also be realised that in regard 
to most of the items, whether  it  is 
cement or some  othefr  commodities, 
which have been selected, the prices are 
fixed by the Government. They  are 
not the items, in regard to which, the 
tax will be passed on to the consumer. 
This point should be  noted. It  has
been said that the  increase  in  the
excise duties will lead  to  a general 
increase in the price level. Vested in-
terests, particularly, those who control 
the Press and other media, go on quot-
ing the extent of rise in price, as a re-
sult of increase in excise duties.  But, 
it is mis-conceived and mis-leading and 
it is being done deliberately.  In  the 
limited context of using the taxation 
levers, the Finance Minister has done 
an excellent job, and 1 think, no other 
package would be able to produce the 
desired results, which he has tried to 
do.

But, there are certain factors operat-
ing in the economy. If  there is a 
price rise, it Ss because of these other

factors. What are those factors? Des-
pite the fact that the Finance Minister 
has been claiming for the last  two- 
three yeakrs that he will be able  to 
keep the deficits within bounds,  that 
money supply will not be allowed  to 
increase beyond a point, he  has not 
been able to do so. He has himself 
given a number of reasons  ip his 
speech. He has said that because of 
some unforseeable factors like drought, 
and some other special reasons, he has 
not been able to keep the deficit with-
in certain limits. Whatever may be the 
justifications—according t0 me,  some 
of the  justifications  are  not  very 
valid—the fact remains that  ovefr  a 
period, budgetary deficits  have  been 
mounting.  In 1970-71, the budgetary 
deficit was Rs. 424 crores; in 1971-72 
Rs. 738 crores and in 1972-73 Rs. 680 
crores  Last year, the budgetary defi-
cit was Rs. 650 crores, as against his 
estimate of Rs. 85 crores.  But, I think 
this may be more, may  be  Rs, 800 
crores.  Therefore, in this context  to 
say that in the next year’s budget, i.e. 
1974-75. the  deficit  will  be  only 
Rs. 125 crores, is nothing but  scepti-
cism and cynicism. Certain figures are 
quoted which show that it  may  be 
Rs. 800 crores or it  may  be  even 
more.

The fact is that there  ate  factors 
operating in the economy which can 
increase the  budgetary  deficit. For 
example, he has provided only Rs.  6 
crores for the natural calamities, mean-
ing thereby that the States will  have 
to put in their own  resources. Ours 
is a big country.  Even if the monsoon 
is good, there are certain areas which 
are bound to be affected by the failure 
of the monsoon. In those cases, what 
prevents the States from resorting to 
the same tactics  which  the  Central 
Government have  adopted  in  their 
budget, namely, drawing on the Reserve 
Bank ? Then the deficits of the State 
will mount.

Then, take food subsidy.  Here  I 
want to say that different wings of the 
Government  are  following  different 
policies. On the one hand, the Finance 
Minister is following a policy of stabili-
sation of prices. He said In the bote*
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speech last year that the objective of 
the Government  is  to stabilise  the 
price. Yet, in the same year a number 
of Government Departments like  the 
Minister of  Industrial  Development, 
Agriculture, Steel and Heavy Industries 
resorted to increase in prices of com-
modities ranging from sugar or  food 
to steel and tractors. Of course, most 
of them have given  the  reason  or 
excuse that the open market or black 
market prices are high, there  is  so 
much of cushion which the middlemen 
are absorbing and that is why they have 
increased the prices. When there is a 
policy of stabilisation of prices, you go 
on increasing the prices,  not in  an 
exceptional cases, but in almost every 
case
The Agricultural Prices Commission 

has recommended that the price  of 
wheat should be increased from Rs. 90 
to Rs. 100 per quintal, depending on 
the variety. What docs it meatn? Will 
it mean that the issue price will also 
be increased  commensurately? Then, 
where is the validity for a public dis-
tribution agency  through  which  the 
weaker sections, lower middle class a,nd 
working class and poorer classes would 
be provided with food  at  reasonable 
prices? Therefore, it inevitably means 
that the subsidy will increase. If you 
want to give incentives for  increased 
agricultural production and if you want 
to procure a reasonable  quantity  of 
foodgraiins, you  have  to  give  this 
increased procurement price of Rs. 90 
or Rs. 100, as recommended by  the 
Agricultural Prices Commission, which 
means an increase of 30 per cent over 
last year's prices, which means that the 
element of subsidy will increase.

What will be the element of subsidy 
in food?  If you accept the procure-
ment pHce of Rs. 100 then the element 
■of subsidy would be  something  like 
Rs. 40 to 50 per  quintal. In  that 
case, the total subsidy  will  not  be 
Rs. 100 crores but it will be of the 
order of Rs. 300 crores or more.  So 
these are some of the elements in the 
budget estimates which will increase the 
deficit. 1 am one of those who believe 
that a deficit of  Rs. 125 crores  or 
150 crates is not going to make much

Discussion
impact on the economy provided the 
other assumptions which the Finance 
Minister have taken come true.

Last year we have seem the situation 
of stagnant production, even reduction 
in production, coupled with  increased 
money supply building into the econo-
my over a number of years. Unless 
this trend is reversed, whatever we may 
do, whichever way we may present the 
budget proposals, we will mot be able 
to  stabilise  the  prices. According 
to me, the question is not  only  of 
stabilising the prices. The prices have 
already reached a level,  achieved  a 
dangerous proportion, which has led to 
some political forces in  the  country 
trying to create a very dangerous situa-
tion.  ft has led to the combination of 
reactionaries, the fascist forces, either 
in the rural sector or in  the  urban 
sectoi.  A11 those people who ate bene-
fited by rise in prices, the big farmers, 
the big tradets, the people who have 
got unheard of profits, are combining 
and trying to impede the pace of pro-
gress in the country. You  take  the 
corpdrate sector and see  the  profits 
they have got in the l<*st 2-3  years, 
unheard of profits  in  the  corporate 
sector. It is true that they are  also 
being supported by  outside  interna-
tional forces. This is the  dangerous 
situation created by an inordinate tise 
in prices over a number of years. We 
must reverse it.

I would request the  hon.  Finance 
Minister  to  consider  whether  the 
prices can be stabilised. The  prices 
cannot be stabilised. Either they have 
to go up ck they will come down. The 
concept of stabilising the prices is not 
going to hold good. It  has  already 
reached a dangerous position.

The food prices have risen by  30 
to 70 per cent over a year. The people 
have to buy it at Rs. 230 a  quintal. 
There is a steep rise in prices of other 
essential commodities also. Therefore, 
unless you increase the production, the 
situation is not going to improve. What 
are the policies? What are the priori-
ties? The first priority is agriculture. 
He has rightly underlined̂ the priority 
for agricultural production.



What is the situation in agricultural 
'production?  You wffl find that the 
per capita availability of foodgrains haft 
been  decreasing. In  1967-68,  the 
per capita availability  of  foodgrains 
was 468 g. In 1972-73, it came down 
to 329 g. It has marginally gone up, 
because of  last  year’s  increase  ip 
khatff production, to 460 g. in 1973-74. 
This year, even  though  we  had  a 
bumper kharif  crop  of  68 million 
tonnes and the rabi crop may not be 
as good but we expect it to be around 
40  million  tonnes—we  might  have 
110 million tonnes—the production* is 
not more than  1970-71  level. The 
production has not increased  in  the 
meanwhile.  But the population  has 
increased.  36 million people have been 
added. This is a very explosive situa-
tion.

We had a target  of  129  million 
tojmes agricultural production at  the 
end of the Fourth  Plan. This  was 
revised to 122 million tonnes. Then, 
it was revised to 115 million tonnes. 
Ultimately, it  became  110  million 
tonnes. In the coming five years, we 
have asked for 4.7 per cent  growth 
in agriculture. The fact of the matter 
is, in the coming months, in the coming 
years, unless there is a rapid increase 
in production, we will not be out of 
difficulty.

As a short-term measure, therefore, 
the most important thing is how we 
manage the food economy because on 
this depends how we are able to ab-
sorb the inflationary potention in the 
economy as well as how we are able 
to contain the prices. According  to 
me, if you have a total availability of 
foodgrains in the current yeat to  the 
tune of 110 million tonnes and  the 
buffer stock will have to be distributed 
to the States to the extent of 700,000 
to 800,000 tonnes to the States,  the 
food economy has to be vefy efficiently 
managed.

The two important policy decisions 
that we have taken  are the take over 
of the wholesale trade in foodgrains as 
well as the increase in the  procure-
ment prices.  I think, it is a  tiragic 
thing how we have gone over because
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of our administrative failures, because 
Of the lack of preparation, because of 
the lade of political support, and we 
have fead to dilate  the  programme. 
We may do it for tactical reasons. But 
we must jnot give up this policy. If 
you take a long-term view, in the next 
five years, we are not going  to  be 
faced with a situation that we have a 
lairge stock, that we have a surplus pro-
duction, so much so that full market 
economy can operate. We may tact-
fully take a more practical policy so as 
to supply foodgrains  to  the  needy 
people and reduce our  commitments. 
But over a period unless the food eco-
nomy is managed properly, uinless there 
is a direct relation between the govern-
ment and the fafcmer, eliminating all 
intermediaries* unless we fashion our 
organisation that way—the Food  cor-
poration and others—. unless from the 
village level to the top level we are 
able to build up that sort of organisa-
tion, I think no programme of stabilisa-
tion  or  increased  production  can 
succeed, because on agricultural  pro-
duction  rests  the  other  pro-
duction. Although we have provided 
for increased allocations  for  critical 
sectors like steel, coal  fertiliser  and 
power, unless agriculture is taken care 
of, we will not be able to stabilise the 
economy and achieve the anti-inflation-
ary effects and  more  production. I 
think if we vigorously pursue the line 
in which we are going—of course, the 
steps that we have taken are not en-
ough; we have to aim at rolling back 
prices by increasing production, having 
n sound fiscal management and reduc-
ing the money supply so that the pHce 
level is reduced—we will be able  to 
achieve higher savings, higher  invest-
ments and a rapid growth of produc-
tion.
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SHRI PILOO  MODY  (Godhra) ; 
Mr. Speaker, Sir, today I am going to 
speak more out of sorrow than out of 
anger.  I think Mr. Chavan has seen 
enough of my anger.  Today  let him 
sympathise not only with me but with 
the rest erf the country. When I heard 
my colleague here talk ahout suspending 
the procurement of wheat but not giving 
it up, my anger started rising again...
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AN HON. MEMBER : Who cares 
for your anger ?

SHRI PILOO MODY : I do not think 
that sdme people are worthy  of any 
anger and, therefore, I mil dismiss his 
remarks without attending to them.

Sir, I said as part of my comments 
on the Budget that prices would conti-
nue to rise.  I am afraid, this h some-
thing that you cannot get away 'from. 
Too little wisdom has dawned too late. 
1 see no reason to correct that impres-
sion.  As a matter of fact, the more I 
look into it, the more i am convinced 
that, had this little wisdom dawned on 
them some ten or 15 years ago, maybe 
this country could  have been  saved 
from the brink of economic disaster on 
which it is perched today. Too little too 
late but however little it is, I think the 
Finance Minister should be given some 
little congratulations for having eaten a 
lot of crow in order to roll back taxes 
somewhat. But merely rolling back cer-
tain taxes, particularly direct taxes, does 
not fully meet with the situation; it is 
velry neccssary at the same time to roll 
back indirect taxes also. It is only then 
that the full impact of tax reduction can 
he felt on the economy.  And he has 
been somewhat sneaky, 1 might say, in 
the sense that what he has given with 
one hand he has also tried to nibble 
away with the other. Yesterday I think 
there was one good point made in the 
whole day’s debate, and that was, the 
relief that has been  given in personal 
income-tax with the object, I hope, of 
increasing savings,  and increasing in-
vestment, has been taken away by the 
increase in wealth-tax, which means that, 
instead of spending that  additional 
money in investment which would bring 
about further production, it might well 
be, as some people have said, frittered 
away  in some form of consumption. 
Not that consumption is bad.  This is, 
of course, the view that has been broad-
ly broadcast over here that consumption 
is a bad thing. It is not. As long as you 
have consumers,  you  have industry, 
you will have economy and the day you 
cease having consumers, you will have 
nothing in mis country, it is consumers 
th$| make the whole economic process 
necessary, and,  therefore, to say that

Discussion
you do toot want consumption is an ab-
surd thing.

Of course, one tries to attach a cer-
tain colour to it and some colour I can 
accept. There are certain types of con-
sumption,  such as, conspicuous  con-
sumption,  vulgar  consumption,  coo* 
sumption displaying ostentation to which 
we have been all too often witnesses to, 
particularly, the sort of consumption and 
ostentation displayed by the  various 
Ministers of the Government at  the 
Centre and the States. I think that this 
is the sort of consumption that should 
be curbed. I think it is positively vulgar, 
for instance, that the  Prime Minister 
campaigning in UP and in Orissa should 
have a whole fleet of eight air-forcc 
planes at her disposal.  This, I would 
call vulgar consumption.  I would say 
that it is quite absurd that in this day 
and age all of us should gather together 
and  preserve  the beautiful  garden 
character of New Delhi, not wanting any 
encroachment, any type of housing, any 
increase in the density, etc.  This sort 
of consumption, I think, one can talk 
about. But, the sort of consumption we 
are talking about in the budget is of a 
very different nature and should not be 
allowed to be coloured by our friends on 
both bides of the House.

I would like to congratulate whoever 
is responsible—I do not know whether 
it is the Finance Minister—for having 
rolled back the distribution of  coarse 
grains and freed it from the shackles of 
governmental control. In fact, it is amaz-
ing for me to imagine why one would 
want to disturb the cheapest distribution- 
system in the world.  I do not  think 
there is any distribution system of any 
commodity in the whole world cheaper 
than the foodgrains distribution system 
in India. It is cheaper than  anything 
known to man-kind. It is the cheapest 
distribution system anywhere inspitc of 
all the hoarding,  black-marketing and 
other mal'practices attached to it Why 
replace it and give it to the most Ineffici-
ent distribution system in the world, that 
is, the Government of India. To me this 
is making a nonsense of all economic 
concepts. You have destroyed what was 
the most efficient system on the  one 
hand and given the distribution of it to



what Is considered  to be the  most 
expensive system in the whole  world 
30% procurement costs; just to start 
with 30% procurement  costs by the 
Food Corporation,  not to talk of the 
many rate nibbling  away at your go- 
down and not all of them having four 
feet!

As I said, it is too little  too late. 
There is  insufficient  will  insufficient 
effort and therefore, I will not be sur-
prised if you land up with insufficient 
results. As I said, it is a hesitant step.
I hope that next year after another 365 
days have passed he will have become 
bolder. You have missed many a boat. 
You have missed the boat on planning 
itself. It is very refreshing to find that 
after 20 years of having written,  God 
knows what, wisdom has finally dawned 
no Mr. Giri Lai Jain as to why Plann-
ing has failed.  His answer  is—low 
priority for agriculture. This is yester-
day's centre-page article in the Times of 
India and I  commend  the  Finance 
Minister to read it, not  once,  but 
several times, because in this article he 
will find the answer for why the Indian 
economy has failed.  The failure start, 
ed some 10—15 years ago.  Maybe he 
would like to wash his hands of it, but 
I think he has to share his responsibility 
with his fellow culprits.

We missed the boat on oil some 8, 9 
or 10 yean and when we refused  to 
accept the Tennaco deal at the pressuri- 
zation of our CPI friends here.

Our friends beyond  our  northern 
boundaries, have refused to allow us to 
go into a deal for the exploration of oil 
in Bombay-High.  Indonesia, Sir,—this 
might  interest  you—signed a  very 
similar deal on less favourable terms, 
some years ago. To-day it is exporting 
three thousand million dollars worth of
oil while we are talking about how we 
are going to get Rs. 1200 crores to 
import the sort of crude that we need 
for our requirements.

So, we missed the boat on oil.  We 
missed the boat on fertilisers and that 
too out of sheer cussedness and  un-
adulterated  dogma.  Hie  Mithapur 
project which would Have given us all
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the fertilisers that we need to-day was 
turned down.  The pathetic part of it 
is that we are a million tonnes short 
this year—a million tonnes of fertiliser 
is going to mean that we will be  ten 
million tonnes of foodgrains short this 
year. That is because of  lack of a 
million tonnes of fertilisers. It is really 
sad to see that a delegation of  our 
people, having gone all over the world 
with Rs. 250 crores worth of foreign 
exchange in their bag, could not come 
back with a pound of fertiliser. We 
were denying  the  Mithapur  Project 
something like Rs. 65 crores worth of 
foreign  exchange.  It is pathetic.

It is so sad and it is so tragic. What I 
fail to understand is this  Why have 
we not hung those who are guilty  of 
having perpetrated these crimes on our 
people? This is how we have been miss-
ing boat after boat

As 1 said, the boat on planning was 
missed a long time ago; we missed the 
boat so many times.  For instance, in 
this budget we could have done some-
thing more energetic for cutting down 
administrative expenditure.

Last year, we were promised a cut of 
Rs 100 crores. And a few weeks back, 
Shri D. P. Dhar again re-asserted with 
more confidence that this is what wc 
have  done—Rs. 100  crores  cut in 
expenditure.  I could not find out how 
much you have done. But, j heard Mr 
Salve rather apologetically speaking of 
a Rs. 37 crores cut. I do not know how 
he has calculated this figure. You need 
to do much more than that. You have 
to cut down the administrative expendi-
ture drastically. And the only way you 
can cut  down  is by  reducing  the 
functions of  Government,  all  these 
absurd, illogical and unnecessary fun-
ctions that the Government has acquired 
unto it. All these have to be dispensed 
with before  you can legitimately  cut 
down the administrative expenditure.

Finally I come to the public sector. 
It is most pathetic. The public sector, 
with the vast investments that have been 
made, could easily have helped  with 
expenditure. At to-day’s prices, it could 
have contributed the another Rs. 1,000
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crores with which we could put through 
all our socio-economic programmes as 
they are called. Will the public sector 
ever perform that?  Let us now  see 
what Shrimati Gandhi has said while 
replying to the President's Address  to 
Parliament. She said that “the working 
of the public sector enterprise, parti-
cularly, is noteworthy.” I do not know 
how many notes she has been taking of 
this. But, she finds it noteworthy. She 
said that they “turned  the corner in 
1972-73.” Ibis is like  that fictitious 
take-off point that we have been hearing 
about for so many years.  They have 
turned the corner which is supposed to 
go in a different direction.  Their per-
formance this year is expectcd to  be 
much better.

Instead of the Prime Minister’s getting 
angry, scolding, beating and whipping, 
if necessary, and instead of her coming 
before Parliament  making such 'feeble 
excuses and giving promises of pie in 
the sky in future, it would haw been 
better if she had taken to task  those 
who are responsible for not making the 
public sector perform. For all this, she 
wants praise.  I would like to  quote 
another part of her speech on the same 
occasion. She is talking about how well 
she has managed the food situation in 
this country and how she has managed 
to keep so many people alive, as Mr. 
Chavan once said in this House. She 
said that “all these are measures of self- 
help for which the  people  and  the 
Government deserved a word of praise 
and not cynical condemnation.*’ So, let 
us give her praise for everything that 
happens in this country. Let us give her 
praise for all the prices that have been 
rising in this country. Let us give her 
praise for the uncontrollable increase in 
unemployment that is going on. Let us 
also give her praise for the unmitigated 
and unadultrated corruption that is go-
ing very deep to the bottom without any 
shame at all. Let us give her praise for 
all the shortages in this country. Let us 
give her praise for all the injustice that 
is being done in this country because of 
inflation, unemployment, corruption and 
shortages, none of them  are  natural 
phenomenon.  They are all man-made 
except in India where they are possibly 
woman-made.  And let  us give her
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praise for all these things  along with 
Bangla Desh and whatever else praise is 
required for.

13 brs.

1 was really touched, touched if 1 may 
say so, when I heard Mrs. Gandhi say-
ing that “We as a party and as a coun-
try are deeply committed to the demo* 
cratic process”. Sir, those of us—-I do 
not include you in it because you have 
not been fighting elections in the man-
ner we have been fighting elections— 
when we hear that the Prime Minister 
is deeply committed and then she adds : 
What I stand for and what 1 struggle for 
is regardless of any question of winning 
or losing.  If the people throw me out 
I shall certainly accept  it with  good 
grace  If that is really true then I want 
to ask why did you cheat in the U.P. 
and Orissa elections and that too  on 
such  a monumental scale ?  Was it 
necessary to do the sort of things that 
you did ? I am not really talking about 
rigging. Here is a perfectly valid ballot 
paper stamped in favour of Swatantra 
Party, for which I make no claim on 
my own. I am not saying this vote er 
thousands of such other  votes would 
have made any difference to the end re-
sults because I was convinced irrespec-
tive of whether the Congress  got 150 
seats or 180 seats or 200 seats or 225 
scats they would still form the Govern-
ment.  So, it did not really make that 
much of a difference. But why is it that 
this sort of thing is necessary. Here is 
a perfect ballot paper signed by the Pre-
siding Officer. It has the official stamp 
and is marked in favour of the Swatan-
tra Party and was picked  up by me 
'from the side of the road by accident. 
There were many others  which were 
half-burnt. Even in the process of des-
troying evidence they are too lazy to do 
it efficiently.

SHRI B. V. NAIK (Kanara) : This is 
a repetition of Russian ink theory.

SHRI PILOO MODY : You see the 
number of apologies that spring for-
ward because it is quite obvious their 
presence in this very House is determin-
ed by these very acts. By all means de-
fend yourself. You look very pretty do-
ing so. But I would like to warn this
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Government which has no doubt per-
fected the art of winning elections that 
the temper of the people, particularly 
as I see it today in  Gujarat and you 
have seen it in the past in Andhra, will 
not allow you to ride.  I ayn warning 
my friends of the Congress Party that a 
day will come when it will be positively 
hazardous even to ask for a Congress 
ticket, let alone get one and win in this 
fashion.

Therefore, if you will permit me to 
say so, winning elections is not enough. 
You must learn to govern.  What is 
happening today in Gujarat is a revolu-
tion, and yet in spite of this, the Home 
Minister of this country,  Mr.  Uma 
Shankar Dikshit has no time to go to 
Ahmedabad. He has time to go to U.P. 
and fiddle with the elections there, but 
he has no time to perform the job for 
which he is paid, for which he has been 
elected in which he has been placed, the 
Home Minister of India does not go to 
a place like Ahmedabad. What sort of 
joke is this? The Prime  Minister has 
time to go to Pondicherry,  to go to 
Coimbatore, to go to every conceivable 
district of Orissa and U.P., but she has 
no time to go to Gujarat. Then, in this 
speech she makes an apology that there 
is no point in going to a place unless it 
helps, that there is no point in going, to 
aggravate a situation!  Then, why did 
she go to the various places where she 
lost?  This sort of argument is too 
facile to be accepted and it is an attempt 
to explain away things.

Mrs.  Gandhi ended her speech  by 
saying that the Finance  Minister pre-
sented the budget and it was an anti- 
inflationary budget.  Finished, the last 
word has been said on the subject. It is 
an anti-inflationary  budget, and there-
after, 375—I do not know what to call 
them, let us call them—Members of Par-
liament will get up and say that this is 
an anti-inflationary budget and that is 
the end of the matter.

I would like you to know how infla-
tion and everything  also is explained 
away as if it is a world phenomenon. 
Let usilook at the world a little bit.

X have here an article by Barnard 
Levin I think, from the Herald Tribunef 
which says :

“It is no use the government say-
ing that other countries axe experi-
encing the same thing. The fact is 
the British family’s food cost more 
every  week,  practically  every 
day...

Now, this is a serious appraisal. 1 would 
like you then to see how the Newsweek 
is exercised  about inflation.  See the 
size of the caption over here Inflation : 
The Big Squeeze!  With your permis-
sion I would like to read from it to you 
because this is very relevant. It says :

“Not in recent memory has the 
frustration be in deeper, the sense of 
important rage more dramatic. Tbe 
working man ? He’s scared as hell’, 
says a top US labour leader.  'Un-
less we get straightened out, we arc 
in for a lot of trouble. I’m not talk-
ing about strikes. I’m talking about 
real social upheaval. We’ll see riots 
in supermarkets,  gasoline  stations 
and other places.

In the past year,  adds pollster 
Albert Sandlinger. America not gone 
from a national ‘as re-axed as any 
time in the 25 years I've been con-
ducting polls to the most  lumpy 
public in history.  People  don’t 
trust anyone’.

A prime cause of this collective 
anger is inflation------the worst sus-
tained dose of it in  a  generation. 
More than Watergate,  more than 
street crime or social permissiveness— 
and even more  than the  gasoline 
shortage— the soaring cost of living 
is the leading concern of the Ameri-
can people. And last week, the weary 
consumer received another grim re-
minder of just how badly off he is.

In January, the  Labour  Depart-
ment reported, the cost of living rose 
a full 1 per cent. That brought the 
increase in consumer prices to 9.4 
per cent during the past year, the lar-
gest twelve-month increase  in  23 
years, and more than enough to erode 
the average workers's  standard  of



living.  In fact take-home pay, adjust-
ed for inflation—that is, real purchas-
ing power—actually fell by 4 per cent 
in  the  last  year, following twenty 
years of nearly uninterrupted growth.**

So, you have here people seriously exer-
cised over a phenomenon of  inflation 
where purchasing power fell only by 4 
per cent. Here prices are rising at the 
rate of 30 per cent a year, almost 3 per 
cent a month and nobody seems to care.

The same thing happens about cor-
ruption, rampant  corruption.  People 
talk about eradicating corruption. Crores 
and crores of rupees were required for 
these elections.  Where did the money 
come from?  With you, Sir, presiding 
over this House, this  Parliament has 
passed laws saying that public compa-
nies cannot make donations to political 
parties.  Where did these  crores of 
rupees come from ?  They come from 
what is now called the black-market. 
There is no other source of this money 
that is spent during these elections. For 
every 25 rupees that is handed to the 
Congress, the Congress has  to  allow 
that man to make a hundred rupees and 
he will hand over 25 to them. So if 
they spend Rs. 25 crores in U.P. alone, 
under their nose, in their full vision, they 
have to permit Rs. 100 crores  worth 
of corruption—in order to be able to 
collect Rs. 25 crores. So I do not know 
where words fit in with action and deeds. 
We are not blind. We want corruption 
to come down. The only way corrup-
tion will come down is if you will start 
spending less on your elections. Are you 
prepared to sit down and approach this 
malady first as to how we  can bring 
down election costs ? No. Because they 
find you have the monopoly of this 
rtoney. Therefore, you go on winning 
endlessly.

I would like to conclude by sharing, 
for once, the pathetic plea that the Prime 
Minister made, that  we  should  co-
operate with her and share the blame. 
I am quite prepared to share the blame 
'Vito her. Not only am I prepared to 
share the blame, but I am prepared to 
«wve her of all Wame and take It all 
ittysti&f.  I Very genuinely and seri- 

quqly consider myieif responsible for all
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the ills that have happened  in this 
country, and the reason that I blame my. 
self is that I have not, after so many 
years of work, been able to displace 
them. Because had 1 succeeded in dis-
placing them so many years ago, this 
country would not have had to go 
through all these trials and tribulations 
that we have suffeicd as a result of our 
weakness on this side.  Therefore,  I 
take all the blame.

1 would like to conclude very shortly 
with a few positive suggestions, because, 
after all, the budget proposals are not 
final, and may be, he gets a stroke of 
inspiration and decides to go on slashing 
through his tax budget and, may  be, 
something comes out of it.  One never 
.gives up hope; one lives on it.

First of all, you have to dispossess all 
uneconomic activity.  That means, get 
rid of whatever is the grindstone around 
your neck, particularly the non-produc-
tive projects of the public sector. You 
have to cut taxes very drastically and 
raise the exemption limit on taxes. Here 
I have thousands, I think about 15.000 
applications—Shri Chavan, please note— 
requesting you to raise the exemption 
limit on taxes not from 5,000 to 6,000, 
as you have done in this budget, but 
from 6,000 to 12,000. Believe me, you 
will have given a salutary boost to the 
morale of the so-called middle class,, 
which is the worst affected as a reSiilt 
of your policies.

You have to drastically reduce admi-
nistrative expenses, as I told you. This 
you can do by delicensing, de-permitting 
and de-quota-ing. You employ 25 lakhs 
of people whose only job today is to 
say no. Want a bottle of milk ?—No. 
Want a ration card ?—No. Want to 
build a building ?—No. Want to put up 
a factory ?—No. Want to go abroad ?— 
No. Want to buy land ?—No. You also 
know how easy it is to turn the No into 
an Yes. All it costs is a little money.

So you have to do that. You may 
even have to float the rupee. This is the 
only way of eliminating your smuggling 
that is going on. Ultimately take the 
balance of your resources and spend 
them on the agro/rural areas of this
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coaatry roads,  railways,  afforestation, 
agro-industries, minor irrigation,  con-
tour bunding, terracing drainage, water 
conservation.

If you do all this, I am sure the coun-
try can be saved, but for doing this, I 
do not know how  much crow these' 
gentlemen opposite will have to eat, how 
much heckling they will have to listen 
to from my friends of the CPI  and 
CPI(M),  If they are prepared to do 
that, the country can still be saved. If 
they are not, then I think what is hap-
pening in Gujarat today will happen all 
over the country.

OTTfroitr  (sfhrr) : faw 
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?̂TT Hft ^Tf  ^5T  ̂  % st%
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"fvTRNfÊr  % arfrtT srnwcrv *re<j$ 

gfaar  qr  i aft *rt̂5r

¥hfif $  ft vitf *ft vrar wpt *rcfa?r

*r?, %f*Fr ^ t̂ aft*rrft

I W %  *? ̂ cT 9fT

t • ̂tpt m$j  *t ir̂rrf
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<R 5HBT fspirr 3THT sfft W JfPT Tt 
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qrf̂ RTR 5Ft 3TT5IT t ?r?  aftr ̂ T ̂

grg <rnft m  wx » wwrw ̂ t̂rh

 ̂ V|Hr 3TT  |

?r̂t vi*?t % m*f OTrww *r|t̂T, 
3̂nwrĝ TWK 1

SHRI VASANT SATHE  (Alcola) : 
Mr. Deputy-Spcaker, Sir,  the Budget 
gives us an opportunity to consider the 
entire economic situation in the country 
and to think in terms of ways and means 
of finding out & solution to our pro-
blems.

If we were to think in terms of prio-
rities that come to our mind in the pre-
sent situation, I would tike to place the 
priorities in this order. Th6 prifce con-
trol is the first priority without which 
our entire economic calculation# and 
planning will be completely ujpst. All 
our Plfcn targets are rediiced t$ naught 
if prices run  and! itiflafioo feoes
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beyond control. Therefore, the cost of 
prodtfbtkn in practically every sector 
goto up.  We cannot really have any 
.cpntrol on our Plan targets. Hence, the 
firsthand foremost thing is the price con-
trol. I will come to its mechanism later 
as'to how it can be done.

The second priority is all round pro-
duction,  particularly  production  of 
essential commodities, like, food, cloth-
ing, edible oils, coarse grains and other 
.essential articles.

The third priority is to increase the 
exports.  Because unless we do so and 
earn foreign exchange we will not be 
able to get scarce materials, like, crude 
oil, fertiliser and other items which arc 
absolutely essential for our economy.

The fourth priority, according to me, 
is to reduce non-essential  imports, to 
bring a stringent economy in that sphere. 
That is indirectly earning more foreign 
exchange.

The fifth priority is population con-
trol. It is taken rather lightly. We take 
it for granted that population  is  not 
something to be touched, it is for person 
in the Public Health Department to take 
care of that with the propaganda of 
Nirodh and other things. That is all; 
beyond that we do not do anything. The 
major cause of misery in this country is 
the fast rate of population  growth—it 
has grown at the rate of 2.5 per cent. 
In the first decade population grew by 
seven crores. In the second decade it 
grew by eleven crores.  In  the third 
decade, between 1970 and  1981, it 
threatens to grow by 15 crores. What-
ever you may do with planning, there 
axe limitations  to  production.  And 
these mouths that grow in the country 
have to be fed at least till the age of 
15; they come with two hands but Chose 
two hands are not productive till they 
teach the age of 15; and you have to 
fed them till then. See the burden that
ptrt on the nation’s economy. There- 

fom, tins question of population con-
trol has really to be taken very serious* 
*y> *nd 1 do not find hi any economic
1168LSS/73-—7

planning any real sense of urgency to 
tackle this problem.

As far as price control is concerned, 
I would suggest that the public distri-
bution system should really be public. 
Why should we think in terms of  a 
bureaucratic system in the  name  of 
public distribution system ?  Nationali-
sation in this country has, unfortunately, 
come to mean  bureaucratisation.  We 
can do away with this. Why not utilise 
the services of the same trading com-
munity in this country, the  wholesale 
traders or the retailers 7 Bring together 
all producers of crops, the  producers 
of cloth, the producers  of  industrial 
goods, the distribution machinery,  the 
wholesale traders, retailers and emplo-
yees who are the most important factor 
in production, bring them all together 
and create a Board of these people. 
Have an Essential Commodities Minis-
try under the Prime Minister  herself 
and an Essential Commodities Corpora-
tion, fix the price structure of all essen-
tial commodities at the production end 
and at the distribution end. I agree with 
Shri Piloo Mody when he says that we 
have one of the cheapest  distribution 
systems in this country; at 1.2 per cent 
the normal trading channel distributes 
goods. Why should you have this arti-
ficial Food Corporation  of India,  a 
white elephant, which we cannot afford? 
Therefore, have this system that I have 
suggested. Let the prices be fixed right 
up to the consumers’ end. The govern-
ment’s job should be only to see that it 
is properly implemented. You create a 
machinery of public bodies with young 
men and women to serve as public 
courts at all places. Those who make 
any default in the implementation Of 
price structure should be tried summa-
rily and be punishable with one year’s 
imprisonment straightaway.  If such a 
method is evolved, you can bring about 
price control in respect of all essential 
commodities in this country, including 
inputs for agriculture. It is no use con-
trolling the prices of only foodgrains. 
It is no use controlling the prices of 
only foodgrains.  You should, simulta-
neously, control the prices of inputs aftr 
as otherwise (he entire cost atrtv 
goes up.  Therefore, you wifll *

Gen. DiseusSon  190



[Shri Vasant Sathe] 
control the prices of fertilisers, pestici-
des, feeds, water,  electricity and all 
those things.  Then only you will have 
a balanced picture of price control in 
this country. And that is possible. We 
shall have to disabuse our  minds  of 
certain doctrinnairc considerations.

Another important thing is all-round 
production. It is here that taxation can 
play an important role.  If at all we 
have to take bold measures, why not 
really go all out for them ? I welcome 
the reduction of the maximum marginal 
rale of income-tax from 97 to 77 per 
cent. But, simultaneously you say that 
this relief will be available only to those 
who use it for investment for productive 
purposes and not otherwise, what will 
happen is that this saving will also get 
diverted for non-produdtive  purposes 
only adding to the inflation. Therefore, 
I would suggest that simultaneously a 
Jew other steps should be taken.  Hie 
first step should be :  to introduce an
expenditure tax.  It was tried for two 
years and given up because vested in-
terests were strongly opposed to  it. 
Introduce expenditure tax on expendi-
ture like expenditure on marriages, on 
all non-essential and ostentatious expen-
diture, to be levied at source. That will 
also give you a mechanism to know the 
source of the income of the man when 
he will have to disclose where he has 
spent. Therefore, you can examine this. 
You may exempt say, upto Rs. 10,000 
but above that, the expenditure  must 
have an expenditure tax.

Secondly, you introduce a system that 
all this relief which you  have  given 
above Rs. 3 lakhs of income, must be 
invested for productive purposes  and 
only then, this exemption of 77% will 
be applicable; otherwise,  not.  There 
must be a condition.  For every relief 
there must be a duty cast.

I would also suggest that as far as 
wealth tax is concerned, there also you 
must introduce the phenomenon of pro-
ductive investment of wealth and fcon- 
vervion of wealth into productive pur- 

You can say that by 1575 if you 
dp-not convert your wealth tad afesets
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into productive purposes, tho wealth tax 
on a wealth of obovfe Rs. 54afetiibe 
25% from Rs. 5 to 7 lakhs, 30% on 
wealth from Rs. 7 to 10 lakhs and 40% 
tor wealth above - Rs. 10 lakhs. * Take 
away all that wealth which is a burden 
on the society.  If you take #Wa/ that 
wealth, you may not be required tg im-
pose a ceiling on the urban property as 
automatically all that wealth will come 
Into the national exchequer. Therefore, 
encourage them  to  invest all  their 
wealth and assets into productive pur-
poses and in fields and areas demarcated 
by the Government and then only you 
will have a natural system of economic 
growth with more production.

The third thing I would like to sug-
gest is : raise the limit of Rs. 6000 to 
Rs. 7200 that means Rs. 60 per month. 
That will take off about 4 lakhs assesseeb 
from your hand and will make available 
the administrative machinery, the  in-
come tax collecting machinery for the 
purpose of getting  the  income  tax 
arrears which are about Rs. 700 crores. 
You can then concentrate on these big 
assessees and dispose them of with speed 
and also look to the mechanism of the 
expenditure tax which I have just now 
suggested.

One more thing with regard to direct 
taxes.  The last thing I would suggest 
is : let us show the courage  to  un-
earth black money which is the biggest 
botheration today.  Rs. 10,000 crores 
in the form of wealth and Rs. 2,000 
crores in circulation as a part of that 
It grows at the rate of Rs. 600 croics 
every year. What are you going to do 
with this black money ? Why not sav 
that by 30th June 1974, for  all  the 
money deposited we will give ten-year 
bonds and we will deduct his taxes to 
begin with at 10% so that there may be 
no premium on default?  This money 
will be available to the depositor for 
investment on loan at 10%. You are 
not going to lose anything.  But, then 
you say simultaneously that by the 1st 
of July we will resort to 0th6r measures 
including  demonetisation  and  most 
stringent rates and see to it that there- 
afttfr there is nobody who is able to 
cofttart tl£* black money.
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Ypu will have this machinery avau- 
«ble,a}fK> and take such measures simul-
taneously.

My last point is this. For heaven's 
sake, on your production effort, try to 
lik e  the employee's representatives with 
you and forget about the trade union-
ism -of employees. But treat them as 
partners; take them on the board of 
.management whether it is in public 
sector or in the private sector. You 
will find that it is only the employees 
who will create a miracle of production 
in this country and no one else can do 
,this. And unless we increase the pro-
duction at a very fast pace, you cannot 
check the inflation in this country and 
you cannot achieve this target also. 
Therefore, I  would submit one thing— 
I am sorry the Finance Minister is not 
here and only his deputy is here—-and 
1 hope that she will convey our thou-
ghts to him and also use her influence 
to see that some of my suggestions are 
accepted by him.

SHRI VIKRAM MAHAJAN (Kan- 
gra) : Mr. Deputy Speaker, Sir, first of 
all I should thank you for giving me 
this opportunity to speak.

We must look at the budget from a 
different point of view because the coun-
try is to-day passing through a serious 
economic crisis. In such a situation, 
■u bold and a new approach in necessary. 
1 am glad that in this budget the app-
roach is bald and courageous. Hie 
budget is rather an instrument in bring-
ing about the socio economic change 
and achieving the social policy as also 
the national objective of the country. 
Our basic objective is to accelerate the 
growth in this country so that produc-
tion targets are realised and thus we 
achieve our social objectives.

A  serious .effort is needed on the pro-
duction .side so that our country is 
made^aeilf-Eeliant in, the matter of pro-
duction of commodities needed for the 
people. .'ilfex* have .been many adjec-
tives,.jawd. One of the hackneyed 
Phones, feeing V *4  Is ffiat this is a cap*- 

J n p A w * a a t f r p e o p l e  budget. 
k  n^}amman,phrase, which ..lias

oeen useo xor au me budgets that have 
been presented by Government for the 
last so many years.

As I  have submitted earlier, the basic 
objective of this budget is to make it a 
growth-oriented budget. If, in the pro-
cess, a few persons have gained or have 
been benefited, docs it mean that the 
budget should not be made a growth- 
oriented budget ?

In everything that we do, there arc 
going to be some beneficiaries. In the 
growth-oriented budget, some may have 
gained. But, in the growth-oriented 
budget, even if there are some lacunae, 
it is worth taking a chance. After all, 
if this experiment does not succeed, 
there is nothing to debar us from taking 
a new line. Similarly, hackneyed phra-
ses are also being used that the budget 
is anti-commonman’s budget; it does not 
help the under privileged sections of 
the people. I  would submit again that 
this is tiie same story of such a hack-
neyed phrase as in the past that is being 
used again. As I have seen the budget, 
the essentials have not been touched. 
There had been no new taxes imposed 
on the essentials of life. For example, 
in the budget itself, there is enough 
subsidy that is being given for the cere-
als and other essential commodities. 
There is no tax imposed on the bare 
necessities of life. Therefore, I  submit 
that by using such a hackneyed phrase 
that the budget is anti-commonman’s 
budget, an erroneous picture has been 
painted.

But the basic objective and the effort 
that has been made is in a direction 
which is worth praise and trial. What 
1 submit is that there have been certain 
reliefs given so far as taxation is con-
cerned and in view of the rising prices 
it was necessary to give relief to the 
weaker sections and the middle-c! asses. 
But what I would submit is that the rate 
of taxation should c<o-rdate with the 
rise in prices, that is* assuming the rise 
In price index is 30 per cent then , the 
relief in taxation should be to that ex-
tent so that the common man does not 
differ on account of the factors which 
are not under his control. He must
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take home the wage packet which he 
was taking before this price rise occur-
red or the same relief should be given 
to them in the form of taxation to the 
extent  prices have risen.  Therefore, 
the exemption limit should also be raised 
by 30 per cent.  So, it should not be 
6000 but it should be raised to that 
extent

Now, I take up another hackneyed 
phrase which is used many a time, that 
Is, rural rich.  I have tried to analyse 
this phrase. But I think it has become 
more like the saying: Give the dog a 
bad name and kill him.  All over the 
country  we have  Imposed a  ceilmg 
limit. So far as the irrigated lands are 
concerned it is 16 or 17 acres.  The 
latest figure, so far as X have been able 
to gather, is that the best land in India 
does not yield beyond Rs 1000/- net, 
that is, irrigated land which gives two 
crops and that also in a good year and 
every third year in agricultural sector 
is considered to be a bad year. 1 want 
the Government to give the  statistics 
so far as their own farms are concern-
ed which are irrigated perennially. They 
do not give even Rs. 400/- net yield 
per year.  As such, I  have given  a 
much better figure of Rs. 1000/- which 
means that according to the latest ceil-
ing laws no person will be able to earn 
in  the rural sector  more than  Rs. 
15,000/- a year and as every third year 
happens to be a bad year it will mean 
the average is only 10,000 to 11.000 a 
year. Of course, it is easy to say the 
kulaks  are making money.  They are 
holding property. But this  particular 
class which owns 15 standard acres is 
only left with a yearly income of Rs. 
10,000/-.  So, if you say will impose 
tax on this particular class you will have 
to spread out your department so much 
that the revenue will be much less than 
the expenditure incurred by the Depart-
ment.

Either way, you will be losing the 
money; you will be losing money in 
oa&Mng these people and at the tame 
tlm£ you would also be taxing a class 
Which is already going down, and if 
{he family breqk* up over it period of
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four or five years, the whole thing will 
go down from Rs. 10,000 or Rs. 15,000 
to about Rs. 5000 only.  What I am 
trying to say is that this will not be la 
consonance with the revenue which the 
Government will get and it will be a 
damp squib like the expenditure tax 
which was imposed some years ago and 
later had to be withdrawn. I feel that 
Government have done a better thing; 
that is, if a person has income from the 
non-agrlcultural sector, then the  agri-
cultural income is clubbed  with  the 
non-agricultural income and the tax 
rate is then applied.  That is a much 
more sensible thing which Government 
have done.  I think that the theory of 
the rural rich should be given up once 
and for all, and a new theory should be 
developed that the country should de-
velop and  more  and  more  money 
should be put in the agricultural sector 
so that the  weaker sections and  the 
under-privileged sections earn money.

Now, T woflld like to make  a few 
suggestions.  One point which I would 
like to make is that the rate of death 
duties has pot been touched; instead of 
enhancing the wealth tax or the income- 
tax.  The best form of taxation which 
has been acccpted all over the world 
and especially in Western countries are 
death duties. The rates of death duties 
in those countries are much higher than 
in India.  It is considered by all the 
economists of the world, and I do hope 
that our friends do read economics that 
the death duties are the most painless 
form of taxation, and the higher the 
rate, the greater the revenue. In Great 
Britain, the rates are higher than in 
India so far as death duties are con-
cerned.  Therefore, if you want to tap 
any source, tap this source, raise the 
fates; but do not try to go in for in-
come-tax or wealth tax because thereby 
you are killing the incentives. If you 
want to give incentives for raising the 
growth race, you will have to tax at a 
stage where you get the maximum and 
touch the incentive to the minimum. 
Therefore, touch the death duties, raise 
the rates. But you have not done it this 
time.  I submit that you should do It. 
Until you have done fit, do not go to*0 
the other fields including indirect tax#*
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tkm. That will bring in a greater 
revenue than you can ever anticipate.

Secondly; black money must be bro-
ught into tile field or that it can be 
converted into white money and it can 
bring revenue in the future. As my 
hon. friend who spoke earlier had said, 
Rs. 15,000 crores are in the form of 
black money. This would again rege-
nerate black money in the form of 
profits; even if you pursuit at 10 per 
cent, it would generate about Rs. 1000 
crores a year more by way of increase 
in black money. Therefore, you have 
lo find a bold solution to bring this 
black money into the field of white 
money. So, the best form is to bring 
the black money into the field of white 
•noney and charge tax on same reason-
able basis, say, in the proportion of 
50 : 50 or 40 : 60. so that once this 
black money becomes wliitc money, in 
future you can tax it and earn more 
revenue. But what you are trying to 
do now is that you are trying to impose 
harsher penalties which will never bring 
th<s black money into white money at 
all; on the contrary, it only gives more 
powers to the TTOs to make them more 
corrupt. You cannot say that everyone 
of them is honest and your whole ma-
chinery is honest so that nobody can 
be corrupted. Since the machinery is 
so dishonest, more power would only 
lead to greater corruption. Therefore, 
do not give more powers to them but 
find a solution to the problem. So, 
the best tiling is somehow or the other 
to allow this black money to be convert, 
ed into white money, by giving them 
any relief that you want Make a bold 
approach. Of course, you may call this
* suggestion of reactionaries or the rep-
resentatives of vested Interests and so 
on. But I think that in the interests of 
the country, this risk is worth taking.

There is another aspect, namely that 
the administrative expenditure can be 
reduced.

There is a chain of officers, clerk, 
head cleric, assistant, Section Officer* 
Under Secretary, Deputy Secretary, Joint 
Secretary ami «o on. and so forth. Why

should there be this chain ? Why not 
reduce it, cut it down ? Give incentive. 
For example, if an Under Secretary is 
willing to take on the job of another 
Under Secretary also, let him; give him 
10 per cent extra pay. If a Joint Secre-
tary is willing to do the work of 3 Under 
Secretaries also, let him do it. By this 
way, you will cut down the chain, save 
time in the movement and disposal of 
files and also save money.

Lastly, prices are soaring. The time 
has come to catch time by, what they
say—

MR. DEPUTY-SPEAKER: Forelock.
SHRI VIKRAM MAHAJAN: We 

have to catch time by the horns. You 
have to establish a separate cell which 
will deal exclusively with prices. It will 
see to it that prices do not rise beyond 
the increase in the indirect taxes ’Ciprsed. 
The manufacturer and retailer should be 
lorced to sell at that price. If they do 
not, you will take punitive action against 
them. That will stabilise prices. If any 
body infringes it, he should be penalised. 
Only if you do that, will prices stabilise 
and the economy become stable. There- 
fore, it must be done.

With these words, I must say that 
though the Budget has made a bold 
approach, it needs a still bolder approach 
and I hope Shri Chavan will make it.

SHRI P. G. MAVALANKAR (Ah-
medabad) : Mr. Deputy-Speaker, there 
can be no two opinions on the fact that 
our country is passing through a very 
grave economic crisis. Indeed, in a sense 
this economic calamity is a global pheno-
menon, but we feel its pinch in a very 
poignant and particular way because we 
happen to be one of the developing coun-
tries, more so because we happen to be 
one of the developing countries which 
are trying to achieve a faster economic 
growth in the context of democratic In-
stitutions. Therefore, I  had expected 
that this budget, although an annual 
ritual, would nonetheless do something 
brave, radical and bold in terms of meet-
ing those problems.

The Economic Survey which ovem- 
ment produced makes very interesting
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{reading and also very anxious reading, 
because it does point out in so many 
words without mincing matters that the 
situation is really very grave and we are 
in for further trouble. But having said 
that my feeling is after going through 
the report very carefully, that the Survey 
lacks a certain note of candidness; if I 
may say so, it lacks a certain note of 
brutal frankness about everything. I do 
not want that Government, particularly 
a democratic Government, should do 
something or write something, and mak-
ing it known to the public in such a 
way that people get panicky about the 
situation, but because the Government is 
democratic, it should make a special en-
deavour to see that people are given the 
correct information and the fullest infor-
mation even about the worst possible 
dangers and difficulties faced by the 
country on the economic and financial 
fronts. My grievance is that the Survey, 
to this extent, is inadequate because it 
docs not tell in full detail the exact posi-
tion faccd by us in the country.

Only yesterday there was a debate—a 
rather unsatisfactory debate—on  the 
question of the World  Bank’s  report 
about this country’s economic situation 
alleged to have been circulated to some 
newspapers in various countries of the 
Aid to India Consortium while we are 
denied its contents. Nonetheless we can 
surmise or guess what the contents of 
the report indicate, namely, that things 
in our country are pretty bad. If other 
countries can know about what is  our 
situation, why should our own country 
be denied that information ?

Sir, my point is, the Finance Minister 
and the Government should have taken 
the people into greater confidence with-
out making them lose their faith and 
determination and the will to fight the 
situation. I feel that in a democracy, if 
you tell the people the truth,  however 
bitter the truth or however difficult the 
situation jnay be, the people would be 
ready to face the situation because they 
would know that these are the problems, 
that they are in for difficulties and that 
them isr nat going to be a bed of roses 
forawny years to come. Government 
says on paper that the situation is bad,
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but, in practice, then is no agency to 
show as to how they are dealing with 
these bad or difficult situations.
14 fan.

We all know that rising prices have 
been harrasing us, that there is inflation, 
that there is fa'l in industrial production, 
that there is growing population, that the 
agricultural output is still very low and 
that the balance dt payments is in a very 
unfavourable state of affairs. When we 
know all these things, I wonder,  wh> 
this Budget does not reflect in its pro-
posals some of these dangers, some ol 
these challenges and some of these diffi-
culties. As I said a little while ago, the 
Budget is an annual exercise. Of course, 
it cannot be the potent instrument to 
deal with certain basic ills of the cco 
nomy and certain other long-standing 
problems. I also know that no Budget 
can, at any one given point of time, 
ever do the trick!  Yet,  the  Budget 
should really go in that direction.

I do not want to take more time by 
quoting at length, what the Finance 
Minister has said in his Budget spcech 
But, I would like to quote from the 
opening paragraph of his speech, whcic- 
in, he has said ;

“The principal concern of eveiy 
Central Budget has to be to stnkc 
a proper balance between the require-
ments of accelcrated growth, stability, 
greater  social justice  and self 
reliance.”

Then, at the end, in the same speech, he
sayS :

"The social and economic problems 
that'we currently face can be resolved 
in the- long run only in the frame-
work of a rapidly expanding economy 
with socialist objectives. GI trust this 
Budget is one more step in that direc-
tion.”

I would say that it is mot one more step 
in that direction, but, it is no step in 
that direction.  It is absolutely station-
ary.  In fact, in some ways it go®8 
backward, instead of going in the direc-
tion in which, the  Finance Minister 
rightly says, we must go if we want to 
ha*»India converted- into a socialist, 
democratic and egalitarian country.
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Now, Sir* about the Flan. The Budget 
talks so much about the Fifth Plan. But. 
vetterdfcy* the Minister of Planning said 
in reply to my written question that the 
Fifth Plan is not yet ready, and there-
fore, the National Development Council 
has not yet met. And, in another reply 
given to me yesterday, it has been said 
that the Government of India is going 
to issue a stamp on the 1st of April, i.e. 
next month, commemorating the launch-
ing of the Fifth Plan, Now, whom are 
we fooling ? Are we really launching the 
Fifth Plan? On the 1st of April, the 
Government of India is going to issue a 
stomp commemorating the launching of 
the Fifth Plan, but, there is no Plan. This 
is a wonderful situation. We arc issuing 
i stamp on the Plan, but, the Plan itself 
is not yet ready. The authorities in the 
Government of India themselves say that 
the Plan is not yet ready. If this is the 
position, I do not know how to describe 
the situation.

This Budget is no doubt good in parts, 
encouraging in some directions and I 
Nvould say, hopeful in certain ways. But, 
the overall impression is, it falls  far 
’■>clow the expectations, because, it does 
not, as i said earlier, fully, squarely and 
completely place before the people the 
difficulties and the challenges facing the 
Indun economy today. This is a clover 
Budget, but this is not an intelligent 
Budget. This Budget makes various cal 
v-nlations with a view to doing nothing 
concrete and special in order to estab-
lish a socialist  society,  but, creating 
illusions and telling the unfortunate and 
'•everal millions of ignorant people  in 
this country that we are going to estab-
lish a socialist society and implement the 
Garibi Hatao programme. The -Finance 
Minister has estimated that the deficit 
th® year would be of the order of 
Rs. 125 crores.  Whom is he fooling?
| am sure he is not fooling himself at 
least when he says that the budgetary 
deficit this year would be dl the order of 
Rs. 125 crores  Last year, the estimate 
was Rs. 85 crores, but it has gone up to 

vrorei. perhaps, it may go tip 
to Rs. 800 crores. When we know that 
the budgetary deficit this year would he 
of the order of R*. 800 and odd crores. 
to comet, forward and tell this  august 
House, and through this House, the
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people of this country that it is going to 
be as small as, Rs. 125 crores during the 
next year, is not dealing with the situa-
tion in a realistic and truthful way. 
Yesterday, we were'told that the Govern-
ment’s motto was ‘Satyameva Jayate’, 
But, ‘Asatyameva Karate’ is the practice 
of this Government! They have Satya* 
me\a Jayate in motto and Asatyameva 
Jovate in practice. Therefore I say let 
us not lool the country any more. Let 
the Finance Minister take a pledge ‘“I 
shall not do any more deficit financing, 
whatever may come".  Let him say in 
his reply to the debate that he will do 
no more deficit financing under any 
pretext, however legitimate  the  need, 
because by deficit financing there is go-
ing to be acceleration of  inflationary 
forces

Then, before coming to the tax pro-
posals, I would like to say a word about 
tax evasion and tax arrears, lt is a 
matter for regret that Government does 
not give any  information  about  tax 
evasion. Wc are being deprived  ot 
crores of rupees not by tax arrears but 
by tax evasion. Should not the Govern-
ment be more energetic, more specialis-
ed, more expert in seeing to it that tax 
evasion is reduccd so that you do not 
have to tax more people ? This year the 
Government is taxing to the extent of 
Rs 225 crores.  If only they could 
accelerate and activate their vigilance 
and tax collection machinery, they could 
surely collect moie than Rs. 250 crores, 
in which ease there will be no more need 
lor additional taxation, or increasing tile 
railway freights as they have done this 
year.  I am suggesting that tax evasion 
should be reduced to the minimum, If it 
cannot be completely stopped.  More-
over, I want the Finance Minister to 
tell us in precise and clear terms bow 
much is the amount of tax arrears and 
what is being done by the governmental 
machinery in order to collect these tax 
arrears, apart from detecting tax eva-
sion.

Then, there is the problem of black 
mopey. My friends from the Congress 
benches are talking of black money, but 
th?y do not say what I say and what I 
must &ay, because they are the producers 
of black money and they are the bene-
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ficiartes of it Take, tor example, the 
Taxation Laws Amendment Bill which b 
before the Select Committee for a long 
time. It does everything except the 
eradication of Mack money f If Govern-
ment are really convinced that black 
money must go, they must have the will 
to take the necessary remedial steps, 
because when there is a will, there is a 
way.  But this Government has neither 
the will, nor the capacity, to do anything 
in this regard.

Coming to the taxation proposals, 1 
would like the Finance Minister to raise 
the minimum level for income-tax from 
Rs. 6,000 to at least Rs 10,000 because, 
by their own admission, the value of the 
rupee has gone down so much that 
Rs. 6,000 oi today is less than Rs. 3,000 
of ten years back. I hope he will raise 
it to R-s. 10,000 so that many ordinary 
people, rural and urban middle  class 
people, and particularly the fixed wage 
earners, will get some relief.

While on the subject of income-tax, I 
want to know why the Government is 
not thinking in terms  of  agricultural 
income-tax. There are many people 
who are well off as industrialists who are 
now diverting their funds to agriculture 
and a new class of landlords is being 
created. So, why not tax them ?

Then, I do not know why so many 
taxes are being imposed on such a large 
variety of items. Instead of that, a 
more wise and more rational system 
would have been for the Finance Minis-
ter to tax a few things but collecting 
more money by taxing those  fewer 
things. For example, he can tax more 
heavily the luxury items or petroleum 
products. In that way he am tax fewer 
articles which are used by well-off people 
and leave free those items which are 
used by a large number of people belong-
ing to the poor and middle classes. But 
then, perhaps the Finance Minister date 
not do that because the Government of 
India is in league with business people.

Further, why qot have a graded tax 
on wealth ? Of course, he has imposed 
some additional wealth tax.  But why 
not increase it progressively ? Similarly, 
he can increase the death duty in a
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graded way.  Take, for example, Eng-
land where the Labour Party* *bea k 
was in power during the period 1945*51, 
when during those six year* it progres-
sively raised the wealth tax and estate 
duty to such an extent that by the time it 
went out of power in 1951, when the 
Conservatives replaced it,  there  was 
established in England what may truly be 
described as an egalitarian society. The 
difference between  the rich and  the 
poor was reduced to a minimum. As 
rightly stated by Harold Laski, large in-
equalities in wealth come in the way of 
the attainment of real freedom. If you 
want freedom for the common people, 
then the inequalities in wealth must 1« 
reduced as early as possible. I am sorry 
to  that the budget proposals of the 
Finance Minister do not make any refer-
ence to these things.

It is really unfortunate that the Finance 
Minister should thought of those items 
which are used by the poor people in 
order to collect more revenue.  For in-
stance, he has taxed the postcard and 
inland letters which aie commonly used 
by the poor and the middle clauses. For 
example, rich people  and Government 
Officials and Ministers do not use post-
cards or even inland letters. They sent 
telegrams or make STD telephone calls 
The Government do not seem to realise 
the pitiable position of the poor people 
and ot the middle classes. The tax on 
postal articles is highly  objectionable 
becauso it affects so many of these 
ordinary people.

One more point, and that is about 
Government expenditure. I would like 
the Finance Minister to tell us how much 
of Government expenditure is saved by 
the latest measures of economies effected 
in the last one year. I am sure, they will 
say that they have saved so much.  If 
they say that they have saved so much, 
it only means that they can save still 
more. In the last so many yean* over 
a period of time, the Government of 
India have got the habit of incurring un-
productive expenditure on too many 
varieties of things which have no refc' 
vance to the country's economy. If the 
lavish living, the lavish spending, is 
stopped by our own leaders, I am sure 
that it will be a good example to 
people.
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1 am gl ad that my esteemed friend, the 
Finance Minister, has just come and 1 
would like to repeat that the Govern* 
moot expenditure should come down as 
much as possible so that these economies 
will make it possible for other non-
governmental agencies and other people 
to have faith in what the Government 
saya and then they too would also do the 
same.

In conclusion, I would like to say only 
this. 1 hope, the Government of India 
and, particularly, the Pnme Minister and 
the Finance Minister will give a careful 
thought to many of these challenging 
lank* assigned to them and they will also 
tr-ve careful thought to the Memorandum 
recently submitted by the Economists, ol 
this country on “A Policy to contain In-
flation" to the Prime Minister  I hope, 
they will make a studv of these things. 
It there is something good in It, let them 
not say that it is purely academic! One 
difficulty with the politicians is, if a 
good thing is given to them by way of 
an advice from independent and  aca-
demic people, they will say, it is good for 
academic people but it is not good for 
practical politics! I hope, when the 
Finance Minister, replies he will say that 
many good things and advice are also 
po9»ible or available from independent 
and academic people.  They should̂ be 
taken irrespective  of  their  political 
opinions.  The independents and  the 
academicians may have political opini-
ons very  much  different  from  the 
opinions  of the  Establishment. Even 
s«o, their advice would prove  valuable 
and helpful.

May I, with your permission, Mr. 
D̂eputy Speaker, read out one very good 
quotation from what Abraham Lincoln 
said dearly  150 years  ago, because 
unccJn’s words of wisdom have- relc 
yance even today, and what is more 
important, they have relevance to the 
wdian conditions of today ? This  is 
what Abraham Lincoln said:

'‘You cannot bring about 
Prosperity by discouraging thrift.

Yo” Mwaot strengthen the weak
by weakening Hie strong.

You cannot help the wage earner 
by pulling down the wage payer.

You cannot further the brotherhood 
of man by encouraging class hatred.

You cannot establish sound security 
on borrowed money.

You cannot keep out of trouble by 
spending more than you earn.

You cannot build character and 
courage by taking away man’s 
initiative and independence.

You cannot help men permanently
by doing for them what they could 
do and should do for themselves.”

imnrvir s'tfwr (̂rŝr): swrcr 

Turret, arr̂r ̂ it ̂

5>i to anfar*

sTiwft, sfTHcnT  ^
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Iro-ojramTT ̂   fflrwnc sfsn
’3JT T?fT t I ̂  ̂3Rr inf,  SXVR k

srajrr frzrr t i sr w r afa; ̂  vr 

sthipt % fair to:

sparô  ̂ k  arrcrr «rr i amr ̂rt

WZZ  fspqrr 5JTcfT | eft VT̂T Tft-
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aftT vjfawf %

JMT 5TRTT I I  R̂T ̂  | f% W 

Iw jt# aft  TpsfhT afte aRRfajta 

wzz ŝcr  ̂  to 

RTFrftraT | *rt faforre;

| aftr   ̂  m  | ft» ̂nanrt

qrafr  fMhiT * wftmt  *̂rrd

anftv vftapiT I site £sfr

vrrerr ark w*R( % §t?rr | sfhc ?w«£sft 

fNtw w   ̂  | ?nft

arrm tot t

W, HRT HTW »Ttsft  TOf t»
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{«Ar *r*rr TOT ftfaKT} 

afft uWt̂ t fa nttf

i4*%wer *rfâr fasr* f ̂   54 

srfiww  Ttsnrn:  * fa#
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’frr wmr ̂  ft fa
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i 967 % iffar ̂  ert qrr$ir fa sfV̂rr
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fatftamvft 3rsrffcr 

%#***, ft wvn%\

fa«t

?rW ft  yfor<t % *ftr fag* 

sm  $tfr ftr *ft ̂  m  Ftcwt 

% «Rf t  fsrr fr i srtsr 184 hw 

t̂ Nr snfcr *re*r sr%?t ̂ $; sftfa 64 

ft t, farcrff losrra- 

q# f, f3R% qpr 10 trtpf ITT TPT 

W  %  «jftf 11 r̂ qr sr-̂ tt 

tft <9rgcT wtTTST ̂ «ftt WgfrT TT̂ % fjfa
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£ fa #fft fa  '̂sfT̂rSRT |:

Water, water everywhere, but not a 
drop to drink.

?fr t o srfc?r % fa* * Tjprr:

Water, water everywhere, but not a 
drop to irrigate Madhya Pradesh.
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%m*!t %sn̂ ̂ *f»rr<nW ¥» ***

w  sfofr, vsft*rr, w

fflR, WRBT SftW  FiTRT̂  fWTT 

fRT t  lrK5r *T%*sr vt  xmit 

ĝ% » t̂f m   % *rri ?tff 11

%’TO’ ’BRn: 5T̂9T,  fftr TFSTWRT %

irnt | 1 wr *%*r 

tft̂FTR 5WT  %?ff H 

#sft f ?ff+H % «ÂVfrc( ’RH % 5̂ SPRT 

Sift iff \ wxan% ft 71 Vt̂FTTTT

w& st̂ft htv\x grcr  »rft%f̂r 

si ?îr  r̂a- wr 11

3fT gTSrtt 5ftT 'TK. 3T3T2 9FT f̂ T- 

qw fspsrr  9̂% JTfr «î<j ̂ RnBFBrpr 

JTT5J5 TOT I ?ftr f̂rf TT̂t ^ ̂ 5ft 

«ft«i  •C-'i’tl ̂ % VRT

ZTtt SRT̂r |, STf ̂

5fftx: if' ̂r̂t  °rwr g i

«ft mthWT fffWt (W$fm§K) : 

■3TTOT5T   ̂ 1971  T̂5TT

r̂  ftr r̂iPrcTf «ftr ̂ t  f 

%nr ̂ ifhiOT ̂ T? tftT

1972 n̂r̂anr, xnt

 ̂  ^ ̂  ̂rraT *rr i ̂rfr̂ ŵr

f̂t **n-

sq̂Err ft »rf *ft ^wt  prt

cTT?, m 5T3T2- ĴiTm-

t, ̂ t if ?mffTT  ( sfr 

q-snr |f «ft,  hstifGrs ft Tl̂r%

f?r̂ rvzti fro<T tTTf?F5®̂r?r»ffq- 

oTT% I zm mft H?ft ̂ T*mr̂ wrm 

Twr »mT t f«P ?rnr m̂ nff «rx fw aftw 

n̂r fr wtr ?rf6T6F ?mMt ®tmf <n: ’Hfe 

t̂frqrt i q-$iflrtr*rw«tfr ’w rw w 

t’ gf t i  ̂5̂  hT«t

| fa  fr& MVc 

sprgft̂ w qrt̂ wtfr

I, %fâr̂'̂=n ̂ TTf fa -̂wt 

VT̂qTfPT %srt |

Wfftr ?ft»r ffr  v$H» *nwr

if  f i  «Trqr& st§ct «Wv

*TW(T  ̂ WFT -JT̂ T   ̂\
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F̂T tt afrtar ̂*r «fhff «rc ift ̂ttst mShi i 

 ̂  *r?r  ift | fa *rmr m *faff

%«n*r t| | tfftst̂ p̂cfwr*r*rrir

 ̂ieft̂ w\  r̂tftr

ytf yarerg%mns)%t ̂ rr«JTtfh:̂ r

WTCT ̂«5TR H 7Ŝ f TT  fap 3R- <¥4-
’Frftiff %  *ft Wt JTT3T 3f lift 3TT

eft  <TT*T tft «T2Ft SRTTÔ  ̂I

srra tt ctt r st t h: «pt is fa?rfa%

 ̂ WTT $t*TT vfrc qr? 3T$ fsp 53T3T 
ŝm STFTT ̂ srtr ̂TT Sffr T̂T apT% tft 

3T?t tfpsft 3fT#  ?ft WPT ̂EPET7 ̂sfT 

'TT q̂eTT I, wk gft SKTC TOT I,

*r̂ nf *rn?ft I ?fhc 3Tsr if̂rrf OT<fr |, 
it g?r% qjtrfT 5tr TOrrft v4=qrf̂ft 

 ̂5?eTT# fatft *r fotft ̂«r 3 $t ̂TTcft f 
gr̂T 'tR-ottk  | fa aft $*r

 ̂ 5Rn% f,  *TTTt 3TR ̂ T %5Rt Tt

|t =̂ft ̂ Teft  F̂rTTfa   ̂qw 

4̂Wf t,foî ̂eTT *F*T ̂T T| 11 S'CfT< 

TTfTTt * ̂ ®nTT I I fteTT 

wr t ft? 3R trap f̂rnr % ̂ft T̂%?Rt 

*T STFT  apT̂  eft  fgnRTH" % ŴT 

*fr ̂ 1W TT?ft ?T¥ ̂  ̂ t f *ftr % 
N̂% ̂ cRt *PT  îVTSvTT hPT vftrft  % 

***̂ ̂ t  fspTvr ̂\h sm ̂ araT«rr

I 5 fa fa-cFt sfcrvrer %enr

1?WT t, 35PTT $t $*TTO sft 
^̂nprrsiT̂q i  ?n$  *ĵ $t 3rn-r

f » s?rf*ns $ wifTT 

*?t# % «mr w smrrr «fh: ct̂

2*Rff̂ wtwmtwnRTft ̂t?rt| 

 ̂  «tt fft  fr̂r $rft

aiftv f» ws» vmf w ŝ wt vnrm tot 

srrfipc î msîfrf «n#V̂ prâf i 

tST VTWf % ̂  fardtft Tf€f  sptfft 

*ftar ar̂ft 5pV n# jftfirr *FT?t ̂ «p»flr 

«ftr wft ***r$t  aftr 

 ̂5fTTTf«frqT  # i wur

ijvn«i $nnr  ̂ siftwr iw

Tr̂rrfvtg4t

m  wr

r̂*ir3?T?:̂tf «nwr arRT 5ngf «rir i ̂St 

i %f̂rî5iw 

%   ̂stVt 3r?>   ̂fa wnpr w

firanf 3rr»rf 11 mx  frtrr̂  

'srrerr | eft ?rnfTor  p̂t &t ̂  !*m̂n I 

?t  t̂R sr̂r ir 

sprifw % 3t̂t f̂rrt ssrmr | i 

fênf «pt armt «F§rf % ar̂r ̂ rr 

r̂fm i

«mr sfrsiT ztt't ̂n: srtt  11

3Ftf  cRV TR 5fT'5p ?WcfT t •

JT̂ 3TTTT fWpTeTt fT̂RSfT̂

WTHT % ŴeT eTB̂

3rtT 3[«r dnf̂ET st̂ t <sie*i  'STieTi ̂ 

eft sft̂jT STX'T  % fvTTT ̂r*T ̂?T

5pt  f i '̂ wt armt  ■’nr̂rr 

| 2ReT T? cfr>T W»T*T *FT | 

anR̂rê sfrefrsfm̂ r̂r̂ %srpt 

3TTT sftT srfofT ̂rt VS WZ spnr warn? I 

T̂ W ̂feT #5Plft | I ̂TTT ViNrfoft spt 

«pt ̂t «iWfr Tt

r̂pr ̂  t * ̂   <f> %ct«t <ft

% 3t1t gfteR 2t̂t ’4t %, ̂nst srrsr % 

?nnr ̂  nfr ?w«T?rr g i fatft 

Pnfwer  nfr   ̂i 

?fpt arn% arNrr 2T8[*r  ttt

tt ptt vrpR* srpr ̂ npt  ^

inww f i

T̂TTft  f̂| stpwt  %

f̂, ̂  fafim ̂rftrar % ff, 3* <re «m> 

f̂rr? **pfr ̂rffe, fHrofr wft 
i ̂    ̂ wf  ^

•̂̂rorrff 1 %ft̂ r̂r 

afarfWr

%  ’ftê wvfW I,

W pr «: ̂
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vtfoorr vx 11

s*wft  vff % gf |

«nft ft ̂ra%  src% wn%f iwr

sjfarft w an% % «nr yŵ  fsnft 

s* wrat|  »PTT*rr afâr srforw

finft  wt ̂ t̂̂rrcTt | \ 

at*r*roft tft arpfr *rdt

ŝrrft ̂rffq; \ amr srfa  stitt ̂ 'ref 

°FPfT ft *fWT t I 3pj|̂;

r̂̂wt tft $ft̂ftqT<ft |

3ft tm wmx m̂rr | ̂  ̂ r âsr ft 

«TRTT I ̂fĉT STfcT ̂ art̂fT 

frRprcr  jw 3t%  ̂|f f̂rr-fr?rr vr 

f?r  ̂|3ftr wrr *T*r sptw 

| i srf̂apn: *t srrcr ?rt̂ FT 

q̂T'Bivi  ft r̂mr i arfa %■ wn̂wt 
'Terr r̂r f% «w<V *«hTp*fi aftr 

aftr r̂alfiwfgiff # M- 

WT I | ̂ T SF5F6T W 3RTV aftT W T  

 ̂ vt arHwvtfi 11 **f ̂ r »nrr t % 

i*r arrf % srfrr 3ft srenrrft f p ^ 

garret arefr $fgft Swf # =3itft a^ 

f, % % ̂  f, f̂R% <tw ̂ srnmr 

3m?t I ÎTSFt f»T%*nTO% vV vWsr 

I I 3JTfar nm wf ftcTT I TfJWt 

3TT?1% qftsptfw Vt | I TcTT 9f ̂PTT ̂ 

Pf vwît vt 9rt *rrnt

®T%*r, frRT cTCf ?t % VT T§ t» ^  

apsr

 ̂ r̂̂t% f aftr%

*ww$ C to % aflRT tort tk ̂arrsr 
vr aw4V wRr vt TRwnrr 3tt *twt 

| I §lf*FT  sr%w aft »Rt*r 3TC«ST % 

3nwr sre ft&f fsorr | kvkt 

*t V¥Tf arapft WTf̂, **r 5  ̂aft 

<n*if »n$ vnft  aftr tort wr 

^Wt *vrf̂, var̂ft  r̂ jrit VTrrr 

i ŝtr: vr̂r w  % ■ant

%ff«n-7̂ wfr»rnr% 

 ̂«»wwi¥ % wmx $t, m ff *r ̂  ft

^5 ,̂yiW,%qjTifHlrqT̂rcR*w ̂  

wftim WfRT̂ OTft

wtapft grwif ft *ft ?r f̂ mt  ff, 

|i9!w *ft aftr  fv tort anrr 

T̂*r  ̂f̂TTTt ̂ mrr $kt ̂ifaft 

5R?rr ̂t *r̂wpft ̂ an% vt Jnrnrr

?ft pTTTr %?R ̂ 31̂ l vrfaR11ft TOFTT

v»t ̂?ft afk   ̂ gpRrf ?Tft vt t 

% jrN1 3Tr% ?rw% 11 anv ît 

P̂r*r w  ®rt*P t| t aftr ̂r «̂ nr *t 

fa f̂ft cR?r mmtm f>  r̂tf *r̂ 
afn: % ̂tft ̂tttt i ?rttt arfr vat ̂ft» 

3TIWT ̂irt 5lTf % 3F»W ift VST TSPT 

afk t̂r arew  fifrernrr 1iTf|7 

fvST̂fNtT9TcTRT%f5?lT5rVT̂1 T̂r TW 

3THVTcT t| 5ft sNr  ft»TT I ?̂T̂lTfI

?̂tt sr̂fr ̂ f̂r# fk«n»r % t̂ Wrxf 

arrfg- #   ̂   qrr ̂tt

3̂RT  t, ̂97 % OTT ̂TT 3RR 'T¥T | \

w *Jt amr vV  wWt % Twif ?̂t #, 

srrg  gftf̂ r̂qr |,  q <*» î ̂  

«ft, %2RT anrrr ̂cTT 3T??rr% aft TWTf

# j êncfaftsft’afttf ̂rqr arrraft

ap?t f̂PTTf TSPft ̂ TffQT 3ftr to'V ̂r 

=?rrf?n- I

arm sfrtfr vt #mT*mi tt nt f̂ mr 

3̂3cTr 5TT TfT I I ̂ 1% sft ?lft% *fk 

t#̂ f ̂ ̂ t f sft  |f̂ 3r  %■

5nn%  $ i  smr sjf?r *rf»nr «ft 

ftr-̂crr ̂ aftr %rt ?r »ft Prarerr | i

srw VT   ̂fapHI’T  â5T

M̂vrR f i arnrvt vtf ?̂ft ’nrfgr 

fhvmt  T̂Rft qsgrfir Ir WT5T

vt ?nfF wrw Ĥrr aftr 3̂  f̂?r t 

v(jh «ffRT vr âftn wt*rf5? ift ?<rni 
fkmzti f;  ̂%ft   ̂anwrtrt 

f \ $ arq̂r grapf § aramft sft ft̂rr

| ̂ RTvt 3T̂T  ̂  ?Wt ft

f aftr 3ft wmft arnnft ft̂rr  ̂

«fwjPF̂rr5nfr̂ *TRrrt,
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r «rt JTmarr  ]

<mr  % f%rq: farr  *ift fferr %

?rt  to mmr $, wtfk

1 fcarsr »rc#*WVspt 

i juSW’tlt wmr fccT«nfr 

arrarrtfarrefrt i $rfa?Tant w *ft 

snwt ̂ rrr $t*rr fa $ *ft mm tw 
r̂r̂ t «rr̂   f, $ *ft wrrtw 

t,

3rt*ft»r**T%*mr amtf amtarmvft 

sfrt  % f̂nr srfnrT q-sfr *ft

jr ŝrh: *ft f i 5*r*nr

m 3rmt vt£ ?r «etf wr an?* 
tvFTvFrr >srrf̂r i

*%*ni tft 5TcT *§?r sp̂V  ̂f I 

%TT *F̂TT  f Ifr f¥flTT t̂  <np 

sErfar | aft v*mrr

| Srf̂ T̂ERfr r̂npr *rf ?ot arm 

|  tTcTT ft  ̂ n̂rm amrr f1

-̂ src *t3TOtfa*sft,srr? arrf* t̂ 

% y* *nft  r̂grret Wt xjgt | i 

f̂rerjfgt̂t̂ft xmrr Pwivpit snrf̂r 

crrfo wfrsTFRf w   ̂ tt

 ̂TRfft* aft m̂r ^Tr|, r̂rr 

T̂T TTfX̂f̂TV  R̂ppt fJT5f  H% |

r̂% ^trpt %

3TTT cFT  I f̂TPT VT  §?! f̂tw 

TT̂ift %®fr cP8crt  |  %ftr5T

ir[ srmr vt TOt | f?  ̂ artf% 

spt r̂r shr *  wrrorT 

apt srmt ̂ r’rr̂ TT |

am  cPwnf  f eft ^ 
*sftsm Hwnrt *F*Nrrt  4t stf

ift P̂T ariTFT  ̂aft* vraar <ft̂ 3

v t «r  ̂  t »  <rft  % fat* 

t̂ awt fptamsr ^wt  | ?n 

mr$i f fft  ̂«f»8T   ̂ | i 

fcrcr «rt n ĝr «ft?t r̂% 

•̂finw vmfi  vtfr

*1TS? $ foT *ft  '*& r̂ft ’JHfflA

< % m   ̂  t,

w r  srrpfrt suw ̂ r?rr mf%$ i
WT  tnrar  afh:  % aft̂r # aft

*w * ̂ rr m  5«̂ «ft *r

 ̂r vt vtftm arrrvt smsft  i 

»rmt spt cR'fi arnrvt ̂ TKr sq̂r ̂ rr 

îf!̂ i  g|?r armuw | i

^ 9TŜr % OT #  «FT

?m?r ̂rTcrr 11

(*r«t)  : srrsr  fcr 

5Ffs?r  ’prPd̂rfinft  #  ?r  r̂ 

11  % rn̂t ̂   arrf̂R.

?hF? |  i anlwWwT  ̂ «ft %?r 

%  *mnt  aft  srrftRr  apfŝît f

r̂̂ T to f̂nrr *nrr | i  tvr fsrtr 

f%=«rf5r  ̂ %ft5PT<pTT ^r  |,  ̂ ?r 

%  *rm%  sft  «3Fc:   ̂ aft  ssr

snt | ̂ ppt  OTH # sft aftr 

gifspt ̂ ssnf*T ̂  *̂r ̂t *?r jtsrt «r 

^  ̂ ft ̂rrf̂ i

ww ̂ r  ŝsjfa’  ̂ "̂t

r̂a f eft ̂   g f% anar  aft

ViW r  R̂T % wr% f

%̂T4«n'  vr ?5pt ̂ v̂c  apswr 
srsrcr tor narr | aft̂ s*r%  f̂rq  4 

far̂r ̂ffrt aft ̂t  ?̂ri ̂ i ark

srfir  arnrn: spps  sryrr f i 

| fti ̂r̂nrc % & src 

arw«frr t̂ # rt *t  ̂   ^

f̂r̂ :̂farrr ̂ cfe*rr |  ̂  

apesr WT t ‘   ̂ 5ft̂ fir?̂

«mr afK  ̂r   %  *ft»r  |, 

aft ̂ t? «®rprrct f, ̂ta: 5fr<r |

•q??r ft%5ft i m& ftarr 9m ?̂r 

aft # r̂ «t*rr t̂ afh: «fr ̂  

sfnr arrpffrr̂   ̂  > 

stfarawr #5mr'9ft*ff

* «rc*§ aft  r̂rf I
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t m*rrt **5 *m | 
ff!% wh*t  <RTP3r  ti

rwnr tf?r ŝlr̂rr  SffaT i **rfarr 

arnWv? Srf̂FTO’ aft vf   ̂ i<RT 

 ̂ sfrrf % vmRft  ̂ qm
f" arar t̂*pt fârm fr

** t̂#5T WTT VPFT

tw% $ *?r  Tt sn̂T  t̂cTT I

artrart ¥rrt wt <t?t farr t
?nwr tY %  aftr sjtpst  safatft

% *tpt  Pttct *rr*r, r̂apt  srre

TT «T* I *T w arT?T TT  OTR

TW ’fTT# ftp  ̂Tt 5TO frtft fw 

TrtwTrarrm* t| i

f̂sr̂T Tt te«r qre siro t o % 

r̂nrr f, tw Tt sr

*IT$ *nf | |   ̂ t̂ppT  *ft **PRT 

ttcit g  i aft zw *nn% tt

struts fr*rr »wt   ̂ tt arnr

cfk qx WRT TTeTT % I  4

t̂tt ̂rr̂rr g fr qte: Tit tt *r*r 

^ t ?ji tt <nr? fa  w& 

Traft sfhflw THrrwt, *im~ 
TO  ̂ | I  STTTT  3TTT  SFFflRT 

"3nf«TT TOfforr"  * t̂t *rt |  fr 

srrmT torn $■*

3TB3T TT*f fr*rr  &  îrt 

amrvft «r̂ Sr  aftrgroft

arrt%r f̂ r  w  $errr g3rr  t 

w  stt  arrc  fa*T«r Tt anf«rr 

ferfa 5? 3*rrt prr  <rt *r  ^

*ra*rarr fT <rte£ tt# tt *̂t 

Tt vrr arrrorarerr T?t i $*r -̂̂ t 

3TT5W Tt giyftftlfW 3? # frs*r # 

tot ftenr t artr  f̂rtr r̂rt sx 
*?*ft wr̂cr, srh:  *rpjf$r q̂-

Tt wth i# * t&, ĵht spti% tt
Ttf« qqp 3OTOT fTTtTT   ̂ | I

* fimmft % srrahTT # it f¥  ̂

 ̂TOr *rc  torrt t5? ft?

T WTt?TT^3ft [̂vt^^ 

WT ̂ Wt WeWT 5TT 5FPRTT t ^ *fift I 

snrr  ̂ 3f ?t  ̂    ̂  eft ?w 

t̂ ar»T srp1  % Wirt

Ttift snmtrr  arkgrqrcnr *ft ^ft
TT̂T»RTT%ft i

vs ŝrar  ̂?ifr,  ^

t fT ?RTTT TT STWÎTT STO  f̂cTT

T̂ T̂T | | fT̂ft  ?̂T €T  ?ft iff 

T̂T  1 â ft  apt»Rff  sftT

TOTT  %  |TT sjfire* qpt  ^

 ̂^ ̂ Tf̂rjft I I ̂frvr f̂sr  JTT3T

H  sTsmrfTTT s*w ̂ rr  t̂t t̂t |, 

it  ;BFRfr?iT i fr  ̂ îtt̂ r̂  % 

ftrtr  green-  ̂ 11  *?r  ̂ aft

ff̂rrepfT feRrfcvpr ̂tfft wd̂r,  %

f̂ r »ft sr̂ 3T5ST t̂ I I

?̂T ̂ RT T̂T aTTcTT | f% fFTPCT 

T̂TT % T̂  r̂|, ^rtw

Tt *TTffT  ̂ % srftrr % i  t̂t 

?tt str  '̂̂ t wr̂rr i t̂Pft 

5T̂ 5H?®r t ft* ?*n̂  Tt w*raT 

Tt 3nf*?T fwf?r  Tt  w  xsr̂-

|TT  «Wf Tt %?âr  5ERTTT,  TM 

5=RTRf 3ltr 5TtT5T Tt eft

tw &  *r?% I, ̂   fw  TT  ̂ 

|̂?r «rrt> | i 4  v«mm  g 

f% smr *̂̂rr Tt Sw   ̂ «sti 

q̂TTTST ?̂t I —̂ t TOTT | fT «W- 

«Tf Ht*T  qT trd'Ô' TT I  T̂PT 

3PTTUT   ̂fT  cft’T yfFRt  f' fT 

f̂ rm  ̂  ̂   ̂  Tt

7JSTT % fil*? T̂TTTT Tt STJT Tt ^W- 

WT5TT ̂ftft | I r̂fT’T SW %  W

fr aft4?rr S*rt % *fw r̂

% SfTC5T fasr R̂TT  I,  T̂TT  €tT 

% wfpr Hft ^r  t, 3*tt  p*r- 

zflmr t̂crr I, eft ^TTt’̂ r amhv

t̂?rr 11
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f*flr

S#  ârsfHTCTT T̂55TT f
ft?  WFR % ârafiwr  MR ^ 

«i<n̂ #   *ft *rrft  yflnwvgrr  § i 

Pre# ̂rrar *k+it % ̂ t *tt fa 

*TT«jiftg % **3 * # W&Z 
*t *aft îfti v;'  strait 

fa ®T§ # t̂? WT # STfrnfaRT 

 ̂  ̂Kt&m  fâ T̂T  OTT

t o <rr$ | i %fa?r  w ̂trt vt 

| fa ?r %5T̂r ufat*

 ̂■’pfV, fpr r̂ «rrer *pt w r tsrt 

t̂t%t; fa  -̂̂frr *ft 
?t,<rar̂t̂fa*TTTO i

$*r wm  vf  srfaxerr  % 

f̂pr  5FTSTT 1800 *f»rtf  T#

ntr f i ?f' TTFTcrr f fa ?̂r  Terr 

Sfr̂rr T̂TO TO ®Prfs2T f I ̂ T % 

fmr faRfJTT *ft WTT ̂ #g>, ^

*r*r ̂ T?n ̂rf̂fT, aft-?; p̂ttt q-̂TT i 

*JCT  R fa 3PTT ̂  # StTFTT

wrr  ̂ T?r qrt tstt  % fa»* <jr+( < 

irt, # *r$ *rs?r flf)r  ?r

>>Wl f̂t  *t*TT I  f̂aJT ^

35# ̂ rt qf»n fa foffcr % ftrq; 

T̂  3ft ĉTsfV  *#  STtfftT V-WK
 ̂  f, vrr m  *, anrwY «rwr it

fa#  #  5VT? *F*T far  ftrcT,  $*T 

fa# smr # f

irr  *rf)f,  aftr t̂t  feS&r  feqiaffg 

*r  irt  fa# fas*r tH*  fayw«ff 

§  *rr *r£f i  *r*wcrr g fa  snpprs

%  ̂   tftcn̂; fkvti  ftrqrf-
*  *ft, &*Wf  * #, faspy<ff 

=Ft  #  SFT̂V n ̂mpir %7

arre ift 3*nt  %*r w  vd*f wff

% tw tjffcrtf  f I *  iTR̂rr j  fa

wm*  *t ̂

n̂pT <T5TT?jt t » f̂a*r ̂ X*mx jj 
fa«rtwr ar#  ?r> |,

% f i anrc topc tom

T& ?sfa % % fair

irapr  3rsrtr,  3n̂f  unrnrPiv  •sw 

H VHJ VK  afiT  TW IW   VT

fT  vt  vtfror  # mt 
5rg5T %  n̂r sitqtro  T#

»ro f,  *pt Tsr% *wzs * 

<r«# i 

 ̂ aw 'rfer̂ #i5T t̂ ŵr«r 

t, r̂ % 3*r  ̂arorf to *r»rw f, 

artr ?nn% # ̂ Tftftr i *r wtPrbTt

 ̂ Hr  9ft ?TR1T̂ | fa  TfiRTSF 

3fST m T̂Tt  5#  aW-̂'̂ T

 ̂q̂ srw r«rr?r | tftx  r̂ «Pt 

'sftrm̂r %?rr r̂f̂tr i %fâ 

3*r  ?rr*r r̂ jm #  ^*k

f fa ̂ r % qfŝP  w sit

q̂«rr ^ tut |  %  r̂r spt $»

r̂sr?T ft̂rr r̂rf̂, 3itT r̂ vt ŵrrqi 

% ?fh: qr %® ?rf®  r̂«rr  ?̂R*r 

tr̂ RvC 5F> t̂ajz r̂r ̂if̂cr |

H T̂RcTT f fa faS5*r  gft m?f 

h tTfiwRr tffars % <nwrRr??r w y® 

I?jt | «ftr r̂  % |̂?r

 ̂ T̂WPft H W % 3T3TR «R1W

t̂% *r»rr | i  f̂aJT ?m $*r sm*f 

f̂p r̂ r̂  eft 5*t <tm fa «r# 

?tp t o $,  <4ft  3«  3r art

ft?n  «nr,  wft ®fr

«rw  Trefhr ^r «Ft fW ft r̂f?̂ 

*ft,  «r«ft ?t«p strt ?rff ?t atf

| I ̂  ÊHTgRTT f fa ^ 5JTq[> # 

9WTT T̂ sqH 3TRT ’Slf̂, T̂f=F 

Tn̂hr f̂r % fâ r̂ 

im vtm  ft  «R  W,

<Tf̂RT #*RT̂ # TT̂ir  5T̂

% <pnff rf %mt i

*S?r % irrvfhr   ̂ *T̂ mf

«rtfâ sfairr11 fi  ̂ « v  nfl 

I fa wtjt  |*iTt %«r  ̂ wrwfif 

w$«nf  t iww  *
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wftw  % Sffar q̂ TR f,
if m aftaT 

far?  inft  erf̂nx  vt  MTw»f**ftisp*T 

*Ft*TT *T*rr $ i  ŜRT

?t*rr ft?  farfa vr ̂ mrn- #ft
1 ŝrrr <*rf̂ ft?  vr 

r̂ereft’  <ptt»i wttt f> i  ̂ vrw ?ft 

q̂ t fa **fr

^ |—ff*r % *t vt vftz ̂sft*r 
%  t ift i

*f$m$  5t*tt  rnforer  W\f«€t5r 

^  vr f̂rtr *fto»t vrtt grentV, 

F̂Frartft  ?t«tt  awraftfr |  ' *r? 

T̂p ifa-ftT ST̂PT £ sftt  vV

+H3ft<t «ftr vxgcff  grsr̂ % ^ 

3T5RT  fRT̂  %ST *  for §f | I * 

’T*nFRrr f[ ft?  5t$r *t ̂  vicrr sttsttt 

 ̂   *ft*T i, *fr yiMiWfc K\T 

T̂TWtT I, ̂  *JTT3r-f̂ft THT ¥?ft 

S, T̂ V( ̂*TFT f̂ T*lft̂rVT%H 

^ ̂T  % ̂fT ̂ T«r I I 5ST qf ̂PTT 

T̂ ■*ft f̂ T-O I I «̂T 5Tc®ff % f̂ WP.

tr vt  % sro sft vs*r ŝt% 

$, %  *rr  5T̂t tspt

*171 1

?̂fa? | ft? S?TRTT

*wr % Wrrmrf arkf® ̂rrft *n*ft 
^m tr  ' *ft | i*ft 5r?aff % fa*rm> 

8P̂T 3T6W *nr '̂,  (ifTJWR ftflTT

"wr $, #sft  «twt w  | *ftr*FJmj 

** ̂  5$ C * *̂0* 3ft  vt
r̂? ̂  ap®r |

w  ftw «tt  *ft vrfcrnflr ̂  

 ̂*f t iHftmT f i «nr to 
*nwrc **%ftrara sraft ft tar

W TO WVPfT VT fPRTOR 
^  t

*nn iwwwitft 

* m m  f ft? w VTfrtw fft %
8-1168LSS/73

DUeusdon 

TO | t WT* 25-26 TO

wnrrftr % tot «rr ft?̂*rm

**r ffftrwRrl ?ftrwnr «rnrT̂ % 

25-26 *nw  T̂TJrt'T

«n«prnTf % 3IT5, arR3J5 ̂tr % ft? fpr 

% vfWr WTT  % 3WT
ftsn t,  ^ r̂nr

fftr-jwnr  |  ̂ ?>tt̂  vr ’sft

qrforar t ?r? fft tot

11 A' *rwd'T $ ft? ̂rnsr ̂sfr ̂twct f»m 

| ftrer ̂   ft 5*nra ffr 

sbt  p̂rrefr  ̂ st̂t  t stt

3T5T I ̂   arm VT  t  ftr

fw?r 25-26 ftTKX

r̂r  ̂«rf ̂ 1 ?ftr % 3?tt r^R % 
6*TFT »T̂t ft*TT  «ft WTT 

W  ̂ W VTTT Wll̂rr «JT W> 

w% *r̂t ft?qr 1 n̂rr ftnrr ftgi eft 

«rrsr  ̂ft«rf?r t̂tx  3 ̂  ?mfti 

yg rnfw»f  f̂t

% fm  an ̂FTcft | i

MT ’TNcff 'T’eTSPfhr jft̂PTT %  tpT 

?TR>?f % HcfTf̂T«P 4 f*rf̂PFT
t̂FIT p̂CT % 37TT f%̂ITf fT *%*ft I 
ft «rrr ̂  v«̂imii ?prr w frfsr *$t 

vrrfîrwFsr t < f̂t ’srsrc fw

vtf TT0?r  arRr 

% f̂rr l̂r I |  I ft? 235

afTCtf WTT ̂fsr % f̂tr W |, JHR 

gft wttftrsrrt % 

wiw %  Tsrr »rt I  ft®§r

ft m  I I 3TF3T 3HT f%

T̂ff vt t fv fsrsreft strRT <?*r 

«fK fft̂  r̂  JWWf 3*TWT ft, 
?̂fr fTM ̂   9ft TOT T3B1

w  t ̂  ft̂r ĉr ft v*r|?ft̂  

#f  <prw vt wryw ft ?w?n

I?

i«rŵ %<rw '̂to: vr̂ whr 

to $ «ftr *rmr tot f ft? 5ft
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tt  ft?r weft  wtar wr

«ft sftftwm *fttfr (iftmx)  r̂r«*r«r 

3ft,  ̂97 sftar % 77

■$rf?mRi *pt % 20 srfiro ah 3% nzpn 

t  ftw 3 farT *F?ft % HT̂TT 
Jfg5T-3§?T *RT̂TT ̂ TT £ \ 

 ̂  f̂cT  st*T JfTIT  fr I  SPT5TT
r̂ mfsn;  w wrt sr̂fr

f̂t̂ T  «nrr  i  ftrenrr  srfar stpt

€*sr  n̂rrcHr  sqfsnr  *resft

*PT»r  ĉRT ft ̂ THT SR SHOTT I f̂ pft

r̂nr^ r̂, f̂ RT stft  frnqrcrfl 

% ̂   %if ̂t?tt $■ ̂ mr m  ̂"*r 

star i ?ft  .̂Frr  srar  r̂ «ft5t  «tft

f̂TTTT # qfr 3fr ̂ Pr fsffi *Tsft 3ft if 

535FTTfr% f̂rrr 4 gsf ift ̂|cT «Mnrm 

&TT f 1 T̂% T?T> VZ Z) STRT <T̂T 

sft  «ft fT  5Rr  £w  OTfawr 2 s 
f̂rn: ̂  tt f̂ f «n?r  <tt  *f?rf

3f%»T  T̂TTT  *ftr f?m 143  ^

SRnffr «f»̂r̂rr im, ws *r  ŝt f 

httt fir?TR t̂ £,  t̂r  to

% fc# T̂̂5TT?rt % 25  *fstr 

"To  % frsrf fttj f f*T T* fr ft *Ĵt 

^ ̂ m?T aft #£*Rt 3 4PF3T  T?% 

«n: sr m arns j *? ̂  fr ft%̂r *f.-̂tt

ĉTT g far *3 ̂  ¥t TOT  25 f3TR

fr so ̂ srrr to r̂ stfsrtT i  fr 
srre i *fr*r frrPRRt
fr $ W  TST* T r̂  sftr   ̂  ^  

sft «ftsftwfr ft̂ft i  tnr 
*t fcrft î f  r̂rsr | i ^ pf*t tw 

r̂:̂tt 3ft WT5T5T5fttiWT qt«rr ̂rr 
T5TT t > ̂  P̂TT srtlRT SPTT T5TT t 

V̂ett îr

r̂ m ̂«fs vn  ?rt mft
ŝr fjt  srrepft  *fK vtftt wt  ^

t̂ ifm i ̂r§r €pt  ftvr̂ m 
3̂ ft qp 11

aw 4 amfr

®TnT ftwprr HTg»rr i  Tt  ̂ 

f̂t̂ ft  wftw  wrt  Mt \

ŝ4m srjft ̂tcTT %tt\  ?$

WK ’TOTT I WSttf t % *1* W 4 T̂rr 

wwr f, wnsr   ̂snr vâ7

Tt fSrPnm Srsr  300  ̂   *tt  400 

to f® tfr tt ̂ snr Stftj?r wn rt 

*r? srrt qt»n  f*  teT

 ̂  R̂PTT ̂TR- t  apt OTWt 5TFTT 

'T̂ TT T^T 3?7T̂ T   ̂  TT̂ T  ̂  I 1 

3T|?r % «K*ft gft ipnT ̂  SFCHT ̂ cT 

t, ftpppt Ii fnr ̂  ̂t wnsff t f̂t 

smt  f  ifir ̂ t ^  «r

’TTCT STtSWf ŜRTT t I  r̂f̂rTT WTT 

3*TKT  ̂ T̂RT 9FfŴ t̂f̂T?, ̂ T 

T̂TTT  %  T̂TSTT  f̂tST  %ft*T

tj?r% wst wmr  r̂̂fer ftsft

rT̂  %  ?rpft  "srrf̂cr i  ̂  st̂ r 

?# ̂ r ̂t ar̂Tfft <rt»ft i 57? vfWTift 

5TRT ̂  Mt it’ft I

f̂ft % HT̂r ̂ T'4 fWT ̂t JsTTET S I 

r̂nr TOft ft i srr̂sp ̂ r ?r t̂ 

stpt cfr *t6*t*t  % irr3»ft x&

?Pt «T5T̂ % f?TtT  25 f3TR TO 

% 37R f̂V <TS1$  ̂̂  aTT;T 

q-®% | i snf«r*r zfiz: ir ?mT arrsr 

snrr t7"  eft ̂  ̂ so

^ r t o  ftft t  ̂ ̂  ̂r
3RT % 3R% fil̂Rrr *PTT % ** *TW %

t i ^Rt   ̂ srgtf ?r wrrfiwt 

F̂t  I f̂rsr  fRT̂ ?r̂t 

Ssp̂ftftnwr <r̂t f, 5rr?ft  f, ̂  

i, JTT̂r»r f aftft̂rc  *rfr f 

aiffr % tvft̂er wwfiwt ̂t 

t,   ̂ t » ?ft ̂  *nr mt 17  ̂

ftwRT ̂   ̂ % ̂R°r t >

fstf̂ r̂̂ r̂ twrT *sf?n*t wrf̂ 

ŝr 5̂f#»r ? w ̂ rtrr W ̂  ̂
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mfm fafiwer «rr %  5TT5 Sr ssr $ 

wft $ # ftw f̂srtr i  **r

wtt ftrwr wt snn«fV )̂r ftra# src# 
<w*r ?tp  *re# sfd̂rir *ftT *r*r 
WTZ «R9rRTT % 3?TT ?Tt̂Fr  I■o
*r$?rr*PT tt  Tfarcr crrfa’ *rnr

«pr r̂ar̂T ST̂TSFT * T$ I 

sFTsmnr t 5TRp- 3«rnfr  *rrjr̂r#*?r 

sra *r  *Pt #tRTST

tftfwij ?T7f+ f̂ r̂PT % *p?t  gfT 
<Fpm»W F̂TSWT m  ^ v[
gar* t I

*nr 4 TTgrwR % src* # f®

r̂TT £ I 3tTft ■nsF̂'PT % VTW+Td 

*rr xtsp âcr % i srnr ̂ t̂r
<r*aiw  tw *̂tt w  t i <3t*t 

ST5R f?i% ̂ ̂ft cf̂ T̂  

3ft# 3TT# t 3*r % ST arat STTcTT t *T 

ftft sr# | *t ftnr̂- snrcft t i ^

'TfeT̂Sp: % TT*T 5TTrn t I 

§»£# ftnT# 4*T «Wt I I fr?TfT =5TR 

nsn T5rr $tarr 11 r̂  % ssr sntfta * 
WV «*s# t i wfaq %

?t #% | I *T ft%3*T WIT ̂l̂cii | I 

ft? r̂ smHVRt % 3?TT «TTT  3?FT 

T̂RT  f eft %f?T*T  gWT̂r \
T̂ # fspft TT SSR WIYV, I '5TFT 5FPf?T 

TT  5T*n% f #T 5«RT  «rg# *TT 

?rnTVTtT̂?r3rg- ?rdnt i  74̂frw% 

## f>, STTT vr ?^s, «PR q?, 

f%« T̂T 3 197 6 3 ft?  «PHRT*f.r?: 

% so  n̂fN- % srsrc cr̂rr̂ ##
#  itptt ̂ mnrr, ̂r«r srt ifc 
^ wanr i  sr*rc:  % 5
5«tr vw im w  ftt? #  %

 ̂  ̂TT I   ̂  -dsp ?nft TOTT I 

**?  % *rr«r  |,  11 sp*r

irn # stwt#
 ̂?ft sr̂iw* %̂ nr

w»|#iy$l5vrwT «n: wnw

Discussion'

%»T?Trf̂R m

r̂t  qifeffT̂̂ix % ̂ r qf w*r f

mtJ ̂  tn;  ?Tft 5HRT’srrf̂T |

5irr f?T%̂T f f«p wnw tprt  €«rt 

5T ̂r«TTftr, fsrsft <rt  i  % *rr«r

r̂nr ̂ T̂d+’i < # *t̂  *pt ’rsrar ̂

#r f^^^tr̂ r5Fn-̂ T̂ ^OT*FV 

STTfT ̂  JTT# 3JTfft !srT̂ #T?WT̂r 

 ̂sptf *r*rcfr % eft  ^

r̂nrr ?t ft? «r? *%ar  trgrrfizt r̂ 

TT*T W % 3?r* 5JT̂T ̂  #T r̂  ajft 

*nf5RT  ft V&  «PTCcT #  | I 

?rnr w&x srf?T-?n ̂xfrt ̂ r 11
q% 3f5TT% % f̂THJ T ?>T ’TT xftr

?rt$   ̂wfgrq ^ Tft | 1

%ftr?r tott  qx ctpt q̂r

 ̂ t ftr̂r#  «t?t *rro wsrpn vin

TST t I TTSTCSTR W STRTrf q\VSTm VT 

trfw ̂ T m  % STST ̂ 3TRT t I 

*n?rm ̂  w mr ft̂ T  fnftf

# ft» ̂1% sft ̂PTĉFiT '5%»TT  WFcTT H'3*ll 

#71?’P[f1̂8: ̂R*f»T  ®pf ’RT Hf5TT ̂PTT I 

%ftST PIT K ff̂t WT?TT ft: 3̂*t % snt ̂ 

sRft #̂rr 3tt rgT | 1
15 hrs

# t o  I rftww ?rft I,

sftr f® WWA 5RT5fW> t I  ^

#T qx fTT3T #3̂  S#fT ̂ tm 3JT 

t«  ̂rrsp 3T«T̂ ̂  ̂TrT ̂ mTT | ft 12 

?rr̂y «r *t# #

f?RT r̂̂t ̂rnn f̂ '̂T ft qf% trft%

 ̂?trt i 72,000 sffer#gr5r wmr afr

ft ̂  ̂r# 5Tft WTT #T % % 

f?# 1 2,000 «fteT  STTŜET % #71

60,000  S#̂? W SRT TRT I

JpTT | 7 WT ̂r srimft 

îfWl "TT fsRHTT WTT  f ̂ia*IT

r̂ «rrer $Rn 11  |i% ̂r

5Pft»FT *̂lr t ftr «TTT fPFft ̂  sfT?̂

jftRrsr  iftsnrr ̂ 3̂ t P»r #»ff



227 Gen. Budget MARCH 14. 1974  1974-75—-General Discussion  22$

(*ft *ft frnm whft]
% ftrrro fwt£ t,  *r$Fm srcmtf

tfkmvRV &ft *tr  sv
tifc &r % uraTT tc gsppflr vr srroftr
«£fa*?T VtfaTJ I 5HTT TT3IWFT  10$PFff 

% «m#ET 4>f?H VT 3ft ?ft WT *Ft 

wr$z  mx 3 vrarft ?t*ft  i

srfr afrft l o *<> ̂tttt s#v w 
*tft tfm  ?rt 25

’Rrrsr  3 v* f“rar | 1 «ftferr

I f%  terr €rre  3 ̂

t”P eft IfCT̂

 ̂sft stft ?t  *n% tit ĝrsrer

 ̂Tsfir I ̂  spt 3F5 qftfgrft Wf fa 

’t*  Tft aftft ̂   *nst | frrcrvr

^Onrnr  3Rcrr  vt «Pmr qwr 11 

 ̂ srrcnw # tftfc *nr to *ftr 

*rw $• wfcr *ft gl̂RT ftffr 1 
snft ̂ mwt srstfr sp̂ft tM ' 1

f*nr Trrfwf % fernr #' srnft ŵr 
®t€t *ft «dn %  VT facPTT «̂RTFT 

Starr | tft vrtrv̂ rr̂ r %?TT̂crr ? 1 
T̂C % 3Tf?T faSTT ̂ tnp ?ffq-  sfrpcr 

* srRrr | jftr ̂ r fŵ c  strtt Pwnd 

ŝfrrR- vrfr # 1 <wn*r $■ ̂rr?r ̂  
r̂r cfr t>v srrs- ̂0 vt ̂  

erfarr 1 $r̂FT  vr srcn: ̂  | fa 10 
spt % sts # an? vr*nr aro%  arrr hz 

5TTW I q-JlTSgfipRr  % «TT<? 3TT?*ft

3f TSft fa?TTt 15  HHT 8TTT

arm 1

TRF̂FT t trv TO ̂   |

fr  tv 3R̂r h «îr ft*rr ̂ nr 1 
A ft%5?r vf»tt fv eft (iw w  f*n*- 
«r€t- % arrr ̂  ̂ntTror *R?rr|g?r tit 
qv dtft tit 3t*Nt ?nff w?ft  | 

aftt m* wt tit Hpn <it wtm *r
* mvmil tit ww IF

vter«  srtr ̂r̂rjr t grl vt?

»̂t  wwiSi *̂t fqr 1

«ft rw mjwr «rf» (mwvrt«r) :

n̂wrar tit, %k *$ tit $1%  tir 

wars m* % mfam f «rr »fk t?v

3ft̂r  ?rtf %* 3*r tit wftm
f I  «P5T % ̂9W  % *11% f*T

F̂T *mZ VT ?arT*TcT SfTT̂ f I %fV5T ̂  
<iMV«iftw1f vr fwrWhF* trap msfW-

fW  5ffecT ̂  «ft- 3TT% ?frq̂ T9RT ̂ TT 

f̂T'T % Wit ̂ f*T Vft  V?t *1̂% $ I
2 5  VT  trv gg?T «l̂T ,?PW 

tit sJirldI ̂ pr vt fen ̂ 3̂T VFT Pr

25  % wn cv sr̂, fm vt ?F5P«r
r̂n- ̂ft ̂ t, ft€t ?r t, *rfT*rT, sr%- 
 ̂t,  ?rft 5|5TSFr'TT«JT J ¥̂ T-

f̂r % %  t̂cn I zrhmt *nx ̂  

?pft, V̂tst  ^ ftT %f?prr trsp 5¥T

<btt»rw ftrf'HW  f̂Rrrcet vt *r? | 

—$rfW #?r iftr silrf̂CT,

% T ?̂r t w 3TRT STTfft t fw W?T  ̂

3n% ̂ wf̂r«ft vt  vpt  fen ? w 

■̂r % ?rr«ft vt  3ftr ̂nf̂r ?t ’

wt *rrsw fsw ? 3fff r̂r̂r «ffa £ 

tit msfft Znifer fw ’ r̂ 

vr z?n: ̂ Nsntmv $tm 1

1 5 05 hrs.

[Shri Vasant Sathf in the chaii]

qWraft VT titf 3T̂ ^ t ̂*r 
f̂TT5»T  flrr̂t srf*Rf ̂«iiO ssrf % 
my  anvfwr % wr wft t, Irfvsr 

r̂ vw ̂t, ̂rrsmr «r̂f WV̂c ̂<h»t vtf 
gtnftrr  i  f*r ®n% wwrf ̂  
aretr vt wr %«r vt   ̂atT inSr ?

i/jp ̂ nr  ?rmt arriSrv ̂nfharv 

1̂m itft tit % tar ftaw w ̂r w«r «ft 

fsirmr # otit vt *ti* $m | f% ̂  
foflf %  wtt ̂r tar   ̂̂  
f fip ifttt tit* iflr |,  Srm W0t I
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fr «F̂3ff tt mm tot  aren't tt 

*tt*t tot tt snrw w I,
ti% spt tt tot t> strt̂ % sftnr 3 

tt *Tf?sr ̂fT t srtr *5T far *r

70,000 WT TT̂' T̂TT  'fa*
TOT$ I S&TOeTTOrt I 3T»RW 3  ̂

tt warn- S?r tot t ?ft str t i %f*F*r 

fc?r «ft# gar I, ̂rr ?r$r | i

ssrrfar »r*ftOT tt sun: stt% *t tot
411* eft *T?r tsft eTPPTf ̂ *Tf 3T®?5t eTTf 

% fPT#f # ?r#T anrlT I farT TFsft 3ft arrfaT 

;ww # sp̂?r |r ?T5fr & toHY ft Ttrrft 

Tt fafr vrfr  % m *r *r̂  tt
at* tort I,  # reran: # T*rt

Tt ̂a- tt spror to *tht 11 arr̂rar dnrt 

TT, *TcT?nr *Tzt TT, TO atlfe TT ®TT

 ̂ i frs% to- frri' *(gft ̂ f«rs®rw stt̂  

'frsr sit fr 3?tTeft tt fcnff̂r tst stt 

fl%rr, sft̂ qf̂ TfTwrnfTTertTt 

mn  4 3f*®t gtft i zn-jfl- sr̂st. 

3Pft I OT% 3TT3T fart k 3TRTT STT?

Tt <sft fr aftenfTT farm, afratfirr 

3cTPFT q *rf<Tfrsr fr gt snrrirr i sprr *a<jt 

tV ̂rq-sr arrsrT̂T̂ ft i im 
sfe *r ̂!Rvt *v#lw?m aftr TtW
TT \JeMKH T̂TWr̂TyT ft j T%9̂T 
TTTT/̂3I'5ft 3ftT TfT̂f«T 3TOW1 3 Ttf

p̂tto *  ft i sfcft fr wrro rer ft 

j %* ?nr wf Tt $fir ffr tt ̂  Tt 
3TWT tf(t  f>ft | flf 3J«r ĉfR TT̂- 

fft  3?t ?TTT *ft ̂ SHT ’̂TTffT TOf 

f?t flWt |, qfift *ft ft ̂TT̂t& I TW »TrRT 

t̂ <TT̂t f I IRTTT SI'TTOTFT ?'t ?TT7TT | I

Ttq% Tt spft/̂fTT  T̂T   ̂

fr Ttwr r?RT  | fr ot t wst?

■wt t# # 3fh Kt̂rct T*Rtff?r tftwm % 

3RT ̂ T̂iJRT ̂  *T̂ *ft fT 100 f̂f̂FFT

^ Ttwr ?̂t̂ ?Tft ft»rr i  wmfhr 

tt*f jt  3ft  sff?r

*?hf far «TT,  TT ?f%*TTH ft’TT,

FRt ̂tt fWrr̂ ĝ  srmt «raT 

Tt̂SRTT Tft ’SRTT »RT ?  3T*TT Tftf̂TT 

T#f  w  ̂ptt, eft ̂ »Ffr ?T *rrr*T 

Tft ̂  w ? srtr spit %;|F?r Tft srft

art, eft  r̂rprn Hr«f  Tft 

? Tft 13̂

Ttf ̂t3rt̂> & W Tt%3rT%TT?n̂R 
ffft % i w tt ̂ -rr ̂  t fr f»rr<V 
*̂p»t 3w-uR?«rT t I i

<r 3T̂nfn̂FT ̂  %, fsf«tf̂T JTft t ?
T1% HR spt STT?T wrt I ITT 't̂FT 

î TPtft Tt 'fRTT  <ft *T# I srî T  ̂

% wrt ît  fTtfts' ?ft | srk

f̂t% qf f%err srrsTt 11 ̂*mr
TT̂ T̂zt Tt fcfte* t, TT ̂   Tt 

t̂ TT 3T t I T®5 5-6 TT ̂flf% t̂T 
fTOR  T̂ fT*IT | wtT TfT | fT 3R 

?(T *Tf ̂PRft, *iftT *nft, ̂ T  %
3ft T»nf ̂rRft |«rtr ̂t Ttr?r qŵ r

Tt 5W ̂  ̂TTfT 3fRft t, ̂rt ̂ FTfsnr #■ 

3neft | «ftr 3ft  «ftr «̂rrf, f̂ nr̂  

ttYt ̂ rrf % aft̂ ̂ ̂f?nT Tt 

TTeft % tft*. «ft TÔret f̂ PT TteTTT 

f»n̂: *mT3r Tt ̂ 3rr?ft I sflr fm tt 

vn̂RfNnr t̂r tttrtpt fswrr ftcrr |

T̂ift, ?R eTT Wlf«IT-5TÔ«rT ̂ ̂STR ̂ft 

ft TO I Tvft T*ft %
Tfr 3nm t fr w Tt tt ?ft i 

1 00 ■StPT TT »TR  Tft T̂pT

JRT, 3m fT T*T ITT S|W vft 32T «TT 
fT OT TT %■ eft 3R »?e*T%®r 3mft «ft fST 

f%r*TT *PIT | I *TJ3r ITT OT TT ̂TR 36 
*t% Tf *RT | I mK %% eTTf % ̂r̂ HH 
TOeTT WT ̂rftr m 3ft 10 ̂3TTT TTtf 
T̂ ftft»rf t,̂fTOeft »rf, eftt̂ T- 

mr f fT ot tt  20<f̂ ft ̂ tttt- 

T̂ I qf% cftfTT5nt̂,?ftrrT̂ # 

sftrr ̂t tt tfwpfr %   ̂%frjT mr
57ft f̂ T Tft,  eft arm »TT TT 
% smnf ?ftT ̂?r «rr TT =€Nr ̂  i 

TT ̂t *Tft TÔR ft̂TT | «ftT
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[*ft TW

$9Tt %■ :5TST̂Wr ̂  >pt #9RT

r̂rfftT,  f¥ ’arr̂rr ̂  «tt i 

%cr wtt ̂   | fa $*r

*Fraf2: wprt ,*nf$tr i f*rrd 

wtart snrt srfewrcm | sr*t  I 

%f*Fr ̂  fc&ft $ $ tst §£ & wk
t #3 *FT $t Wtt 3RTOT ̂TTrTT | I ?*T t

£*r vt w r *ra «pt qrtffertsrc %?rr

 ̂rr  gq- frr n̂̂ET f̂hPTT T̂ffn 

*ft g  ̂’T̂ Rrf f, ̂rt   ̂  w r 

t, ̂  «ft tr̂zfhr ?rt ̂rfftT i gt̂ Rpr 

 ̂ m f̂tf̂vsr srk f̂T̂fhfTvr, * st 

sft̂rf? wfc 3*rVr wi so qrts: ̂  ̂
B̂T ?ft *TT VTCT ?»TaPT 'T’TT ĝTT TTFT f?PT 

% *ncTT f 7  Wt T %3RT

 ̂ft WRTT t ̂f̂FT ̂ T # 31? 'RT̂-tr 

*rft t̂err t-  i sttt *ft  sflojTrrosYo

3 0 ?5HT sfrTte SRT ft *FTT %f̂T f̂T̂T sftTT- 

sfa 5* ipr «Ft WTT rnft̂fT CTT̂pfV *T 

rnffSfrtR tr̂ mft 3 3W sft ĉttt Hr 
 ̂tt ̂nfjjnr,  ?r?t g*rr f t stpt % 20 
Ttte*: *r «rn?r ̂r t wrs 3ft  fam 

% I A  *T̂t WTT̂r ̂ TT g *rV it 

r)Rrr %f̂r w m ̂ wn g fa m* *m 

3TF? r*- M  5TPT ̂rffrr <TPT̂t «T̂Rnsffq- 

*fftRT 3  sr* tnp fwr qrr ft sr̂fsr 

TOT  =̂rffn-  srft ̂ T  * q̂TT 

<whi T̂ffrr fspr rr jtpt £ #?ft ̂rr 

%̂fsr nrrr % # ?r*rr*r ?fhr-

3rm  ̂ -̂f̂ r 

'Sft »R  «Tf5TT ?lW r f ̂  | TFft 1
3600 fafSm vts  qrrt̂ ŝ r

aprt ̂  t I ̂  3?5F #  

m arttr sftT *? f*TTT v̂TfVTR T̂t ̂  
3ft ̂  ?nn%, %f̂sT srftfH ?*n̂ «rer # 

|sftT̂ 5*rvt̂ RT58rRT <TRt ̂ cft | 

f»r 150 f̂fsnrr tt̂st q̂tr 
K̂t  tori %   ̂?n% f ̂ rkarwt

 ̂  f«rr<r «tf̂d ̂  w  ̂rtt f 1 
«rr*f »rfWt % <?mt qr ̂  sr̂r «rk

5  ̂JT̂T #  'TTT fWT t

<h>t̂  |7 ̂  ?mT %•

f?TtT lffhTT ̂t 3TRT t 1 «t*P 5T%?r  5&ST

%■ ?rfWt ̂ ̂  *n$r 'rnft % f̂rtr, ̂rt fa> 

sff̂r ̂ fJT fTirr %, snrw  Jif sN>

*$t f 1 *ft#  gkfT *r̂t % wte: ̂

TRt THT̂T n t̂ T ̂TT ̂TTcTT ̂ I

«rpfir % arw ?t*̂t *n?n % ?rw t̂wVt 

n̂r % str 3TFT <ftr£yitaiqft ̂ m  ĵWI

wr I r̂V T̂rrt ?r̂F *m %̂t

Tff»rr  srtr Pr̂ft ?*r “w   #?r iftr

sftefazsr” ̂ T?ft srpf Tt  frr 

«r\r ?=fr*fr *pt  rr*r to *#*nr =̂r?r

afTR r SPTTPT ̂ ̂ TTt ̂ TT T»T ft̂  

%fT?T ̂ T 55TT̂fr ̂ RT-4t5TT 7 =sft̂t WT 

q&SHPC9PT spTffT o ̂  ̂t faRft «T fVWt 

WTTeT JT ̂  ?RT TT ̂cTT t I 5TT3T ̂TT t 

f«r ̂ft»r tTTT 5̂ ftr f i ̂ft rfN̂ r 

sfptt̂ -̂̂tptsf̂, ̂=r% î?rt11

?T«T  FH  f*T̂t   ̂»ft% 0̂RT

ww f i wpsr "fr*rT r qw %ft  ̂
%fa?T #cft «F?% T ?Tra?r *?t f  TFTt 

?TFt f I TT̂t ̂TT »Tgt % ̂  qtft T̂ rn 

 ̂f̂r ̂JT ̂ry  T̂TT ?rr I 5FTT §T*r 

ft t̂ r̂r̂r rft?r errt  ̂ t grm srrer 

*rsnt*TT&FT%#!ft fwz TftTTSPT 

?ft irraT t fjr̂rf tt swa fr ̂t̂tt 

«?Tf̂rfT?r f̂r ?r  r̂i' ̂rprfer ĉtpt ̂ttt 

f«pT ̂ fftr snrsr ̂  ̂pt *r*rr £m t i 

?rnT  t T|jff arr ̂  i vrraryr fim 

fT*r «PT TO VTTTt ?rr*T g*TT arpTT t I

*ra?TT £ fa  *r fsRwt ̂  ®rr 

7# t, ̂fT % fagnsft «Ft *rc?nf ̂*r ̂ 

Tgt ̂ I wt t̂T  ’3TTCTT t fflr T»ft 

jfift TOT ̂ I cfr 4 ̂  «P̂TT WT g 

fv *nr «ft  «fT 

jijs  zrf st̂r frft ft srrr ̂ ̂t f*rfWr 

irtw ̂rt % *r*rr f̂nn ?rt vt gnrvr-

*PJX ̂  Wft tit* «*nC «ftotT9T«  480 

% aRpifer «F!T3r UT 1FTT, eft  ?̂T
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whtvgt «*fgr itpt «rr vrT*T ’arm ̂nt, m 

«*WT  ̂ VT* ffr WT  I 

yr ̂  sprr ft ? grrcwwrrTt 

qftmu  & fa  «pt ̂rsnw
q̂ q̂ ,  ftwrr, v̂rt *flr w  wrfe 

w *ft ŝ nrw vr i fflr qn?  f fa

tFRrhrfiTCT ?fVrîrq%*T % 

«FWf,̂“*F>WpRr VTf iflT̂VracTT 

*ftr r̂m r̂r % *rr*r ̂  qr 

 ̂ i $fa % srar # w* vt sfor

WIT *lftfa*rT<T% 100#% 72mz$t 

T̂T̂t #  1 *ftT 40 *FTte  HTcft

wpt % qi*r t, ̂t w %̂r 23 srfwwcT

* ft ftm# % w r  f 1 s*r
»n̂tr # t *rw st̂ t r̂

jtft qr, ai$r % «ftoraW sft *rrr arfr f,

rftTT̂TcT ST̂ T̂TI ?TftTT 8«TT 7«TT*fe 

r̂ Ti % STSPT f sffc ffTTTPTT, <T;SIT̂ *TT 

?TFW S|%Tnr *T f̂ Rlf apT TnTRTcT ÎKl p, 

%fa*T  3T̂TTfr *ft $ arf 23 STfaPflRT 

t i  srf f*rr̂ *n?r arrrsr  v*ft *ft 

io*r i5qr* |̂3fTT^qr 

f % q̂?T  nv *Tt̂fa'H  f1?ft t I 

wnr Wrrn: jft ̂rrcft t

amfa ̂trf 3ts®V ffrar 13HT far st ?tft

T,*Ff 3fs®1, 5T̂t gfafi & fq'lfo Wf 3T̂

*nft fiHY I i ?T«T JPT *r$ *rn$*r t aflT 

r̂rt qeft 3 fsrarr garrtfa fa,*r fîr ’TRt 

sr̂tt i ?rf ?w «rft ’T̂rr t artT snfer ̂ 

ipr  f̂lnsr  t âT ̂  «Tcrr r̂ 

wr f f̂ f̂F.?r fefr %m* *r?r  ?1»ft i

#rarr # wt ?r?t ̂  qan ̂»tt fv 8 ̂r 

^ 3R̂rfT ott ?r wm%* ̂ rr aftr 

I   ̂ ̂TTt q̂t IT

^wr f arr | fv «p?r ?nsrf ft*ft i w fV 

 ̂̂ ttt, irf  5rT?r | ] f»r vt ̂  

»w ,T?rT t f«p v«rfvm ̂  ̂  ?>tt, 

'ft?TTO var f>rr aftT w

?̂rr i q-? **r  srf?f?r % ̂  fc*r t 

*rf«R  imj»r $mft «ft̂RTaft vt «ftir«hr

Discussion

fts »t?«t fsrr | fv ̂ srros  fr̂- 

*̂tt> tfflsw sfY =*%• »rzf srk % srrar 

N̂r ̂  ̂  t, %fsf.?T ̂   ?T-3Tî apfr 

w   ̂ |3|t 11 ̂  ̂rr ̂ft $m m 
*£t,  %fr *rr *r̂?rr i  w anft trwr 

frr -m «tt f¥ an̂r ̂saf 

tt ̂p- »nfsr ii $$ # i 3rW Ssr-3n<f> 

 ̂  t  qfm Tfft 11 ?fr 

3TT3T ?nr «WT  3̂RT f fa jPTTTT ̂  25 

P̂T IT *P̂T ?r WT 3TT WT | 3TT3T f»T 3TC%

wi%t sfhc ̂fi»fr  fvqflr

fRT̂ %wr ̂  f̂t 5T̂t 8R?ft «ft, 

srrsr *r?f\R sm%  ̂ f,
f̂̂TJT «*nA *T»Tf, rft ̂  ̂rT f fa aH’T
wt»r i ?tfV

f̂T̂T fti ?Tff «Tf̂ld | |  *lft 

r̂r^T f̂*rwrrr^ i tmwam 

tpft tft *m sfr̂r jfr, am ?.Tnt *r̂t 

cT̂rr—rTffoTT ̂  Jfl̂T *fft

#—VT arSĴT 5?t I 3PT 5fT  *Tf 5̂- 3RT 

3TcT Vft ̂STTcfV f ̂ T «pt fa*TPT ?Tft

11 arrsr ̂r?r % ?rt»ft ̂ arft %cRT arr 
»ti t i

f JT vt 3TT5ff 3T«T W3TVT sf.> tr̂ ?fr 

»T»lferT W.T5TT ̂rf?q 3ftr *Plt

r̂ h HTtf fcrsrm zvtt *?TfeiT i arrf 

qrfrfr vr fWt̂ srm% % »  ?ftjrr, 

toTt,  3TPmrs3r sfr |

3*riT  3T|rr 5T̂»TPr ̂'t T3TT t I qJT̂’T 

trsHrâr sttst anr 11 w ?pq» sjmr
iqrn i

 ̂fis ar̂Bf  vft f i frsW

?nf  f̂z;?t 5102 «ft 3flT srnr
564i fUf 11 *Pt 3TT*Tf

 ̂i ?*?% f̂rq srrq 3ftT 

grrqanw ark  <na f i snrt ̂ wr

ark smrwm % snq  fâT 11 

sff?r vt $ 5® ̂prt̂r * vr flwre?r tot 
 ̂i 4Nfr vt wiw 5f?t% % ftn? ̂
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[«ft TWffifRT 'ft*]

T̂T  I f*  % TT?ft w oft
mi |

53rrf|̂ i *npTJptvrFt f̂rqer̂ «pt arfaw 
ffar  i 3t*r nr * ftra% ?rfoft % 

TTffr ̂ w*ri   ̂  ift ̂r, *j?srtRr

*rw sr̂r, *r?Rn̂ ̂  ®rr f%*ft*F tflr 

rf ̂TPT fjPTSTTT  ?rr %% ?pw 
atfimr ffcrr =TTfkT aftr r̂ ̂  «Pt 

tott fanrjrrr 3?t t*n =5n1̂̂ i

ĉft % tfo ̂ fspr fr̂TFit qft arnmt 
r̂ $jitt % r̂t

p̂st  ârrf̂, trfirvvrsncvr
3̂PT m % 3FTT 5TF* STJPTT  I

T̂OT 3T̂r *T*TT ̂*rft ̂PTlf fTJ ̂ 3T 

TT 3T$t *Ptq̂lT Tf T | 3TR f̂ T HT5H

*r ttt ̂ *$t im  *£sr srnr t ? rft 

*£s*r «f?r *n*rr§ apr  t, frz

tt  wrrar sprr ant̂ft i ?rar 

r̂ar?rr affft ̂  ̂ far*   ̂shr *t 

*ft tramiH ?> ̂ mntT t  trt ?rr
^̂rfnT i

rr̂ ^ TT  3PPT JjfrpTT ̂TTf̂T |
•rr̂, nrf̂nff arrfe w 5ft gdjuvu sr# 
faarr srrar t  ̂ 3 anr f®  %

STPT tT=FET#NX «N3F̂ T iff»IIl»  I
fafirarey aftr wiztT %&*rx <r&ftw

TT#? ZffW  £*KT  3TTT  9PTT̂  I

sssrft, yrcpfcrs- srrfar m  *$t« *ft 

^̂ <̂-̂ ^mrr3PTT̂ T̂ wtm 
15rt *5 4rr Tft  ?W  ?nfar

T?TT ̂r  fT? T̂TTO fTSTR ST t»T. ̂TRST 

spt̂lfv f̂T % ̂prt?t % aftT 3F̂T% 
r̂% TT?f ̂RT TcnTT 3TTOT | I

p̂rrft  ŝrratom, srf?iw,
qfyw q;v snw  tt arwrfrfr |  afrr 

R̂rr ?rnr |  aftr ̂  aftr gnw> 

W1*{ W  ̂TffW |

(̂ ttt) : sft

ŜRT $fhftWFT ̂ 5PTVT ̂ f̂TrtB «PT?t %

f̂rcr «nrr g-arr 5 j grssm ̂  ̂ r̂r 

t ̂r ?mr  sft smz *ft «tm smrr I 
?ft tr̂rr JTrâ ̂rr | f¥ f̂=5mT xt 

»rdst  €t«pw *pr  | «ftr

W 1̂   ̂ ^  fW
5Tr T| ̂ I trsRTTTvT ̂T5TT 5̂TT 3fI5Tr 

I I  T̂R ?rm?f 3TTST I 

3TTi«t ̂RT5T ?im  vt tfîT vvft

I I

Tf ̂  t frr tjwt sr̂r cwrr ̂ 5tt 

%̂5TR#fr?Tm  r̂sff̂Prsrr 

t 1 ?55̂r ^ |5r  | 1 ̂  ̂
|  I T̂% f̂TTT 5fnrt %■ Sr̂TcT

«Ft I t n-sr̂r ̂  qfr

f̂rarr jptt | ? Tti ̂ft 

3ftr w vft ̂err f far ?r*T wsr *r̂sr 

5T5T5TT % THT STT̂ t  t̂ Wr % ?ĵTR 
 ̂ W5T  % fT.TT «n?TT %
3rtT ̂  ̂  frr arrftTT Tt€t m ̂  vrr 
fan t 1 tttpt irtfi 5ft % fsrcr
 ̂̂fcT ̂ 5Tcr I |  T? 5TTT 3ITT T̂T

T?t ̂ t f  w  $te*rr Tŝrr

T̂Tf̂ I tsr tsr snT  trsftFqrr I 

TT% ̂t SFlf̂TTT 5QTc*T f>ft ̂tT *WT 
53trr armr 1 m*r $s?t t f¥ f̂cnrr 

Êwrr tstct  i fft̂r t̂ ?fWr

T»ft̂ t|«
?ft ̂r *pt sRcrr $  11  âr <Thf- 

aftr w® ?»tt ?  ijFvt̂t «r? t Pp tWr 

3m i*t 5trft |  ipt 1 sfr 

WtT arm WTT̂t gr!W> aftf̂TT **% sfl 

f̂ Rft f J

s«rt5fr %   ̂  ̂ wm
 ̂trt f 1  arrr?? ̂ pt w im ttt 

-%p  r̂̂it 5 i 25

TT$2:%̂ T»T65  TT#? cTfr ̂ 't ̂ 

W trap «T5T ¥  f I ?TTTt f̂T *Tfft

aft̂ f pF̂ wift Trt̂wwnEV w&
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«pt  sfrrflfrWF   ̂ t • *  ̂  ̂  

<£eht ĉTr f£ i arrr *irihTr?«r 

S ST̂to W-VTT  f.

1971 *?tsnsto*t 1972  srw-

to*rt *tt 1973 qrtsnrsto tft I ̂

am? w& *?t «mr wt ̂rirr ?ft
?f wtrmr g fa  t̂*rr Tanw

Ir cfhr  ̂  tfr?r »r̂r aft  *rnr * 

»TT ?nft anrc  fîTI'ST

tor amr wt tt w*mm g fa <fr*fr 

5̂ tt̂ct to *$4t, «nrf ̂  i

3NtrV srgar ̂ rt  »rf  | ?̂r 

JT I -sTr ITT'STm? ir«KWpH>sr ̂ rfa- 

*z%  *<ptt  f  3T%%  ?r??r?

st  11 sp̂r irt  *rr  faq̂r-

*nffa  ifhsr̂Traff  *  *?-**  r̂̂ TR 

?R%  %■ eH1?  ST̂IxV  ̂ T  ?r 3T(-£r«n 

*nspT̂ ?=nrt T§tft i ̂ rto shFrft ark 

WRTV 3*5ft  3TT T̂t t  3ftT aft

t % wftr fftcr arr t| f  3fte aft

»rctar |  % ark ̂rrcr *rffr  arr t? 

#i arr«T  fa arrsr 26 *rrar % srrc 

ercq>% aFrn̂^̂TT  f art ar$t rr* 

% *rto ^%arnr27  % *nto?> 

£, aft ̂ tgtrfgr $,  % ar̂f?r sr 
*n$f, aftarorofer ?1TT

t » sector3fr*n*j5ft *ppr ̂ T̂ rr 

«rr*mrr iffast<?r»wr%, 
art wf<nrt * T̂rr  «rr  f̂rnr q-T

*rt% wr *Rr  t W w  ̂
star «rr ^ tor w t   ^

*pt ?n?B an% 5t»it t i  £r <rr to 

f. ?*TRt ?̂Ft<ftjfV % I XTW
sr  — n̂ft ̂  i irvr srrrnr m
 ̂  | TO <r̂rrtor

 ̂ f,  »?ft  amsrTTsr
®̂*rif *rt tor% «rt  to to rnr 

•Mt ̂  | i

Discussion 

T̂Ôrarf ̂  t̂?ft ?r*n$

<CnC I W**1 % f̂Ttr  iptR *ft 

r̂̂rtT fr?r i r̂afY % fw ̂ n*t  *iY 

gttfr | ŴTTRif % ^ *ft ?RT ?ft

irtift i  jf arnvt  torn

 ̂f%  SfT̂r w: Hfjft g«p % WRft

tf̂if, mere *r̂nTir.  sfj-r ?w arr *pt

^̂FTT ̂5T2T 'TIT pTr I *TW*T  % 

TOrct  *aNift  q-̂ft  «pt

71% % aiK, P̂To ?to ’Bto* ®r° 

ft© ?fto mx ̂i»rFRTTt  %̂nŵT?rr

f>, ̂ T'PT'T VT f5pTf*TT, K*F1*T W f̂ETRT

*rrrar   ̂ aw ̂  qgw | 

eft kft gft  >3̂,  qfer ̂ r am vt 

cPT̂n̂ cfr to <rf t 3rn?  f̂nr

sprr ̂ntr | ?fT ̂  ̂ n̂PT  7<F? wn 

r̂ft jp̂Tr fa  fail  <mr «rn: 

aftT 5TS33R % tor   ̂ verr 11
t̂prr q̂rr  %srrsr  r̂ar arrrar

3TT Tpqfr g I ’JTTR'pr P̂T  9STTR

t fa  f̂ ĉTR ¥t KVHX *t artT 

% tortof wrt  to

3TRT % I ?H7FTX  ̂ % ̂<T

it to grrar % vwftwr * *rr ̂ t 

sfrt  ̂afk  vffrrt T̂r  ?t i

«rt afRr  ?> t̂ttt i

26 ?im €t arrsrr̂t %

f̂rnr ̂pt ̂   fa ?̂r ̂  f̂as-

 ̂ | i *̂r <p%  tor  f̂ift 

%rz ŝrrq̂ r  ff  ?r«tf*|ft 

?f R̂Wcfr f fa ̂ ?R %»r tr**pwfa\tf 

%  aft ar̂rr   ̂   %  faq  t̂nr 

?T|ft 11 # wtstjt % aTTcrr $  \ *nrcrar 

 ̂ait yw  |3TT t aftT ft  T$T % 

^  T§r t )  f̂rr  t̂ 4' 

#t  ?  i %fa*r  ivrft 

srtr «m '̂t % pf»r srr =pt vft»T srtT 

mi “FT ?r̂ % f i  ?̂»pift at % ̂rr 

 ̂  f WTfa  an̂ft  % 

tw jpt  3n5r sfft t i  f%$ra*r ?pt
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I «ft w?nff ]

'T  ̂*t ?ft  fV t o* f i 

qpt  arrrspt  ênr r̂r

*rrf̂ i

wr | f% wz%z 
 ̂  t’ I ̂tNt ̂  ̂ arrcr | i **ft 

aftr ffgm*r qr r̂rarr & i s?r

?r r̂î r   ̂ t̂fv  ?t T?ft 

| » qsfoarrssn: h  r̂f̂ r &  %

 ̂ *T  p̂fV | ;

‘‘Meanwhile, as an immediate mea-
sure, the State Government has asked 
all fertiliser plants in UP to close down 
their factories”

-3* n ?rt ̂sTcrrar nft̂t i arrsr r*

 ̂«pt*Tcrr P,  tft?  4*r*sr  tft 

t, <?|f*F'T ?>TT TT ?m ?Tft |r I 3TT%T

spt̂rfTr  *ptt £ ? *prr  fa* 

onrk %  n̂=»r n̂r $ ? amr

sjfrff t =3rf??r  ̂  ̂ f*r*nrc

'7̂-, ?ft  3c«fT?r ̂ >̂ri i

*nr̂T*wr&

Other big industries in the State 
may also have to face closure, depen 
ding on the coal position, the press 
note said.”

^  jfte -zrf-r sr%*r wtmx *£t 

?Fq> % f̂ r̂rr %  i ?r 3Tif?- 

#?r ifrrcfR, sr̂r spft  snrn

%, f*r̂sr aftr «i>£?rrian-

%  sr?5 ft ̂rra-n i mx ̂*r

% ̂rrt«T %«nc  ?rt, srtr  ^  

% ̂  qrrwrr  sfterr srrfr, <ft wr 

 ̂ qr *ft »ftsft  srRtft ’

X* f*̂fcT % îtr ff*r t̂ fsr*Sr- 

arrrt | ?  msf?PT 3ftr

*ft apt# 

| *tt  ̂ ? *$ir 

|sit$ ^

f$*fo*£T %  *V*  «PTWB̂TJr  |f

11 %fNw spt *r *T̂ r  farr ?

3  ̂»ft tffcsffaprr  £  f*p f̂hff qfr 

wr̂rr  ̂ f*m Tjnr | i

arrar t*r * % t, snrcrc $, m  fw 

& I 3HTT 3TTT «tft  W qflT ft, SPIT 

3ntr wmrr far mf *pt  ?rt, 

?rt ajrr ̂r?r?rr f̂t w,̂ prrng, *ra*r 

*rr t o  %  t i  fcfa*  »rm 

t̂̂Tcrr wft r̂fsrcT  ?rpft qr  ̂

 ̂ firspfr f I srpr  rrafr sf̂sr 

%  f̂rtr  n̂rT?ft q̂fft | i 

it *wt  sr f̂irâ «F̂rr f¥ 

mp  T̂ W>X f̂tft T̂T5T IT 

’sri ftrr r̂f% wtn> srit̂  f̂?*r- 

’TPT TT  »TrcnTT *PW  TĝT % J 

#r =8rn- qr«r r̂T r̂r 

3r̂iT-if̂Tr r̂îffr £ w   ĉT 

f i dR ?rt ?rt*T irsrrp  ̂̂  t

<*rs0T i-irr f̂P 5*r ?r ̂fiRfV 

 ̂ 1̂crr,  *̂r ar̂T’T ar̂T n̂rvft 

 ̂ ** t̂t  #%% tot

$, wr jpr ̂ eft ws$ q?r 

«pt wWV,  ?ft t̂at̂  arr̂nr,

3<\X TRF15T 

T fvrn ^   JST̂T t̂ni J

or?  ^ri  p̂t  irf wrnr f*m  »rqr 

f*F 3T t̂Tppt: prr̂fr it «rt ?r srw t 

z*r %  ^ arrarr  ̂ ̂tpft | f=F

nrtrnr f»R  i m̂T sw 5rrt ̂

f̂sr̂r  *r*fr*TI ?Tt ̂ft

TT̂r’frr H farr t, ®r? rr  gM ̂t<=T( 

i I ̂ T̂T̂ WtTTsp 5T̂t w«» ? I

qrfâ mfc ̂ ?rq> % snr̂ %■  £

*£ snT 5f̂r  *Tf 11 wf**  f̂r’srsfr

T̂5FT?t f,  ̂   W  3fk ^ 

3Tf̂ t I 3TTT r̂ f?r grfwl̂ r #r 

 ̂  ̂   at f !T TrfiRrŜET

r̂rarr   ̂i r̂f̂rtT aw sfrr

sp?r§r t   ̂qrfkwrrfc  ̂ v&rt 

rz  ar?w *t vt r̂rtr i  «rtfif̂ 4ĝr 

«rc  %  5rt<rt t̂  ftwr
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rr w   aft %w % fan*

TOM? I I  % 3TR if  ?T

farcrr *rr*rr ̂nfiro. i

r̂sfhr jt̂ ?r  sft 

fr̂T #,  T̂*t fr̂TRT  ̂ ̂ cTT 

F i 3FrT s*r  Tnft«r«FT®r  anw 

 ̂  i, eft wy-r* ̂   T̂RTf $ far 

tfP? *ft*T TnT̂fffSfr t,  3TTT fa**-

fH ŝT̂rrsrsH  ̂srra *t i 

«ft r̂sfrr irĉ % JTrfirar fo*rr | 

fr  TTPfTtfr *rt sft w %

 ̂ *£t t i arnr r̂  sm̂r

’sffnr «nr wflr | sifa: *rtaT£t 

# fa ffrsrT irra- i 3pr

Ti* tR̂ 5TRT &,  eft ST?

arro, q-ffrr *ra  ̂ ft tott

 ̂f¥ f̂ TT ET2T vfr »ptf 3ftT ̂TRT5T- 

3t?t *ft ffMt ̂  i

ĵtft I f¥ tn̂w*r?T Mqz 

 ̂ ĴrrT rqtf *r arsr *rc 

5̂TR  frErr *tht t  i SrflFT

f̂T JSffT |TT3fP5f  sp7?r *TT 

 ̂ t  ’ 3rpr wrt ?r*ns?rît ?pt 

•*T  am?-  irr sriTf ssrp- wr 

•̂*7 qft  rriSfmpT ?ff *Tf t̂cfV, ?ft

t*t  ̂«p*t ippcvinNr

to ▼frr f*R<fr i  ŝrfarc: *m

f3̂ - I  fa: nrrtrcjrpr fa-fas T?T

ttts «pt grpf irsrrT *rcr*r f̂rr arm 

<frr 3PR ?pw ẑ Hgtmx  f,

s*r gsr,?; *TTir ffji-qT *tr i

5?rt cR? qt?e  *rt afiw w,

*? rr *ri f, ~sw  «rrfa*r f̂nrr

i f̂rrV arnrwF  <h?rt tc wt 

?t»tr iw ?,  *pt wr n̂fra

frorww I‘ r»T̂ f̂ «1T f̂F *re f̂rra

t  # tRs «r «pt ̂rw i Srfa?r 

!rrf*p£r   ̂iprrnrwifr apt i

’ftw «prf ?ifr% fsr̂r t̂sfr «n: tw

Discussion

t̂rt nirr I, arfftrtvrr wtt

tt n  i srrar »nflw 

arwjt ^̂fTr pp# cres ajtr̂r cr̂

 ̂ 1̂ t •   ̂ ̂  ^ ̂ 
t %  Tm̂rrfl

jffr % #—wr to *rt fSr?f ?r 5T*rr 

?V̂t%  ’ fjpr h*t

t i

fafrsiT  t  fr

q-̂«r 3ftr *fV spt̂ stott mx

fkm spr ’ffarr̂r % i  wr

% «rr̂:  ̂ f̂r r̂r R̂rr 

f, f frw %   ̂ * crT-#f<T27

-5R*r fzrr > ? w??r ̂fcrr I f̂ 

st *p§t 3ri«r, f̂’pp'n’T arrr «pi t, ’n'W 

arnr ̂ft ft i

srfr  f3r«r»T5rr,  fenqft€t 

TT̂FT |, 3TFT r̂̂TcT ^ | fr ̂  

tT̂9q>T̂ tTPT̂n̂ aft faf*T*r*T ŜT 

390  fc, tr̂To fo t̂»To sĵT ̂ Vo 

(T̂fo fo TT7=ro % tnxsnf ^  2*) 6

yqr̂ t aftr  *r4k?i: % rrjpmrifa 

5pt, fsrq- # fr̂qrr £ŵ*nr*r ̂rfriT— 

<flnrf*r n̂sr %, t i %r-r

% ̂q̂rf̂fT ?, T?rr 3rr?rr f fr.

ar,xr f̂i  ar̂TtfsnT t ??r

fa rr 3TH €T  ?TFt f̂RvPTT I WHT
3f sft*T 3f?T-

tf«nr *( | 7 *ri&rr P̂t ̂  
fwfsrw ?r5f fasrfffcr «pTift ’arif̂rr i 

 ̂ n̂rr n̂r?n g Pf  *r̂ 4̂
gVgSTTfST  5̂T ̂ 3TT̂t?rq- sfTTfT ̂1

 ̂f i ?pr ‘Sf'T spt tVt spfr?r # %f¥*r 

^  SPT f®  eft I ̂?T % *rr*r 

3fWTW ̂3rr I I

firqrrg»i3rer ̂ nrrrf̂ % tnpqr̂rt̂ 

 ̂  r̂,  "cA <tt ̂tr % ist,

iftr qf̂rv ihr̂fvrr % %̂ îf<afr %• 

f̂t
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Ijffoqwo vraff]

*rrcr %  wtt ̂Tf?fT % \ 
fawnr, *>mr «rc  <rtfiB9T, ^

ft? $

T̂T jfWffrr TT

7̂f*m sri 17 i  p̂et % ®rp̂5ĵ g*r %

%<FT *T 900 TOT I 3R

?̂nrtSf%»T?ft̂ ar«T 900 
5*rm f*R% 3, ̂ft ̂rir ̂r «n% % 

*T?«?*r̂tTOi *mft%2Fr|fotrf«?rT 

ttaSfta %ftx forrgifaar <rgrgfy»r 3

3ft faVH'tfT £,  «Tc*T f*PSTT 3TW I

cfap  t̂ srwrar |, ire srn# 

f fi> ̂  ifcinr % TOT-foft sftr TrWwr̂t 

%  f rnp wrFm ̂   11 *fta

gw ft %sst f fa 3% ?rgr ft fa 4\ 

*irt-%mtt  Tfr |, 3fa* w *pc- 

*nr srr ̂ arr *nr tot t ; w  ̂ wft

fatft *rt Fttwtt spfr ̂  fa*TT £ i 

r̂tw % qtrsr m[ «rrwrpfR f̂rr tot «rr

fa  % fSRT'K ̂  TTTOfft aft
iwft i TTĜrf̂ gfy ̂ -*ft ̂  qTTnr vt 

'•WW feST «TT I 4 ig&tn =M7£tfT g fa 
f̂RTifwr «tt fftsft ;̂rt *rf | sffa 

Wtrff apt ̂\o srrfo ®TTTo if 0ttw<

fazrr tot |, #fa?r «wt  t̂rersf 3' 

ft *ft fatft t̂ ?t tot  f**Tt ̂ K-

ŵrV sfa: sreftrrartft ̂  % ?r6raff 

% apssfr % ̂9rT STT̂TSTW fa*TT | I 

T̂T <TT sft fa*3TT f*T |f *T- 

i r̂rftftRrfteft®R*r 

=̂f?t ̂ i #fV*j  ?rHf ®Ft *n%

^̂frrrfsr % fcrrr, ?tt% %?r

% q-gr?̂ r %f?pr, f̂ f̂g t o t i

r̂tm % «ft*T5ft if&x *mff %

t̂tot aft «ft, iftr % «nrsr *ft ̂  % «rmr

 ̂  f i r̂f̂TT fan ar̂ ?tt-

nmqn̂t  t̂f ? i  ?r̂ ̂  ̂?rr

5r@r T̂ft, ?rv wv ŵ mrsr ̂  wrer wtt 

#iP7T ̂ T I

jf ̂r ar̂R- ’frr M bt t o t ,an̂fT f i 

W r $;fr «fr *Pn

&i§kk  % ar«5TT$ <P*r «rft

?t mtfr «ft [ ^t tot I ft? m  

 ̂   I m   W  ft, 5T*fV tw 

 ̂ —#5? «Ft Enp*T ̂  *rr ww fr 

Tfr̂ TT̂ T î   ̂ ̂r̂ft*rr?«rr

’rf t i  r̂rfsr ̂ n- dWvT srt tot, 

f̂ r%?rmq̂ T?r5%£ i ^f^^rfr 

r̂ *nr3T ̂ r ?rt ̂   ^

TO»TT I  ̂ ?T ap%

«ft̂t i mrf̂rgrsr̂if»n

 ̂̂’TT’T »T̂, ?ft trqfT flTOtft

 ̂ ̂ ?T HWft  f̂t I  t̂?r 3T5T

^r  *rreift %  f̂r mr vm ̂r

T̂SnTfTT  TOT  T̂T ̂TTT ̂f®T »fift T9" 

t̂f I

A SfaTTT fr̂PT ̂’F'TT ftp #?ft 

ff̂TR gumft *tt ftr̂rc  J

SHRI  BISWANARAYAN  SHAS 
TRl  (Lakimpur) :  While  partici-
pating  in  the  Budget  debate,  1
wolcome the  Budget  proposals  and 
appreciate the  Mnccrc  efforts  made 
by the hon. Finance Minister to pre-
sent of bala'nced Budget. The budget 
for the year 1974-75 has great signifi-
cance, because it is the first year of the 
Fifth Plan.  Therefore, the main objec-
tive of the Budget is to mobilise resour-
ces.  We require resources for growth. 
But g!rowth alone is not  sufficient; it 
shall have to be  followed  by social 
justice, because we live in a democratic 
set-up. Democracy is not the patteran 
of Government; it is a  way  of lifa 
Therefore, the taxation proposals and 
the revenue collections should be con 
sistent with the democratic set-up. Sir. I 
have no time to analyse the facts. But,
I should say that this Budget has ten* 
dency for growth followed  by  social 
justice.  The main draw-b̂ck of  last 
year’s Budget was, deficit financing was 
resorted to the extent of Rs. 650 ctores. 
It is common knowledge  that when 
there is deficit financing, there is in-
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flation. There should be limit to deficit 
financing. But, the Finance Minister has 
no choice. He has to choose between 
two things. Either, he has to provide 
finance for non-productive projects, or 
leave out those things without Budget 
provision.  These non-productive things 
ate —I would like to enumerate a few— 
firstly, the implementation of the  re-
commendations of the Third Pay Com-
mission which requires Rs. 236 crores, 
for national  calamities, Rs. 220 crores 
and  food subsidies  Rs.  121  crores. 
These  three items alone  account for 
Rs. 577 crorcs. There are many  other 
items. But, I do not want to go into 
those details. For such things,  money 
has  to he  found. But,  wherefrom ? 
Surely by taxation. We  know that in 
our  country, national  calamities take 
place almost  every  year. We  need 
money for relief  work, and therefore, 
there should be some provision for such 
ik ms. Rather, I would «ay there should 
be more provision and there should be 
more  monety  allocated in this  Budget 
for such items. 1 would like to suggest 
that thCTe should be a revolving fund 
lor national  calamities like  floods,
1 imines etc.

I am father disappointed to find that 
iHe provision lor Education and Culture 
is not substantial. There should have 
been more allocation in the Budget for 
ihis, because, this helps in nation-build-
ing

S r, the Econmic Survey has nume-
rated that there are six major factors 
which are respotnsible for the unsatis-
factory growth in the field of agricul-
ture, industry and so on and so forth. 
One of these is "the low level of indus-
trial investment.” In this  context, I 
support the proposed reduction in the 
income tax rates in the higher slabs of 
income, from 97.75% to 77%.

SHRI B. V. NAYAK: Provided there 
is capital formation.

SHRI BISWANARAYAN SHASTRI; 
This win have psychological effect. If a 
Person is allowed to enjoy the fruits of 
>ms earning, he will surely invest more 
amount for increasing production and

more investment will be there. This is 
a natural expectation. Therefore, the 
hon. Finance Minister is quite justified 
in reducing the rate, in the higher slab* 
of income from 27.75% to 77%. We 
hope that it will yield  better results. 
However, if our expectation is belied, 
drastic action can be taken in future 
years. There is no bar on it. Let us 
fry this experiment this year. In this 
context, -the rising of the exemption 
limit in respect of personal income tax 
from Rs, 5000 to Rs. 6000 is also wel-
come.  But, I would suggest, that m 
keeping with the recommendations of 
the Wanchoo Committee, this should be 
raised to Rs. 7500.

Sir, it has been mentioned that the 
proposed dircct taxes arc expected to 
yield Rs. 14 crores and indirect taxes 
Rs. 186 crores. It is also argued that the 
levy of indirect taxes on luxury goods 
would also indirectly affect the living 
of the common man. I do not think this 
is a logic.  This is only a lalacy. Do 
they want tax on common goods? I 
think it is correct on the part of the 
Finance Minister to impose taxes on 
those items which are not used by the 
common  man.  It is jneoessary  that 
there should be indirect  taxes, and by 
imposition of these taxes they expect 
to Teceive Rs. 195 crores, which will 
be available fo!r financing our produc-
tive projects.

1 am sorry to say that there is no 
reference in the budget to the unemploy-
ment problem.  There  is  no  doubt 
about it that those projects which are 
envisaged and which are productive will 
give employment to thousands of youths 
of the country, but there should have 
been separate allocation  of  sufficient 
funds for employment  of  educated 
youth.

Taking this opportunity, I would like 
to invite his attention to the pitiable 
condition and the backwardness of the 
eastern region. I am referring not only 
to Assam, Megfralaya, Manipur, Aruna- 
chal Predesb, Tripura and Mizoram but 
also to West Bengal and Orissa, Thctte 
per capita Income is much below that 
of national income. Because no atten-
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tion was paid to this iregiom in the 
••earlier Five Year Plans,  this regian, 
«norc particularly  Assam, h  Jugging 
behind.

The hon. Members who spoke before 
me complained about inadequate Irri- 
. gation facilities in their respective States 
and regions. But there ift no irrigation 
at all in Assam and Assam has been 
suffering from pcrenpraal floods of the 
Brahmaputra.  1 would request the Fi-
nance Minister to loosen the strings ot 
his putse and gjve  adequate  amount 
to the Brahmaputra Flood Control Com-
mission so that the country is saved 
from the perennial foods of this mighty 
river of international repute.

With these words. I support the bud-
get proposals.

SHRIMAT1  MUKUL  BANERJI 
{New Delhi) : Mr. Chairman, 1 must 
start by thanking  the  hon.  Finance 
Minister for presenting a balanced bud-
get for the year 1974-75. He deserves 
congratulation for trying to solve  the 
•economic problem of the country by eco-
nomic solution awi not by  political 
slogans  of  promising  everything to 
everyone.

The Government is required to bear 
the cost of running the administration, 
and also finance the welfare and deve-
lopment plans, and  theefore  needs 
money. On the other hand, the budget 
proposals must take care that the bur-
den of taxation is equitably distributed, 
and while pressure should be minimum 
on the low income group, the higher 
incomes are left with the incentive for 
enterprise and production.

Now, let us approach the proposals 
from these basic stands. The greatest 
problem before us today is the rising 
prices of essential commodities, during 
the last one year in particular. The 
taxation proposals have to keep this 
burning problem in view and dedrease 
the load on the people at large. Kero-
sene it a commodity used by the com-
mon man. Owing to the shortage of 
ĉoal, every house, so to say, in- the low 
-and middle income group has taken to

kerosene stove, apart from the use of 
lantern in the villages, but the proposals 
have again, increased its  price. Post-
cards are the means of communication 
of the common man.  The  proposals 
have raised their prices further Up. Oh 
behalf of the common masses, 1 also 
entreat the hon. Finance Minister to 
exempt post cards from the proposed 
increase

Tooth paste is no longer a luxury 
item.  People have takejji to this heal-
thy habit of using tooth paste and we 
should see that this spreads  further 
from the towns to the rural areas. The 
raising of the price of such an essen-
tial commodity is not a welcome pro-
position.

Similarly, the five per cent ad valo-
rem increase in excise duty of metal 
containers and dry  battery cells  will 
boost up the price at  baby foods, 
varuispathi, edible oils and many other 
essential consumer goods for which con-
tainers arc used, and this  will again 
adversely affect the common man. Dry 
cell batteries -arc more used in villages 
lor torch lights and the village  folks 
will be the sufferers in this matter.

I should like to point out that the 
public reaction regarding further sudden 
raising of the petrol  prices has been 
very bad.  As a chain reaction, the taxi 
and scooter hires -and  even mini bus 
hires are hound to be raised. We arc 
all conscious of the world-wide petro-
leum cri-is.  But there should be some 
limit to the raising of its price. The 
already affected taxi and scooter drivers 
have been  badly  hit  by  this new 
measure. They have now started losing 
customers ajnd it is creating an econo-
mic crisis for them. I would suggests 
that the Government should consider 
whether certain quota of petrol for taxis 
and scooters, say, 20 and 10 litres per 
day respectively, ca,n be given to them 
at a control rate so that they can charge 
the previous rate without incurring loss 
and at least earn their bread.

t,  however, congratulate  the hon. 
Finance  Minister oft the bold  and
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thpughtful steps he has taken to rationa-
lise the income-tax. This was long 

overdue. Value of money has came 
•down over the years and, as such, the 
exemption limit deserves to be raised 
This will also mean less administrative 
expense. We hope, the staff and the 
time thus saved will be used for better 
collections and detection of evasion of 
the tax, The high income groups 
should get an incentive not to evade, 
rather strive to earn more a,r/d then 
harness their capital and savings to 
greater enterprise and production of 
material wealth.

I also congratulate the hon. Finance 
Minister od his proposals on the develop-
ment side. The Central Plan is 
Rs. 2055 crorcs against Rs. 1924 crores 
• f  1973-74.

SHRI R. BALAKRISNHA PILLAJ 
(Mavelikara): Can a Member read out 
the whole speech?

SHRIMATI MUKUL BANERJI : 1
am not reading the whole speech.

MR. CHAIRMAN : She is not /end-
ing the whole speech. She is only refer-
ring to her notes.

SHRIMATI MUKUL BANERJI : 
There has been an overall increase in the 
Budget proposals of all the essential 
items which will ultimately help in build-
ing new and essential industries and 
finally increase our national incomc. The 
target of coal production has been in-
creased this year to 90 million tonnes 
against 79 million tonnes at present. 
Owing to the cut in the oil imports, India 
is rightly striving to develop this alter-
nate source of power by vigorous exploi-
tation.

We, however, cannot look upon the 
proposed deficit of Rs. 125 crores with 
happiness. Last year, this deficit was 
calculated at this stage as Rs. 85 crorcs 
but by the end of the year, it was 
Rs. 650 crorcs. There might have been 
reasons but such reasons cannot be 
ruled out f<?r the current year too. The 
hane of deficit has been so far “deficit 
fidaiitingw Tjy printing the currency. 
TRs fcas landed us in all these viscious 
cinfle of rise in prices, higher taxation,

to meet the budget and discontent among 
the people together with raal-practices 
among the traders to fish in troubled 
waters. The common people are the 
ultimate suffers.. . .

MR. CHAIRMAN • The hon. Mem-
ber may conclude now on the note that 
the common people are the ultimate 
suftcrers. The hon. Member’s time is
up.

SHRI MAI I MUKUL BANERJI: I 
have taken only five minutes.

MR. CHAIRMAN : You have already 
taken about ten minutes. You may try 
to finish now.

SHRIMATI MUKUL BANERJI : 
Prices of food and essential commodi-
ties will have to be fixed and supplies en-
sured.

Perhaps, inter-ministerial coordination 
is as important as sound budget propo-
sal.

I shall refer a little to the State bud-
gets. All States budgets ore deficit 
budgets, perhaps with the exception of 
one for two. This is a serious matter. 
Ultimately they will ask for money from 
the Centre. Can the Centre resist? Re-
fusing the States is often difficult in the 
final analysis. But it cannot go on like 
this. The hon. Finance Minister will 
perhaps have to take up with the States 
at this stage, before it is too late.

We understand that relief to the States 
has become a racket. This must be 
stopped by healthy discussions at the 
beginning of the year. If there is cala-
mity during the year, States should use 
the Plan money rather than asl  ̂ for 
ad hoc grants. 1 understand that this is 
the policy, but the States seldom do that.

I have requested the hon. Finance 
Minister about considering withdrawal of 
certain tax proposals and I have alto 
pointed out certain evils emanating from 
deficit financing.

MR. CHAIRMAN: Please mention 
the points only; otherwise you will not be 
able to con$ptete it. You may make the 
main points.



SHR1MATL MUKUL BANERJI: I 
would like to point out that the Govern-
ment should take very strong measures 
to maintain law and order and should 
not allow the anti-social and anti-national 
elements to play havoc with public pro-
perties in the name of ‘democratic agi-
tation*’ It is unfortunate, Sir, that  the 
Opposition parties are supporting,  en-
couraging and inciting these anti-social 
and anti-national elements. The Oppo-
sition parties shed crocodile tears on the 
floor of the House and also in public 
platforms to show their sympathy with 
the people, by encouraging hooliganism 
—as they did in Gujarat—when  they 
destroy and damage crores and crores of 
rupees worth public properties.  These 
things should be t̂opped. We shall 
need less money ior the Budget if we do 
not have to spend so much money, on re-
placement of public propeities  which 
are destroyed in these agitations.

I congratulate the hon. Fmancc Minis-
ter for presenting this Budget and 1 sup-
port it.

vim, ^

11  ̂to  ̂  %

faTT *T5T £*rr i I   ̂8,740 

WT  UTO sftr  8,865 vfte

sftf wmr w  ti 125 arcte 

w  ̂  £ ̂ T5T f r ’SrT'TT I I

15.59 Hra.

|pR. Henry Austin in the Chair.]

WH 3r ft WfftffiHMI 3fTf|T pT

*r̂  ^ *****  t I? ftwra1,
wflrw, wrfyrv ?rr*rrftpp wrre, 'HT?*r- 

PflksfT  f̂rtr sf-mmi-anO' %•

ifr* 3  | TTf weft «wftr

Irfan*   ̂ i *53#
| Fre* ?tor

«nflr  fT TOi srorr tit §;

<flr tar  aft  $ ft> wnr

251 Gen. Budget,  MARCH 14, 1974
General Discussion

*ft *3[flT $t*TT I  3̂3RT % WTt V 

ftp  VTTW Wtf *ft %  $ 3BT5

tfcft fcnfa  S’TrcT *m % sft 

ftp  ftrsw |»

% ft? faer

mft tit % wfrm fatfa % tar ft 

xrfm farf?r  fircre % Gwwt 

STOW fipqT  *Kiiji«fl4 % tfrt 

aramJT WIT

ffift m w&h «n i

MR. CHAIRMAN : Now, the hon. 
member may continue his speech  to-
morrow.

We will go to the next item.

16 Hrs

DISCUSSION RE . EXPANSION OF 
COCA COLA EXPORT  CORPORA-

TION’S ACTIVITIES IN 
INDIA—Contd.

SHRI JYOriKMOY  BOSU  (Dia-
mond Harbour) : Betore I come to the 
real issue, I would like to place before 
the House certain information  which 
will disturb any right-thinking person in 
the country.  To start with, this Coca 
Cola Corporation,  what  a  powerful 
lobby they maintain in this  capital—I 
will give you one or two examples. They 
have thrown a lunch party, anticipating 
that there will be a debate, where peo-
ple of importance, both politicians and 
members of the Press,  were invited 
and after a sumptuous lunch they were 
all presented a transistor each and it 
took placc right in the Oberoi Inter-
continental —Room No. 999, etc.

AN HON. MEMBER : When ?

SHRI JYOHRMOY BOSU : On the 
9th of February, to my knowledge. I 
say this is a prosperous company selling 
a positively harmful drink, especially 
so, to the children of the scboot-foing 
age and, just now when we are debating 
this issue on the floor of this House wffi* 
all seriousness at our cottnnand,  they 
are going to fee given an import licence

Activities of Coca-Cola  252“
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worth Rs. 15.12 lakhs and they are 
allowing two more bottlers to come in-
to existence, one in Ludhiana and the 
other in Andhra.

In reply to Starred Question No. 438, 
the Minister had stated, ‘I am not in a 
position to give the  sales figures/ 1 
wrote a letter to Shri D. P. Chattopa- 
dhyaya whom 1 do not see here. I do 
not know why he was not here. May be 
lor some reason best known to him. He 
replied, ‘Regarding your letter  dated 
24th December 1973 about the bottling 
plant of Coca Cola and the sales figures, 
I have forwarded the same to my col-
league, Shri C. Subramaniam as  it is 
his Ministry___’

I'hcn I wrote to Shri C. Subramaniam 
on 18th of February as also a couple of 
icrmnders.  So far I have  not been 
favoured with a reply.  Now I can 
understand the reason, because—it is a 
very powerful Coca Cola lobby operat-
ing everywhere in this capital. He also 
said that the proprietaiy ingredients— 
that I dan understand—is a trade secret. 
The Coca Colas refused to give it to 
the Government and the Minister said, 
‘We shall give all the details in the dis-
cussion.’ So, let us get all the replies 
today and all the information available 
in their possession. Let them not evade 
and let them not speak any  untrue 
things.

Coming to the background  of the 
company, it is a very successful, multi-
national corporation robbing poor India, 
easing out thousands and thousands of 
Indian small  entrepreneurs  producing 
J>oft drinks.  It is a wholly US-owned 
company with one Branch in between, 
In London, with Indian slaves  and a 
slavish govern meat at their command.

This is an item wholly in the non-
priority sector, yet no restriction on pro-
fits and 90% of the Indian business is 
ln foreign control.  Shri Subramaniam, 
in reply to unstarred question No. 281, 
iiad stated :

‘'Foreign concerns And subsidiaries
and Branches of foreign  companies 
9 w to participate in the

industries  specified  in Appendix I 
along with other applicants but will 
ordinarily be excluded...

Mark the word ‘excluded*.

“,... from the industries not  in-
cluded in this list.”

If you look at the Appendix there, 
you dannot find this. You only find 
electrical  equipment,  transportation 
machinery, industrial machinery, mach-
ine tools, agricultural machinery, earth- 
moving machinery and industrial instru-
ments but, you cannot find  the  soft 
drinks and beverages. I do not know 
where they should be  accommodated. 
The bottling plant first was started  in 
1958.  At that time to my knowledge 
they had only four plants.  Now, they 
have twenty-two.  I have already men-
tioned that they are  having one  in 
Ludhiana and another in Andhra. Shri 
Subramaniam, whom I  have  already 
judged as a great friend of people in 
Washington said in reply to a question 
that unfortunately there is a craze for 
Coca Cola.

Now, Sir, the Government on the one 
hand allowed the holdings of this drink 
to get in and now he says that there is 
craze for this dnnk. Is it not slavery ? 
And, on top of all this, Government is 
considering introduction of Fanta Soda 
mixed with orange.  Why is this craze 
for this drink at all ? Does it not coo* 
tain caffeine ? Has the Health Depart-
ment done anything to ban this ? Is it 
not a drug, Mr. Kisku ? I have written, 
a letter to the Minister. Does this not 
contain phosphoric acid ? I have written 
the letter on the 19th February to the 
Health Minister wanting to know all 
these things. But, so far, no reply has 
been given. I am not quite sure whether 
somebody is eating a pie in the Health 
Ministry. I do not also know if any one 
in the Health Ministry is a friend of 
Coca Cola.  But, I can tell you defini-
tely that somebody is eating a pie  of 
Coca Cola.

I  say that this drink containing phos-
phoric acid is deflnetely harmful and it 
decays the teeth,  Yet the formula is
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out of bounds for this Government here 
because tbe inside story is that this is a 
dangerous drink.

The Nutrition Research Laboratories 
at Hyderabad, in its annual report for 
the period from 1st October  J965 to 
30th September 1966, on page 73, says 
that the drink is harmful to the children 
ahQ young people of growing age. What 
does it say ? It says :

“The results, which are presented 
In Table 29, indicated that the gain 
in body weight of animals consuming 
Coca Cola was  significantly  lower 
than that of the other three groups. 
This appeared to be a direct result 
of the lowered food intake  in this 
group. Animals receiving Coca Cola 
consumed about twice the volume of 
fluid as those drinking tap-water.

*  «  *  •

“Levels of haemoglobin were not 
different in the various groups but 
serum albumin levels  were  signifi-
cantly lowered in the group consum-
ing Coca Cola.

*  *  *  •

“Analysis of Coca Cola  revealed 
that it had a pH of 2.7, a total solid 
content of 12 per cent and contained 
caffeine."

it further says :

“It was observed that the total ash 
content of both these  organs were 
slightly lower in  animals  receiving 
Coca Cola as compared to those re-
ceiving tap-water."

Therefore, this drink is dangerous. This 
report was published in the year 1967. 
This Government, the Health Ministry, 
has deliberately suppressed it  They 
did not publicise it. The health of the 
children and the youth will be ruined. 
And so, this drink should be banned 
Instead, the Coca Cola workers should 
be allowed to form themselves into Co-
operatives and go in for the substitute

piission to l̂y* it on the table of the 
House?  This is an important  docu-
ment.  You will kindly make yoat ob-
servation.  This is a Government  re-
port—Report of the Nutrition Research 
Laboratories.  The only thing is that I 
hâl to go to Hyderabad to- fetch it 
That is all.

MR. CHAIRMAN : You hand it over 
but the Hon. Speaker will give orders 
on it.

SHRI JYOT1RMOY BOSU: There 
is a Fruit Product Order. It was obli-
gatory to contain at least 10 per cent 
pure fruit juicc if one wanted to print 
the FPO on the bottle.  Now, it has 
been amended to suit the conditions of 
Coca-Cola to cover synthetic. I would 
like to know from Mr. Kisku why is it 
so and for whom is to so ? Does this 
FPO not tead : That synthetic beverages 
having the colour and flavour resembl-
ing fruit, that is. Section 11 sub-section
2 and Section 40(2\ require ‘Synthetic’ 
must be written in bold letters. Do they 
do that? If they have not been doing 
that have you been prosecuting them ? 
Fruit Product Order has no  definition 
tor soft drinks not containing fruit juice. 
Are they not misleading  the  public? 
Have you cared to prosecute them or 
have you got into their basket? Have 
vou ever publicised it ? If not, what is 
the reason ?

Now. the capital has remained  un-
changed at Rs. 6 61 lakhs. On that they 
were allowed a remittance of well over 
1200 per cent a year. They have remit-
ted upto 1973 for administrative ex-
penses Rs. 7 crores and they have al-
ready created liability for Rs. 4.6 crores 
for which remittance  will be made. 
There is no restriction no profit remit-
tances. It is the most unfortunate thing 
In reply to a question it was stated :

**.. .Such  branches are allowed
freely to remit the profits after tax
accruing to them from their opera-
tions in this country.**

“Its remittances have been limited 
drink.  That should satisfy everybody. to 80 per Cent of the e x p o rt earnings
Mr. Chairman, may I seek your pcr-i during January  lg69-*fetfon

•The Speaker not haying subsequently accorded  necessary perrnisajUHV th* docu'
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From April 1972 onwards such re- 
mfttaaees are further limited to ex-
port earnings from the Corporation's 
own items of production."

They have absolute freedom to  loot; 
an absolute freedom to sell poison to 
the people in the country and an abso-
lute freedom to ruin the health of inno- 
cent men and women in the country.

Sir. now I take  up remittances in 
exccss of export earnings. In 1967 the 
remittances in excess of export earnings 
were Rs. 14.89 lakhs. In 1970 it came 
to 30.33 lakhs and to-date  the  total 
comes to Rs. 80.93 lakhs. Apart from 
the head office there arc area  offices. 
They are very ingenious in this matter. 
It is stated in an answer given by Mr. 
Chavan :

”....All remittances by  Coco-Cola 
Fxport  Corporation,  U.S. A.  The 
position is that Coca-Cola  Export 
Corporation, U.S.A.  has  set-up a 
number of area offices in  different 
parts* of the world including London 
which function a& subordinate offices 
to the Head Office and exercise such 
or the functions as are assigned to 
them by Head Office.”

Can you imagine ?  This is the noble 
method of plundering. The figure of 
percentage of area office expenses  to 
total export earnings is also an interest-
ing information. The area officc ex-
penses in 1969 were 9 per cent whereas 
in 1971 it has come to 26.9 per cent. 
This would mean one of several things 
such as that the company has had to re-
sort to higher repatriation rate to cover 
its lower import replenishment, which 
was reduced in 1971 from 20 per cent 
to 4} per cent.

Now, what are the items of export? 
This is a \ery interesting thing.  First 
tomes chidwa which is made in Gujarat 
°r the Bombay side,  and  which  is 
chewing  thing;  this  was  worth 

Rs. 27,000. Then comes tea. This is a 
traditional item of export.  Yet,  the 
Yankees can come and help the Govern-
ments. This was Rs. 6.71 lakhs. Then 
comes ̂ashewnut,  another traditional 
ern‘. here the amount involved  was

Export Cotpota-  258 
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Rs. 11.07 lakhs. Then comes coffee; 
we all require very specialised handling 
so that we must have American export 
to come and teach us to export things; 
one day we shall be seeing Americans 
coming  and preparing puchka  and 
phulkari and rasgullas here; that day is 
also coming. Tfien in the case of vege-
table guin, the figure was Rs.  103.06 
lakhs, in the ease mango pulp, it was 
Rs. 4.34 lakhs, and Coca Cola concen-
trate exported Rs. 384.84 lakhs; less 41 
per cent imported raw material account, 
ed for Rs. 17.32 lakhs.  The total of 
the first set of itcrnb that ] have men-
tioned is Rs. 136.93 lakhs. So, they are 
sending out much more money than they 
are bringing in for the country.

Then, kindly see how the remittances 
are increasing.  Kindly  look  at the 
figures. Here is the statement showing 
details ot remittances by  Coca  Cola 
Export  Corporation,  based  on  the 
balance-sheet of 1958; it was Rs. 103.33 
lakhs in 1970, it was Rs. 160.23 lakhs 
in 1971; and in 1972 it was Rs. 1148.37 
lakhs. Every year, it is climbing up, and 
Coca Cola is  indispensable  for  the 
Indians because it contains poisonous 
drug and caffeine.

Then, let us have an analysis of the 
profits. As per the Minister’s statement, 
Rs. 16 lakhs ad hoc licences  were 
granted. If 4.5 per cent is the imported 
ingradiemt in coco cola  concentrate, 
they can produce with  this  amount 
concentrate worth Rs. 4 crores,  thus 
remitting huge profits to the  tune of 
Rs. 1 crore to America, and there is no 
interference from  the  Government.
In the case of  Coca  Cola  (India**
Branch), the profit after tax is  1600
per  cent.  In  ths  United  States
company in  1972,  the  profit  was
22.8 per cent, and for the tax they pay 
here they will derive tax benefits in the 
Un:ted States through exemption,  be-
cause it will come under  the double 
taxation provision. And since it is a 
branch, we lose at least Rs. 1 crore a 
year in  taxes. It  is ridiculous  that
Government are in this position  that
there arc no accurate figures and they 
do not require any permission from the 
Reserve Bank of Ind’a.  In regard  to
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remittances on Coca Cola, thet* it a 
note from the Ministry of Finance which 
1 have got here before me. In this they 
have said something which can  never 
be implemented, and we cannot attach 
any value to the experts that have come 
to us. What does this note say ?
It says :

“As regards imports by the corpo-
ration, the Reserve Bank of India has 
observed as follows :

“As regards imports by the corpo> 
ration, since authorised dealers can 
themselves effect remittances without 
having to approach the Reserve Bank, 
it is difficult for us to know the exact 
amount of remittances effected by the 
corporation during a particular year/’

It is a long note. But 1 want to know 
specifically how it is that such a huge 
amount has been allowed to be remitted 
out Of this country year after year by 
this Government, although it did not 
belong to the priority sector and their 
contribution to the country  and  the 
population had been nothing but ruina-
tion and harmfulness. I do not under-
stand how long they have gone, and how 
much crooked they have become. That 
is a matter to be understood.

Now, let us come to the history of 
the concentrate plant, the first concen-
trate plant, which requires  practically 
no machinery at all. Government never 
tried to find the cost of production and 
the sale price is very high. Of course, 
Mr. Manubhai Shah who is now busy 
somewhere else had a very great  soft 
corner for this gentleman.  I am told 
Shri Manubhai Shah is a close relation 
of one of their high-ups in the country 
who is the head man  here,  and  he 
allowed production of fanta, gave  20 
per cent export incentive licence which 
was reduced: by the Yunus Committee to 
4i per cent—from 20 per cent to 4£ 
per cent. Although the import content 
in the concentrate is lower, to circum-
vent this, Shri Lalit Narayan  Mishra, 
popularly known as Nakad Narayanji, 
gave ad hoc licences worth Rs. 23 lakhs. 
Here is a letter which has been written 
to me by Shri Subramaniam, a very re-
cent letter, which says j

“An ad hoc licence of Rs. 7 lakhs 
was issued to the Export Corporation 
during 1971-72, having regard to the 
carry over stock... Based on a detail-
ed examination by an official com-
mittee, an ad hoc licence of Rs. 16 
lakhs was issued during 1972-73*’.

So it comes to a total of .23 lakhs. If 
these ad hoc licences were not given, 
Indian-owned drinks companies  would 
have grown. Shri Lalit Narayan Mishra 
avoided signing the file for decrease in 
1971 for replenishment in  1972.  He 
managed to get the file called for by the 
Industries Minister.  That is how he 
avoided it.  The then  Foreign Trade 
Minister,. Shri Lalit Narayan Mishra, 
has been a great friend of theirs. So is 
his bosom friepd, Mr. Chibber who was 
a go-between when he was Minister of 
Defence Production, in Europe 'for pur-
chase of delence equipment. He became 
one of the 22.

You will be surprised when you know 
about the company, the bottling com-
pany in Patna, the Pataliputra Drinks 
Company Ltd. The Minister, Shri Lalit 
Naravan Mishra says that he  has no 
connection with this company, financial 
or otherwise. It is a unique company. 
In the country, there are a number of 
non-resident shareholders, people living 
in Britain, people living in Nepal, men 
like Mr. Chibber, Great Portland Street, 
London, Mrs. Bindu Rana etc. They 
are all cither Nepalese or British citi-
zens.  I do not know how this has 
happened.  This is a most interesting 
thing.  Against this man, Mr. Gokhale 
wrote to me ;

“In reply to the default notice to 
the company, it is stated that the re-
cords of the company were seized by 
the income tax department”.

Glorious people. They must on this side 
cut your throt; they must on the other 
do the same. It also says :

“On further inquiry made, it is 
learftt that the records wens seized by 
the income tax department on 28 
October 1971 in a case against Shn 
S. P. Chibber, a director Of the com-
pany"’.



So they are the only people whom they 
can find for doing business. No decent 
man would do business with them.

There was a great person, Mr. Kasbe- 
kar. Mr. Kasbekar was the Ch;ef Con-
troller of Imports and Exports.  I had 
to write to Mr. Miniha io £i :d  out 
about Mr. Kasbekar against whom there 
were corruption charges.  I got confir-
mation that there were serious corrup-
tion charges against this man and a CBI 
inquiry is proceeding.  But what hap-
pens ? This man ruins the country. This 
man allows foreigners to plunder this 
country. Yet this man is still on the pay 
roll of the Government.

Then, of course, we have a glorious 
man in Mr. Ramaswamy, Special Offi-
cer, DGTD. He is the greatest friend of 
these foreigners. They are indispensable 
for this country and they must prosper 
and survive !  We want to know what 
is happening against these people.

The Coca-cola people have access to 
\cry high quarters. They know how to 
rope people in. The son-in-law of a very 
important man in the country living in 
Rashtrapati Bhavan—because I  cbnnot 
mention the name of the President! I do 
not want to break that rule—is the bot-
tler for coca-cola  in Madurai.  They 
know how to rope people in. Other 
Ministers said something.  Now  Mr. 
Subramaniam says something different.
I hire is no end to these contradictions.

There  is  another very  important 
nun—do not ask me whether he is an 
MP; he is not an MP— an aide to the 
Prime Minister who was fighting to see 
that Mr. Arjun Arora, who had been 
criticising Coca-cola,  was  refused  a 
ticket to the Rajya Sabha. So he ditS 
not get the ticket.

Then in 1968 there was an  acute 
Miortago of sugar. But there was  the 
CJS-’ of a handsome sugar quota.  Mr. 
Fakhruddin Ahmed is here: he can en-
lighten us about the  friendship  that 
exists between the Agriculture Ministry 
aid Coca-Cola. Big sugar quota  was 
8iven to Coc*C©la although—I take full 
responsibility for what I say—they do
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not require any sugar for the concen-
trate. They say the bottling plants are 
Indian owned.  How untrue is this I 
Everything is  controlled  from  the 
United  States.  Yet  slavish  Indians 
were...

SHR1 K. NARAYANA RAO (Bob- 
blli) : I object to this word; it is dero-
gatory to the Indians as  a whole...
(Interruptions)

SHRI JYOTIRMOY  BOSU : Those 
who have sold themselves to foreigners. 
I say that they are not allowed to pro-
duce their own stuff.  After  all  the 
Indian bottlers have no freedom to bot-
tle anything they want to. Pure Drinks 
were  marketing  a  special  orange, 
Campa.  They were stopped by Coca- 
Cola. We want a clear explanation from 
the Government how this went on from 
1952 to 1974 and who are the people 
whose pockets were filled and who went 
after more moneys. They should pro-
vide the answer. 1 demand action; pro-
duction and distribution of Coca-Cola 
should immediately be stopped.  The 
bottling plant should be handed over to 
the workers co-operatives. They should 
be made to produce a different  drink 
which is not harmful and which would 
not force ils to repatriate money to a 
foreign country.

There is serious labour tiouble at the 
bottling plant in Goa. There arc  200 
workers who are on strike for the past 
114 days.  They invited  the  police. 
Firstly they want to cob  the people; 
secondly, they hvite the pol'ce to shoot 
them to kill â on the thi’-d hand they 
rob the country and take  away  the 
money.  But the most important thing 
is that this poisonous drink cannot be 
allowed to be sold.  Government must 
publicise the findings of the Nutrition 
Laboratory Report and sec that this is 
n it a’lowed to be sold to people, particu-
larly to growing children. I should like 
to hear categorical, unevasive  replies 
from the hon. Minister if he is worth 
the salt.

itV* to   (*rcnr) : #m- 

trf<r fqgtor, 9*ft-
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[Mr. Deputy-Speaker]
, No. 662 Up on the Gwalior-Sheopur 

Kalan narrow gauge section. Now, the 
Deputy Minister for Railways has 
volunteered to make a statement. Be-
fore we take up the next item the 
Deputy Minister for Railways may 
make a statement.

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFT QURESHI); I regret 
to  inform the House of an accident 
•which took place On the Gwalior-Sheo-
pur Kalan Narrow Gauge section of
the Jhansi Division of Central Rail-
way.

A t about 10— 20 hours on 9-3-1974, 
while Mixed Train No. 662 Up was 
running between Birpur and Sillipur 
stations, the last two bogies of the 
train— one Third Class bogie and the 
other a Third-cum-Luggage and 
Brakevan— derailed and capsized. As 
a result of this accident 5 persons 
were killed and 8 injured, of whom 4 
were hurt grievousl.y. Immediately 
on receipt of information about the 
accident a Railway Medical Van ac-
companied by Railway doctors left 
Gwalior. Doctors from the nearby 
Birpur hospital also reached the site 
to render assistance. Medical assis-
tance was also rushed from Morena 
by road. The injured, after first-aid, 
were immediately removed to hos-
pitals for medical attention. 30 other 
passengers who received trival in-
juries, were rendered first aid on the 
spot whereafter they continued their 
journey.

On receipt of information of the 
accident, Divisional Superintendent. 
Jhansi and other Divisional Officers 
rushed to the site by road. The Addi-
tional Member (Traffic), Railway 
Board, the General Manager and other 
senior officer of the Central Railway 
also proceeded to the site of the acci-
dent.
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grievously injured 
made.

persons has been

The Additional Commissioner of 
Railway Safety, Bomba.y commenced 
his statutory inquiry into this accident 
at Gwalior yesterday.

14.48 hrs.

GENERAL BUDGET, 1974-75— 
GENERAL DISCUSSION

MR. DEPUTY-SPEAKER: Now, we ■ 
take up discussion on the General 
Budget. Shri Mukherjee, you m.a.y 
fire your salvo or fusillade; if you like.

SHRI SAMAR MUKHERJEE 
(Howrah); Mr. Deputy-Speaker. the 
Budget placed by the same Finance 
Minister who placed previously three 
more budgets is in character in no 
way different from the previous bud-
gets. It is on the other hana more 
I>ronounced pro-monopolist and anti-
people. In the Budget presented here
it has been claimed that inflation will
be controlled and it is oriented to-
wards development. But actually the
character of the Budget and its effect
is visible even before the presentation
of the Budget. The day it was re-
sented the next day the reactions came
and the reaction from the Lyons
Range which is a centre in Calcutta of
the big business is; A great joy  greeted
the Budget. They welcomed it in such
a way that that type of welcome was
not visible even during the presenta-
tion of the earlier budgets I am read-
ing from Hindustan Standard:

“ The market greeted the Budget 
well. This is because of the infla-
tionary potential of the B udget.. ”

I

An ex-gratia pa.yment of Rs. .500 to
the next o f kin o f each o f the dead 
and of Bs. 300 to each of the four

The claim is that this Budget is nnti- 
inflationary but the big business circle 
is very jubilant because it has the 
potentiality o f inflation. The report 
further says:

“ Inflation, it should be noted, is 
always a bull point for the market, 
and the budget for 1974-75 holds out 
prospect for further acceleration of
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i *rrr%  wfrvT wm 
^r ?ft sn̂ft wtr 3̂ ; ̂ r ̂r 

p̂ar? »ft 4fi*f+l ̂F̂rft ̂Tf̂ir aft i  ĝwfr 
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SHRI H. N. MUKERJEE (Calcutta- 
North-East) ; Mr. Chairman, Sir, dis-
cussing the subject of a rather tiresome 
beverage, I am reminded of  what a 
Frenchman once told an Indian when 
the latter was asked what his national 
drink was. The Indian for  a  while 
scratched his head and then came out 
with the answer, “I  suppose,  it  is 
water.” Then, the Fretoch man turned 
round and said, “What ?  You mean 
the stuff you wash with?”.  Whatever 
the French man’s reaction, our national 
drink is God’s pure water, Adam’s ale.

1 do not see why there should  be 
any reason that obnoxious  substitutes, 
like. Coca Cola  or  Pepsi  Cola or 
whatever else you might  call  them, 
should be an instrument of extracting 
out of our country not only the bak'd- 
earned money of our people but also 
of damaging their health in the way, as 
Mr. Jyotirmoy Bosu pointed out,  U» 
which it does. I am glad,  my hon. 
friend on this side ai«b insisted that the 
health aspect of  this  matter  shod®
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receive attention. But—I do not 
know—the Ministry involved in this 
transaction, is not particularly popul-
ously (represented now in the House. 
The result is that we are face to face 
with something like a scandal.

Here is a multi-national Corporation 
operating ip our country. Here is a 
hundred per cent foreign concern. I 
could understand if there was any spe-
cial expertise concerned with it. If 
some people wanted a drink with a 
tang, with a body, to it. they might 
have had something else indigenously 
manufactured or manufactured accord-
ing to foreigni processes. I could 
understand foreign expertise being im-
ported from Scotland so that hot Scotch 
and lemon could be made available to 
those who wanted it. I could under-
stand expertise being imported or 
secured by some other means, But 1 
don't understand expertise for Coca 
Cola. 1 have o»o time for this kind of 
beverage. Anyhow, I am told, there 
arc about 13 concerns in this country 
which can produce these concentrates, 
whatever you call them.

What do we want Coca Cola Cor-
poration for? Why have we indulged 
th is  Corporation for so long from 1958 
till today ? Why do we have such 
other Corporations like Colgate Palmo-
liv e , Cadbury and so many other 
consumer goods producing foreign 
concerns which arc giving a terrible 
How in eve'ry sense of the term at 
our country. Why do we have the 
continuation of this ‘craze (fdr* Ifore- 
•Kn’ ’! Why it is that even though 
Mr. Subramaniam went on recoird in 
th is  House sometime ago saying, “Un-
fortunately, there is a craze for Coca 

and other drinks associated with 
it and we should get over this craze 
for foreign drink*”* we tolerate thfc 
particular institution which is produc-
ing an obnoxious substance which 
damages the health of our children ?

Our children suffer because of 
poverty ajod malnutrition. The other 
day, the Government told us that, 
every year, 12,000 to 14,000 infants 
go blind became of lack of Vitamin

“A”. Earlier, Government Minister* 
have gone on record, like Mr. 
Chandrashekhar who said that nearly 
100 million children go to bed hungry 
from year’s end to year’s end. Eveky 
evening, they go sleep hungry. Those 
children who can afford a little sweet 
or chocolate or such things are being 
supplied Coca Cola which, as Mr. 
Jyotirmoy Bosu pointed out from the 
Nutritional Experts Report, is an ob-
noxious substance which should have 
beejt banned. Why is it that this Gov- 
vernment has indulged his multi-
national Corporation for so long?

I am told that the Ministry could* 
have made an effort at least to put a 
respectable face ox* things by trying to 
Indianise the Corporation to the extent 
possible under the law, but this is a- 
hundred per cent foreign Corporation. 
In November 1966, 1 am told, they 
gave special permission to this com-
pany to mafoe citrus fruit-based be-
verage. Then again the Actual User’s 
licence was doubled in 1969. In 1972,
1 am told, an ad hoc licence for 
Rs. 16 lakhs was recommended. And 
last year something called Fanta 
Grape—Heaven knows what all tftese 
concoctions mean—was started. On 
all these four occasions Government 
had an opportunity of doing some-
thing about the control of this Cor-
poration. And nothing was done.

I find that, in this Parliament, an 
exposure was made some time ago* 
which made Government sit up—that 
the actual ingredients used in Coca 
Co1 a concentrate to be imported from 
abroad were only 4 .5  per cent of the 
total mixture but import replenishment 
was permitted then to the extent of 
20 per cejnt. What is the idea? I 
need only 4 .5  per cent of foreign con-
centrate in o*rder to make this concoc-
tion which is mischievous, noxious and; 
poisonous and I get 20 per cent im-
port entitlement! This scandal waft 
exposed in this House and then Gov-
ernment appointed a small Committee 
of officials headed by Mr. Yunus who 
reported that the import replenishment 
should be decreased from 20 to 4 .5
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[Shri Samar Mukherjee]
State provides our workers and 
office employees with dwelling
Houses, and the peasants also live 
in modern houses built bv the 
State.”

Cuba became free only fifteen years 
ago. A  report on conditions in Cuba 
has this to .say ;

“At the very beginning, the R evo-
lution cleansed our country of poii- 
fical, racial discrimination and dis-
crimination between women and 
” en; it abolished the social insecu-
rity of the elderly and the helpless, 
and did away with many other 
evils that accompany Capitalist so-
ciety. The exploitation of some 
men by others no longer finds sup-
port in our econom ic-social system: 
.abour has become something ele-
vated, something a man can be 

liroud o f . . .  .Illiteracy has been eii’ di- 
eated in our country. .. .Free m edi-
cal assistance and hospital care for 
all our citizens are penetrating to 
even the most isolated corners c f 
the country side.”

I shall now give another example 
o f North Viet-Nam.. During the de-
bate on Approach to the Plan, 1 
q-jcted the example. A  journalist 
who visited Hanoi lias this to say 
about North Viet-Marn where there 
were so many years o f devastation by 
the American Imperialism.

by this Government that at least in 
regard to wheat, there w ill be state 
trading and there w ill be a public 
distribution system has not been ful-
filled and that policy has been aban-
doned.

,SH RI PILOO MODY (Godhra): 
Here, the people take the responsibi-
lity o f feeding the Government.

SHRI SAM AR MUKHERJEE; They 
w ill take and they will come forward 
to take that responsibility.

Now, there is the report of the 
Agricultural Prices Connmission. Only
" five days before it has come

has come out on the 8th 
The news item in the Tin-

Express’ (dated 8th

four or 
out— it 
March, 
nancia] 
says;

“ In its report on the price policy 
for wheat for the 1974-75 season, 
released yesterday, the Commission 
has observed that unless the sur-
plus States are willing to subject 
themselves to the discipline of maxi-
mising their contribution to the 
Central pool o f foodgrains and the 
deficit States to that of limiting 
their demands on it, the viability 
o f the public distribution system as 
it currently operates cannot be en-
sured.”

“ no posh restaurant no niglit 
c l ub . . . . T he  Vietnamese are ade- 
r^uately fed and modestly clothed. 
Everybody get's his or her quota 01 
rice, cloth, pork and sugar, ail of 
vhich are strictly rationed. iSTo pro-

blem of hoarders and profiteers in 
Vietnam. Adults get 20 kg of rice 
each. The price of 10 kg o f rice is 
four dongs (Rs. 8) . ”

This is what is a socialist country. 
There, the responsibility o f feeding the 
people is absolutely tal^en by the 
Government. Here, it is the opposite. 
Here, the people are subjected to the 
ereeds ard mercies of the black mar-
keteers. Even the commitment made

They are in favour of abolishing even 
this public distribution system, which 
is still in existence. They have also 
recommended an increase in the pro- 
curen-!ent price. The moment this re-
commendation appeared in the news-
papers, -Jie larrn-irs from Punjab and 
Haryana came out with a demand 
that the procurement price should be 
increased to Rs. 115— 125 per quintal 
o f wheat. The Government is going
to yield to them, because the whole
feature of this Budget is to complete-
ly surrender to the pressures of these
big btisiness houses and the hoarders.
In the villages, who are the hoarders?
It is the big landlords and the big
farmers who are the hoarders. Butj 
the Government is completely impo-
tent to take any firm action againstj
them.
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aH; here is a Corporation which de-
prive* the Indian producers, the 
Jndiftn industrialists, from entering into

tlon (Dis.)
vaults of some barik in Paris. One 
of these two commodities is the secret

the picture; here «  a Corporation which 
can run away with the loot; here is a 
Corporation which, in spite of vaunt-
ed declarations of our desire for eco-
nomic independence, is a standing 
advertisement of our absolute impo-
tence in so far <as our ability to tackle 
the multinational corporations is con-
cerned. That is why I say that some-
thing drastic has got to be done, and 
Government can at least begin by 
tackling this multi-national corpo'ra ion 
which is behaving in a fashion which 
should no longer be tolerated in a free 
country.

SHRI B. V. NAIK : With due de-
ference to the intelligence of Shti 
Piloo Mody, Mr. Chairman, I feel that 
J am not at all either interested in 
the political aspects of Coca Cola or 
m ( oca Cola as such. 1 thought that 
this would be a sort ot a bilaterial 
affair between our extreme free enter-
prise right-wing headed by the hon. 
Membci, Shri Piloo Mody and the 
left-wing headed by the hon. Member, 
Shri Jyotiimoy Bosu. For your infor-
mation, 1 may tell you that after three 
ycais of association, I belong to the 
luling Congress

SHRf PILOO MODY; He is, a 
member of the ruling circus!

SHRI B. V. NAIK : With due
deFerence to the idioms that are being 
used by both Prof. H. N, Mukerjee 
as well as the hon. Member, Shri 
Jyotirmoy Bosu, I am sorry I cannot 
subscribe to the idea behind it. The 
elegant Prof. Mukdrjee has not been 
'able to convince me as to what is 
fundamentally wrong with this sort of 
consumer commodity like Coca Cola. 
In regard to a open society which we 
have bean trying- to build, if there is 
a buyer of Coca Cola, that permissiop 
is given to the extent that our n a -
tional society will permit; Sir we kno* 
*hat fhfere is a secret in regard to two 
commeditSe*, as far as my limited 
knowledge goes, m  the world. This 
secr«t is kept somewhere deep in the

formula regarding Coca-Cola. As far 
as my limited knowledge goes nobody 
has been able to duplicate i t  There-
fore, on the basis o t brand preference 
of a consumer society in which we 
live particularly the upper layer of 
society these people are able to exploit 
a market and that is the summon 
bonus of this entire Coca-Cola.

I am aware of the fact that these 
people have earned through exports 
du'ing the period 1970*72 as per 
t1 v-* figures given by the hon. Minister, 
Shri George, about Rs. 5.20 crores. 
Duung the same time they have also 
made a net profit of about Rs- 2 crores 
which they have sent outside this 
country. As someone who knows 
something about the balancesheets I 
fird ibt-rc is a net yield of Rs. 3.2 
erore*> to this country.

My piirtcipal complaint is, as was 
ubly stated by Shri H. N. Mukerjee, 
Coca-Cola represents a very very 
small fraction of the national econo-
my. There arc more important things 
which should arrest the attention of 
the hon. Members of the extreme 
left, like Mr. Bosu, namely, the pro-
blems of unorganised industry, the 
problems of un-organisod labour in 
this country and all the time we have 
been singing this swan song of Coca- 
Cola. This is the second time after 
the previous Session that we are 
hearing once again of Coca-Cola. Who 
is interested in Coca-Cola ? It is only 
those people who are having profit 
out of it or those interest which are 
interested in seeing that somehow a 
matter which is repeated again and 
again looks like truth. Sir, I would 
like to pay the complement that 
Indian Parliament has the pride of 
having an Indian version of Goebbles 
m CPJ (M) Party because Mr. Jyotir- 
moy Bosu has been able to state the 
half-truth with such effectiveness that 
thfese half-truths repeated time and 
again look to be like truth. I pay 
the complement to the genius of Mr, 
Jyotirmoy Bosu.
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[Shri B. V. Naik]
What has been proved,  Sir?  Ac* 
cording to Mr. Jyotirmoy Bosu who 
has yet to develop a humanistic atti-
tude and outlook in regard to human 
beings what is good enough for animals 
is good enough for the Indian human 
beings. He is part of us end 1  am 
proud of him because he has the fear-
lessness of saying what he feels in a 
free society.  But I request him not to 
destroy the super-structure as well as 
the infra-structure of this free society 
which is represented in this  august 
House. I think the  advice  of  the 
nutritional  experts  of  Hyderabad 
should be referred not to the Ministry 
of Health in the Government of India.
I wish what is applicable to the ani-
mals should preferably he referred to 
the Society for Prevention of Cruelty 
to Animals.  SPCA  is  the  proper 
forum.

WhetheJr we like it or not, I think, 
the members of management of  this 
Coca-Cola Export  Corporation  are 
laughimg in their sleeves. The Parlia-
ment which spends Rs. 10,000/- for a 
minute of its proceedings has proved 
to be the best advertising agency for 
the Coca-Cola Corporation. It seems 
we have taken over their  advertise-
ment business and we have been giving 
abundant publicity.  More and  more 
people will get curious to know what' 
is it that the inteirest ot the Members of 
this august House that they keep on. 
day in and day out, rattling about Coca- 
Cola ? And how is it that we arc hav-
ing so much time to bring it up again 
and again in the course of the last two 
years?  The time has come, as  has 
been rightly stated, when this august 
House should go from the frivolous to 
the moire serious.
17 firs.
With due deference  to  the  hem. 

Member I would say that we all under-
stand that there is a craze for foreign 
goods in this country. To that extent, 
it is a questiom  of  building  up  a 
character of our  own. But  at  the 
same time let us remember that this 
has been blown  up  into  something 
bigger than what it really  is. Have 
we got a vrtry dear idea about  the

whole thing?  Here is what a group 
of ecotoomists has said. I am not 
quoting the World Bank again for  a 
third time consecutively. It is not the 
World Bank but there have  been  a 
roup of economists including, the emi-
nent economist and an ex-Member of 
the Planning Commission, Eh1. V. K. 
R.  V.  Rao,  who  have  said  that 
India in the year 1974,  irrespective 
of our commitment  to  self-reliance, 
may have to invite foreign capital in 
the form of multinational corporations. 
I am quoting an eminent economist in 
the world today like Prof. Galbraith. 
Economists  and  experts  know  no 
national barriers.  Pet theories,  whe-
ther of the right or of the left or of 
the middle are not destroyed by pet 
theories of people like me.  They are 
destroyed by the  march  of  events. 
Therefore, let us take full  cognizance 
of things, and let us not be guided by 
an ideological dogma as was repeatedly 
stated yesterday but let us be guided by 
pragmatic idealism.

snpflr («nf¥rr) :

r̂farr  vftsifsnr <Nr eft

qrtarr sfhrTT  £ i 

w  % fis 3 wm

qrtHT sfiT  2TT%  f>T

*r  i *rrsrr

w «pt%  sw qjff tt

«rrm %  farrtwita1

**TT®r $>TT ft.- f*R *ST 3 «T̂r faRTT 

«ttt tot *rr i % ftwm

spsrit «rr i (stwr) 

v*ft ft  f̂tw w

wtvn

wk  # i *ptt wrnr % 

ftftTT | eft

|  vrrvn: »

ywfe  idsa &  ^

vsg% i  raffr* Sr

m si  «n* f» w r



tfrwraiTTsrt i sr*nr % aw v* tittii 
% f̂rsff  *rc  ̂’srtt an
t?r I r̂tPr ̂ttt *r ?pt$ *ft nmtfra 

wn qfofiw ̂*r *nflf vrr sweft, 

st<tt sfffTinft ?ft 5T̂f ?raaaT i

«T*ft ti "T? T̂T ®TT f*P fsRITq̂T WT

frr frffen t ? sw<h?r 3  sfa 
anrr̂ *raf ̂ m  ft? «r̂5ft sicff 
tft foft ̂  etofr at  ^ fwF 

t̂t  f%*n f% *m?ft sis srar <t*flf
Sf? f, ̂  ft ̂ TTfW ̂ T sflcfr t

sflr w*  3T*rcxr %t *ft *r̂rt*T 

snra ̂  fosrr, Mwt *t  * mfm 
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“Government are not in favour of 
licensing new units or of  granting
substantial  expansion of  bottling
plants involving products  of  coca- 
cola beverages”.

ftfiT tit t̂ TOR ft TiTT | I 
9TRT Ŵf W$t<l*T tit gîPTRT %

5 fw«rr, 1973  3?̂% af̂rrsr w ̂

“The question whether the intro- 
ductiom of fanta soda and ̂rape-fanta 
would amount to expansion is under 
examination of Government”.

PHALGUNA 23, 1895 (SAXA)
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m*t frfm mv<r wz s i 3nr 

Affair *R*r fa $ *fr «nst ?F»=rfa*rr ̂

Tift̂, :3*T % ̂FTWTJT «W*% «fl«jfV *iKtO*j 

*rr ?ft ̂icft ̂  |> 3̂  t> 
eft ̂F5rat ̂  t- =BT̂ t.   ̂% ̂T 
sffafsrar ̂  ̂  f i

«ft «̂5?T HT5 (*\*P\m)  %TT73T ®FT
tit vfrf «njt qfcrr t i
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#  T*r vftrrt wt »ft% % farce £ 

eft if srawcrr̂ fa ̂far *f̂tt ̂r tft ̂tr- 

sftt ̂ rrcf̂ry?:̂ ̂   m *pt

5R̂TT WT ̂fSRTT | afk  BFRT ^

% WR TT ?TT ffSRlr f I

«5*p anrar ffli'Hwrar t fa +ĥ <̂ ̂sr 
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SARDAR SWARAN SINGH SOKHI 
(Jamshedpur) : Mr. Chairman, Much 
has been said about coca-cola by my 
friend, who moved this motion. Prof. 
Hiren Mukerjee has rightly said that it 
was a multi-national company. 1 am 
surprised to hear my friend Shri 
Vajpayee when he asked for the 
nationalisation of coca-cola.

SHRI ATAL B1HARI VAJPAYEE : 
Indianisation.

SARDAR SWARAN SINGH SOKHI; 
It is all the same. Mr. Vajpayee was 
against the nationalisation of things 
like coal, steel and foodgrains. I am 
surprised that he has changed his mind. 
Sincc the company is a multi-toational 
company it imports machinery and 
concentrates. They are allocated a huge 
foreign exchange. They are also allowed 
to remit royalties in foreign exchange to 
thtfir parent companies. The Coca 
Cola Export Corporation uses sophisti-
cated imported machinery and produces 
large quajn-tity daily. Whereas the small 
scale indigenous manufacturers of 
aerated waters find it difficult to 
compete with them. The Government 
policy is also to encourage the indigen-
ous and small scale manufacturers. To 
ray knowledge, the manufacturing price 
oi a bottle of coca cola is about eight 
pai>e. and the selling pfrice is about 
seventy paise and they make a huge 
profit of more than fifty paise per 
bottle, and it would go up also, in 
future. I remember, in Jamshedpur, 
which is my constituency, there was a 
coca cola plant, which was installed 
about eight or ten years back. The 
proprieter of this plant made ft huge 
profit of more than Rs. 60,000 «nd 
voon afterwards; he died due to heart 
f ulure.

SHRI ATAL BIHARI VAJPAYEE. 
Because of the profits?

SHRJ[ SWARAN SINGH SOKHI: 
Yes, of course. After deducting in-
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come tax, this comes to about Rs.
50,000 or so.

In the curresm Budget also, the Gov-
ernment have treated Coca Cola Ex-
port Corporation on par with other 
indigenous manufacturers in the matter 
of excise and auxiliary duties. In the 
past; controversies have arisen even in 
America about the hazards of drinking 
coca cola atnd the facts that have emer-
ged, have shown that it*produces harm-
ful effects. There is no doubt about 
it. India has a rich heritage of tradi-
tional healthy, soft drinks. But, be-
cause o f foreign domination, this has 
not developed, i would suggest that 
encouragement must be given to indi-
genous manufacturers. 1 am strongly 
opposed to the expansion in the activi-
ties of the Coca Cola Export Corpora-
tion and T suggest that Government 
should sec to it that small scale and 
indigenous manufacturers are encourag-
ed.

SHRI C. M. STEPHEN (Muvattu- 
puzha) : Mr. Chairman, Sit, this sub-
ject of coca cola has been a matter of 
enigma to me as to why this particu-
lar subject is being brought up repeated-
ly, and persistantly year after year. I 
am certainly one with the observations 
made by certain friends of mine in this 
House that for the production of 
consumer goods, foreign firms and 
foreign know-how should not be en-
couraged, and as far as possible, it is 
the indigenous taletnt that has got to be 
encouraged. These are propositions 
with which, I do not think anybody 
will differ. But, what I really do not 
understand is, certain friends in this 
House almost give disproportionate 
emphasis and bring this particular sub-
ject of coca cola, as if, it is the only 
foreign corporation which is encourag-
ed in this country, as if it is the only 
foreign know-how which is being taken 
advantage of for the purpose of con-
sumer goods production, and that no-
thing else exists. Sir, as a matter of 
fact, We know that in the case of 
quite a number of consumer goods, 
which perhaps could be produced in 
this country,' foreign know-how Is being
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availed of.  That being so, if it is to 
be a policy attack, the attack must be 
against all. But,  I  find  a  certain 
measure of  discrimination,  whereby, 
this particular item is singled out and 
all the others are put off to the back- 
gToumcL  I have been wondering whose 
brief it is that is being put forth across 
the floor of this House.

We know that there is  competition 
in this country in the field  of soft 
drinks.  Going through the  press-cut-
tings 1 find a memorandum  prepared 
by certain other drink manufacturers in 
this country containing a'demand, not 
that this foreign firm should not be en-
couraged but that the use of the foreign 
patent name must be banned, in order 
that they may compete with this firm 
on an equal footing.

Even there, when you say that the 
foreign firms must be kept away ajad 
the local firms must be  encouraged, 
there are some other  aspects  which 
must be taken into account. After all, 
the local firms that have to  be  en-
couraged are not public sector  firms. 
So, this proposal is made only in the 
interest of the persons running them; 
that is all. So, it is a clash of interests 
between certain  local  firms  and  a 
foreign firm.

The foreign firm is giving us certain 
concentrates and a certain knowihow 
with respect  to  concentrates. With, 
respect to the  main  industry,  the 
bottling industry, 1 do mot think it is 
the contention of anybody  that  the 
bottling is being done by the foreign 
firm. The bottling is being done by 
local talent, by the local entrepreneurs 
with local kwow-how. That is the real 
position.

After all, what is  the  extent  to 
which national wealth is being taken 
away? On the 24th August. 1973, in 
reply to a question on this  subject, 
the Finance Minister stated that  the 
total remittances by  the  Coca-Cola 
Corporation during  the  two  yeats
1970 to 1972 was Rs. 196 lakhs. The 
foreign exchange earned by this Com* 
pany during the  same  period  was
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Rs. 521 lakhs by the export of this. 
As against the  earning  of  Ea. 521 
lakhs, the expenditure by way of im-
port of raw material was to the tune 
of Rs. 45 lakhs. Out of the  profits 
Rs. 104 lakhs were taken away; in all 
Rs. 196 lakhs wete taken away. We 
are dealing with a business  venture. 
It has taken away Rs. 196 lakhs in 
the course of two years. So, on an 
average, we have lost Rs. 1 crore of 
foreign  exchange  every  year. As 
against that, we have earned Rs. 5.25 
crores. Let  this  picture  be  clear 
befolre our mind.

Then, whjile considering the giving 
away of Rs. 1 crore of  foreign  ex* 
change every year, let us not  forget 
the employment potential. There are 
22 bottling plants spread throughout 
the country; not in  one  particular 
metropolis but throughout the country.
6.000 people are getting direct  em-
ployment. It is estimated that  about
1.20.000 people are getting  employ-
ment by participation!  in  this ven-
ture.

Hc!re is an industry which is giving 
direct employment to 6,000  people 
and indirect employment to 1,20,000 
people and 22 plants are being  run 
by this company throughout the coun-
try, earning foreign exchange  to the 
extent of Rs. 5 crores.  As against 
this, we are giving away remittances 
to the extent of  Rs. 1  cirore. The 
remittance is certainly bad and, if we 
could do without it, it would be all 
right.  But that is not possible.

The question is whether it is in the 
national interest  that  this  company 
has got  to  be  closed. When  wc 
think of closing down an  industry, 
let us not forget that we have  *>•* 
a<3ppted a policy to close down all 
foreign companies. Further, I do not 
find this sort of hysteria being worked 
out agaimst Scotch Whisky or against 
the import of  certain  Other  things 
which cater to the higher rungs of the 
society. Here is a particular  bever-
age, whatever be the health quality of 
it, which is liked by the large mass®* 
of the people erf this country. Tbere
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IS no gain saying the fact that the 
working daw, the labour class, people 
who cannot afford to go, in ft* higher- 
priced things, people who wajnt a soft 
drink with a little kick in it, go in ft* 
[his soft drink. When you think of « 
consumer industry you have to  take 
mto account what is the type of people 
(hat want it. There must be a substi-
tute for it. But, is there a substitute for 
this? These are the two aspects which we 
have to take into account. Can  we 
provide a substitute to the people who 
are mow using Coca Cola?  Secondly, 
uin you all of a sudden provide  em-
ployment to a large number of people 
who are now being plrovided with em-
ployment ?

The whole benefit of the industry, 
hairing the export of about Rs. 1 crore 
by way of remittances which  include 
profits, the value of  imported  goods 
and the so-called Head Office expenses 
altogether, is going  to  this country. 
Taking this whole picture, the question 
still before me is : Why is that some 
people make repeated attacks on  the 
working of the Coca Cola Corporation 
a*, (f that is the only thing that exists 
in the country which has got  to  be 
attacked ?  Knowing that  there  are 
ccrtain  interests,  certainly  not  the 
interests of the  proletariat  class,  in 
ibis country who want some sort of a 
protection against the expanding influ-
ence nf Coca Cola, T may be pudoned 
to say, taking the whole picture into 
account, that one cannot escape a sort 
of suspicion that this attack which  is 
teing mounted against it is not entirely 
out of anxiety to protect the  interest 
of the country and that it may be to 
protect the interest of some others alio.

That is not the way to approach the 
question. Hie employment  potential 
interest and (he vital consumer interest, 
<he consume* taste  which  has  now 
developed, are matters Which must be 
taken int̂ account When yon evolve a 
Policy agahtst an establishment which 
has practically come to stay.

4 SHRI H. H. PATEL (Dhandhwka) : 
M*. ChairttMm, &r, I ftaro tibte previous 
speeches feio* iater*Wt»g, Si* 1 was
10~U68L3S/73

tion (Dis.)

somewhat perturbed when T found Prof. 
Hiren Mukherjee becoming so agitated 
over a drink which is very harmless...

SHRI JYOTIRMOY BASU: I  nan 
produce a printed document, a Govern-
ment publication.

SHRI PILOO MODY : That it why
it is harmless.

SHRI H. M. PATEL : This drink « 
so harmless that it has been successful 
and virtually  obtained a monopolistic 
position in a large number of countries 
of the world. When someone said dur-
ing this debate that this was a drink oi 
the wealthy, i was astonished. This is 
drink Of the ordinary man in this coun-
try and everywhere else. The poorest 
prefer to have a Coca Cola to anything 
else-----

SHRI JYOTIRMOY BOSU : Swatar- 
tra Party rank and file

SHRI H M PATEL: May be.

SHRI PILOO MODY . Because they 
are the poorest in the country.

SHRI H. M. PATEL . As 1 was say-
ing, Prof. Mukherjee  fount’ in this a 
multi-national Corporation  which was 
doing tremendous damage to this coun-
try and which  should  therefore,  be 
hounded out.

What harm does it exactly do to this 
eni'itrŷ   Has be studied the way in 
which the Corporation opciates ?  As 
Mr. Stephen explained The Coca Cola 
Corporation itself is a small body. The 
bottling operations are all licensed  to 
private Indian operators.

SHRI JYOTIRMOY BOSU : The 
M.R.T.P.

SHRL H. M PATEL : The M.R.T.P. 
can take care of the Coca Cola Corpo-
ration as also  the Foreign  Exchange 
Regulation Act which  was passed the 
other day will  take care of anything 
which is wrong.

The Coca Cola Corporation operates 
here, I presume, with the permission of 
the Government, Whatever it ha? 06nA, 
it has done with the approval of the
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Government.  Therefore, what J hope 
very much will be done bv the Minister 
is to make a very full statement giving 
detailed information, which would set at 
rest so much controversy and misunder-
standing that seems to prevail  among 
otherwise well-informed persons. There 
does seem to be a great deal of misun-
derstanding in regard to so much money 
being sent out.  Of course,  that  was 
answered  effectively  here  by  Mr. 
Stephen.  Assuming tĥt his facts  are 
alright he showed that the Company 
was a net  foreign  exchange  earner. 
But 1 would expect the Minister to state 
what the Government's policy is in re-
gard to Coca Cola Corporation, whether 
it has acted in any way  improperly, 
whether it has transgressed  any of its 
directives, mien and  regulations, whe-
ther in the import licence given any fa-
vour was shown to them, whether it 
not a fact that the other competing In-
dian manufacturers have to be given 
import licence worth a larger sum of 
money. If all these facts could be set 
out, the controversy might be set at rest 
once and for all. I think, the Minister 
owes it to this House as well jis to the 
country not to allow this kind of mis-
understanding to continue to exist and 
to spread. Ignorance of facts gives am 
opportunity to my friend, Mr. Jyotir- 
raoy Bosu, to make all manner of state- 
ments. He says that this is an unhealthy 
drink. It is a drink on which the whole 
American nation has done well, in terms 
of health, fpr the past several years, 
and so far as this country too is con-
cerned, no premature  death or illness 
has been reported  becausc  of people 
drinking  Coca  Cola.  Nevertheless, 
since this particular information  has 
been given, i am sure the Minister will 
consider it his duty to go into it, if he 
has not had this done earlier, and see 
if there is any harm in consuming this 
drink. Then, of course, there are legis-
lative provisions in this country under 
which the drink can be prohibited. I do 
not wish to say anything more except to 
request the Minister once again to make 
a very dear and  comprehensive state-
ment of Government’s policy and show 
in what way, if any, this  Corporation 
has* acted incorrectly  or  improperly.

Whatever it is. let the facts be set out
I am only wanting facts and not propa-
ganda.  #

SHRI ATAL BIHARI VAJPAYEE: 
It is the Government which has acted 
improperly.

SHRI H. M. PATEL: That would be 
so, if anything improper has occurred 
Then, it would be  the  Government 
which will have acted wrongly becau.se 
it is with the Government’s  approval 
and permission that the  Corporation 
functions ip this country.
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SHRI VIKRAM MAHAIAN (Kang- 
ra) : Mr, Chairman, Sir, Mr. Jyotirmoy 
Bobu for a change has done a good scr 
vice m bringing a very interesting de-
bate in this House.  Beforo I rcftr  to 
tne specific point, 1 would like to differ 
with Shri Vajpayee on a particular issue. 
He is a bachelor and has a genuine 
grievance if lipsticks and powder  are 
allowed to be imported. I do not believe 
that excluding these items from import 
is the right solution. I stand for women 
of this country and say that they should 
be entitled for the import of these goods.

SHRI ATAL B1HARI VAJPAYEE : 
Do you think they want these imparted 
items?  And supposing they want im-
ported husbands what will you do?

SHRI VIKRAM MAHAJAN :  The
question is to what extent foreign capital 
should be permitted to operate in this 
country. There can be no quarrel over 
this proposition that in certain  fields 
foreign capital should be allowed in a 
developing country.  Even Russia  is 
permitting Ford to come in and manu-
facture ears In Russia. Sirailariy, Russia 
has permitted fertiliser companies of 
Aftoiriat t& came to Russia «nd  start

factories. Sferrilariy. in Siberia they arc 
importing foreign capital to develop that 
country.  Even Middle-East  countries 
which are expanding and earning fortsign 
exchange in oil are allowing  foreign 
capital. So, foreign capital cannot  be 
deemed  as bad.  Therefore, T submit 
that this aspect should be considered.

Another point whidi my friend* Mr 
Stephen, raised attracted me.  He said 
that we are giving to the American 
owners approximately rupees one ctok- 
or two crores a year in the form of divi-
dends. remittances,  profits, head Office 
charges and so forth and in return India 
is earning about Rs. 2i crores evwrv 
year. I want the Minister to clarify this 
position because this is a very important 
aspect of the whole debate whether m 
not Coca Cola Export Corporation  is 
earning foreign exchange for this cotm 
try.  It should be net foreign exchange 
It does not matter what it is exporting 
The point is whether it is earning for-
eign exchange for this country or noi 
I say that India must allow foreign cap: 
tal in this country if that foreign capita! 
earns foreign exchange to this country 
Therefore, on two fronts I stand  tor 
foreign capital.  One is : Is k in  the 
priority sector ? Is it strengthening the 
economic foundations of this country, 
and secondly, is it earning foreign ex-
change for this country?

SHRI R. BALAKR1SHNA PILLAI 
(Mavelikara) : What abovt the flshinis 
industry?

SHRI VIKRAM MAHAJAN : Even 
if it he consumer goods like biscuits or 
bread or an industry  like fishing, 
foreign capital which is coming to this 
country neither strengthens the econo-
mic foundations ndr earns foreign e** 
change for this country, that must be 
stopped and must be completely India- 
niscd. So, in regard to consumer go®«s 
like biscuits, bread, chocolate and tea, 
if investment of foreign capital does 
bring in foveig* exchange, a 
should be set up to go late the 
and see that it Is Indianised. Of course- 
1 am excluding one itertt where I d»e 
from my hon. friend Stai VategW; 1 
would like to ask ft* b*». IWw® 
what extent this particular c«H$oratK>
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is bringing in foreign exchange for this 
country, and secondly whether there is 
any other company which deals m soft 
drinks, which also irapotts  ingredients 
irotn abroad and whether that company 
is earning foreign exchange oi whether 
the remittances abroad from that com-
pany m the form of dividends and so on 
jre more than  the foieign  exchange 
which it earns

Lastly, as I said. T would exclude one 
thing for the benefit of my friends, from 
the scope of this Even if it docs not 
earn foreign exchange and even it we 
have to spend a little more, for the bene-
fit of some of my friends, though I 
do wot indulge in thdt luxury myself, I 
would like Scotch Whisky also to  be. 
deluded from that particular category, 
to a certain extent
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q̂rr  ̂ 11 s?fat  ̂ ̂
|, % ̂rrrr ?rr*pt

*wfa *far wrtm *t 3ft rrwflt

|«T t I faforer

u-l 168x̂8/73

^ *r$ mvft fa vta vtorr 

t* *nfa*r %  % »tr qrc ftrcrcf

'Rtr*r 3̂ir t̂ rt»

% qStoRf $#«rrn$  ̂  ?nrfa  *ro*r 

fa%xfti  rzwr&f 

rpmtix q̂ fqrfRT  ft

t >

t̂̂ snwnr

 ̂ f fa w?far srtsrr q&rqwt ft 

qW  pft? spt tT̂Frq̂  I ?<7T̂ 

yto #rr*r FrTd ̂  fâ T
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MR. CHAIRMAN : I had noled the 
interest evinced  by hoo. mambtfrs on 
tbis concentrate. In view of that, I have 
accommodated all the members who ex-
pressed a desire to participate  in this 
discussion.

THE DEPUTY MINISTER IN THF 
MINISTRY OF COMMERCE  (SHRI 
A. C. GEORGE) :  For the past one 
hour and fifty-five minutes,  we have 
been deliberating on a subject concern* 
ing a cold beverage which, incidentall), 
left to itself, ts non-alcoholic. I am 
trying to recollect that during the past 
foui months, this js the fourth time this 
sirbjcct, directly or indirectly, is being 
debated in this» House.  I am only re-
collecting about the part 1 have had to 
answer.

SHRI C M STEPHEN : Within lour 
months.

SHRI A C GEORGE : Tĥre were 
questions on this ftom diffeicnt facets 
or the problem, addressed to tne Minis 
tiy  ol  Industrial  Development,  tht 
Ministry of Finance and almost evuv 
Mmisiiiy vve can think of  I was a bit 
amazed that in this debate tins parti 
culai company has enough ground to 
I eel flattered and it must be thankful to 
the free publicity that it will be getting 
in the sense that tour top leadeis ol tht 
Opposition Shri Jyotirmoy Bosu,  Shri 
At-al Bihan Vajpayee, Shri H M Patel 
and Shri Hiren Mukerjee gave us thcitr 
well-conceived  thought about this cold 
beverage.

Before 1 begin  to go into diflercnt 
aspects of the question, I have a very 
important duty to perform.  Mr. Bosu 
referred to my erstwhile colleague Shri 
L N Mishra in a very derogatory man-
ner. I take this opportunity to catego 
ncally deny  all the  allegations made 
against him because it was during the 
time when Mr L. N. Mishra was the 
Minister of Foreign Affairs that  the 
import replenishment of 20 per cent tin 
then given to Coca Cola company was 
reduced to 4.5 per cent.

. Sim JYOTIRMOY BQSV,:  Af«r
a lot of pressure*
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insisting on the point that it Was done SHRI JYOT1RMOY BOSU :  That
during his tenure. makes no difference at all.
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The story goes back to 1951. Bottling 
was started by four companies in 1951. 
Between 1951 and 1958 Coca Cola was 
importing the ingredients.  In 1958 the 
Coca Cola  Export  Corporation  was 
formed. 1 have to remove one misgiv-
ing. There are two types of companies: 
one is the Coca CoJa Export Corpora-
tion engaged in the manufacture of the 
concentrates and the other has 22 bot-
tling plants which are 100 per cent In-
dian owned. It  is to the Coca  Cola 
Export Corporation we give the import 
liccncc.  Till 1958 they were importing 
ihe concentrates.  In 1958 they sought 
for permission to manufacture the;'con-
centrates here.  It is for a few proprie-
tary ingredients that we give them im-
port licences, i was able to dig up the 
history right upto 1958. Tt was a bit of 
a job. because the question was repeat-
edly asked : what was given in 1958, in 
I960, in 1964 ?  Let us have a closer 
look into this smoke-screen that has been 
created.  During 1962, 1963 they were 
Riven the  actual  users  licences  for
1,80,000.  For 1963 it Was 1.33 thou-
sand again in 1964 and in 1966 it was 
1 33 thousand.  The house will remem-
ber that in that year there was devalua-
tion. The licence was split ir.to  two 
half yearly licensing  periods.  It was 
96.600. Put together it comes to 1,88,000. 
It is continuing like that from 1963 on-
wards. This company was, as any othei 
company, eligible for export iiicentives 
in the form of raw materials as they are 
importing replenishments.  Shri Bosu 
quoted from a laboratory report.  On 
that particular aspect you will appreciate 
that I may not be in a position  to 
answer.  I can answer only from the 
toyman’s point *bf view.  Whether you 
hkf* it or not, there is ,this fact.  I do 
not drink it myself mot  because  of 
hygienic reasons, bift because i do not 
•ike the  taste.  That  is  a different 
matter.  But, from the hygienic point 
nf v'ew, from the health point of view, 
't has to* be noted that this coca cola, 
whether ybu like it or not, is a globally

SHRI A. C. GEORGE:  It has got 
very wide popularity  in  the  United 
States, in Western Europe. (Interrup-
tions) .

The point that I am trying to make 
out is .... (Interruptions)

Sir, if you can save me from this run-
ning commentary....

SHRI  IYOTIRMOY  BOSU: 
cannot. What do you mean by globally 
popular ? (Interruptions).

MR. CHAIRMAN : Mr. Bosu. what 
is your point ?

SHRI JYOT1RMOY BOSU: Sir, I 
have made a very specific allegation and 
I have given the supporting document. 
What is that document ? It is the pub-
lication by a top Government Nutrition 
labiratory. I'f the bon. Minister Is not 
in a position to give his views on what 
the report says, he can refer to the hon. 
Health Minister who is sitting here, be-
cause, I have written to his Secretariat. 
But, there can be no propaganda here. 
Wc do not want salesmen here.

MR. CHAIRMAN : He has raised a 
point. Perhaps, the hon. Minister may 
reply to his point also.

SHRI A. C. GEORGE:  The hon.
Member did pot listen to me very care-
fully. He did not catch the word which 
I used very carefully.  I did cot say 
globally popular.  That is not my job.
I said ‘globally .circulated'.  You  can 
check up the records. I am no* going 
into the question whether it is popular 
or not.  It is a fact that it is globally 
circulated. I do not know whether it is 
globally popular.  | am coming to the 
main point.  I am confining myself to 
the point that it is globally circulated. 
(Interruptionv).

MR. CHAIRMAN : What he mean* 
is, large areas of the globe.

SHRI A. C.. GEORGE ; I wn coming 
to' the jjnaifi pqint. As a lay man, I
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jbserve this. These countries are very 
sensitive about hygiene and they have 
got very strict Food and Drug Control 
Acts. That is all T can say, as the hon. 
Member has pointed out, it is for the 
Health Ministry to go deeper into it, 
in the Ught of the important documents, 
which the hon. Member has placed be-
fore the House. The main point that 
we have to consider is, whether there 
have been any irregularities in the diffe- 
ifetit facilities given to this company. 
My good friend quoted certain figures 
•aiyl . . . .

SHRI JYOTTRMOY BOSU Please 
concretise.

SHRI A. C. GEORGE : I am coming 
to that. If he had read all the figures 
that were with him, he would have been 
able to appreciate the correct position 
This cflmpany exported products worth 
Rs. 76,69,000 in 1969.

SHRI JYOTIRMOY BOSU What 
are the items?

SHRI A. C. GEORGE : In 1970, it 
was Rs. 1 crore and 53 lakhs. In 71, 
Rs, 2 crore and 10 lakhs. In 1972, 
again, the value of exports by this com-
pany was Rs. 2 crore and 17 lakhs. I 
am coming to the figures which Mr. 
Jyotirmoy Bosu was asking for. He 
read but certain fiugres and he conveeni- 
ently left out certain figures. The con-
centrate, is a product of this company. 
It is their brand product. Mr. Jyotirmoy 
Bosu was quoting figugres in regard to 
tea, mango pulp, cashew nuts, guar 
gum etc. It is true that this company 
is exporting some other products also. 
Now, let us have a look at the split up 
figures.

SHRI JYOTTRMOY BOSU : What 
is the value, of these?

MR. CHAIRMAN : He is giving the 
figures. If required, I will get further 
clarifications from him.

SHRI A. C. GEORGE : In 1969, the 
value of concentrates exported was Rs. 
69 lakhs, tea exports Rs.' 7,29,000. In 
1970, the value of concentrates export- 
«4 Rs. 86,91,t)00, tea exports Rs.

2,07,000 and mango pulp Rs. 14*000. In 
1971 the value of ooncentrates export-
ed was Rs. 1 crore and 47 lakhs, tea ex-
ports Rs. 4,62,000, mango pulp exports 
Rs 3,69,000 and cashew nuts Rs.
4,00,682. In 1972, the value of con-
centrates exported was Rs. 1 crore and 
56 lakhs. (Interruptions).

Mr. CHAIRMAN : Order please. You 
please go ahead.

SHRI A. C. GEORGE: I am not dis-
puting the figures put forwaid by Mr. 
Jyotirmoy Bosu about tea, about mango 
pulp and about cashew nut*

I am only adding the relevant point 
of the concentrate exports. Let us take
1971-72. Out of a total export of Rs
2 10 crores the export of concentrate 
itselt by the Company was to the tune 
of Rs. 1.47 crores. When a Company 
is earning us foreign exchange, looking 
from the Commerce Ministry point of 
view, looking from the foreign exchange 
point of view, we have to give them 
incentives and help ... (interruptions) 
When a company was exporting Rs. 
! 47 ci ores woith of their own products 
it was naturally eligible for replenish 
ment of the raw material. At that 
time the percentage was 20 per cent. 
It was re-examined and it was felt that
4.5 per cent will do. This was decided 
on 1-4-71 So, this will take care of 
their exports.

Their capacity for production of con-
centrates is estimated to be roughly 
1.16 million kg out of which 7 lakhs 
kg is utilised for internal requirements. 
Nearly 2,83,890 kg are available for 
exports. This 4.5 per cent RVP licence 
will take care of these 2,83.890 kg,

They have 22 bottling plants. They 
are employing more th^n 7,000 people 
directly and more than a lakh of people 
are engaged in distribution as small 
shop owners, venders, lorry drivers and 
people who are engaged in loading and 
handling. Whether we like it or not. 
it is a fact that this Company gives 
employment to more than 1,10,000 
people. More than that, it is incident-
ally contributing Rs, 10 crores to the
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exchequer in terms of excise and in-
come-tax, In addition to that, there are 
so many industries which are depending 
on this Company.

For instance, there is the bottle manu-
facturing industry and the cork industry. 
So, whether you have got a prejudice 
against the Company or not, it is a fact 
that this economic activity employs two 
lakhs of people. If we do not give them 
the concentrate, the logical conclusion 
is that they will not have the raw mate-
rial to supply to these 22 bottling plants 
and they will not be able to function. 
Are we to close them down overnight? 
As mentioned by Shri Stephen, the total 
manufacture of bottles during the last 
year was 79 crores. This will also be 
affected if we stop the supply of raw 
material to this company.

We were then faced with a situation 
were we would be forced to close down 
all these 22 units ? So, a very high- 
powered  Committee  was  appointed 
under the chairmanship of Shri Bala- 
chandran. That Committee, after going 
into the merits of the whole case, after 
making a detailed study of all aspects in 
the background of the Yunus Commit-
tee Report, came to the conclusion that 
as actual users their quota should  be 
reduced. The 20 per cent was reduced 
to 4.5 per cent.  The  Balachandran 
Committee decided that over a period 
of six years even this 4.5 per cent has 
to come down to three per cent.

That is, 0.5 per cent every two years.
Actually, to highlight the  situation, 
we arc trying our level best to reduce 
our dependence on  foreign  imports. 
But the fact remains that there aie 22 
bottling plants and, to feed them, the 
Balachandran Committee went into  a 
detailed study and calculated, as I point-
ed out earlifer, that 6,90,000 kg.  are 
utilised by the bottling plants and, on 
the basis of a price of Rs. 52.9 and 

into consideration  the  Yunus 
Committee's recommendation of 4.5 
Pfr cent  as the raw  material ingre-
dient.., .

tion (Bis.)

SHRI JYOTIRMOY BOSU: I specifi-
cally asked ; Why is it that from 4 bott-
ling plants, it is 22 bottling plants ?

. SHRI A. C. GEORGE: As I pointed 
out earlier, this is not a contemporary 
subject. From, 1951, onwards,  during 
the past 22 years, it has come to 22 bot-
tling plants.

The Balachandran Committee came 
to a conclusion that based on the bare 
minimum requirements of the bottling 
plants, based on the price which had 
been calculated and, taking into consi-
deration the Yunus Committee’s recom-
mendation of 4.5 per cent, an import 
licence for Rs. 16.42 lakhs was to be 
given. The import licence for Rs. 16,42 
lakhs was given- to the Coca Cola Cor-
poration and they earned foreign ex-
change from their own products to the 
tune of Rs. 1.50 crores.

Then the hon. Member, Mr. Jyotirmoy 
Bosu, Iraised  a  point  about  remit-
tances.  It has been very clearly stipu-
lated that for every rupee of the remit-
tances, the Company from their  own 
export has to earn Rs. 1.25 in terms 
of foreign exchange,  that is,  25 per 
cent must be the  additional  earning. 
From their own export, they are bound 
to earn 25 per cent more.  They are 
forced to accept the condition that for 
every rupee of the remittances, includ-
ing Head Office expenses, service charg-
es, etc., they have to eai*» Rs. 1.25 in 
terms of foreign exchange. This is the 
logic behind it.

1 can categorically state that  there 
was nothing irregular or nothing  out 
of the way done to help anybody. Of 
course, I agree with the basic point which 
was raised by my esteemed friends that, 
ultimately, we have to depend on our 
own̂ indigenous production.  That  is 
the ’ basic  question;  that  is  the 
broader is; w.  On that, I am in full 
agreement.  As far as my Ministry of 
Commerce is concerned, from the for-
eign exchange point of view, from the 
rules and regi lations points  of view, 
from the expon point of view, we have 
been going in a logical way. There fa 
nothing ̂regular in it.
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MR. CHAIRMAN : 1 want to know 
whether the Health Minister would like 
to intervene now or any other Minister 
-----(Interruptions)

SHRI JYOTIRMOY BOSU : I talked 
to the Health Minister. 1 showed him 
the book. He said that he would inter-
vene and clarify that. I referred to it 
i* m y speech also. Now, it he runs 
away, it will be a disgrace tor the Gov-
ernment and the House.

MR. CHAIRMAN ; Mr. Jyotirmoy 
Bosu had written to the Speaker that 
four Ministers he had listed in his lettei 
be requested to be present in the House 
when the discussion takes place. We 
circulated this letter to those Ministries 
and the representatives of those Minis-
tries were present here. Befotc asking 
me Minister of Health to reply, I would 
like to know whether any other Mfcrasler 
would like to ....(Interruption) Noth-
ing will go on record. (Intenupturn') 1 
think. Ihe Health Ministei has really a 
locus standi in this discussion It the 
Health Minister would like t0 intervene 
and male some comments, then he is 
welcome to do it.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
1AM1IY PLANNING (SHRI A. K. 
KISKU): Mr. Chairman, 1 am in pos-
session ot a letter that was addressed to 
the Secretary-General, Lok Sabha Secre-
tariat, by Shri Jyotirmoy Bosu which 
was forwarded to our Ministry. Since it 
is a matter of health, the Ministry of 
Health felt that they should be prepar-
ed to give their views. May I mention 
that Mr. Jyotirmoy Bosu had a doubt 
when he addressed this letter? He has 
said in his fetter ;

"I have been informed, and I wish 
to be .corrected ori the floor of the 
House if 7 am wrong, that Coca Cola 
contains ingredients which are harm-
ful to human beings.”

Therefore, he had some dopbt. I 
appreciate th a t.. . .

SHRI JYOTIRMOY BOSU; I Wrote 
that letter before 1 got the book.

SHRI A. K. KISKU: Max I say that 
Mr. Jyotirmoy Bosu does not seem to 
be correct ? (Interruptions)

MR. CHAIRMAN: Order, please.
Mr. Jyotirmoy Bosu may have the capa-
city to speak effectively even with inter- 
tuptions But he should understand 
th.it I here are hon. members who would 
not like to be interrupted while speak-
ing; they may not be able to express 
their ideas as clearly as they would like 
to when somebody interrupts.

SHRI JYOTIRMOY BOSU: I oni\ 
want to submit that I got the book aftei 
I wrote the letter.

. MR CHAIRMAN . You may phice 
it before the House. But let us have 
an uninterrupted debate.

SHRI A K. KISKU : I have mysell 
cheeked that document, the journal which 
Mt. Jyotmnoy Bosu had read from and 
had laid on the Tabic of the House, ami 
1 find that it is the Nutrition Research 
Laboratory journal of Hydciahad, the 
Annual Report tor the period 1st Octo 
her 1965 to 30th September 1966, pub-
lished by the ICMR in 1967. I have 
checked the most uptodtife report ot 
the ICMR, dated 10th April W 7\ 
which is a very recent one, on the same 

(subject. Because it is a matter of health 
I felt that I must intervene to cleat all 
doubts from the minds of the people 
who drink Coca Cola.

The people who drink Coca Cola are 
very large in number. A number of 
Parliament questions have been asked 
previously whether Coca Cola is harm-
ful to the human being because it con-
tains phosphoric acid and caffeine 
Work has been carried out at the 
National Institute of Nutrition, Hydera-
bad on chemical and biological proper-
ties of Coca Cola and other beverages 
The position is as follows ?

Coca Cola contains caffeine, caramel 
and some flavours attd preservatives, 
namely; Benzoates. I t  does no* con‘
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tain any artificial sweetner like saccha-
rine.

A bottle of Coca Cota contains  46 
mg. of caffeine. The studies carried out 
did not show any detrimental  effects 
apart from impairment  of  appetite. 
However, the studies were carried out 
on young adults to study the cfleets of 
drink on the appetite on the subjects 
and it was observed that the food in-
take in any of the subjects in this study 
tor the duration of 5 days was not effec-
ted by the intake of 4 bottles of ('oca 
t ola per day.  4 to 5 bottles of Coca 
Cola is considered to be the maximum 
quantity that would be taken by an in-
dividual who is habituated  to  Coca 
Cola.

"Ihc studies were aU> carried out to 
Imd gcnctic effects ami it was conclu-
ded that even pi unusually high concent- 
laiion, constituents present in Coca Cola 
do not produce ehronisomal abnormali-
ties in bone marrow or protein deficit 
tats. The results of the studies on the 
absorption of Vit. B in human volun-
teers showed that absorption of vitamin 
is not influenced by the administiation 
ol Coca Cola.

'Ilie Natiional Institute ol Nuntion 
thus, on the basis of these studies, have 
observed that the consumption of these 
leverages (coca cola and other common 
beverages) in moderate amount is not 
l<kely to lead to deleterious or toxic 
cfleets and hence it was not considered 
necessary to  carry out  any  further 
studies.

It may be expected that its use may 
prove injurious to  persons  suffering 
from peptic ulcer  and gastroenteritis, 
but this will be common for all carbo-
nated beverages which are acidic in na-
ture. Even consumption of coffee and tea 
by subjects suffering from peptic ulcer 
may be considered as being undesirable.

The National Institute of Nutrition has 
also studied the effects of Phosphoric 
acid on teeth and it has been informed 
that Coca Cola did not show any signi-
ficant damage to the enamel or the den-
tine.  This observation was partly sup-
ported by the findings that when  the 
teeth were suspended in Coca Cola for 
several hours, no  deleterious  effects 
were observed.

I may also say that the I.C.M.R., in 
their letter, have stated  as  follows, 
lliis is the final report of the work car-
ried out at the National Institute  on 
Nutrition on the subject.  They have 
observed as follows :—

“Consumption of these beverages 
in moderate amounts is not likely to 
lead to deleterious or toxic cflects.”

And the Committee felt that no further 
woik is jneodcd on this problem.

MR. CHAIRMAN : The House now 
stands adjourned to meet again at 11 
A.M. tomarrow.

18.25 hrs.

The Lok Sabha then adjourned till 
ricven of the Clock on Friday, March 
15, 1974/Phalguna 24, 1895 (Saka).
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